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RAJYA SABHA
Tuesday, 14th August, 2012/23d Sravana, 1934 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

RE: DEMAND FOR DISCUSSION ON ATTACK ON MUMBAI

A UBRT TEASH (FERTY) : QUM FRIed, &g & [dv & ..(F@wH).. o9
e A Fas H gHAl 8N 2 .(FEEM).. ¥ U b GET U Gl B T T
...(TE)...

MR. CHAIRMAN: One minute....(Interruptions)...

DR. CHANDAN MITRA (Madhya Pradesh): Sid have given a notice.
...(Interruptions)...

MR. CHAIRMAN: Just one minuteThere is a reference from the Chair
...(Interruptions)... Just one minute...(Interruptions)... Please hon. Members.
...(Interruptions)... Just one minuteThere is a reference from the Chair
...(Interruptions)... Please...(Interruptions)... One minute....(Interruptions)...

SHRI PRASANRA CHATTERJEE (Vést Bengal): Sjrthe Food Security Bill
...(Interruptions)...

t W Wed (FERTY): AT RE ¥ e P oAl WY (EEE).. O
s XM H T ..(FAEM)... AU FH FlO QY . (TEE). .

sft eriffeT 9IE (MERTS): MERTY &l WeR  ..(FauM).. (b ax fx wfed
g e ¥ ...(aE)...

&t wmfr: U e 98 Oy .(@a@M).. g WY . (@@aEm).. One minute.
There is a reference from the Chair(Interruptions)... One minute....(Interrup-
tions)... Please...(Interruptions)... One minute...(Interruptions)...

SHRI PRASANRA CHATTERJEE: Sir the Government..(Interruptions)...

REFERENCE TO THE VICTIMS OF EARTHQUAKE IN IRAN

MR. CHAIRMAN: Hon. Members, as you are aware, more than 250 persons
were reportedly killed and several others were injured when two powerful
earthquakes measuring 6.4 and 6.3 respectively on the Richter Scale struck the
North Western region of Iran on ¢hl1lth of August, 2012.
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The earthquake which hit the towns Ahar, Haris andVarzagan in East
Azerbaijan province and the city dfabriz caused extensive damage to houses,
property and infrastructure and destroyed several villages.

I am sure, the whole House will join me in conveying our deep condolences
and sympathy on the losses suffered by the friendly people of Iran. The people of
India stand in solidarity with the people of Iran in their hour of grief.

I request Members to rise in their places and observe silence as a mark of
respect to the memory of those who lost their lives in this natural calamity

(Hon. Members then stood in silence for one minute)

RE: DEMAND FOR DISCUSSION ON ATTACK ON MUMBAI - contd.
MR. CHAIRMAN: Question No. 61...(Interruptions)...
DR. CHANDAN MITRA: Sir, | have given notice..(Interruptions)...

A yHET TESHY: JEs W O TSR A EHAl gAT 2 ..(FEEM).. gEs A
T TRE 9 g9 TN T ...(Faum)...

sft Ao e WUUfa S, IE RN T (). WRAR S Bl gdial B
WE odx o1 @ T ..(TIEE)..

$§t affer 39S W' S gRE W OEFAl g § (@A) I R U W T
(I < % fau 9 dRT 3 9 T & L (cuaum)..

MR. CHAIRMAN: No posters please..(Interruptions)... No photographs, no
posters....(Interruptions)...

it T JHA AR WU S (aE).

sft wwmofer dbam S, oMU R BE IR OE? .(AEM)...

ft w1 I T (@FACH): S P S P STBE BN, SHHT <RA dl qdl
SNT . (caem)...

MR. CHAIRMAN: No, no. ...(Interruptions)... It has been decidedMe will
take it up....(Interruptions)... We will take it up after the Calhttention. Thank
you. ...(Interruptions)... Please...(Interruptions)...
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N TR TESHE: JHs W O UPR U T g © ..(FIEH).. W, JE9
W BHAT T T ...(HAEM)...

sft Worr WA YRE Bl WHR L (@auH).. U6 IR R wifad gem ®

N U TEASHY: GEE DI Gl GERT T ().

sft IO VST W W G T (FAUF).. SHR ARG § .(FGEH)... B9 AN

MR. CHAIRMAN: No, no. We will have a discussion on this.
...(Interruptions)... There will be a discussion on this subject{Interruptions)...
Please give notice. There will be a structured discussion on..tlisterruptions)...
Please, don't do this..(Interruptions)... No photographs, please.(Interruptions)...
No posters, no photographs(Interruptions)... | am sorry ...(Interruptions)... | am
sorry. ...(Interruptions)... No posters, no photographs, pleasélnterruptions)... We
will discuss the subject..(Interruptions)... Please go back..(Interruptions)... You
can't show photographs in the House.(Interruptions)... | am sorry
...(Interruptions)... No, you will have to go back to your place(Interruptions)... We
will take up this subject lateit has been decided in the morning(Interruptions)...
S IfNY ...(e@@em)... It has been decided.(Interruptions)... It was decided in the
morning....(Interruptions)... Please, we will take it up..(Interruptions)... We are
taking it up today...(Interruptions)... Please...(Interruptions)... We are taking it up
today ...(Interruptions)... We are taking it up at 1 o'clock..(Interruptions)...
Question No. 61, Shrimati Maya Singh(Interruptions)...

ORAL ANSWERS TO QUESTIONS
A I &% & foq dgenfa e g
*61.  sficht AT RiE: =1 vawed iR oRaR weamr #5478 gam @ Fur WA

(®) M IE W © b A9 Jgax & oy FgiRa dgerfa e e
P U F FRA B ST T IR HAGW ERT 3 ey B Uit & fav w9

Wi bed &l JoY T e BRUT AGE JFR T GHY W 212 1 gS
g

@) e B, a1 dgEEh &@RT R®T o
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@M R AT A AGE GG X b e H G IR B v forn 2 sk

(@) fd Sed & SRM U9d & SRM AGE Jg-ax bl ART R 22

W IR uRAR wemor WAt (3f qam T emee): ($) W () [GaRwr wed
P Ued W Y@ fea T g

feramor
@ 38R @) oft, =&l

favg w@rey dved, IFRG, JUAUGAT U1 favg dF gR1 99 2012 H ORI
Hexad Acfad tReded gex-yoidl Ju  (UATHseedl) RUlE "gwed 39 #exd
HEfrdt 1990 T 2012 b AR WRA A A TG AYUN (THUAAR) H FHI IS
T S 1990 H Ufd 100,000 SHfad S RERIH # 600 ¥ ¥ 2010 # 200 B I
gl

Hedlles [TeM ded5 (THSol-5) & JAdld ded A GG AU (TITHINR)
H 1990 TAT 2015 F A/ AF-DRIE B FH AW T ST THUHSSISS STl &
IER W, TS5 & Ifiid TAUHAIR & folg @&g 99 2015 @ WRT 1,00,000
Siifgd = Rrgell w150 dodr & (@ 1990 H Ul 1,00,000 Shfad S Rrgai
W 600 & 9= )|

3 RO & <o @ 4 @t A igd fem wn g oA W wieid, et
Wfg 9 Bis wWid T8l 3R URa @ wnfoefiiad o § @r w2

@M Sft, A&

e SNl & ded Ud 9eRg RawR, 2000 b WYH IS WEElR  EHIUT-
T ¥ e 9, SRl 147 A P UGEl qA 189 I 1 WENGR! @ off, SHfeg
AR TR & Jed MEiRd Py 10 il vd Ieedl B Sy w0 d gRakia
TEI IR GHal Tl

(() 9Rd & HEIIoidd, T USIdRU HUTell (STRSTNS-GHIRY™) B A
RUE & IR 9Rd & A9 J MU (TATHR) # fR@e weffid g8 & o
2001-03 ® @ # ufd 1,00000 SAfdd S Rgell W 301 d a9 2004-06 B
srafy # ufd 1,00,000 SHfad <= RREH W 254 8 &1 d@1 94 2007-09 H I
3k firex ufd 100000 SHfad =i Rgei w212 8 Tl
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Millenium development goal for MMR

1*61. SHRIMATI MAYA SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that there is an apprehension of not achieving the
Millennium Development Goal set for Maternal Mortality Rate and the Ministry has
not taken sufficient steps in time to achieve the goal due to which MMR is about
212 at present;

(b) if so, the details thereof;
() whether the Ministry has decided to modify the target of MMR; and
(d) the details of MMR at childbirth during the last decade?

THE MINISTER OF HEAIOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) A Satement is laid on th&able of the House.

Statement
(@ and (b) No, Sir

As per the Maternal Mortality Estimation Inter-Agency Group (MMEIG)
report, "Trends in Maternal Mortality: 1990 to 2010" released in the year 2012 hy
WHO, UNICEFE UNFRA and theWorld Bank, the Maternal Mortality Ratio (MMR)
in India has come down from 600 in 1990 to 200 per 100,000 live births in 2010.

Under Millennium Development Goal-5 (MDG-5), the target is to reduce by
three quarters the Maternal Mortality Ratio (MMR), between 1990 and 2015. So on
the basis of MMEIG estimates, the target for MMR under MDG-5 works out to be
150 per 1,00,000 live births by the year 2015 (from a baseline of 600 per 1,00,000
live births in 1990).

The same report has classified the countries into 4 groups; On Track, Making
Progress, Insufficient Progress and No Progress and India has been placed in the
group "Making Progress".

(©) No, Sit

As MDG goals and targets emerged in United Nations Millennium Declaration
in September2000, where 147 heads ofafes and 189 Nations participated, India
cannot unilaterally changthe goals and targets set under MDGs.

tOriginal notice of the question was received in Hindi.
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(d) As per the latest repbrof the Registrar General of India, Sample
Registration System (RGI-SRS), Maternal Mortality Ratio (MMR) of India has shown
a decline from 301 per 100,000 live births in the period 2001-03 to 254 per 100,000
live births in the period in the period 2004-06 and a further decline to 212 per
100,000 live births in the period 2007-09.

St Arr fre 7 gamfa S, @2 St 9 W wad @ o SEw fam g
d 39 SO W Age TE gl #A i, § a9 g@ & 9™, 9 oE™ & 91y
PE 8 g F Ag g R TR W P WM 80 A <@ H 764 W
W T UH RE A B AFF Wl & # R U FeH d@ W T SR
T WG BH QW A Al B, Sl P OYRET Gl B U @ gl <« H R SR
PUNY] B PR B 10 FFC H VP AR W @ 8, I TP Al B FY B
gl g

s wumfr: U Fae qe Wiy |

st 7rr fe: wR, § 9€ go RE g1 2010 § Wl 991 P dRM 57 BOR
Afeeel @ I g Tl HH SN, AG R F N ofibs fafr Wl ¥ AR 9rE
M I & 9 <wid € 5 39 orawenm W B ARRemel @ Sfud dwu ok fafeem
Jfaad Syele TE FRT U T 2 AR 'H w9 fail g € TN weE @ g

Ig H oMU S e g2

SHRI GHULAM NABI AZAD: Sir, | have said in my answer that as per the
Maternal Mortality Estimation Inter-Agency Group Report, "Trends in Maternal
Mortality: 1990 to 2010" released in the year 2012, which is the latest, byadHe
Health Oganisation, UNICEFUNFR\, and theWorld Bank, the Maternal Mortality
Ratio in India has come down from 600 in 1990 to 200 per 100,000 live births in
2010. According to this Report, in 1990, the number was 600 and in 2010, the
number has come down to 200.

Under the Millennium Development Goal-5, the target is to reduce it by three
quarters, that is, 75 per cerccording to that, by 2015, we should be having 150
per 1,00,000 live birthsTill 2010, we are on trackAnd the same Report has also
classified the entire globe into four groups. One, on trdelo, Countries that are
Making ProgressThree, Insuicient Progress. FourNo Progress. India has been
placed in Group 2, Making Progress. It has realised that India is making progress
and included it in Group 2.
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st " Rrg: @5 S, e S¥H S ofids 91§, ofUd 98 S| A
Ue forn & $U6 a & W MU WA Bl ATl AMUH dEl § B SIRias-
THIRTA &1 Sl Tda9 RUiE omg 2, SW yigmeiR # firm@e mweffa g8 %,
AT R HGYY X b Aibsi B PY M 9@ bl § ST T W WA b
Sae # femr 1 'R UM g or®l AfSda gawrd € &R s AN Fel
& qre Y A calculatedsiips a1 ¥& €, I YE & @ bl AW

W, HA SN A W QAT A I8 © b qWH A WeR A Wy 9y
& B AGT A fEAN BRIR g © IR BH @ ¥ fhan dw &2 A ' 09
g, Al SUBl BRU T g7 WAkl e ded @I O|Ed a@ A 9y @)
FEl B A B AUG AT g AR Ml b oofibs Tw@d gY R BH S W
Hbil?

SHRI GHULAM NABI AZAD: Sir, we cannot reduce the det. This has been
fixed by the United Nations and we cannot change that target. The target is to
reduce it to 150 by 2015 and | am sure that we will be able to achieveAshat.
matter of fact, | would like to say that some of that€& — Kerala,Tamil Nadu,
MaharashtraAndhra Pradeshyest Bengal and Gujarat — have already achieved
the target. Some States like Haryana, Punjab and Karnataka are almost going to
achieve it. So, a few States have achieved the target much before 2015. It's only
some %ates —Assam, Uttar Pradesh, Uttarakhand, Rajasthan, Madhya Pradesh,
Chhattisgarh, BiharJharkhand and Odisha — where we are lagging befviod.
must also note that health is a State subject. The Government of India makes
policies and provides finances for infrastructure for all types of ailments. | can say
with great authority that never before in 65 years so many initiatives have been
taken by any other Government as theAUBovernment has taken since the
launch of NRHM. Never so much funds have been given by the Government of
India as we have given in the past seven years. But, it is now for the respective
State Governments to make use of those funds, directions and programmes given

by the Central Government.

DR. T.N. SEEMA: Sir one of the main reasons for the Maternal Mortality
Rate is anaemia among pregnant women. ,Nowour country 52 per cent pregnant
women are anaemic. Sithrough you, | would like to ask: How is the Ministry

going to tackle the issue ofigh rate of anaemia among pregnant women?
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SHRI GHULAM NABI AZAD: We have a programme to deal with \lite are
already giving money througdNMs and ASHAs which are located in each
village. We have as many as 8,60,06@HAs across the country; out of which,
more than 7,00,000 have already been trained and they are the ones who identify
the anaemic pregnant women and give them the supplements which are being

provided by the Central Government.

PROFE M.S. SWAMINATHAN: From the Minister's replyit is clear that we
are making some progress. But he has also said that there is variability among
States. | would request the hon. Minister to consider the causes of this variability
For example, inTamil Nadu, there are two catalytic interventions. One is insti-
tutional delivery in the villages and the second..i@nterruptions)... May | repeat

again, Sir?
MR. CHAIRMAN: Please do it. Please repeat yourself.

PROE M.S. SWAMINATHAN: There are two major catalytic interventions
which have helped those States which are making progress. One is institutional
delivery in villages. Second is overcoming maternal anaemia and tuberculosis. |
would like to request the hon. Minister to help the States which are not making
progress because they have not achieved thlyettalYou should put faces before
figures. There are mothers. | have seen them. In the villages, there are martyrs'
wives, kisan's wives and so owould you like to take some interest in helping
the States which are not making progress to attend to these two problems of

institutional delivery in villages and overcoming maternal anaemia?

SHRI GHULAM NABI AZAD: This programme is a national programme and it
is part of the National Rural Health Mission. So, this is not confined onlfamail
Nadu. It is for the entire country and when it was launched in 2005, in the very
first year as many as seven lakh pregnant women accessed the institutions for
institutional delivery Now, for the last few years, the number has gone up to one
crore nine lakh every yeaiSo, under the Janani SuraksWajana (JSY) any
pregnant woman having an access to the Government institution for delivery is
paid by the Health MinistryGovernment of India, to the tune of Rs.100 in villages;
and in urban areas about Rs.1,000e have seen that this incentive has worked

very well.
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Last yea, we have launched anothenitiative. In addition to the incentive
which has already been given, each and every pregnant woman whosoever will
access to the Government institution for delivetlye transport to and fro is
provided; and during hospitalisation all consumables and medicines will be
provided free. The food is provided free. For the new born child these facilities
will continue for one month.

SHRIMATI SMRITI ZUBIN IRANI: Sir, while the hon. Minister claims that
India is progressing in curbing Maternal Mortality Rate on the basis of the data
that he has obtained from international agencies. It is the same agencies which
have said that India and Nigeria account for one third of Maternal Mortality
Deaths worldwide. | would like to ask the hon. Minister that while he claims that
the Union Government has done every thing under its authority to ensure that
Maternal Mortality Rate comes down in India, why is it that schemes like Indira
Gandhi Matritva Sahyog/ojana are not being implemented in every district in this
country?

SHRI GHULAM NABI AZAD: Sir, | don't claim that we have done and we
have achieved what we should have. But | can say that we have made a great
progress. | have also said in the beginning that in so far as the Government of
India is concerned, the health being a State subject, it is not a subject like
Defence or Finance wherein the Government of India could be held squarely
responsible. As | said, the UR Government first launched the National Rural
Health Mission. Under this Mission so falmost Rs.70,000 crores has been given.
Under the Mission almost 50,000 Primary Health Centres, District Hospitals, Sub-
District Hospitals, CHCs have been renovated and constructed. This has never
happened that so many hospitals were renovated or constructed in the Government
of India.

A geuaH WSS VU IR, SdT gald 9l & 3R I a1 Jae @ g
gl .. (aEm)...

st @i g fiMe, Ue AT L (@EwuM).. U SRl gA ol |

SHRI GHULAM NABI AZAD: | also said that a number of initiatives have
been taken by the Government of India in the last six or seven years. If some
States like Tamil Nadu, Kerala, Karnataka and Maharashtra make use of these funds
and achieve the targets, why shouldn't other State Governments follow them? It is
for the respective State Governments to rise to the occasion and make use of
these initiatives and implement them to achieve the targets.
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MR. CHAIRMAN: Thank you. Question No. 62.(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, | did not receive the answer to my
query ...(Interruptions)...

A JHURM @SR WUl W, Wad w1 g7 L(FaUH)... SThl qaid /1 91
(TG, 3BT U WRIfhd Farad o1l 9 ared &1 W A8l <°d & 3R 37U
g ded € f& g @ SHH R Aded 22 .(FGuN).. SS9 WRifhd Ao
F AN H waE gBT W §1 IFET implementationdE WPIR B IR ¥ TEI &I
@ Tl THH IR H AFGT FHAl S Bl §aer @egl mudl ff S S ARyl
...(STEET)...

sft wvmufer emu WRT 4% SISV . (EE)... MU Udh e I8 -yl
...(FET)...

3t JRERM WSS WU ¥R, 89 UG RV FEd ol ...(FGEH)...
st WU SR SMUdl B amplify AT 7, @ WER B A9 ATl
SHRI GHULAM NABI AZAD: Okay, Sir.
MR. CHAIRMAN: Now, Question No. 62.

Eradication of open defecation

*62. SHRIMATI VASANTHI STANLEY: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ the percentage of people defecating in open, State-wise;

(b) whether the Ministry has made any efforts to eradicate this practice;
and

() the quantum of funds allocated for improving the situation, State-wise?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) to (c)A Satement is laid on th&able of the House.

Statement

(@ As per Census 2011, the percentage of households defecating in the
open, State-wise is given in Statemer{Bte below).
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(b) Central Rural Sanitation Programme (CRSP) was launched by the
Government of India in 1986 that aimed at construction of household toilets to
address the problem of open defecation in rural areas of the colintwas
restructured as a demand driven programme cdigdl Sanitation Campaign (TSC)
in 1999 that expanded the scope of sanitation to include personal hygiene, home
sanitation and garbage disposal and drainage. The efforts towards good sanitation
were further strengthened with the introduction of the Nirmal Gram Puraskar (NGP)
in the year 2003 which incentivized the achievements made in ensuring full
sanitation coverage by Panchayati Raj Institutions (PRts)accelerate the progress
of sanitation in rural areas, Government of India has designed a paradigm shift in
TSC that is now called the Nirmal Bharabhiyan (NBA), in theTwelfth Five Year
Plan. The objective of NBA is to achieve sustainable behavior change with
provision of sanitary facilities in entire communities in a phased, saturation mode
with "Nirmal Grams" as outcomes. Solid and Ligiihste Management has also
been prioritized under NBA so as to ensure clean environment for improved
sanitation results.

(c) State-wise allocations are not made under TSC/NBA. The total project
outlay and the funds releasedat®-wise under the programme till Julg012 is
given in Statement-II.

Satement-|

As per Census 2011, the percentage of households defecating
in open is as follows:

State Census 2011
1 2
Andhra Pradesh 65.1
Arunachal Pradesh 443
Assam 385
Bihar 814
Chhattisgarh 85.2
Dadra and Nagar Haveli 70.7

Goa 274
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1 2
Gujarat 65.8
Haryana 42.3
Himachal Pradesh 325
Jammu and Kashmir 58.3
Jharkhand 91.7
Karnataka 68.1
Kerala 5.6
Madhya Pradesh 86.4
Maharashtra 55.8
Manipur 12.3
Meghalaya 431
Mizoram 12.9
Nagaland 22.3
Orissa 84.7
Puducherry 59.6
Punjab 28.1
Rajasthan 79.9
Sikkim 14.9
Tamil Nadu 733
Tripura 154
Uttar Pradesh 771
Uttarakhand 450
West Bengal 513
ALL INDIA 67.3
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Satement-11

The existing total project outlay and the funds released by Government of India
under TSC/NBA from the beginning of the programme till July, 2012

(Rs. in lakh)

Sl. No. State Name Project Outlay Release of Central
Share (il July, 2012)

1 2 3 4
1 Andhra Pradesh 178187.67 78691.96
2 Arunachal Pradesh 6700.94 2893.95
3 Assam 92814.80 43676.42
4 Bihar 293380.80 95128.26
5 Chhattisgarh 67877.81 28348.60
6 Dadra and Nagar Haveli 91.00 3.15
7 Goa 1059.43 172.32
8 Guijarat 70231.96 30854.03
9 Haryana 23087.84 11136.10
10 Himachal Pradesh 19632.55 7081.23
1 Jammu and Kashmir 40598.74 11754.80
Jharkhand 90728.43 34362.22
13 Karnataka 108474.68 40326.59
14 Kerala 22189.92 10297.81
15 Madhya Pradesh 170288.99 83667.22
16 Maharashtra 148969.04 56251.27
17 Manipur 11274.03 3436.43

18 Meghalaya 14008.99 7022.86
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1 2 3 4
19 Mizoram 6302.14 2903.48
20 Nagaland 7957.58 3116.40
21 Orissa 156204.83 51676.92
22 Puducherry 572.56 94.84
23 Punjab 24134.47 2921.86
24 Rajasthan 102243.17 29086.17
25 Sikkim 2053.82 1123.07
26 Tamil Nadu 114367.01 54224.33
27 Tripura 9838.52 5354.40
28 Uttar Pradesh 294726.00 146197.33
29 Uttarakhand 15091.07 7040.89
30 West Bengal 174147.94 50618.59

SHRIMATI VASANTHI STANLEY: Mr. Chairman, Sjras per the reply given
by the hon. Minister the mission wasaded in 1999 with the aim to fully end
open defecation. By 2004, the Government could achieve 27 per cent; and by
2010-11 they could achieve 70 per cent; and by 2012 the aim was to achieve 100
per cent. But this is practically not possible. Hence this new Ministry has been
created. It is really disheartening to read the statement given by the Minister that
when compared to our neighbours like Bangladesh it is only 7 per cent of the
people who defecate openlyn China it is only 4 per cent and in Brazil it is 7 per
cent. In India, the situation is really very disheartening: 91 per cent in Jharkhand,
80 per cent in Orissa and Chhattisgarh and'amil Nadu, it is more than 70 per
cent. UNICEF claims that it is 50 per cent in India, but as per the statement given
by the Ministey in India, it is 67 per cent.

MR. CHAIRMAN: What is your question?

SHRIMATI VASANTHI STANLEY: Sir, | am coming to the questiomhe
situation is really very alarming. Proper watsanitation, hygiene and wash facilities
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in schools will minimize diarrhea and respiratory tract infections by 30 to 40 per
cent. | would like to know from the hon. Minister how the Ministry plans to

improve wash facilities for school going children.

SHRI JAIRAM RAMESH: Mr Chairman, Sjropen defecation remains a very

serious problem. In fact, it remains a stigma and curse in our co@ey 60 per

cent of all open defecations of women all over the world are in our country alone.
Over the last 15 years, successive Governments have tried to address this issue.
We have not succeeded to the extent that we should have. Hpwele@rwish to

bring to your notice, Sjrthat Sikkim has become India's firstat® to be open-
defectation free. By Novemhethis year Kerala, will become India's secondat®

to be open-defecation free. By March, 2013, we expect Himachal Pradesh to be
open-defecation free. By March, 2014, we are expecting Haryana to be open-
defecation free. These are the success stories. | must also make special mention of
Maharashtra where one-thirds of the Gram Panchayats already are open-defecation
free. If they continue to do like this, by 2015 Maharashtra might also become
open-defecation freet@e. However Sir, in other $ates, we have a veryery long

way to go. Our assessment is that we will not be able to make India open-
defecation free before the year 2022 because we have a huge backlog in northern
and eastern India. These are the problems where health issues are also paramount.

These are the issues where water supply and sanitation issues are also paramount.

N F@Ed agdet W, AU RaY fF el § Yed dmA & IR @@ s
§ YEE A UM oA W WUWR HY, q9 <RIY fF Y@@ g b AN /T OB
gl .. (aE)...

SHRI JAIRAM RAMESH: | share the anguish of all the hon. Members. | can
only say that we are making an honesfoef We have recently launched the
Nirmal BharatAbhiyan. The objective of the Nirmal Bhara&bhiyan is to make
every Gram Panchayat in the country open-defecation free in 10 years' time. There
are 2,40,000 Gram Panchayats in India. Out of this, only about 29,000 or 12 per
cent are open-defecation frele are hoping to achieve this gat in 10 years'
time. We have made a very substantial increase in the allocation for sanitation. In
the past, the total financial package available to a family in rural India to build a
toilet was Rs. 3,500. From this year onwards, a toilet can be built in rural India by
a family with an assistance of up to Rs. 10,000. So we have actually increased the
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scale of financial assistance three times. But we have a huge problem of
behavioural change; we have a huge problem of educafisnregards the
question that the hon. Member has asked, we are trying to addressMat.
provide special facilities in schools for creating sanitation and water supply
facilities. We are trying to catch the younger generation. But it will take a
substantial time, Siras | said, not less then 10 years, at least.

SHRIMATI VASANTHI STANLEY: Sir, | am really thankful to the hon.
Minister because for the first time, Rs. 14,000 crores have been allocated to this
Ministry for providing toilets in villages and Gram Panchayats. Despite all these
things, the women have to wait for their turns because, of the risk of being seen
by others and losing their personal dignidynd they have to wait for their right
to relieve themselves, to avoid being seen by others, and all such things. These
problems increase the chances of uterus cancer and other ailAeritee Minister
has just now mentioned, 'to catch the young', | would like to krbmwugh you,

Sir, as to whether the Ministry will consider helpingat®8 Governments to support
erecting vending machines to provide sanitary pads to all school-going children in

the Government, Panchayati Raj and Corporation Schools.

SHRI JAIRAM RAMESH: Sir this is an issue which is engaging our
attention. So, as for provision of sanitary pads for adolescent girls in schools, we
are working with the Ministry of Human Resources Development. | do want to
mention, as my senior colleague has just now pointed out, that there are, today
8,60,000ASHASs, theAccredited Social Healtt\ctivists, and we are making use of
each of these 8,60,008SHAs to increase awareness on sanitation issues, and we
are giving financial incentives tASHAs for every toilet that gets constructed. So,
we are trying multiple methodé\s far as vending machine option is concerned, we
have not looked at it very seriously and systematicdBiyt | don't want to pass
the buck on because it is a sanitation issue, and we are engaged in discussions
with State Governments on how best we can provide sanitary napkin facilities,
particularly for school children. Sirthe hon. Member has raised the issue of
nutrition. There is a very intimate link between malnutrition and poor sanitation. In
fact, now all medical opinions have come to the conclusion that because of poor
sanitation and poor hygiene, Indian children are malnourished. So, there is this
nexus that we have to address, and we are trying our best to do it. | must also



Oral Answers [14 August 2017 to Questions 17

bring to the attention of the hon. Member in the House that attitudes are
changing. There was a bold woman in the Betul district of Madhya Pradesh, named
Anita Bai Narre, who was honoured by us\agyan Bhawan a couple of months
ago. She refused to go and stay with her in-laws till a toilet was Bait, today

in Haryana, the campaign is built on the slogarerers 72, a1 geed =i I" So,
people are, actuallybeginning to change their attitudeBhis is the case in
Madhya Pradesh, Chhattisgarh, Jharkhand, Bittar But this will take a long time.

DR. NAJMA A. HEPTULLA: Sir, it is really shocking that 67 per cent of
Indian people do not have toilets, that they have to relieve themselves in open
places. | would like to ask the hon. Minister this for the figures, which he has
given, was it a separate survey done by the Governmentyaw it included in
the national census. How did they arrive at these figures? Secawxdlfjor the
amount allocated, — | am talking about Madhya Pradesh that | represent — this
was much higher than the amount released. Why is this deficiency there? Is it that
the Government of India was not sending enough money to tHtesS oy is it
that the &te Governments are not utilizing the amounts propeily@, Sir, one
more thing | want to add here. In schools, if there are not enough toilets, then,
there are more drop-outs of girls from schools. So, what action is the Government
taking, in collaboration with the HRD Ministrywith regard to such schools?

SHRI JAIRAM RAMESH: Sir the hon. Member has put three intelated
supplementaries. | will be verywery brief. As far as census data is concerned, the
census data reports the availability of individual household latrines. So, a
household, which does not have an individual household latrine, is automatically
assumed to be defecating in the open. There is a huge difference in every State
between the figures reported by the State Government and the figures reported in
the census. This is true in the case of every State; no State is an exception. It is
a mater of great anguish and consternation for us that according to reports given
by State Governments, we have already reached about 67 per cent sanitation
coverage. But according to the census, we have barely reached about 30 per cent.
So, there is a lot of fudging of data. Money is being taken, but toilets are not
being built. Oy toilets are being built, but they are not being used. | am afraid that
there has been a lot @mT -- | can only use this word if it is Parliamentary —
going on in the sanitation campaign that is going \Ok. are trying to tighten up
all these proceduresVe do not want to retese the subsidy till the toilet is built.
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We are very clearlf we release the subsidy upfront, the subsidy will be taken
and the toilet will not get built or if it gets built, it will not get useks far as
Madhya Pradesh is concerned,, Sirwill get back to the hon. Member with the
specific figures. But in Madhya Pradesh, | do want to say that this Meathya
Pradesh has roughly about 23,000 Gram Panchayats and out of these 23,000 Gram
Panchayats, roughly 8 to 10 per cent are Nirmal Gram Panchayats. gendar
Madhya Pradesh is our focus State, and we will be concentrating our resources,
both financial and organisational, in States like Madhya Pradesh.

ft g9 s "eey, HA ST 9 39 ddy 4 W R H B W SgAwe
P IR H FaEn ofd H gEE O e H REdl g AR § 8l WEdl § 98l ag
# gERmUreT AW @ TS gelsiudl der 7 R 30 'R A TEd §1 aEf
fat 10 cfudew € R 98l HH-9-FH 40 <Reicd 3R @Iy, AT Municipal
Authority &1 ®e1 81 HMg H 8 SE &l Eleld 1 BH QX Neld g b
IR GIE-gIg <@d ©§ b g8l dm W b fag dod €1 98 TASHSNS. @i
involve faT ST & ofeed ¥ TASHSN ST &R dad 5 ¥YY AT 2 JUY FN R
g1 @ g'l free 3R enough toiletsd @awen & oy WaR R & & 2

N SR W W, W EER gl W e @ gl ekl d g™
fEE B e’ e Ao @3 e @ g1 d e T8l awd g I8 Ud
Ifed e 21 38 g @ RWER a9dl 81§ Wera § & @™ dR
F el # OO B AW Al S dRI$ AE! AT GRd &l W BET § SR by
A B T AR g2 ® f6 'R Yed Ried Ud gen gam Waw ® SR
T XS A WEe™ & fag S omewe fear § 99 SR uRadd dm @ SRR
gl 3Rl X HAE A qadld g% © R H SRl ¥ GIUWER! <A ARl g
fF AR Y Wcad H S 50 BOAR PRSI B, I 50 BOR BAl H IRIRSRI W
TIE  biodigesteram AT S| SHET M Td FART AAG oW 3R SMET &
R WA ol H SRfle @xar § fb oFel U Wi P sfeR S 50 BOIR Pl
q e T AR fRErft SR I WEl 9 W YAl & uEdE fea
ST |

it Fafder i gsv: offiked ke w@r8d, aue 10,000 ¥UAT toilet d9H &
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Oral Answers [14 August 2017 to Questions 19

FHaT| gAY # oMU ge dEdr § & Weargs s @M A S expenditure
A B, SHP Hdlldd Y SRl I & g Ia- IUY e 2

Y TERE Wer WY, T 6 P W=l ¥ g b wd e € fF 14415000
A B H U H R g T [depd eRiWa § 3R 10,000 ¥UY H S ERIeiT
T, IH TG Tl BNl W U9 6 gEEEl § del 6 'R R 9 '
SRR 10,000 BUY Bl WELYH BT IR UG WWHR AR 4,000-5,000 FUY WY
GRAT AR T, A1 SEH B PR AMURT T B, Wg A9 b U F AgER FE
WHR P R ¥ TAT 10,000 FUY BT AFF I@ & IR Hs A H W
TORIAS & A <@ T &1 § Wara § b 069 & g@ @ R Hg 460
J PEl fb Uoe H AN 3R 3Y 9gaR e dlRd & RN W 15000 ¥UY &
gl § SRfle @xar g fd 98l <ol @M & Iy S SR 4,000-5,000 BUY bl
SRR §, Uod WRHR 98 @d A bl Rgfa H Ol

MR. CHAIRMAN: Question Number 63.
sft srfemrer Y @ W, W T FuwH B

MR. CHAIRMAN: No, no. Please, three supplementaries have already been
asked. Please, Khannaji.

sft srfeArer I @ W, W TH GoigH 2

st sy @=1 S, WSl L (@auE).. g fogex @ dfSg "t S @i

(). &, @l ..(Fgu)... oMY forgex < IRTl . (@@Em).. No, no. | am
afraid, not...(Interruptions)... No, no. | cannot depart from the established practice
of the House...(Interruptions)... Question Number 63. Hon. Member absent. Let the
Minister give her reply

*63. The QuestionefShri Ramchandra Prasad Singh)was absent

ey dwe & fued & fag iR afdw em=ifr &
e fmar ST
*63. # YT ywe fiE . R wEfaRr SR @ HE I gdN B pur aRa
fo:

(@ ®M Ig 99 g fF WHR I <0 § WRy dbe F fAued & fow
[he WYY IAE BT 2.6 UG S FI FRA B MO ferRm
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@ e B, @ Sw Folw &1 eI B9 W ARW B S
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1 2 3 4
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1 2 3 4

9. I A WREOT AT (TR oo 701.71
P gafeRoT Ud uiRRerfaat  arfrat 1372.92
AR g=gSig

10. T SR GRSl ARl P | 122.50
HErIdr STgeTT

11. il & | ewmar v | 84.10

12. Hqell 9 @1 IRIF  guo GG 0.00
AT SRIBRT)

13. CEER L IC NI FIEA] gy 65.00
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16. IISd qAETEl B YdhIGd  [JHm RIS 70.00

17. arg gRASHT Hgaga 162.71
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19. I iR ud uiiR-fdsr Hdoe 27.00
e (T

20. T TN BrfehH Hroagd 303.00

21. floRes  (Fod a9 o) & Hfroagd 0.00
eI A GIBRl

22. Ug oAl Aoy 24.00
EEBEIRE IR NI 927.08
QAR 9 SR gSid B Pl AN 2300.00

Hdow: da A
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Higher allocation for fighting environmental crisis

*63.SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether it is a fact that Government has taken a decision to spend 2.6
per cent of Gross Domestic Product (GDP) to deal with the environmental crisis in
the country;

(b) if so, the time by which implementation of this decision will commence;

() the quantum of annual expenditure in case this decision is already in
force since its inception; and

(d) the names of the schemes on which this amount is being spent and the
average annual expenditure?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) The Twelfth Five Year
Plan, including its sectoral allocations, is yet to be finalized by the Government.
However Annual Plan allocation of the Ministry of Environment and Forests for
2011-12, last year of the Eleventh Fivear Plan, stood at Rs. 2300.00 crore, which
is 0.03% of the GDPA statement giving scheme-wise details of the allocation is
laid on the table of the House.

Statement

Satewise details of the allocation

(Rs. Crore)
SILNo Name of the Scheme Nature of Outlay
the Scheme
1 2 3 4
Environment
1 Environmental monitoring and Governance CS 53.50
2 Pollution Abatement Cs 49.76
3 Research and Development for CSs 68.94

Conservation and Development

tOriginal notice of the question was received in Hindi.
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1 2 3 4

4 Conservation of Natural Resources CSs 80.00
and Ecosystems

5 Environment Information, Education CS 79.58
and Awareness

6 Environmental Management in Heritage, CSs 0.01
Piligrimage andTourist Centres Including
Taj Protection

7 International Co-operatioActivities CS 71.82

8 National Coastal Management Programme CS 267.60

9 National River Conservation Plan (NRCP) CSs 701.71
Total Environment & Ecology 1372.92
Forestry andwildlife

10 Grants in aid to Forests andildlife institutions CS 12250

1 Capacity building in forestry sector CS 84.10

12 Gregarious Flowering of Muli CSs 0.00
(Melacannabaccifera) Bamboos

13 Intensification of Forest Management CSs 65.00
(former IFPS) Scheme

14 Strengthening Forestry Divisions CSs 18.27

15 Strengthening ofWildlife Division CSs 29.00

16 Integrated Development adVild Life Habitats  CSS 70.00

17 Project Tiger CSss 162.71

18 Project Elephant CSss 21.50

19 National Afforestation and Eco- CS 27.00
Development Board (NAEB)

20 National Afforestation Programme CSs 303.00
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1 2 3 4

21 Afforestation through PRIs CSs 0.00
(PanchyatVanYojna)

2 Animal Welfare Cs 24.00
TotaL Forestry andwildlife 927.08
Granp TotaL Environment, Forests arndildlife 2300.00

CS: Central Sector

CSS:Centrally Sponsored Schemes

SHRI KUMAR DEERAK DAS: Sir, a statement has been annexed to the reply
of the question indicating scheme-wise details of higher allocation for fighting
environmental crisisAt serial number 17 of the statement, under Projéger, an
amount of Rs. 162.71 crores outlay was mafded, at serial number 18, under
Project Elephant, an amount of Rs. 21.50 was kept as oWlay no outlay was
earmarked forAfforestation through PRIs (Panchay#&n Yojna) which is at serial
number 21 of the statement.

Now, coming to my question, what has happened recently in taig % that
in 3-4 national sanctuaries tourists have been barred from visiting sanctuaries in
the name of protecting environment and forest. So, | would like to know what
decision the Government has taken on this. | am asking this because it has created
a shock in the minds of the people., Sourists from various regions come North-
East to visit these sanctuaries, but they are barred. So, | would like to know from
the hon. Minister whether the Government has taken note of this situation.

SHRIMATI JAYANTHI NATARAJAN: Sir, | am happy to answer the question.
This is a subject matter of an order passed by the hon. Supreme Court of India in
a Public Interest Litigation filed by a person. The Supreme Court of India has
ordered that there should be a complete ban on tourism in tiger reserves of the
country The case is now due for hearing on the 2ZFkrefore, the matter isub
judice. The Ministry of Environment and Forests will file its Report and anything
further can only be decided after the hon. Supreme Court gives its order

SHRI V.P. SINGH BADNORE: Sir in the written replythere is a mention that
the Annual Plan allocation of the Ministry was just Rs. 2,300 crores, which are
really peanuts.
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My question to te hon. Minister is this. Sirwe have the CAMR Fund
which is over Rs. 20,000 crores. There is no mention of how she is going to
disburse CAMR funds for this cause.

SHRIMATI JAYANTHI NATARAJAN: Sir, the hon. Memberwith all due
respect, has raised a very important question.

First, | would like to sayas far as the CAMP Fund is concerned, it is right
that there is over Rs. 20,000 crores under the CANHANnd. These are totally
monitored by the Supreme Court of India. The funds are monitored by a Committee
set up by the hon. Supreme Court of India. Hon. Member is also a Member of the
Committee on Environment. He knows that a vast majority of the GRNRds
are basically meant for fafestation. Howeverwe are looking at the Forestct.

We are examining proposals from activistecording to which, if the Supreme
Court permits, if some part of those funds can be used to help wildlife, we can do
so. As a part of Forest Conservatidkct, some proposals have come. But, we
have not taken a call on that. | would, from my point of vidélke to emphasize

that CAMRA funds are collected after diversion of forest laAdd, in my view

they should be strictly confine to making sure that our forests are protected,
regenerated and our forest cover continuously increased and they should not be
diverted under any other circumstances.

DR. KARAN SINGH: Mr. Chairman, Sjras the House knows, environmental
problems are becoming increasingly acute around the world, and also in our
country We are already seeing very dramatifeefs of deforestation, melting of
glaciers and so on.

Before | put my question to the Ministdr would like to say that the amount
of money provided, which is 0.03 per cent, is a pittance. If we are really serious
about our environment, we will have to increase it, at least ten-fold in order to
make an impact.

Now, my specific question is this. In this statement, there is no direct mention
of the Swatch Ganga Abhiyan. | remember thirty years ago, at a function, the then
Prime Minister Indira Gandhi, had launched tiBanga Bachao Abhiyan. After that,

Rajiv Gandhi had come up with ttf&vatch Ganga Abhiyan. Thousands of crores of
rupees have been spent on it, but the results seem to be nowhere. What is the
Government doing about the Gang&® you serious in trying to save the National
River from disaster? If so, could you please spell out your plans?
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SHRIMATI JAYANTHI NATARAJAN: Sir, this falls under the National River
Conservation Schemelhere is also a separat@orld Bank-funded project,
specially set aside for the River Gande the hon. senior Member knows, there
is the National Ganga Committee which is chaired by the hon. Prime Minister of
India. Over two thousand crores of rupees have already been spent on the
cleaning-up of the Ganga.

Sir, | totally agree with the hon. Memheand with most of the hon.
Members of this august House, that we are a,vesyy long way from the goal
that we want to achieve in regard to tNemal Dhara and theAviral Dhara of
the Ganga. There is no doubt that our holy river is very polluted, and the flow of
the river also is not to the extent that it ought to be to maintain the purity and
the continuous ecological flow of the river as we desire. | know thatW&irare
working on it. A great deal of funds are availabls | said, it is aWorld Bank-
funded projectWe have a separate Mission, the Mission Ganga.

But part of the problem, Siis that, all along the riveithe industrial dfuent
accounts for about 20 per cent; eighty per cent is basically the domestic untreated
sewage which flows out from the cities that lie along the River Ganga.

Sir, money is allotted for sewage treatment plants and for centilakrmif
treatment plants. But, unfortunatelgll those sewage treatment plants do not work,
perhaps, because of lack of electricity and, perhaps, because the network of sewers
is not connected to the central sewage treatment plants in that particular city
These are all issues that need to be addressed in a collective way and, therefore,
it needs the cooperation of the urban local bodies and the State Governments to
monitor that the sewage treatment plants are working. Otherwise, it will very
difficult to do it.

Sir, a lage amount of money is available. It is not a question of lack of
money But what is more important is how that money is directed and how it is
spent. Sometimes, it is not possible for us to release the money unless those
sewage treatment plants are working.

My final submission to the House, through you, Siould be that, had it not
been for the announcements made, first, by Shrimati Indira Gandhi and, then, by
Shri Rajiv Gandhi, and the action taken thereafter by other Governments, the River
Ganga would have been in a much worse stéfe. have actually managed to
contain the pollution at this level only because of the work that has been done
by the Ministry of Environmenunder he National Gangaction Plan.
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Special schemes for healthcare in rural districts

*64, SHRI D.P TRIPATHI: Will the Minster of HEAITH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that special emphasis is required on health in rural
districts;

(b) if so, whether there is any special scheme for rural districts; and
(¢) if so, the details thereof?

THE MINISTER OF HEAIOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD) : (a) to (c) A Statement is laid on th&able of the House.

Statement
(@ Yes, Sir

(b) and (c) The National Rural Health Mission (NRHM) was launched in 2005
to bring focus on health care needs of rural population. Under NRHM, flexible
financing is provided to States primarily in the following areas:

. Health system strengthening including construction and upgradation of
physical infrastructure;

. Augmentation of human resources for health;
. Supplies and logistics including drugs and equipments;
. Patient transport including ambulances for emergency response;

. Mobile Medical Units (MMU) to provide health services in remote and
inaccessible areas;

. Communitization which includes engagementA8HAs and support to
Village Health Sanitation and Nutrition Committees and Rogi Kalyan
Samitis;

. Initiatives in Reproductive and Child Health including Janani Suraksha
Yojana (JSY) and Janani Shishu Suraksha Karyakram (JSSK);

. Reducing disease burden with special focus on communicable diseases;

. Mainstreaming ofAYUSH
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SHRI D. P TRIPATHI: Sir, | have carefully read the reply of the hon. Minister
of Health and FamilyWelfare. What | had asked for were details of the
implementation of special schemes in rural districts. He has listed in his reply the
schemes, but there is no mention of implementation. Why | had asked about the
details of implementation was because most of these health schemes, specially in

the rural areas, seemed to be suffering from their own health problems.

The special schemes have special health probl&hmesy are unhealthyEvery
day you read reports about infant mortality and people dying of lack of medical
treatment. Newspapers are full of these reports and | do not wish to take the time
of the House in repeating the statistics. | would again emphasise my question
about the implementation of these special schemes in the rural areas. | seek a

reply from the hon. Minister

SHRI GHULAM NABI AZAD: Sir, | would like to repeat what | had said in
the first question. In so far as the Government of India is concerned, our duty is
to provide fundsWe have gone much beyond thdtere was an acute shortage
of funds for construction. While we provided funds for the construction and
renovation of Primary Health Centres, Sub-Centres, Community Health Centres and
district hospitals, we came across with a fact that the States were facing an acute
shortage of human resource—specialists, doctors and para-madies.result of
which, as | have said in the beginning, as of 2011-12, we have released as much
as Rs.67,643 crores; for this year alone, about Rs. 17,000 crores have been allocated
to the State Governments. On the human resource front, we have provided 1,50,457
specialists—MBBS doctors, nurseSNMs, para-medics andAYUSH doctors have
been providedWe are alsoproviding them the incentives. For community
involvement, 30,529 Rogi Kalyan Samitis have been constituted. For each Primary
Health Centre, Rs. 1 lakh and for Community Health Centre, Rs. 1 lakh, and for
district hospitals, Rs.5 lakh are being given annually to manage the contingencies.
About 5 lakh village sanitation and nutrition committees have been constituted.
And for each sanitation committee, an amount of Rs. 10,000 annually is being
given. | have said that on infrastructure, renovation or new construction of 62,951
HCs, PHCs and district hospitals has been done. BuyttH&irmanagement of these

is for the State Governmes.
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SHRI D.P TRIPATHI: Sir, the hon. Minister has not answered my first
question.Anyway, in your reply you talked about mainstreaming A¥USH. How

do you wish to go about it?

SHRI GHULAM NABI AZAD: Sir, he said that the first part of his question
has not been answered. | have repeated a number of times that the implementation
of all the schemes is for theta® GovernmentsWe cannot intervene. Health is a
State subject. So, implementation has to be done by the State Governments.

So far as the second part of the question is concerned, under NRHM, there
is a mainstreaming oAYUSH. Earlier an allopathic dispensary was located at one
place and amyurveda dispensary was located at another place. Under NRHM,
there has to be a co-location. They have to be located under one roof. That
process is on and as and when new constructions come up, in those new
constructions— since these are spacious enougyurveda and allopathic
dispensaries are located under one roof.

At e Piear: Al wwufs S, 78 9@ die § f6 AR W S A oew
dr 9gd fowm ¥ & fawm § fag 9 &9 <7 o1 @ € dfeT IS9P orgud #
gt Wl B ST IE &1 H S Sl Aedr g fb SR NQ¥ W o9gd gl R
d ambulancesEdid TE, WfT fEE W WM W ITHT STIN FET 8 @ T
s P AEF S ge drell Afeea ged 8 P A A OH OWHT IR G
dfed ®el Wt 9 e Igfew fewe &1 <l €1 # MUy S @rEar §
TIAR.UI.GA. & I Sl Hieldl 8¢ 8, @ I AN H U IFH Rpadl Ha
T B U e & AR S GEE TS g3 B, SAdB Sl o W SUAN ARG
wEl ol H gl YWl Mdl # OUgd, w1 g9 fy dE @l SR W fRy e o
1 Pl GARTET Jawen U FRIE?

N M T ISIE: I8 Wl ad © 6 BRI B § 4w o, g oA SR
ST Sfiefie RAT, STdbI FARTN &RAT, STdh1 IUART IR, Wdfhd P& AN GOuINT )
FRA & AR D R W H monitor HRAT Rl T W da AR U JhRIET @
& sub-centre€, B9 U= @@ Primary Health Centre§, R g9R 9 SaTal
Community Health Centre$, S District Hospitals# &1 3R I8 ¥eX & Heolde
BT O YRS $B R, dfd e Feorde # o YH A dd & @A < 9hd g,
SHG AN Bl 7 Whd © Ig W9 © AR IE 4% A wew ¢ gl Afed § &
3T, e BAR AfcH H fl I8 9 JA@ar § b apft db da}leT 16,397 HiETSe
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yfed, Emegency Response ServicAsnbulancesy®l &l & &1 w8 & iR
TISR.UA.GH. H B SdI B8 &R 7, AP (oY UEg™ Ixd & | ITH Sl Sfaex AT
TH STE, @ W YTSIR.UA.GH. AGS dRAl ©, of 9 3N T &Rd &, I& monitor
FRAT R fT 991 gR& B TR UM B v Rvew T8 7, R o'W g uan
G| BAR UM Ud & Rived § offRed Wy offe uifermie, S g9R Aifed # s9
A B A E AT AEAT F IR TSRl TR ANCH H AT T, IFBI FH A
od g1 ..(haEr)...

syt wrr fre g @ @1 Amen Aifew oo W 7 AT . (cawm)...

ft o T e wET 9@ Y@ @ wWen ¥ 9@l inquiry T9 @ E
P B WG H SWH SE-Usdid 8 &l ®l

o el fE ava Wy A, S 6 el @ oTar ¥ fe sEw
W MAT F I T, WA B W T IR BRI SRR AEE | H OB D
e falEl @ gem A wWEl & oami § Rem o a9 7 ek w@Rew ¥ oufy
Srreddl W B Tl 8 gFAr § ¥E el o1 Yel § fb 4R Diabetes® <@
g, WEMRN! & ®U # DiabetesgAR T # ...(dEM)...

st Wl U Fad gB o |

u. el fE quen St § ware ge Yer g1 Mdl § ¥E dER el @
@ hidden%u # gl T AFRE R M Ired & IQ SHaer I8 MR detect
B W g, a1 98 ey W R ddr € R g W 9 ddr g1 |« H
RIg W @ € 9@l Diabetesg 3R SHdI SHST UdT & A&l &1 qd1s o
9 R, 9 R Sl WU FR L §, S 981 W € AN Yg Bl U B I
g1 d w1 oAEEE A S @ W B Ao @ fb qEd H, el HoOSew
pathalogical tesféu W iR 3FR Diabetes detecerft & a9 o1 It d=Rad
% fau H wea @, <l PR Diabetes detecerl 2 o @& IHI Ub BrS
I SQ? "Iy, Diabetes®wft W TE Bl ¥ UM @@ER SR IMER A
T IUD PO B IX G ©, 98 SlgIrd| Il g oar mal # R dn @
Diabetes detecerl! 2, #EMR! & T&d SdI 3l ¥ HIS 1d? 3@ regular
TS S B By SAAM R hE AHR BT O I 72

N AW TG IS W, AT G T ggd S A el 3R ge off
980 ol S o P SR W@ g b anfl World Health Oganisations 1
g & fag @8 fb 2030 @@, I M 3fORE aul # gd gr # NCDs
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(Non Communicable Diseases) &, {5+ Diabetes, Hypertension, CanceiR
fer @ dwRal - Cardio-vascular diseasés ¥ ®1§ 2| gREAT # M AR W
ol dHRAT § F deR g9 W I IR AR S W el g B |
s 99 @ <Ed g TR W Y g oMl 9N % fog U pilot project I%
fpar ¥l SHEIY, BRWETN, @R AR DI RPper G & fawl sdb
fory & 21 T § TRee Uoee W o100 feRgaew fou € oiR orel wm Wi
4 80 @R U H SHERN, $WR SR BEWRCIH & AU WHIT Al e |
SRS # B9 BIs fegwd @I o @ T, ofbd S BART URAC ORaT $HUAR
3R BE & foU gw gom, IWH ' 99 W feRgaew # W Iwd om @em #
ferpd am &) ¥ wife AN U sad Sfaed qEl § f5 9 feRgae d9d w
I FefERgde ogd IR HER IR BIE Bl TAAlS] R Wb | SHB g 8 Ry
W W T e foag vea #ifew o g€ ¥ o' 9% g™ iR SRy
F WA T, UE A H O R Q¥ H dN 9 B 99 9 e & |
AfR B BHIAT B Miad ARkl & fav g w5 W fuiRa T @ ©
R®ifp 980 AR ARAN 980 HH SH H Tadl B GNT 1 IE TGS UoER Tl
Ml % B HF G RN Bl BEWEIM IR SHEIEN @ whifE @t ®1 SN
A e 9 BEl, 39G U ofdRed! @bl TRd el ¥ dfed SHAhl qE |
PR, oie iR Rewg & o7 @ € b g8l Wg Wex H dod) anl Bl
O @I ST Ah |

SHRI ANANDA BHASKAR RAPOLU: Sir through you, | would like to know
from the hon. Minister of Health whether there is any scope of evaluation of the
National Rural Health Mission being implemented in the States because there are
very huge buildings in district headquarters and in several Primary Health Centres
but human resource, input support and pharma provisions are very meagre. The
second question is about how you are mainstreamingA¥i¢SH, and what its
implementation scope is. So far wherever we see we do not find the mainstreaming
of AYUSH and in particular there is yet to be a coordinatédrtefo have single
roof dispensaries as far &'USH and particularly the homeopathic medicines are
concerned. Since this is a season of monsoon and contagious diseases, the

provision of scope of allocation dfyurvedic and Homeopathic is yet to appear

SHRI GHULAM NABI AZAD: Sir, insofar as the first part of the question is
concerned, yes, independent evaluation of NRHM is being done and concurrent

evaluation was done by the International Institute of Population Sciences, Bombay
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They have also given their key findings. It will take time to go through the key
findings. Therefore, | will inform the hon. Member about the key findings of the
International Institute of Population Sciences. There is also a study by the
Planning Commission of NRHM. They have also given their findings and about
those findings also | will inform the hon. Memb&o far as the mainstreaming is
concerned, | have already said that there is a policy of the Government and
wherever the new constructions are coming up, in those new locations there is a
provision of collocation ofAYUSH and Ayurveda.

Misuse of AICs

*65. SHRIMATI RENUKA CHOWDHURY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that thAeronautical Information Circulars (AICs)
issued by the Directorate General of Citiation (DGCA), meant for safety
checks and for some other official works, are being misused by the officials for the
purpose of free travel in domestic airlines;

(b) if so, the details thereof; and

(c) the disciplinary action taken against the erring officials for the misuse
of AICs?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)A
statement is laid on th&able of the House.

Statement

(&) and (b)The provisions ofAeronautical Information Circulars (AIC) 2 of
1978 issued in terms of Section/6 of the Aircraft Act, 1934 (XXII of 1934),
provides the officers of DGCA to avail official air travel for the purpose of
ensuring safety of aircraft operations through enroute examination and inspection of
the work of a flight crew member; inspection of maintenance facilities at enroute/
terminal stations and inspection of operation of an aircraft and its equipment. In
addition, provisions ofAIC 2 of 1978 have been used for conduct of various
surveillance inspections and examinations necessary for ensuring safety of aircraft
operations and other official work related to DGCA.

() One case of misuse &KIC 2 of 1978 has been detected against one
employee of DGCA. The concerned employee has been placed under suspension,
FIR has been filed against him anghjor penalty proceedings have been initiated.
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SHRIMATI RENUKA CHOWDHURY: Sir, | can see the time closing ikve
have ...(Interruptions)... AICs are the issues. | am not concerned so much about
their travelling free but what worries me more is whether Al@s and their free
travel compromises on the safety and security of civil aviation.

SHRI AJIT SINGH: Sir the problem has been that too many people have
been travelling for safety but they are not really concerned with safeat has
been the problem and that is why people have been penalised and we are in
consultation with CVC. One person has been given major pend@igy are
consulting with the CVC whether other people can be charged with that.

SHRIMATI RENUKA CHOWDHURY: Sir, my question was that we know that
so many people have been travelling in pursuance of safety norms. The fact of the
matter is there has been a spate of civil aviation accidents, not jést india
but in other private airlines also. Have they examined any correlation between the
free travel by people who are supposedly to do security measures for the airline
and who did not do it, and the accidents? Is there any correlation?

SHRI AJIT SINGH: There is no correlation.

MR. CHAIRMAN: | am afraid Question Hour is over

WRITTEN ANSWERS TO STARRED QUESTIONS
Fall in global crude oil prices

*66. SHRI Y.S. CHOWDARY: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that oil stocks have risen by 0.2 million barrels in
the US and 0.1 million barrels in other Organisation for Economic Co-operation and
Development (OECD) countries;

(b) whether it is also a fact that crude oil prices have also dropped more
than 25 per cent in the past four months;

() whether Government is considering to reduce the prices of petro-
products,viz. petrol, LPG and diesel in view of drop in crude oil prices;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUMAND NATURAL GAS (SHRI S. JAIRL
REDDY): (a) No such data related to oil stocks of USA and OECD region is being
maintained by the Government.

(b) While the average price of crude oil in 2012-13 in the international
market has been slightly lower than the average crude oil price during 2011-12, the
price of crude oil during 2012-13 in Indian currency has increased by 7% over
2011-12 due to sharp depreciation in value of Rs. against US $. The price of the
Indian basket crude oil during 2011-12 and 2012-13 (month-wise) as well as the
exchange rate of RAJS $ is as follows:

Period Average price of Average Average Indian

Indian Basket Rs. per $ Basket
Crude Oil Crude Oil

$ per barrel Rs. per barrel

2011-12 111.89 47.95 5365

2012-13

April, 12 117.97 51.80 6111

May, 12 108.05 54.47 5885

June, 12 9451 56.03 5295

July, 12 106.42 55.54 5910

August, 12* 105.85 55.58 5883

10th August, 12 109.84 55.34 6078

Average in 2012-13* 105.22 54.64 5749

* Change in 2012-13 over (-)6% 14% 7%

2011-12 (approx.)

*Average upto 10thAugust, 2012

It may therefore, be seen that though the average price of Indian basket of
crude oil in terms of dollar per barrel this year is lower by 6% than the last year's
average price, but simultaneously due to depreciation in average value of Rupee
per US dollar by 14%, the average price of Indian basket of crude oil in Rupee
terms this year has indeadcreased by 7%.
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(c) to (e) The price of Petrol has been made market-determined with effect
from 26.6.2010. Since then, the Public Sector Oil Marketing Companies (OMCs)
have been taking decision on the pricing of petrol in line with the international oil
prices and market conditions. Recently line with reduction in price of petrol in
the international markets, OMCs have reduced the price of petrol by Rs. 2.02 per
litre effective 3rd June, 2012 and Rs.2.46 per litre effective 29th June, 2012 at Delhi.
However as reported by Indian Oil Corporation Limited (IOCL), due to rise in
international price of petrol, their under-recovery on sale of petrol is Rs. 1.37 per
litre based on the Refinery Gate Pricéeetive 1stAugust, 2012.

In order to insulate the common man from the impact of rise in international
oil prices and the domestic inflationary conditions, the Government continues to
modulate the retail selling price of Diesel, PDS Kerosene and Domestic LPG and
their prices have not been increased in line with changes in the international
market. There has been no revision in retail selling prices of these products since
25.06.201. As a result, OMCs have incurred undecovery of Rs. 1,38,541 crore
during 2011-12 which was compensated jointly by the Government and the upstream
oil companies.

During the first quarter of 2012-13, OMCs have incurred an under-recovery of

Rs. 47,81 crore. Based on thBefinery Gate Price efective 1stAugust, 2012, the
OMCs are currently incurring under-recovery of Rs.12.06 per litre on Diesel,
Rs.28.54 per litre on PDS Kerosene and Rs.231.00 per cylinder on Domestic LPG
Based on actual under-recoveries for the first quarter of 2012-13 and projected
under-recoveries for the remaining three quarters at current prices, OMCs are
expected to incur an under-recovery of Rs.1,55,074 crore. Hence, reduction in the
price of Diesel, PDS Kerosene and Domestic LPG is not feasible at present.

Revised schedule for delayed NH projects

*67. DR. K.P RAMALINGAM: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether Government had issued instructions to Government officials and
private contractors to complete the delayed projects within a given time-frame;

(b) if so, the details thereof;

() whether it is also a fact that Government had issued revised schedule
for all the delayed National Highway (NH) projects;
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(d) if so, the details thereof;

(e) whether Government held discussions with the private contractors to
complete the projects; and

(M if so, the outcome thereof?

THE MINISTER OF ROAD TRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) to (f) In order to complete delayed projects within time-frame, regular
meetings are held at the level of Hon'ble Minister/SecretttgRT&H and
Chairman, NHAI with all the stake holders including Contractors/Concessionaires.
The issues impacting the progress of the different projects are discussed and
directions are given to the concerned to clear these bottlenecks which are
hampering the progress of the projects.

Besides the high level meetings, regular meetings are also held at the level of
Regional Officers/Chief General Managers of concerned State at site. The projects
are reviewed regularly by the Project Director on fortnightly basis and by Regional
Officers on monthly basis and HQ level also. The issues are also flagged to the
High Powered Committee constituted under Chief Secretary for expeditious
resolution of the issues for faster implementation of the projet#salia including
land acquisition, shifting of utilities and rehabilitation and resettlement.

The completion schedules of the projects are revised wherever necessary
depending upon the constraints/bottlenecks and resolutions thereof.

Ban on use of live animals for dissection

*68. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether it is a fact that the Ministry has banned the use of live animals
in dissection and other experiments, in hospitals and educational and research
institutes to stop the unwanted cruelty to them; and

(b) if so, whether it will affect research and experiments which are required
for the welfare of human beings?

THE MINISTER OF SRATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) No, Sir

(b) Question does not arise.



Written Answers to [14 August 2019 Sarred Questions 37

Ban on Gutkha products

1*69.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether in view of priority to public health and diseases like carleer
Ministry is in favour of banning Gutkha, tobacco, pan mastdia

(b) whether the Ministry has taken any action in this regard during the past
two years and whether it has consulted the other concerned Ministries;

(c) if so, the details thereof; and

(d) the number of persons who died of cancer due to consumption of
Gutkha, tobacco, pan masala etc. during the last three years, State-wise?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Food Safety andta&hdards (Prohibition and Restrictions on
Sales) Regulations, 201dated 1stAugust, 201, issued under the Food Safety and
StandardsAct, 2006, lays down that tobacco and nicotine shall not be used as
ingredients in any food products. The Hon'ble Supreme Court in Godawat Pan
MasalaVs. UOI, 2004 (7) SCC 68 has also held that "Since pan masala, gutka or
supari are eaten for taste and nourishment, they are all food within the meaning of
Section 2(v) of the (Prevention of Foddlulteration)Act." As such, by virtue of
the regulation dated 1#tugust, 201 issued under the Food Safety artdn8ards
Act, 2006, read with the judgement of the Hon'ble Supreme Court on the issue,
Gutkha products are food products containing tobacco and nicotine and their
manufacture, sale or storage is not permitted under Bawvirtue of the same
regulation, Pan Masala, if it contains tobacco and nicotine, cannot be manufactured
or sold. Enforcement of this regulation, howeviees with the Commissioners of
Food Safety under the State Governments, as per the provisions of Food Safety
and $andardsAct, 2006.

(b) and (c)The Ministry of Health and Family\Welfare, on the direction of
the Hon'ble Supreme Court in the SLP No. 16308 of 2007 (Ankur GMkhindian
Asthma Society and Ors.), compiled and submitted a comprehensive report to the
Hon'ble Court on the contents of gutkha, tobacco, pan masala and similar articles
manufactured in the country and hdwieffects of consumption of such articles.

tOriginal notice of the question was received in Hindi.
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The Ministry of Health and Familyelfare oganized a National Consultation
on SmokelesSTobacco inApril, 2011 to highlight the magnitude of the problem of
smokeless tobacco use and possible policies to regulate/control its use in India.

Regular mass media campaigns have been aired in national as well as regional
channels to create awareness about the harmful effects of tobacco use.

The Food Safety and Standards (Prohibition and Restrictions on Sales)
Regulations, 201 dated 1stAugust, 201 were notified by the Food Safety and
StandardsAuthority of India after public consultations through website and also
after consultations with the Ministry of Health and Ministry of Law

(d) Smokeless tobacco products are well known cause of cancers of mouth,
tongue, pharynx and oesophagus. The data on cancer cases is being provided by
the National Cancer Registry Programme (NCRP) of the Indian Council of Medical
Research (ICMR). The NCRP does not have separate data on cancer attributable to
consumption of gutka, tobacco, panmasala and other forms of tobacco chewing and
bidi/cigarette smoking. TheState-wise estimated number of deaths in 2011
(1,43,141) due to cancers associated with use of tobacco, based on the data of
NCRP (2006-08) and using the Mortality-Incidence ratio of Population Based Cancer
Registry Mumbai, is given in tatement(See below). Furtheras per the Report on
Tobacco Control in India, 2004, approximately 8-9 lakh persons die annually in India
due to tobacco attributable diseases.

Statement

Estimated number of cancer deaths by different States of India -
Tobacco Related Cancers - (Males+Females) - 2011

SI.No.  States TRC deaths
1 2 3
1 Jammu and Kashmir 1448
2 Himachal Pradesh 775
3 Punjab 3182
4 Chandigarh 123

5 Uttaranchal 1149
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1 2 3
6 Haryana 2927
7 Delhi 1773
8 Rajasthan 7849
9 Uttar Pradesh 22899
10 Bihar 11909
u Sikkim 53
12 Arunachal Pradesh 158
13 Nagaland 225
14 Manipur 234
15 Mizoram 187
16 Tripura 416
17 Meghalaya 335
18 Assam 5541
19 West Bengal 10387
20 Jharkhand 3757
21 Orissa 4742
22 Chhattisgarh 2888
23 Madhya Pradesh 8774
24 Gujarat 6915
25 Daman and Diu 31
26 Dadra and Nagar Haveli 1
27 Maharashtra 12837

28 Andhra Pradesh 9542
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1 2 3
29 Karnataka 6606
30 Goa 165
31 Lakshadweep 7
32 Kerala 3708
3 Tamil Nadu 11374
A Pondicherry 140
35 Andaman and Nicobar Islands 44

ToTAL 143141

* Based on the data of NCRP (2006-08) and using M/l ratio of Mumbai PBCR.
M/l Ratio - Mortality to Incidence Ratio
PBCR - Population Based Cancer Registry

Hike in petrol price

*70. SHRIMATI KUSUM RAI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether oil companies had increased the price of petrol by Rs.7.50/- per
litre during last week of Maythis year;

(b) if so, the details thereof along with the hike in petrol price during, July
2012;

(¢) the reasons for such huge hike in petrol price;
(d) whether petrol price has been curtailed recently;
(e) if so, the details thereof;

(H whether hike in petrol price has led to rise in price of essential services
and commodities and has caused undue burden on common man; and

(g) if so, the reaction of Government thereto?

THE MINISTER OF PETROLEUMAND NATURAL GAS (SHRI S. JAIRL
REDDY): (a) to (e) In the light of the recommendations made by the Expert Group
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set up to advise on a viable and sustainable system of pricing of petroleum
products under the Chairmanship of. Biirit S. Parikh, the price of Petrol has been
made market-determined with effect from 26.6.2010. Since then, Public Sector Oil
Marketing Companies (OMCs) take appropriate decision on the pricing of petrol in
line with the international oil prices and marketing conditions.; Even after
implementation of market determined pricing, OMCs have been making price revision
of petrol in a guarded mannesibsorbing a part of undegcovery themselvesihe
details of revision in Retail Selling Price (RSP) of petrol since 01.04.2012, at Delhi
are given below:

Revision on petrol prices since 01.04.2012

(Price Rs. per litre as per IOCL at Delhi)

Sl.No. Date Revised RSP Increase/ Remarks
(Rs. per litre) Decrease
1 24.05.2012 73.18 754 Increase in RSP*
2 03.06.2012 71.16 (-2.02 Reduction in RSP
3 18.06.2012 70.24 (-0.92 Rebate inVAT at Delhi
4 29.06.2012 67.78 (-)2.46 Reduction in RSP
5 24.07.2012 68.48 0.70 Increase in RSP
6 01.08.2012 68.46 (-0.02 Revision in siding

Shunting charges

Net increase since 01.04.12 2.82

*RSP - Retail Selling Price

The increase of Rs.7.54 per litre in the price of petrol on 24.5.2012 was after
the last revision in Retail Selling Price done on 1.12.2011. The main reasons for
increase in price of petrol were increase in price of petrol in international market
and depreciation of Indian Rupee against US dolRrice of petrol in the
international market increased from $117/bbl, in November201l to $ 1.8.19/bbl.
in May, 2012 coupled with increase in rupee-dollar exchange rate from Rs. 50.84/ $
in November 2011 to Rs.54.47/$ in May 2012. Subsequenity line with reduction
in price of petrol in the international markets, OMCs have reduced the price of
petrol by Rs. 2.02 per litre effective 3rd June, 2012 and Rs.2.46 per litre effective
29th June, 2012 at Delhi.



42 \Mitten Answers to [RAJYA SABHA] Sarred Questions

(f and (g) The Kirit Parikh Committee in its report dated 2nd Febrya®p10
has noted that petrol is largely an item of final consumption on its price, therefore,
does not have cascading effect. Hence, it is not expected to have significant impact
on the prices of essential goods and services.

Measures for saving tigers

*71. SHRIMATI JAYA BACHCHAN: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ the current tiger population in the countsanctuary-wise/forest-wise;

(b) whether it is a fact that tiger poaching incidents have increased in the

past 18 months;

() whether it is also a fact that in the absence of a stringentdaested
poachers have managed to secure bail from the court and are back in business;

and

(d) the steps Government has taken to arrest the decline in tiger population

and curb their poaching?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The country level tiger
population, estimated once in every four years using the refined methqdbkyy
shown an increasing trend with a population estimate of 1706, lower and upper
limits being 1520 and 1909 respectively in the recent all India estimation (2010), as
compared to the last country level estimation of 2006, with an estimate of 1411,
lower and upper limits beingl®5 and 1657 respectivelyhe landscape-wise details
of tiger estimation in the country for the years 2006 and 2010 are given in
Statement-I(See below).

(b) The details of tiger mortalityas reported by t&tes, during the last one

year including the current year are given itat®ment-1l (See below).
() No such reports have been received from States.

(d) The milestone initiatives taken by the Government to protect and foster

tiger conservation are given in Statement-lll.



Statement-|

Details of tiger population for the years 2006 and 2010

State Tiger Population Increase/Decreasstable
2006 2010
Estimate Statistical Statistical Estimde  Statistical ~ Statistical
(Number)  Lower Upper (Number) Lower Upper
Limit Limit Limit Limit
1 2 3 4 5 6 7 8
Shivalik-Gangetic Plain Landscape Complex
Uttarakhand 178 161 195 227 199 256 Increase
Uttar Pradesh 109 91 127 118 113 124 Stable
Bihar 10 7 13 8(-)*** ()= () Stable
ToTAL 297 259 335 353 320 388 Stable
Central Indian Landscape Complex and Eastern Ghats Landscape Complex
Andhra Pradesh 9%5 &4 107 72 65 79 Decrease
Chhattisgarh 26 23 28 26 24 27 Stable
Madhya Pradesh 300 236 364 257 213 301 Stable
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1 2 3 4 5 6 7 8

Maharashtra 103 76 131 169 155 183 Increase

Odisha 45 37 53 32 20 44 Stable

Rajasthan 32 30 35 36 35 37 Stable

Jharkhand Not assessed 10 6 14 Could not be compared
since it was not
assessed in 2006.

ToTtAL 601 486 718 601 518 685 Stable

Western Ghats Landscape Complex

Karnataka 290 241 339 300 280 320 Stable

Kerala 46 39 71 67 75 Increase

Tamil Nadu 76 56 163 153 173 Increase

ToTaL 402 336 487 534 500 568 Increase

North Eastern Hills and Brahmaputra Flood Plains

Assam 70 60 80 143 113 173 Increase

144
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Arunachal Pradesh 14 12 18 Not Not Not
assessed assessed assessed

MIZOI’am 6 4 8 5(_)*** (_)*** (_)***

Northern West Bengal 10 8 12 Not Not Not
assessed assessed assessed

Could not be compared
since it was not
assessed in 2010.

Stable

Could not be compared
since it was not
assessed in 2010.

ToTtAL 100 84 118 148 118 178 Increase
Sundarbans Not Not Not 70 64 Q0 Could not be compared
assessed assessed assessed since it was not
assessedn 2006.
TotaL 1411 1165 1657 1706 1520 1909

*** Statistical lower/upper limits could not be ascertained owing to small size of the population.
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Satement-1 |

Details of tiger mortality including poaching, seizure, natural and other causes,
as reported by Sates, during the last one year, including the current year

Sl. No. State 2011 2012 (as on 9.8.2012)
Poaching Natural Poaching Natural
including and other including and other
seizure causes seizure causes

1 Andhra Pradesh 0 0 0 0

2 Arunachal Pradesh 0 0 0 0

3 Assam 3 3 1 3

4 Bihar 0 1 0 0

5 Chhattisgarh 2 0 1 0

6 Jharkhand 0 0 0 0

7 Karnataka 3 3 5 4

8 Kerala 1 3 2 0

9 Madhya Pradesh 0 5 4 5

10 Maharashtra 4 2 7 4

1 Mizoram 0 0 0 0

12 Orissa 0 1 0 0

13 Rajasthan 0 1 0 0

14 Tamil Nadu 0 3 2 2

15 Uttarakhand 2 15 6 6

16 Uttar Pradesh 1 0 4 1

17 West Bengal 0 3 1 2

18 Haryana 0 0 1 0

ToTtAL 16 40 A 27

Note:- Excludes seizure of one old trophy during the year (2011) in New Delhi.
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Statement-I 1|

Milestone initiatives taken by the Government of India
for fostering tiger conservation

Legal steps

1

Amendment of thewild Life (Protection)Act, 1972 for providing enabling
provisions towards constituting the Natioridger ConservatiorAuthority and
the Tiger and Other Endangered Species Crime Control Bureau.

Enhancement of punishment in cases of offence relating to a tiger reserve or
its core area.

Administrative steps

3.

Strengthening of antipoaching activities, including special strategy for
monsoon patrolling, by providing funding support to Tiger Reserve States, as
proposed by them, for deployment of antipoaching squads involving ex-army
personnel/home guards, apart from workforce comprising of local people, in
addition to strengthening of communication/wireless facilities.

Constitution of the Nationaliger ConservatiorAuthority with effect from
4.09.2006, for strengthening tiger conservationibigr-alia, ensuring normative
standards in tiger reserve management, preparation of reserve specific tiger
conservation plan, laying down annual audit report before Parliament, constitu-
ting State level Steering Committees under the Chairmanship of Chief Ministers
and establishment of Tiger Conservation Foundation.

Constitution of a multidisciplinary Tiger and Other Endangered Species Crime
Control Bureau (Wdlife Crime Control Bureau) with &ct from 6.6.2007 to
effectively control illegal trade in wildlife.

The in-principle approval has been accorded by the National Tiger Conser-
vation Authority for creation of five new tiger reserves, and the sites are:,
Pilibhit (Uttar Pradesh), Ratapani (Madhya Pradesh), Sunabeda (Orissa) and
Mukundara Hills (including Darrah, Jawahar Sagar and Chamallife
Sanctuaries) (Rajasthan) and Satyamangalaami(TNadu). Final approval has
been accorded to Kudremukh (Karnataka) for declaring as a Tiger Reserve.
Besides, the States have been advised to send proposals for declaring the
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following areas as Tiger Reserves: (i) Bor (Maharashtra), (ii) Suhelwa (Uttar
Pradesh), (iii) Nagzira-Navegaon (Maharashtra), (iv) Guru Ghasidas National
Park (Chhattisgarh), (v) Mhadei Sanctuary (Goa) and (vi) Srivilliputhur Grizzled
Giant Squirrel/MegamalaWildlife Sanctuaries/Srushanadwalley (Tamil
Nadu).

The revised Project Tiger guidelines have been issued to States for strengthe-
ning tiger conservation, which apart from ongoing activitiater-alia, include
funding support to States for enhanced village relocation/rehabilitation package
for people living in core or critical tiger habitats (from Rs. 1 lakh/family to
Rs. 10 lakhs/family), rehabilitation/resettlement of communities involved in
traditional hunting, mainstrearning livelihood and wildlife concerns in forests
outside tiger reserves and fostering corridor conservation through restorative
strategy to arrest habitat fragmentation.

A scientific methodology for estimating tiger (including co-predators, prey
animals and assessment of habitat status) has been evolved and main-
streamed. The findings of this estimation/assessment are bench marks for
future tiger conservation strategy

An area of 34070.46 sq. km. has been notified by 17 Tiger States as core or
critical tiger habitat under section 38df the Wildlife (Protection)Act, 1972,
as amended in 2006.

Financial steps

10.

Financial and technical help is provided to the States under various Centrally
Sponsored Schemewsiz. Project Tiger and Integrated Development Afildlife
Habitats for enhancing the capacity and infrastructure of the States for
providing effective protection to wild animals.

International Cooperation

11

12.

India has a bilateral understanding with Nepal on controlling trans-boundary
illegal trade in wildlife and conservation, apart from a protocol on tiger
conservation with China.

A protocol has been signed in Septemb2011 with Bangladesh for
conservation of the Royal Bengal Tiger of the Sunderban.
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13.

14.

15.

16.

A sub-group on tiger/leopard conservation has been constituted for
cooperation with the Russian Federation.

A Global Tiger Forum of Tiger Range Countries has been created for
addressing international issues related to tiger conservation.

During the 14th meeting of the Conference of Parties to CITES, which was
held from 3rd to 15th June, 2007 at The Hague, India introduced a resolution
along with China, Nepal and the Russian Federation, with directions to Parties
with operations breeding tigers on a commercial scale, for restricting such
captive populations to a level supportive only to conserving wild tigers. The
resolution was adopted as a decision with minor amendments. Furitie
made an intervention appealing to China to phase out tiger farming, and
eliminate stockpiles ofAsian big cats body parts and derivativdhe
importance of continuing the ban on trade of body parts of tigers was
emphasized.

Based on India's strong intervention during the 58th meeting of the Standing
Committee of the CITES at Geneva from 6th to 10th,JR009, the CITES
Secretariat has issued a notification to Parties to submit reports relating to
compliance of Decisions 14.69 and 14.65 within 90 days with effect from
20.10.2009 (Progress made on restricting captive breeding operations of tigers
etc.).

Reintroduction of Tigers

17.

18.

As a part of active management to rebuild Sariska and PEgea Reserves
where tigers have become locally extinct, reintroduction of tigers/tigresses
have been done.

Special advisories issued far-situ build up of prey base and tiger population
through active management in tiger reserves having low population status of
tiger and its prey

Creation of Special Tiger Protection Force (STPF)

19.

The policy initiatives announced by the Finance Minister in his Budget
Speech of 29.2.2008nter-alia, contains action points relating to tiger
protection. Based on the one time grant of Rs. 50.00 crore provided to the
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National Tiger ConservationAuthority (NTCA) for raising, arming and
deploying a Special Tiger Protection Force, the proposal for the said force
has been approved by the competent authority for 13 tiger reserves. Rs. 93
lakhs each has been released to Corbett, Ranthambhore and Dudhwa Tiger
Reserve for creation of STPF during 2008-09. Since then, the guidelines of the
STPF have been revised for deploying forest personnel in place of Police as
an option-ll, with scope for involving local people like than Gujjars. During

the year 2010-11 and 2011-12, an amount of Rs. 270 lakhs has been provided
to the Similipal Tiger Reserve for raising, arming and deploying the STIRE

States of Karnataka and Maharashtra have already deployed the STPF

In collaboration with TRAFFIC-INDIA, an online tiger crime data base has
been launched, and Generic Guidelines for preparation of reserve specific
Security Plan has been evolved.

Recent initiatives

1

Implementing a tripartite MOU with tiger States, linked to fund flows for
effective implementation of tiger conservation initiatives.

Rapid assessment of tiger reserves done.

Special crack teams sent to tiger reserves affected by left wing extremism and
low population status of tiger and its prey

Chief Ministers of States having tiger reserves affected by left wing extremism
and low population status of tiger and its prey addressed for taking special
initiatives.

Steps taken for modernizing the infrastructure and field protection, besides
launching 'M-STrIPES' for effective field patrolling and monitoring.

Steps taken for involvement of Non-Governmental Experts in the ongoing all
India tiger estimation.

Initiatives taken for improving the field delivery through capacity building of
field officials, apart from providing incentives.

Action initiated for using InformatiorTechnology to strengthen surveillance

in tiger reserves.
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9. The second round of country level tiger status assessment completed in 2010,
with the findings indicating an increase with a tiger population estimate of
1706, lower and upper limits being 1520 and 1909 respegtimel}compared to
the last country level estimation of 2006, with an estimate of 1411, lower and
upper limits being 165 and 1657 respectively

10. The second round of independent assessment of Management Effectiveness
Evaluation of Tiger Reserves done in 2010-11 for 39 tiger reserves based on
globally used framework.

11. Increase in the allocation for Project Tiger with additional components.

12. Providing special assistance for mitigation of human-tiger conflicts in
problematic areas.

13. As an outcome of the fourth Trans-border Consultative Group Meeting held
in New Delhi, a joint resolution has been signed with Nepal for biodiversity/

tiger conservation.

14. Regional Ofices of the NationalTiger Conservatiomuthority sanctioned at
Nagpur Bengaluru and Guwabhati.

15. Launchirg of Phase-1V tiger reserve level monitoring.
Deregulation of natural gas price

*72.  SHRI JAI PRAKASH NARA'AN: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government is considering to deregulate the prices of natural
gas on the lines of crude oil and petroleum products;

(b) if so, the reasons therefor;

() whether the Ministry of Law and Justice has also opined that the gas
prices rate be linked to the price at which India imports LNG and be made
applicable to the price at which private operators are producing gas and that prices
of gas be increased to international level; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUMAND NATURAL GAS (SHRI S. JAIRL
REDDY): (a) No, Madam.
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(b) Does not arise in view of reply to (a) above.
(¢ No, Madam.
(d) Does not arise in view of reply to (c) above.
Road development projects in North Eastern Region

*73. SHRI RAJIV PRATAP RUDY: Will the Minister of ROAD TRANSPOR'
AND HIGHWAYS be pleased to state:

(@ whether there has been adequate progress in Road Development Projects

undertaken by Government in the North Eastern Region;
(b) if so, the details of the projects undertaken and progress made so far;

() whether Government has estimated the time required for completion of
these projects; and

(d) if so, the details thereof and the details of the funds allotted for the

same over the last three years?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.P
JOSHI): (a) The Ministry of Road Transport and Highways is primarily responsible
for development and maintenance of National Highways (NHSs) in the codiney
Government has sanctioned National Highway Development Programme (NHDP) II,
Il and SpecialAccelerated Road Development Programme in North East (SARDP-
NE) for development of roads in North East region. SARDP- NE, howeiso
includes State roads and Strategic Roads. There has been improvement in the
progress of road development projects in the North Eastern Region under the

NHDP I, Il and SARDP-NE despite constraints hampering the progress of work.

(b) to (d) Under NHDP II, out of total length of 670km, 416km has been
completed and target for completion of balance length is March, 2014. Under
NHDP Ill, work for the entire length of 102km has been awarded and is targeted
for completion by Dec. 2016. Under SARDP-NE programme, out of total sanctioned
length of 3723km, 904km has been completed as on 30.06.2012. The target for
completion of entire sanctioned length under SARDP-NE is March, 2017. The funds

allocated during the last 3 years isvagi below:
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(Amt. in Rs. crore)

Programme FundsAllocated during last 3 years
2009-10 2010-11 2011-12
SARDP-NE 1200 1684.65 2229.96
NHDP-II 1044.79 1426.86 875.80
NH (O) 516.74 518.89 528.32
TotaL 2761.53 3630.40 3634.08

Demand for flight from Dibrugarh to Guwahati and Mumbai

*74. SHRI KUMAR DEERAK DAS: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is aware of the facts that there is a demand for the
introduction of daily morning flights from Dibrugarh to Guwahati and Mumbai;

(b) whether Government will take positive steps to fulfil this demand of the
people of uppeAssam andArunachal Pradesh; and

(¢ if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)
Presently the following domestic scheduled operators are operating to/from

Dibrugarh:
Sector Flights/week
Air India:
Kolkata-Dibrugarh-Dimapur-Kolkata 3
Kolkata-Dimapur-Dibrugarh-Kolkata 2
JetlLite:
Delhi-Guwahati-Dibrugarh-and VV 7
Indigo:

Kolkata-Dibrugarh-Kolkata 7
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Operations in domestic sector halbeen deregulated and flights are being
operated by concerned airlines on the basis of commercial viability subject to
adherence to Route Dispersal Guidelines. Government has laid down Route
Dispersal Guidelines with a view to achieve better regulation of air transport
services taking into account the need for air transport services of different regions
of the country including North-East region. It is, howevep to the airlines to
provide air services to specific places depending upon the traffic demand and
commercial viability while complying with the Route Dispersal Guidelines.

Airports Authority of India (AAl) has plans to develop Guwahati as a dinter
regional hub and Dibrugarh, Imphal akdgartala as intra-regional hub. In this
connection,AAl has already planed to construct thr@&é&craft Maintenance
Hangars at Guwahati and one each at Dibrugarh, ImphalAgadala in order to
facilitate early morning and late night air connectivity to and from the region.

Upgradation of NH 17 in Goa

*75. SHRI SHANTARAM NAIK: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether the expansion and upgradation of NH-17 in Goa has been
shelved;

(b) the exact status of the project including land acquisition, objections to
some stretches of the projects etc;

() whether the State Government has made any proposal to construct a
second bridge on river Zuari at their expense; and

(d) whether the Central Government is inclined to give permission for the
same when National Highways come under its jurisdiction?

THE MINISTER OF ROADTRANSPOR AND HIGHWAYS (SHRI C.PJOSHI):
(a) and (b) The National Highway authority of India has withdrawn the letter issued
to concessionaire due to delay in land acquisition, clearances of Environment and
Forest, issued related to collection of toll etc. by Government of Goa

() No, Sit
(d) Question does not arise.
Development of cow urine as medicine

*76. SHRI FARSHOTTAM KHODABHAI RUPALA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:
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(@ the steps taken by th&YUSH Department for research and
development of cow urine as a medicine; and

(b) whether there exists any special policy or is proposed for allocation of
funds to State Governments willing to conduct such research and development of
cow urine as a medicine?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Central Council for Research kyurvedic Sciences
(CCRAS), which is anAutonomous Body under Department A¥USH has
initiated study on Panchagavya Ghrita, Ayurvedic formulation containing cow
urine as one of the ingredients.

(b) There is a scheme in Department AfUSH for Extra Mural Research
(EMR), in Ayurveda,Yoga and NaturopathyJnani, Siddha and Homoeopathy for
suitable Research proposals from any Organization including State Government.
Moreover Research Councils under the Department also undertake collaborative
research projects under their own research schemes with reposei@mic and
Research Organisations.

Reduction of seats in medical colleges

*77.SHRI DHIRAJ PRASAD SAHU:Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that seats in medical colleges are being reduced
through-out the country whereas the number of aspiring students and population
is increasing day by day;

(b) if so, the reasons therefor;
(¢) the reasons for reducing the medical seats in Jharkhand and Bihar; and

(d) the number of applications received for opening new medical colleges
in Bihar and Jharkhand recently along with the number of Medical Colleges running
at present which are recognised by MCI?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) No Sir during the year 2012-13, a total of 3595 MBBS seats
have been increased in various medical colleges.

tOriginal notice of the question was received in Hindi.
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(b) Does not arise.

() As far as Bihar and Jharkhand is concerned, there has been no
reduction of MBBS seats in the year 2012-13. During this academic g@@rnew
medical college in Saharsa has been established with annual intake of 100 MBBS
students and 40 MBBS seats have been increased in Katihar Medical College,
Katihar

(d) Medical Council of India (MCI) received 5 applications for Bihar and 02
applications for Jharkhand for establishment of new medical colleges. Out of these
7 applications, only one has been approved by the MCI for the year 2022-13.
present, there are 8 recognized medical colleges in Bihar and 3 recognized medical
colleges in Jharkhand. In addition, 3 medical colleges in Bihar have been permitted
to run under section 10Af Indian Medical CounciAct, 1956.

Ban on production and sale of gutkha products

*78. DR. RAM PRAKASH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government would consider a complete ban on the production
and sale of Gutkha products as there is a ban on the sale of articles containing
nicotine; and

(b) the State Governments which have banned the sale of Gutkha in their
respective States?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Food Safety andta&hdards (Prohibition and Restrictions on
Sales) Regulations, 201dated 1stAugust, 201, issued under the Food Safety and
StandardsAct, 2006, lays down that tobacco and nicotine shall not be used as
ingredients in any food products. The Hon'ble Supreme Court in Godawat Pan
Masala Vs. UOI 2004 (7) SCC 68 has also held that "Since pan masala, gutkha or
supari are eaten for taste and nourishment, they are all food within the meaning of
Section 2(v) of the (Prevention of Foddlulteration)Act." As such, by virtue of
the regulation issued under the Food Safety atmhdardsAct, 2006, read with
the judgment of the Hon'ble Supreme Court on the issue, since Gutkha products
are food products containing tobacco and nicotine, their manufacture, sale or
storage is not permitted under la&nforcement of this regulation, howeydies
with the Commissioners dfood Safety under the State Governments.

tOriginal notice of the question was received in Hindi.
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(b) As per availale information, the tate Governments which have so far
issued orders/notification to enforce the ban on sale of gutkha in their States are
Madhya Pradesh, Kerala, BihdRajasthan, Maharashtra, Haryana, Chhatisgarh and
Jharkhand.

LPG portals

*79. SHRI MOHAMMED ADEEB: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government has launched LPG portals;
(b) if so, the details thereof along with their uses and benefits; and

(¢) the details of those who were supplied 30 or more LPG cylinders per
month during January and FebruaB012 as per these portals?

THE MINISTER OF PETROLEUMAND NATURAL GAS (SHRI S. JAIRL
REDDY): (a) Yes, Sir LPG Transparency Portal was launched on 22.06.2012.

(b) To achieve diciency, transparency and improve the business processes
in the LPG supply chain, Public Sector Oil Marketing Companies (OMC) namely
Indian Oil Corporation Limited (IOC), Bharat Petroleum Corporation Limited (BPCL)
and Hindustan Petroleum Corporation Limited (HPCL) have hosted their
transparency portals on their individual corporate websites. The portals provide
details of each customer and supply details such as number of cylinders supplied,
dates of supply as well as the indicative subsidy amount for the cylinders
supplied. The portal offers quick search options to sort information based on
consumer number/name, facility to surrender LPG connection, rate the distributor
lodge a complaint, view the dates of refill booking, cash memo data and date of
deliveries etc.

The Portal empowers the consumers and civil society to verify and seek
information or highlight discrepancies and irregularities, under one roof and is
expected to become a powerful social audit mechanism preventing misuse of
subsidized LPG cylinders.

() 10C and HPCL have reported that there are no domestic LPG customers,
who have been supplied with more than 30 LPG cylinders for the individual months
of January and Februarg012, as per the data published Tiransparency Portal,
whereas LPG distributorships of BPCL have supplied more than 30 LPG cylinders
to 9 customers during January and February 2012. (details for both months are
given in Statement).



Statement

Details of LPG Cylinders delivered to consumers

Sl. Name of distributor State Consumer number  Consumer name Month No. of

No. delivered cylinders
delivered

1 ShahhedYougal GasAgency Jammu & Kashmir 844 Mohd. Ayaz January 45

2. Geetanjali Enterprises Uttar Pradesh 70000003 Priority January 63

3. Suraj GasAgency Rajasthan 1124 Ms. Manju Singhal January 50

4, Raka Gas Service Maharashtra 11929 Shri Sawant S.K. January 30

5. Aramganj LP Gas Service Madhya Pradesh 663 Shri R. K. Tripathi February 36

6. Geetanjali Enterprises Uttar Pradesh 70000003 Priority February 49

7. Raka Gas Service Maharashtra 11929 Shri Sawant S.K. February 36

8. Aramganj LP Gas Service Madhya Pradesh 969 Shri Gorelal Sahu February 31

9. Aramganj LP Gas Service Madhya Pradesh 366 Shri Jag Pd. Sharma  February 32

10. Suraj GasAgency Rajasthan 1124 Ms. Manju Singhal February 50

11 Prasanna Gases Rajasthan 4 Shri Praveen Bhardwaj February 3
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Transparency in clinical trials of drugs

*80. SHRI P RAJEEVE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the existing guidelines for clinical trials of drugs;

(b) the number of drugs which have been used in India without proper
clinical tests; and

(¢) the mechanism being followed by the Ministry to ensure transparency in
clinical trials?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Clinical trials of new drugs are regulated under the provisions of
the Drugs and Cosmetic Rules, 1945. The requirements and guidelines for under-
taking clinical trials are specified in Schedule Y of these Rules. It is further
provided thereunder that clinical trials are conducted in accordance with the Good
Clinical Practices (GCP) Guidelines issued by the Central Drugs Standard Control
Organisation (CDSCO) under the Ministry of Health & Familbelfare.

(b) New drugs including Fixed Dose Combinations (FDC) are approved by
the CDSCO based on non-clinical data, clinical data of safety and efficacy of drug,
regulatory status in other countries etc. as per the Guidelines and requirements
specified in Rule 122A, 122B, 122D and Schedule-Y of the Drugs and Cosmetics
Rules, 1945. Howevgeias per Rule 122 (2) and Rule 122 B (3), the requirement of
clinical trial may not be necessary if the drug is of such a nature that the
Licensing Authority may in public interest, decide to grant permission to import/
manufacture the new drug on the basis of data available from other countries.
Further as per clause 1 (3) of SchedMe for drugs indicated in life threatening/
serious diseases or diseases of special relevance to the Indian health scenario,
clinical data requirements may be abbreviated, deferred or omitted, as deemed
appropriate by the Licensinguthority. Further for FDCs, as peAppendix VI of
ScheduleY, Phase-Ill clinical trials are required for certain categories of FDCs only
Between 2008-2010, 33 drugs were approved by the CDSCO without Phase-IlI
clinical trials on Indian population.

() Following measures have been taken to ensure transparency in clinical
trials:
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Schedule Y to Drugs and Cosmetics Rules provides detailed provisions in
respect of responsibilities of sponsdmvestigator and Ethics Committees in
conduct of clinical trials.

The Good Clinical Practices (GCP) Guidelines, recognized under Schedule-Y to
the said Rules, further provide detailed guidelines for biomedical studies
which encompass the design, conduct, termination, audit, analysis, reporting
and documentation of the studies involving human subjects.

Twelve New DrugAdvisory Committees (NDAC) consisting of eminent experts/
specialists from various reputed Government hospitals/medical institutions
across the country have been constituted by the Governmpptications

for global clinical trial, new drugs and Fixed Dose Combinations (FDCs) going
to be introduced for the first time in the country are evaluated by these
committees.

One Committee of Experts to advise the Drugs Controller General (India)
[DCG(N)] in matters related to regulatory approval of clinical trials for
Investigational New Drugs (IND) has been formédl. IND applications are
evaluated by the IND committee.

6 Medical DeviceAdvisory Committees (MDAC) for advising on regulatory
approval of medical devices have been formed.

Registration of clinical trials in the Clinical Trial Registry of the Indian Council
of Medical Research (ICMR) has been made mandatory since 15.6.2009.

Guidelines for conducting inspection of clinical trial sites and sponsor/CROs

have been prepared and posted on CDSCO website.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Under utilization of aircrafts by Air India

466. SHRI PRAKASH JAYADEKAR: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether it is a fact that daily utilization (in the cycle of 24 hours) of

aircrafts byAir India is less than the average utilization of aircrafts by the major

developed economies;
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(b) if so, the detailsthereof and the reasons therefor; and

() the steps Government contemplates to take to bring usage of aircraft to
the average of that of the developed economies?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)The
average daily utilisation of Boeing B777 aWdB20 aircraft byAir India are
comparable to the average utilisation of aircraft by the major developed countries.
However the utilisation of B747-400 aircraft is being kept low due to its high
operating costAir India also uses this fleet for extra sectidfVIP operations.

Bailout package for Air India

467. SHRIMATI JAYA BACHCHAN Will the Minister of CIVIL AVIATION
be pleased to state:

(@ the quantum of money given by GovernmentAio India as a bailout
package to save the sinking organisation;

(b) if so, the amount of the money spent on different purposes and the
reasons therefor; and

() whether Government would ensure that in future such types of bailout
money is spent judiciously?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b)The
Financial Restructuring Plan (FRP) aiidrn Around Plan(ARP) of Air India was
considered by the Government on 12.04.2012 and approved as under:

() Induction of upfront equity of Rs.6,750 Crore, including Rs.1,200 Crore
provided in the budget of 20412 and already released, in the Finan¥iehr
2011-12.

(i) Equity for Cash deficit support of Rs.4,552 crore from FY 2012-13 to FY 2017-
18.

(i) Equity for already guarantee aircraft loan of Rs. 18,929 Crore till FY 2021.

(iv) GOI Guarantee for repayment of Principal amount and payment of Interest on
the Non-Convertible Debentures (NCDs) of Rs.7400 crore proposed to be
issued byAir India Limited to the financial institutions, Banks, LIC, EPFO etc.
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During the current financial yeatGovernment has released a sum of Rs.2916
crore towards equity infusion iAir India, which were utilised byAir India for
payment to Oil Companies, for payment of salgggyment of service tax and to
the vendors etc.

() Yes, Sir
Purchase of Boeing 787 bl

468. SHRI A. ELAVARASAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whetherAir India (Al) had ordered 27 Boeing 787 Dream-liners in 2005
and the delivery has been delayed by more than six years;

(b) if so, the details thereof;

() whether the aircraft manufacturer has to compensate the carrier and the
compensation offer from Boeing has been forwarded to Government for approval;

(d) if so, the details thereof;

() whetherAir India had asked for 1 billion dollars as compensation and
Boeing has agreed to pay 500 million dollars; and

(H if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b)Yes,
Sir. The delivery of 27 B787, which were due for delivery from Septen@98 to
October 2011, was delayed by Boeing due to production/design problems and
various other reasons.

(c) to (f) Yes, Sir Because of confidentiality Clause in the Purchageeement
signed betweerAir India and Boeing, the quantum of compensation cannot be
disclosed.

Losses toAl due to strike

469. SHRI RAJKUMAR DHOOT Will the Minister of CIVIL AVIATION be
pleased to state:

(@) the total losses caused #r India (Al) and the Exchequer by way of
various taxes due to the prolonged strike by the pilotéiofindia; and
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(b) the corrective measures Government has taken or proposes to take in
the matter?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) The total loss
of revenue already caused #dr India due to prolonged strike by the pilots is
approximately Rs.600 crores.

(b) The Management ofir India has always been open to dialogue with
the Unions and is in constant touch with them to redress their grievances, if any
Open House sessions are being conducted at every level to enable employees to
come out with their grievances and issues. The issues brought out in Open House
Sessions are dealt with in time-bound manner

Availability of newspapers and magazines forir passengers

t470.SHRI THAAWAR CHAND GEHLOT:. Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether there is arrangement for ensuring availability of newspapers and
magazines for air passengers for reading during air journéAiririndia, Indian
Airlines, JetAirways, Jetlite, KingfisherGo Air, Indigo, Spice Jet etc. air services
of the country;

(b) if so, whether Hindi magazines and newspapers are also provided among
those newspapers and magazines; and

(¢) if so, the details of number of Hindi and English magazines and
newspapers provided each day?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)Yes, Sir
All airlines provide in-flight reading materials. In addition some airlines also provide
newspapers and magazines. Howewtiscretion of providing newspapers and
magazines on board of the aircraft lies with the concerned airlines and details are
not maintained by the Govt.

Privatization of airports

471. SHRIMATI VASANTHI STANLEY: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether it is a fact that ChennAirport is going to be privatised;

tOriginal notice of the question was received in Hindi.
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(b) whether it is also a facthat the Planning Commission is also toying
with the ideas of privatising Kolkata, Jaipur aAimedabad airports; and

(c) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b)To
review the implementation of the Financing Plan prepared in 2006 and to prepare a
Financing Plan over th&welfth Five Plan period, &ask Force on Financing Plan
for development of airports has been constituted under the Chairmanship of
Member Planning CommissionThe Task Force has recommended, that operations
and management of Chennai and Kolk&tiaports could be taken up through
Public Private Partnership (PPP) mode. Similaitiyhas also been recommended that
operations and management of airports at JaipurAdmmdedabad may also be taken
up through PPP mode.

() The Task Force emphasised that projected investment at these airports
can fructify only if the PPRapproach was adopted extensivéliis would not only
help attract the requisite volumes of investment, it would also ensure generation of
significant volumes of non-aeronautical revenues that would help reduce the
passenger charges to affordable levels.

Airports in Himachal Pradesh

t472.SHRI NARENDRA KUMAR KASHYAP: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ the total number of airports in Himachal Pradesh;

(b) the number of airports that have adequate facilities for handling air
traffic and the total air traffic volume during last year; and

() whether Government is making adequate arrangements to promote air
services in Himachal Pradesh, so that tourism could be developed in that State?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b)There
are three airports in the State of Himachal Pradesh located at Kangra (Gaggal),
Shimla and Kullu (Bhuntar)All these three airports have facilities for handlifgR
type of aircraft operations. The traffic handled at these three airports during 2011-
12 was:

tOriginal notice of the question was received in Hindi.
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Airports Passengers (Nos.)
Kangra 31931
(Gaggal)

Kullu 24535
(Bhuntar)

Shimla 7912

() Operations in domestic sector have been deregulated and flights are
being operated by concerned airlines on the basis of commercial viability subject
to adherence to Route Dispersal Guidelines. Government has laid down Route
Dispersal Guidelines with a view to achieve better regulation of air transport
services taking into account the need for air transport services of different regions
of the country including North Eastern Region. It is, howeugr to the airlines to
provide air services to specific places depending upon the traffic demand and
commercial viability while complying with the Route Dispersal Guidelines.

Impact of pilot's strike on Air India

473. DR. T. SUBBARAMI REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whetherAir India pilots went on strike in May-June 2012;

(b) if so, the details thereof and the reasons therefor alongwith the number
of times the pilots ofAir India went on strike during each of the last three years
and the current year;

() the number of flights affected/cancelled/rescheduled and the extent of
loss sufered byAir India due to strike/quitting of pilots during the above period;
and

(d) the action taken by Government against erring pilots/ staff and to
compensate the losses feuéd by Air India?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b)Yes,
Sir. A Section ofAir India pilots represented by Indian Pilots Guild (IPG) started
reporting sick in a concerted manner effective 1900 hours on 07.05.2012. The
agitation was primarily against the decision of the Management to fulfil its
commitment made before the Hon'ble Supreme Court on 02.05.2012 regarding training
of Pilots of the erstwhile Indiairlines on Boeing 787 aircrafiThe pilots of Air
India went on strike on three occasions in the last three years including the
current year
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() Air India had been operating 46 international flights per day before the
strike. Due to pilots agitatiorAir India restructured its operations and in the
interim schedule operated 39 international flights per. d&g quantum of loss of
revenue already digied byAir India due to strike of the pilots in MaR012 is
approximately Rs.600 crores.

(d) The Management oAir India has de-recognized the Indian Pilots Guild
(IPG) and the services of 98 Pilots were terminated.

Appointment of new pilots by Al

t474.SHRI MOTILAL VORA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the time when the strike b&ir India pilots was started and the reasons
therefor;

(b) the loss incurred bwir India so far due to strike of pilots;

() whether it is a fact that Government has recruited 100 new pilots and
out of them 90 pilots have been engaged in work by providing training to them;

(d) if any accident takes place due to unskilled pilots, who will be
responsible for that; and

(e) the steps being taken by Government to end pilot's strike?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a)A Section of
Air India pilots represented by Indian Pilots' Guild (IPG) started reporting sick in a
concerted manner effective 1900 hours on 07.05.2012. The agitation was primarily
against the decision of the Management to fulfil its commitment made before the
Hon'ble Supreme Court on 02.05.2012 regarding training of Pilots of the erstwhile
Indian Airlines on Boeing 787 aircraft.

(b) The loss of revenue already fared by Air India due to strike of the
pilots is approximately Rs.600 crores.

(c) and (d) No such recruitment action has been initiated by the Management
of Air India.

() The IPG has called off the strike effective 03.07.2012. The Management
of Air India has always been open to dialogue with the Unions and is in constant
touch with them to redress their grievances, if.any

tOriginal notice of the question was received in Hindi.
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Non-payment of salaries and dues to airlines staffs

t475.SHRI RAGHUNANDAN SHARMA: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether payment of good salargresistent skill development of pilots
and better management of the planes for the safety and security are important
aspects for aviation industry which are being violated by almost all airlines;

(b) whether it is a fact that majority of the pilots, plane créehnical stdf
traffic and signal staff have not been paid their salary and arrears for the last six
months; and

(¢) if so, the action taken in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)
Directorate General of Civihviation (DGCA) ensures safety of aircraft operations in
accordance with various provisions Afrcraft Rules, CAR, etc. which cover skill
level of pilots and their training standards, continued airworthiness of aircraft, etc.

Payment of salaries to the employees is internal administrative matter of
airlines. Ministry does not interfere in the internal administrative matters of airlines.

Data link communication system

476. SHRI NAND KUMAR SAI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the trial operations of Data Link Communication for pre-departure
clearance of aircraft has been launched in the recent past;

(b) if so, the details thereof;
(c) the salient features of the said system;

(d) the extent to which the performance of the scheduled flights will be
improved after the introduction of said system; and

(e) the names of the airports in which Data Link Departure Clearance
(DLPC) Systems will be deployed?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) Yes, Sir

tOriginal notice of the question was received in Hindi.
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(b) The trial operation of Data Link Communication for pre-departure
clearance of aircraft has been started at Mumbai airport from June, 2012.

() The aircraft equipped withircraft Communication andAddressing
System (ACARS) are able to utilise the system for Pre-Departure Clearance (DCL),
Automatic Terminal Information Service (DJAS) and meteorological Information for
aircraft in flight (D-VOLMET).

(d) The scheduled flights equipped WICARS system and using data link
will be able to get departure clearance and weather information well in advance
without using voice channel. This will also reduce congestion on the voice
channels thus improving fefiency.

() Mumbai, Delhi, Kolkata, Chennai, Bengaluru and Hyderabad.
Poor facilities at Delhi airport

t477.SHRI VIVEK GUPTA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@) the details of the steps being taken by Government to improve the
degrading standard of the facilities and even normal amenities like toilets at Delhi
Airport, despite charging heavy fees from the passengers as service tax;

(b) whether Government monitor these services in order to upkeep them; and

() whether appropriate arrangement is being done to address the
grievances of the passengers?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) Indira Gandhi
InternationalAirport (IGIA), New Delhi is equipped with world class facilities to
cater to the needs of passengers and have more than 170 washrooms/rest rooms
with facilities for baby care & physically challenged passengers. Over 1100 people
can use the washrooms simultaneousifich are maintained round the clock.
These washrooms have eco-friendly features and all products used in the
washrooms are Leadership in Energy and Environmental Design (LEED) certifield.
Appropriate signages are also provided to guide passengers to the.facility

(b) and (c) IGIAirport, New Delhi has a dedicated Customer Response
Management (CRM) Cell which monitors the grievances/complaints received from

tOriginal notice of the question was received in Hindi.
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users of airports on day to day baddesides, various mechanisms e.g. complaint
register feedback Kiosks, feedback Forms, Email ID, Public Grievandiee®fCall
Centre, Social media network sites, etc. is being used for gathering the customer
feedback including grievance/complaints. Compliance report submitted by M/s Delhi
InternationalAirport Pvt. Ltd. (DIAL) are regularly monitored by Government of
India throughAirports Authority of India.

Higher operating cost of air carriers

478. SHRI'Y.S. CHOWDAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether operating expenses of the country's various airlines are much
higher than that at many developed countries of the world,;

(b) whether it is also a fact that airfares here are lower by between 113 per
cent and 280 per cent and there is a massive gap in cost and revenue and the
airlines are struggling to survive; and

(c) if so, the steps taken by Government in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c) No such
comparison is possible because the countries are different in terms of stage of
development of economydegree of maturity of market, entry conditions for aviation
licensing, tax regimes governing aviation secfourchasing power of respective
currencies, general wage/salary levels of employees, rate of inflation and general
price levels and rate of interest etc. Howewke civil aviation sector in India is
passing through a phase of crisi@ revive the aviation industry and ensure long
term viability of the sectorthe Government has taken several measures, such as:

() A Working Group was constituted under the Chairmanship of Secretary
Civil Aviation with Finance Secretary; Secretafinancial Services;
Secretary M/o Petroleum & Natural Gas; DGFand Joint SecretanCivil
Aviation to discuss the factors causing stress in civil aviation and to
suggest solutions to the same. Based on its recommendations following
steps have been taken by Government.

() The issue of rationalization ofAT on ATF, has been taken up
with the State Govts.

(i) Director General of Foreigiirade has allowed direct import &fTF
by airlines on actual user basis.
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@iy The Ministry has undertaken a study ATF pricing and fiscal
structure through experts. The report has been submitted to
Ministry of Civil Aviation.

(2 ECB upto $ USD 1 bilion has been permitted for the airlines to meet
their working capital requirement.

Airport at Nalanda in Bihar

479. SHRI SABIR ALI: Will the Minister of CIVIL AVIATION be pleased to
State:

(@ whether it is a fact that an airport at Nalanda in Bihar is likely to be
set-up;

(b) if so, by when theAirport will start operation; and
(¢ what will be the estimated cost involved?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) No such
proposal has been received in this Ministry

(b) and (c) Does not arise.
Non-compliance of CAR by flying institutes in the country

480. SHRI SHYAMAL CHAKRABORTY: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether it is a fact that a majority of the flying institutes in the country
have been unable to submit their Ciiliation Requirement (CAR) compliance
report;

(b) if so, the main reasons for such non-compliance; and

() whether it is a fact that the inadequate level of training of these flight
personnels is impairing the safety of air passengers?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) No, Sir
(b) Does not arise.

() No, Sir The training is monitored by conducting regular inspection and
action is taken in case of violation of any rule.
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Salary and allowance of pilots in India

481. SHRI MOHAMMED ADEEB Will the Minister of CIVIL AVIATION be
pleased to state:

(@) the details of salary and allowances being paid to the pilots and co-
pilots of Air India at present;

(b) whether it is a fact that these salaries and allowances are on the higher
side compared to some private airlines;

() whether this will drain out limited resources Air India and weaken its
financial position;

(d) if so, the details in this regard and the reasons therefor; and
(e) the steps being taken to remedy this situation?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) The details of
salary and allowances paid to pilots Air India are given in ftement(See
below).

(b) Air India is not privy to information about salary and allowances of
other airlines.

(c) to (e) The wage structure of all employees including pilots is being
reviewed on the basis of the recommendations of Justice Dharmadhikari Committee

report.
Statement
Details of Salary and Allowances paid to Pilots of Air India
Salary to Pilots on 01.04.2012
Allowances Minimum Maximum
1 2 3 4
Co-Pilot Grade 32
Basic 15200 19000
HRA 4560 5700
DA 25019 31274

CCA 300 300
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1 2 3 4
RVSM 20000 26000
Pilot 900 900
Fly Lics 23000 30000
Eductn 350 350
Uniform 3400 3900
TotaL 92729 117424
Flying Allowances
Layover Sub 79708 79708
Flying 55884 309693
TotaL 135592 389401
SR CAPT Grade 36
Basic 18725 23125
HRA 5618 6938
DA 30821 38064
CCA 300 300
RVSM 20000 26000
Pilot 900 900
Fly Lics 23000 30000
Eductn 350 350
Uniform 3400 3900
Commd pay 2000 2000
TotaL 105114 131576
Flying Allowances
Layover Sub 114267 114267
Flying 411135 682863
TotAaL 525402 797130
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1 2 3 4
JT. GM Grade 37 BASIC 19025 23275
HRA 5708 6983
DA 31315 38311
CCA 300 300
RVSM 20000 26000
PILOT 900 900
Fly Lics 23000 30000
Eductn 350 350
Uniform 3400 3900
Commd Pay 2000 2000
TotaL 105998 132018
Flying Allowances
Layover Sub 114267 114267
Flying 456288 682863
TotaL 570555 797130
Addl GM Grade 38 Allowances Minimum Maximum
Basic 19300 23600
HRA 5790 7080
DA 31768 38846
CCA 300 300
RVSM 20000 26000
Pilot 900 900
Fly Lics 23000 30000
Eductn 350 350
Uniform 3400 3900
Commd Pay 2000 2000
TotaL 106808 132976
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1 2 3 4

Flying Allowances

Layover Sub 114267 114267
Flying 604200 717994
TotaL 718467 832261
GM Grade 39 Basic 20000 24500
HRA 6000 7350
DA 32920 40327
CCA 300 300
RVSM 20000 26000
Pilot 900 900
Fly Lics 23000 30000
Eductn 350 350
Uniform 3400 3900
Commd Pay 2000 2000
TotaL 108870 135627
Flying Allowances
Layover Sub 114267 114267
Flying 738242 748366
TotaL 852509 862633

Financial package for revival of Air India

482. SHRI N. BALAGANGA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@) the details of the current financial position Air India as on 30 June
2012;

(b) whether any financial package has been sanctioned tcAithéndia
recently for its revival ad to improve its financial health; and
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(¢) if so, the details thereof?

THE MINISTER OF QVIL AVIATION (SHRI AJIT SINGH): (a) The current
Financial results ofAir India for the quarter ending 30.06.2012 have not been
finalised.

(b) and (c)Yes, Sir The Financial Restructuring Plan (FRP) angrn Around
Plan (TAP) of Air India has been approved by the Government on 12.04.20%2.
financial support to be provided thir India is as under:

() Induction of upfront equity of Rs,6,750 Crore, including Rs. 1,200 Crore,
provided in the budget of 20412 and already released, in the Finan¥iehr
2011-12.

(i) Equity for Cash deficit support of Rs.4,552 crore from FY 2012-13 to FY
2017-18.

(ify Equity for already guarantee aircraft loan of Rs. 18,929 Crore till FY 2021.

(iv) GOI Guarantee for repayment of Principal amount and payment of interest on
the Non-Convertible Debentures (NCDs) of Rs.7400 crore proposed to be
issued byAir India Limited to the financial institutions, Banks, LIC, EPFO etc.

Import of aviation turbine fuel by airline companies

483. SHRI RAJIV PRATAP RUDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether several airline companies have moved for imporAvedtion
Turbine Fuel (AF);

(b) if so, the details thereof, and details of the period of commencement of
imports;

() whether any issues have been reported regarding the same; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (d)
Directorate General of Foreigirade (DGFT) has allowed import &TF by or on
behalf of airlines as actual users and on actual use basis. Such Indian Carriers who
are interested to avail the opportunity to imp&®F directly without going
through STE route may apply to the DGFT in the prescribed format (ANF 2B)
available in the website of DGFT
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Following domestic airlines have been granted permission to directly import
ATF as actual user on actual use basis:

Sl. No.Name of the firm Qty. CIF value Permission
allowed issued on
(in KL)
1 Kingfisher Airlines 5,00,000 Rs. 2233 Cr 11.4.2012
Ltd., Bangalore (US$446.59 million)
2 Spicejet Ltd., Chennai 50,000 Rs. 235 Cr 11.4.2012
(US$47 million)
3 InterGlobe Aviation Ltd., 7,15,000 Rs. 3200 Cr 18.4.2012
Delhi Cr. (US$620 million)
4 Go Airlines Ltd., Delhi 2,00,000 Rs. 1200 Cr 3.5.2012

(US$226.42 million)

5 Air India Ltd., 1,00,000 M¥ Rs. 503.93 Cr 6.8.2012
Mumbai (US$90.80 Million)

The validity of an import authorization is 18 months and the importer can
import either partly or full quantityat any time, before the expiry of the import
authorization.

Maintenance of aircrafts in India

484, SHRI AVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION
be pleased to state:

(@) the steps Government is contemplating to improve the maintenance,
repair and overhauling of the aircrafts in India;

(b) the number of aircrafts being repaired per year and the present capacity
to repair maintain and overhaul the aircrafts;

(©)  whether Government is planning to increase the capacity; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) The Ministry
of Civil Aviation has identified action required for promoting indigenous
Maintenance, Repair and Overhauling (MRO) indusfriiese relate to Poligy
Regulatory and infrastructure based issues. The Ministry has formed three working
groups to address these issues.
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(b) At present there are approx. 430 aircraft operated by airlines and 600
aircraft under NSOP and general aviation. These aircrafts are maintained as per
approved programmes.

Only Air India and JetAirways have MRO capacitywhich partially meets
their requirementAll airlines have to depend on foreign MROs for their major
maintenance checks.

(c) and (d)To encourage the MRO facility in India, Government has permitted
FDI upto 100% in this sectoApart from this, in the Budget 2012, exemption from
basic and additional custom duty on imported parts and testing equipment for
MRO of aircraft under specific category has been given.

Resource crunch in the ministry

485. PROF SAIF-UD-DIN SOZ: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether in view of the resource crunch being faced by the Ministry
was expected at the society's level that internal reforms would be undertaken to
effect economies and savings; and

(b) if so, the nature of the exercise that was undertaken by the Ministry?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b) In so
far as Civil Aviation Sector is concerned, Ministry of Civllviation advises
concerned PSUs to effect economies and savings from time to time. This is a
continuous process and no special drive in this regard has been undefaken.
regards budget of the main Ministrpursuant to the directions of Ministry of
Finance, all organisations receiving non-plan budget have been advised to impose
a mandatory 10% cut on the non-plan expenditure excluding interest payment,
repayment of debt, salaries etc.

Compensation for delay in delivery of dreamliner aircrafts

486. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether there has been inordinate delay by Boeing Company in delivery
of Dreamliner aircrafts t&\ir India;

(b) if so, the details thereof;
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() whetherAir India would claim compensation from Boeing Company for
delaying the delivery of aircrafts; and

(d) if so, the amount of compensation worked out by the managemekit of
India?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b)Yes,
Sir. The delivery of 27 B787, which were due for delivery from Septen98 to
October 2011, was delayed by Boeing due to production/design problems and
various other reasons.

(c) and (d)Yes, Sir Because of confidentiality Clause in the Purchase
Agreement signed betweehir India and Boeing, the quantum of compensation
cannot be disclosed.

New airport at Jalgaon in Maharashtra

t487.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether the construction work on the new airport at Jalgaon in
Maharashtra has been completed;

(b) if so, the details thereof;
(¢) if not, by when it would be completed; and

(d) the details of the amount spent so far on the construction of the said
airport?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (d)Yes, Sir
Construction work on Phase | of the new airport at Jalgaon in Maharashtra to
facilitate operation ofATR-72 type of aircraft has been completed at a cost of Rs.
61 crores and the airport was formally commissioned on 23rd March, 2012.

Measures for boosting aviation sector

488. SHRI KANWAR DEEP SINGH:
SHRI N.K. SINGH:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether all airlines in the countrgre making losses except Indigo;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government intends to allow global airlines to partner
with large Indian companies and offer them incentives to boost aviation sector;

(¢) if so, the details thereof; and
(d) if not, how does Government intend to revive the aviation industry?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) No, SirBeside
M/s. IndiGo Airlines, M/s. Spicelet and M/s. Gair have also shown profit for the
FY 2010-11.

(b) and (c) The matter of allowing FDI by foreign airlines in domestic airlines
is under examination of Government.

(d) The Government has taken several measures to revive the aviation
industry and ensure long term viability of the sector

() A Working Group was constituted under the Chairmanship of Secretary
Civil Aviation with Finance Secretary; Secretafjinancial Services;
Secretary M/o Petroleum & Natural Gas; DGFand Joint SecretanCivil
Aviation to discuss the factors causing stress in civil aviation and to
suggest solutions to the same. Based on its recommendations following
step have been taken by Government.

() The issue of rationalization o¥AT on ATF, has been taken up
with the State Govts.

(i) Director General of Foreigiirade has allowed direct import &fTF
by airlines on actual user basis.

@iy The Ministry has undertaken a study ATF pricing and fiscal
structure through experts. The report has been submitted to
Ministry of Civil Aviation.

(2 ECB upto $ USD 1 billion has been permitted for the airlines to meet
their working capital requirement.

Dharmadhikari Committee Report on Air India

489. SHRI D. RAJA:
SHRI NAND KUMAR SAl:
Will the Minister of CIVIL AVIATION be pleased to state:
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(@ whether Dharmadhikari @nmittee have submitted their report to

Government;
(b) if so, the details of the recommendations made therein;

() whether Government has implemented the recommendations of the said

committee; and

(d) if so, the details in this regard along with the details of the
recommendations yet to be implemented by Government?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) Yes, Sir

(b) The Justice Dharmadhikari Committee has given its recommendations
broadly in four areasiz. Level Mapping, Career Progressioage & Salary
Structure and other related issues like VRS, Pension Scheme etc. The Report has
been uploaded on the website of the Ministry

(c) and (d) Government has sent the reporAitolndia for implementation. In
order to implement the recommendations of Justice Dharmadhikari Committee in a
smooth and transparent manngir India has constituted the following Committees:

() Implementation &Anomaly Rectification Committee.

(i) Pay Fixation Committee for fixation of salary for each employee within
the broad guidelines laid down by Justice Dharmadhikari Committee.

(iiy Manpower Restructuring Committee for carrying out a fresh exercise for
determining the number of posts at various levels as per the
requirements of the fresh set up with revised hierarchy of posts in the
memged entity

In addition, Air India has also prepared \oluntary Retirement Scheme for its
employees.

Loss sufered by Air India due to strike of pilots

490. SHRI AVINASH RAI KHANNA:
SHRI MOHAN SINGH:
SHRI RAJEEV CHANDRASEKHAR:
Will the Minister of CIVIL AVIATION be pleased to state:
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(@ the quantum of loss defed byAir India due to recent strike of the
pilots;

(b) the action taken by Government against the pilots;

() the steps Government is taking to improve the work culture among the
employees of civil aviation department;

(d) the number of flights which were operating before the strike and how
many flights are in operation now; and

(e) the revenue loss of the department due to less flights in operation?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) The quantum
of loss of revenue already $erfed byAir India due to recent strike of the pilots
is approximately Rs.600 crores.

(b) The Management ofir India has de-recognized the Indian Pilots Guild
(IPG) and the services of 98 Pilots were terminated.

() Government has instituted grievance redressal mechanism, monitoring of
output through Results Framework Documents (RFD) and MOUs signed between
Ministry and the PSUs to improve work culture.

(d) Air India had been operating 46 international flights per day before the
strike. Due to pilots agitationAir India restructured its operations and, in the
interim schedule, operated 39 international flights per day

(e) Please refer reply to (a) above.
Adverse impact of mergerof Air India and Indian Airlines

491. DR. T.N. SEEMA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government is aware of any reports about the adverse impact of
the meger of theAir India and IndianAirlines;

(b) the current status of the merger of the two companies;

(¢) whether Government proposes to review the decision regarding the
merger;

(d) the reasons for the recent strike of #hie India pilots; and



82 Written Answers to [RAJYA SABHA] Unstarred Questions

(e) the measures proposed to be taken to resolve the cridig iimdia?
THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) No, Sir

(b) Even though the legal merger of both the erstwhile companies have
taken place inAugust, 2007, howevetthe HR Integration is still under progress, in
terms of the report dated 31.01.2012 of the Justice Dharmadhikari Committee.
Consequent to the acceptance of the recommendations of the Justice Dharmadhikari
Committee,Air India has constituted an Implementation cémomaly rectification
Committee which will oversee the implementation of the recommendations of the
Committee and will also deal with the anomalies which may arise due to the
implementation.

() No, Sit

(d) A Section ofAir India pilots represented by Indian Pilots Guilds (IPG)
started reporting sick in a concerted manner effective 1900 hours on 07.05.2012. The
agitation was primarily against the decision of the Management to fulfil its
commitment made before the Hon'ble Supreme Court on 02.05.2012 regarding training
of Pilots of the erstwhile IndiaAirlines on Boeing 787 aircraft.

(e) The Management oAir India has de-recognized the Indian Pilots Guild
(IPG) and the services of 98 Pilots were terminalidte Management ofir India
has always been open to dialogue with the Unions and is in constant touch with
them to redress their grievances, if a@pen House sessions are being conducted
at every level to enable employees to come out with their grievances and their
redressal. The issues brought out in Open House Sessions are dealt with in time-
bound mannerA committee comprising of SBU Head MRO(Airframe), Director
(Personnel) and ED(Project) & ED (IR Integration) have been constituted to look
into the appeals of the terminated pilots on case to case basis.

Measures to fight fluorosis

492. SHRI DEVENDER GOUDT.: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ the number of villages in the country affected with fluourosis, with a
particular reference téndhra Pradesh;

(b) the extent of population affected due to this and the short-term and
long-term measures taken or proposed to be taken to remedy the situation in a
timebound manner;
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() whether there is any propal before the Ministry to create a separate
agency to tackle this problem; and

(d) if so, the details thereof?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b)As reported by the t8tes as on 1.4.2012, there are 17,986
habitations affected with excess fluoride, in one or more drinking water sources,
that remain to be provided with safe drinking waléris estimated that 111lcrore
people are at risk as prolonged consumption of excess fluoride may lead to
Fluorosis disease. IAndhra Pradesh, 332 such habitations are yet to be provided
with safe drinking water and the population at risk is 2.08 lakh.

Under the centrally sponsored National Rural Drinkgter Programme
(NRDWP), the State Governments are provided technical and financial assistance to
supplement their efforts in providing safe drinking water in rural areas of the
country Upto 67% of funds provided can be utilized for tackling water quality
problems and coverage with safe drinking waldre Sate Government oAndhra
Pradesh is implementing projects based on alternate safe water sources in fluoride
affected areas to supply fluoride free water to the affected population.

(c) and (d) The Government of India has given in principle clearance to set
up Regional Fluorosis Mitigation Centres in Hyderabad and Gandhinagar to assist
States in providing solutions to Fluoride and Fluorosis problems.

Increase in grant for construction of toilets

493. DR. K.P RAMALINGAM: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether it is a fact that Government has increased the grant for
construction of toilets under thEotal Sanitation Campaign (TSC) from Rs.4,600 to
Rs.10,000;

(b) if so, the details thereof;

() whether it is also a fact that Government has allocated Rs. 36,000 crore
for sanitation; and

(d) if so, the details thereof?
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THE MINISTER OF RINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) Yes, SirThe amount of incentive which was Rs.3500.00 (Rs.4000.00
for difficult and hilly areas) consisting of Central share of Rs.2200.00 (Rs.2700.00 in
case of hilly and difficult areas), State Share of Rs. 1000.00 and beneficiary share of
Rs. 300 has since been revised under NBA to Rs.5500.00 (Rs.6000.00 for difficult
and hilly areas) consisting of central share of Rs.3200.00 (Rs.3700.00 in case of
hilly and difficult areas) and State Government share of Rs. 1400.00 with beneficiary
share of Rs.900 with effect from 1.4.2012. In addition, expenditure on unskilled
labour (up to 20 person days) and skilled labour (up to 6 person days) for
construction of Individual household latrine(IHHL) under NBA is also admissible
under Mahatma Gandhi National Rural Employment Guarantee Scheme (MNREGS)
not exceeding Rs.4500 per Individual household latrine(IHHL). Thus total incentive
available is up to Rs. 10,000 per IHHL through convergence of schemes of Nirmal
Bharat Abhiyan and MNREGS.

(c) and (d) The Government has increased the allocation under TSC from
Rs.I1500 crore in the year 2D12, the last year of the Eleventh FiYear Plan to
Rs.3500 crore as Budget Estimate during the year 2012-13, the first year of the
Twelfth Five Year Plan.

Coverage of NRDWP

494. SHRIMATI KANIMOZHI: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@) the targeted number of habitations under the National Rural Drinking
Water Programme (NRDWP) for 2010:1

(b) whether less than 60 per cent of the targeted 'quality affected’ habita-
tions were covered in the year 2010-11 and the reasons therefor; and

() whether over 1 lakh habitations are yet to be provided safe drinking
water supply?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) The total number of habitations targeted for coverage under the
National Rural DrinkingWater Programme (NRDWP) in 2010;lwas 121812. Out of
these, 376 were Uncovered, 80342 Partially covered and 41094 Quality affected
habitations.
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(b) The number of targeted 'Quality affected' habitations that were covered
in the year 20104 was 27107 (65.96%All the 376 Uncovered habitations were
covered (100%) and 91918 Partially covered habitations (114%) were covered. The
reasons for not fully achieving the target of coverage of quality affected habita-
tions, include high capital costs of large multi-vilage schemes to bring water from
distant safe sources, time taken for planning, designing, sanctioning, procuring,
execution and commissioning of such schemes, procurement issues, etc.

() As reported by the States on the online Integrated Management Infor-
mation System (1MIS) of the Ministnas on 1.4.2012, there are 99,380 habitations
in the country where at least one drinking water supply source is reported as
contaminated that remain to be provided with safe drinking water

Drinking water in Rajasthan

t495.SHRI OM PRAKASH MATHUR: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ whether a scheme related to drinking water sent by the State

Government of Rajasthan is pending with the Central Government;
(b) if so, the reasons for the delay; and
(c) the time by which it is to be approved?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH) : (a) No, SirUnder National Rural DrinkingVater Programme (NRDWP),
the State Governments are competent to plan, approve and execute drinking water
projects. The drinking water supply projects are approved by the State Level
Scheme Sanctioning Committee. Hence, no projects under NRDWP are pending at

the Central level.
(b) and (c) Do not arise.
Review mechanism for NRDWP

496. SHRI DEVENDER GOUDT.: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@) the details of review mechanism that the Ministry has with regard to
implementation of National Rural Drinkingvater Programme (NRDWP);

(b) whether the Ministry has found any lacunae in implementation of the
Programme in the countnparticularly in Andhra Pradesh;

(¢) if so, how is it planning to rectify the lacunae; and

(d) the details of physical targets set and achieved under the programme in
Andhra Pradesh during the last three years, year-wise and district-wise?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) The Ministry of Drinking Water & Sanitation reviews the
implementation of the National Rural Drinking/ater Programme (NRDWP)
periodically by conducting national and regional review meetings and video
conferences with thet&e Department fiters dealing with rural water supply
Conferences of t8te Secretaries in-ctgg of Rural DrinkingWater Supply and
Sanitation of all g&ates were held on 17-18 Decemh2009, 5-6 May 2010, 1 June,
2011 and 24th-25th May2012 and in June-August, 2012, wherein the progress
achieved under NRDWP was reviewed.

Senior Oficers/Technical Oficers of the Ministry also visit the t&es to
observe the progress of implementation of the programme. The review meetings
and visits provide information about the implementation of the Programme and
enables the Government of India and State Governments to focus on the areas
where progress is lacking.

(b) No, Sir
() Does not arise.

(d) The details of physical targets set and achieved under the programme in
Andhra Pradesh during the last three years, year-wise and district-wise is given in
Statement.



Statement

Andhra Pradesh - District-wise Target & Achievement of Habitation (2009-2012) under NRDWP

SI.No. District 2009-2010 2010-201 2011-2012
20-point  Tarmet Ach 20-point Tamet Ach 20-point Tamget Ach
Target on IMIS* Target  on IMIS* Target on IMIS*
1 2 3 4 5 3 4 5 3 4 5
1 Adilabad (19) 290 119 357 315 384 209
2 Anantapur (12) 1142 1087 66 302 153 282
3 Chittoor (10) 152 148 560 523 465 440
4 East Godavari (04) 408 254 353 431 138 142
5 Guntur (07) 293 208 267 266 259 220
6 Kadapa (11) 523 285 434 507 180 422
7 Karimnagar (20) 436 221 403 516 128 142
8 Khammam (22) 111 40 103 148 92 144
9 Krishna (06) 308 202 103 271 187 226
10 Kurnool (13) 138 87 173 127 124 144
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1 2 3 4 5 3 4 5 4 5

11 Mahaboobnagar (14) 590 253 523 414 231 265
12 Medak (17) 417 231 454 455 264 360
13 Nalgonda (23) 353 188 367 327 412 367
14 Nellore (09) 376 284 133 236 154 277
15 Nizamabad (18) 499 405 185 113 312 276
16  Prakasam (08) 582 395 583 161 266 448
17 Rangareddy (15) 206 62 243 308 109 264
18 Srikakulam (01) 330 130 251 267 321 280
19 Visakhapatnam (03) 341 313 310 108 292 172
20  Vizianagaram (02) 368 87 209 295 221 214
21 Warangal (21) 409 273 465 627 642 557
22 West Godavari (05) 264 102 301 254 366 332

TotaL 8500 8536 5374 6673 6843 6971 5700 6183

*The tamets as entered on the Integrated Management Information System of the Ministry
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Norms for installation of handpumps under NRDWP

497. DR. T. SUBBARAMI REDDY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@) the details of norms fixed for installation of hand pumps under the
National Rural DrinkingWater Programme (NRDWP);

(b) whether Government has received any proposal from State Governments,
especially fromAndhra Pradesh regarding relaxation of such norms; and

(c) if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) In the National Rural DrinkingVater Programme (NRDWP), powers
for fixing the norms for providing drinking water suppincluding for installation of
handpumps, to rural areas have been delegated to the States. In the NRDWP
guidelines, for purposes of comparabilityoverage means provision of potable
drinking water supply within a distance of 500 metres from the household or 30
minutes of time taken for fetching water

(b) No, Sir
() Does not arise.
Allocation of NRDWP funds to Uttarakhand

t498.SHRI MAHENDRA SINGH MAHRA: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@) the funds allocated to Uttarakhand under the National Rural Drinking
Water Programme (NRDWP) for the financial year 2010ahd 201-12;

(b) whether the funds allocated to the State has been fully utilized,;
(¢) if not, the reasons therefor;

(d) whether Government has in recent times allocated additional funds for
drinking water; and

(e) if so, the quatum of funds allocated head-wise details thereof?

tOriginal notice of the question was received in Hindi.



90  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b) The funds allocated to Uttarakhand under the National Rural
Drinking Water Programme (NRDWP) for the financial year 2010ahd 201-12 and
the amounts utilized by the State in these two years is as below:

(Amount in Rs. Crore)

Year Amount Allocated Amount Utilised by the State
2010-11 139.39 55.44
2011-12 136.54 118.65

(©) All rural water supply schemes in thdgat, from November2006 are
implemented on the basis of the demand driven approach, the S&ader
Approach (SVMp mode). Since this involves community participation on gdar
scale, which takes time to obtain, there has been low utilization of funds in
2010-11, which has improved in 2011-12 as indicated in table in part (b).

(d) Uttarakhand State has not been allocated additional funds under the
NRDWR

() Question does not arise.
TSC in Maharashtra and Madhya Pradesh

t499.SHRI RAGHUNANDAN SHARMA: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ the basic objective of th&otal Sanitation Campaign (TSC);
(b) the details of the achievements under the Campaign, State-wise;

() the details of progress made in Konkan region of Maharashtra and
Madhya Pradesh under the Campaign; and

(d) the details of the measures taken for strengthening the Campaign?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) Total Sanitation Campaign (TSC) has been renamed as Nirmal Bharat
Abhiyan (NBA) since 1.4.2012. The main objectives of the NBA are as under:

I. Accelerate sanitation coverage in rural areas to achieve the vision of
Nirmal Bharat by 2022 with all Gram Panchayats in the country attaining
Nirmal status.

tOriginal notice of the question was received in Hindi.
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i.  Motivate communities and Panchayati Raj Institutions promoting sustain-
able sanitation facilities through awareness creation and Community
SaturationApproach.

ii. To cover the remaining schools not covered under Sarva Shiksha
Abhiyan (SSA) andAnganwadi Centres in the rural areas with proper
sanitation facilities.

iv. Encourage cost effective and appropriate technologies for ecologically
safe and sustainable sanitation.

v. Develop community managed environmental sanitation systems focusing
on solid and liquid waste management for overall cleanliness in the rural
areas.

(b) The cumulative achievements made under the scheme till July 2012,
State-wise, as per progress reported by the States through online monitoring
system maitained by the Ministry is given in Statemen{See below).

() The district-wise progress reported in Maharashtra and Madhya Pradesh,
including the districts in Konkan region, is given in Statemer{Gte below).

(d) To accelerate the progress of sanitation in rural areas, Government of
India has designed a paradigm shift in TSC that is now called the Nirmal Bharat
Abhiyan (NBA), in theTwelfth Five Year Plan.The objective of NBAis to achieve
sustainable behavior change with provision of sanitary facilities in entire commu-
nities in a phased, saturation mode with "Nirmal Grams' as outcomes. The new
strategy is to transform rural India into 'Nirmal Bharat' by adopting community
saturation approach. The provision of incentive for individual household latrine
units has been widened to cover Albbove Poverty Line (APL) households who
are SC/ST small and mainal farmer landless labourer with household, physically
challenged and women headed households along-with all Below Poverty Line(BPL)
households to attain community outcomes. Conjoint approach with the scheme of
National Rural DrinkingWater Programme (NRDWP) has been adopted to address
the issue of availability of water in the Gram Panchayats for sustaining sanitation
facilities created. Funds for capacity building of all stakeholders including Pan-
chayati Raj Institutions(PRIs) and field level implementers have been earmarked
under the revised strategZonvegence with other t8te Departments like Health,
Women & Child Develoment and Panchayati Raj is being focused upon.
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Convergence with Mahatma Gandhi National Rural Employment Guarantee Scheme
(MNREGS) has also been made to facilitate the rural households with fund
availability for creating their own sanitation facilities. Provision has been made for
incentivizing Accredited Social HealtiActivist(tASHAs) andAnganwadi workers for
promoting sanitation. Self Help Groupd/omen's Groups and NGOs of repute are
encouraged by states to participate in sanitation promotion. There is now a system
of social audit and active people's participation in the implementation process of
NBA through Gram SabhasThe component of Solid and Liquitlvaste
Management (SIVM) has been prioritized by developing a roster of options and
focused funding.

Statement-|

The achievements made under TSC/NBA Sate-wise till July, 2012

Sl. State Individual Community School  Anganwadi
No. Household Sanitary Toilet Toilets
Latrine Complexes Units

1 2 3 4 5 6

1 Andhra Pradesh 8075508 962 112308 7732
2 Arunachal Pradesh 86633 123 3888 1778
3 Assam 2004572 57 33730 10956
4  Bihar 4093221 792 76345 3342
5 Chhattisgarh 1922756 276 51484 10413
6 D & N Haveli 37 1 0 0
7 Goa 34553 0 446 58
8 Gujarat 4478595 1772 33893 25021
9 Haryana 2025651 1281 9213 7502
10 Himachal Pradesh 1029102 723 16893 8442
11 Jammu & Kashmir 425570 941 18197 229
12 Jharkhand 1604778 248 38839 6917
13 Karnataka 4197542 861 42036 28207

14 Kerala 1120749 1003 3690 4719
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1 2 3 4 5 6
15 Madhya Pradesh 6773509 1025 141967 23990
16 Maharashtra 7139046 6102 88190 58556
17 Manipur 139883 299 3919 1184
18 Meghalaya 218919 164 7994 1620
19 Mizoram 96161 547 3219 1157
20 Nagaland 127955 213 2157 985
21 Orissa 3914743 116 69961 24824
22 Puducherry 2268 30 0 16
23 Punjab 773230 a3 8000 4217
24 Rajasthan 4326263 514 67506 13946
25 Sikkim 94600 913 1606 416
26 Tamil Nadu 6983199 1726 46062 25716
27 Tripura 602596 249 6391 6656
28 Uttar Pradesh 17226102 2379 243513 101517
29 Uttarakhand 734156 A 2911 345
30 West Bengal 8268842 1022 106371 37151
Statement-11
The district-wise progress made in Maharashtra and Madhya
Pradesh under the components of NBA
Sl. Districts of Individual Community School  Anganwadi
No. Maharashtra Household Sanitary Toilet Toilets
Latrine Complexes Units

1 2 3 4 5 6

1 Ahmednagar 437153 50 2800 3247
2 Akola 118066 3 1547 1000
3 Amravati 175469 65 1587 1664
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1 2 3 4 5 6

4 Aurangabad 179074 170 1787 1753
5 Beed 160598 143 3154 1614
6 Bhandara 144367 0 1347 1081
7 Buldhana 141155 70 2730 1833
8 Chandrapur 208942 55 2022 1833
9 Dhule 157348 142 1473 1489
10 Gadchiroli 116185 4 1278 1321
11 Gondia 171145 59 1731 1298
12 Hingoli 149971 200 1797 910
13 Jalgaon 287320 725 3627 2802
14 Jalna 207175 75 2200 1550
15 Kolhapur 383429 573 2510 3167
16 Latur 126476 27 2555 981
17 Nagpur 205756 154 2219 1649
18 Nanded 150485 19 4432 2695
19 Nandurbar 103666 77 2196 866
20 Nashik 337326 17 2072 2072
21 Osmanabad 141545 30 1689 752
2 Parbhani 109861 10 1540 863
23 Pune 389265 202 5684 2480
24 Raigad 291585 603 4915 1931
25 Ratnagiri 263552 511 4167 1345
26 Sangli 216210 265 3274 2151

27 Satara 371180 847 4878 3576
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1 2 3 4 5 6
28 Sindhudurg 117333 460 2292 1050
29 Solapur 365196 2 4045 3378
30 Thane 518847 300 4883 2616
31 Wardha 116726 338 1298 852
32 Washim 91084 338 1526 950
33 Yavatmal 185556 74 2935 1787
Sl. Districts of Individual Community School  Anganwadi
No. Madhya Pradesh Household Sanitary Toilet Toilets
Latrine Complexes Units
1 2 3 4 5 6
1 Alirajpur 96127 7 3067 751
2 Anuppur 115601 28 2382 1007
3 Ashoknagar 69089 0 2690 180
4 Balaghat 224020 35 3056 1090
5 Barwani 131044 6 3223 1169
6 Betul 110296 17 2474 512
7 Bhind 42989 11 2771 109
8 Bhopal 63055 2 593 120
9 Burhanpur 75902 31 818 155
10 Chhatarpur 89564 25 3718 253
11 Chhindwara 159636 45 6198 418
Damoh 86709 21 2860 83
Datia 50709 2 1488 93
14 Dewas 164771 N 2316 29
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1 2 3 4 5 6

15 Dhar 267228 18 3626 620
16 Dindori 101450 10 1958 730
17 Guna 89498 10 2476 143
18 Gwalior 110313 23 2260 142
19 Harda 67921 5 921 285
20 Hoshangabad 153569 40 2244 725
21 Indore 160514 16 1950 831
22 Jabalpur 192542 a4 3154 347
23 Jhabua 172784 12 4485 804
24 Katni 128359 11 2079 770
25 Khandwa (East Nimar) 155184 6 2373 1229
26 Khargone 238961 25 3498 687
27 Mandla 107782 2 2105 300
28 Mandsaur 183470 44 1668 430
29 Morena 131671 31 3081 115
30 Narsinghpur 118673 46 2207 913
31 Neemuch 120425 33 1697 165
32 Panna 99830 10 2704 111
3 Raisen 161867 36 3274 876
34 Rajgarh 176939 40 3594 244
35 Ratlam 144214 10 2029 158
36 Rewa 260002 18 6928 211

37 Sagar 201368 22 5317 302
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1 2 3 4 5 6

33 Satna 247830 42 4966 1845
39 Sehore 129120 4 2729 137
40 Seoni 169656 5 2722 884
41 Shahdol 151964 K7} 3669 849
12 Shajapur 154088 17 2100 288
43 Sheopur 70318 9 964 189
44 Shivpuri 129017 18 3594 148
45 Sidhi 101362 8 2971 488
46 Singrauli 90377 7 2975 468
47 Tikamgarh 80354 2 3940 110
48 Ujjain 184115 44 2843 1006
49 Umaria 108983 39 2471 326
50 Vidisha 132249 13 2741 145

Uranium contamination of drinking water in Punjab

500. SHRI FALVAI GOVARDHAN REDDY: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ whether it is a fact that Uranium has been found in drinking water in
Punjab recently;

(b) if so, the details thereof;
() whether there is any set process to remove Uranium from drinking water;
(d) if so, the details thereof; and

(e) the measures taken by the Ministry to remove Uranium from drinking
water in Punjab?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b)As reported by the Government of Punjab, out of 1,686
number of samples tested by Bhabhtmic Research Centre, 261 number of
samples have exceeded tRERB limit of 60 g/1.
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(c) to (e)An expert committee constituted by Government of Punjab including
a representative of the Ministrynet on 24.07.2012 to discuss technological
interventions for Uranium removal in drinking waté&s per available information,
Coagulationffiltration at high pH, Lime softeningnion exchange, Reverse osmosis,
Membrane filtration and natural clinoptilolite zeolite are effective in Uranium removal
from drinking water sources.

The Ministry provides financial and technical assistance under the National
Rural Drinking Water Programme (NRDWP) to supplement thieref of the $ates
in providing safe drinking watgiincluding treatment units to remove uranium from
drinking water Punjab has been allocated Rs.80.20 crore in 2012-13 of which
Rs. 43.60 crore has been released so far

Minister of Rural Development and Drinking/ater and Sanitation laid the
foundation stone for a neWater QualityTesting Laboratory for testing of Uranium
and heavy metals contamination being set up by Government of Punjab with
assistance from the Ministry

Presence of pesticides in water

501. DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:
Will the Minister of DRINKING WATER AND SANITATION be pleased to
state:

(@ whether Government is aware that water samples tested from some parts
of the country contain moderately high levels of pesticides, some of them residues
of long banned pesticides like DDT

(b) whether a study of the Ganga Basin showed that the addrin group of
pesticides is specific to the Bihar region;

(¢) if not, whether a thorough check on water contamination is regularly
undertaken;

(d) if so, the details thereof; and
(e) if not, the reasons therefor and the future action in this regard?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) to (e) It has been reported that a recent study conducted ,by IIT
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Delhi revealed that the groundwater in the Palla-Burari region near Delhi contain
moderately high levels of pesticides; some of them are residues of long-banned
pesticides, such as DDThe same team also conducted agéarstudy on the
entire Ganga basin covering Uttarakhand, Uttar Pradesh and. Biharresults
showed that different types of organochloride pesticides predominate in different
regions depending upon land use pattern. HCH, a bhi-product of insecticide Lidane,
was detected mostly in the mountainous stretch of Uttarakhand. The water in Uttar
Pradesh contained more of Endosulfan residues, while the Bihar region contained
more of theAldrin group of pesticides.

As per studies conducted by CGWB in Oct-Nov' 2002, groundwater samples in
5 villages inAndhra Pradesh revealed Pesticide Multiple Residue above permissible
limits. As reported by IndiamAgricultural Research Institute, surface and ground
water sources in some villages ©hiruvallur district of Tamil Nadu have revealed
pesticides in excess of permissible limits.

Testing of pesticides in water requires precision instrumentation like Gas
Chromatography-Mass Spectophotometery (GC-MS), High Pressure Liquid Chromato-
graphy (HLC) and also skilled manpowén order to supplement thefats of the
State Governments to provide safe drinking water in the rural areas of the gountry
Ministry of Drinking Water and Sanitation, Government of India provides technical
and financial assistance under the centrally sponsored National Rural Drinking
Water Programme (NRDWP). Under NRDWipto 3% of funds provided to the
States, on 100% central share basis, can be used exclusivelWater Quality
Monitoring and Surveillance whicinter-alia includes setting up new/ upgradation
of existing drinking water quality testing laboratories for analysis of specific
parameters of local concern, including pesticides, as listed in the Bureau of Indian
Standards (BIS) Drinkingater Specification, 1S-10500.

Implementation of TSC

502. PROF ANIL KUMAR SAHANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether more than half of the rural population does not have access to
basic sanitation facilities even after six decades of planned development;

(b) if so, the reasons therefor; and

() the steps taken to formulate new initiatives to improve the pace of
implementation ofTotal Sanitation Campaign (TSC)?
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THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a)As per Census 2Q] 32.7 per cent of rural households have access
to sanitation facilities.

(b) A Working Group set up by the Planning Commission gave the
following as major constraints in achieving good sanitation in the country:

() Lack of inclusive approach for community sanitation
(i) Poor financial incentivisation

(i) Non-recognition of centrality of water for sanitation
(iv) Lack of capacity building of all stakeholders

(v) Non emphasis on SUM

() To accelerate the progress of sanitation in rural areas, Government of
India has designed a paradigm shift in TSC that is now called the Nirmal Bharat
Abhiyan (NBA), in theTwelfth Five Year Plan.The objective of NBAis to achieve
sustainable behavior change with provision of sanitary facilities in entire
communities in a phased, saturation mode with 'Nirmal Grams' as outcomes. The
new strategy is to transform rural India into 'Nirmal Bharat' by adopting community
saturation approach. The provision of incentive for individual household latrine
units has been widened to cover ARPL households who are SC/S$mall and
maminal farmey landless labourer with households, physically challenged and
women headed households along-with all BPL households to attain community
outcomes. Financial incentive for construction of toilets has been raised for all
eligible beneficiaries. Conjoint approach with the scheme of National Rural Drinking
Water Programme (NRDWP) has been adopted to address the issue of availability
of water in the Gram Panchayats for sustaining sanitation facilities created. Funds
for capacity building of all stakeholders including Panchayati Raj Institutions(PRIS)
and field level implementers have been earmarked under the revised strategy
Convepgence with other tdte Departments like HealthYomen and Child Develop-
ment and Panchayati Raj is being focused upon. Provision has been made for
incentivizing Accredited Social Healti\ctivist (ASHAs) andAnganwadi workers for
promoting sanitation. Self Help Groupd/omen's Groups and NGOs of repute are

to be encouraged by states to participate in sanitation promotion. There is now a
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provision of social audit and active people's participation in the implementation
process of NBA through Gram Sabhas. Convergence with Mahatma Gandhi National
Rural Employment Guarantee Scheme (MNREGS) has also been made to facilitate
the rural households with fund availability for creating sanitation facilities. The
component of Solid and LiquitlVaste Management (8{M) has been prioritized

by developing a roster of options and focused funding.
Violations to rules made underForest (Conservation)Act, 1980

t503. SHRI BHAGA SINGH KOSHIYARI: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether various rules made under the Forest (Conservahicin)1980
being violated due to promotion to environment tourism policy along with non-
forest activities;

(b) if so, the reaction of Government thereto;

() whether Government has taken any step to check arbitrary deforestation
in hilly States like Uttarakhand and Himachal Pradesh in the name of promoting
tourism;

(d) if so, the details thereof; and

(e) the steps being taken by Government to maintain co-ordination between
various rules of theAct and environment tourism and non-forest activities?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) Use of forest land for
execution of non-forest activities as a part of promotion of environment tourism
(eco-tourism) requires prior approval of Central Government under the Forest
(Conservation)Act, 1980. Wherever use of forest land for execution of non-forest
activities in forest land for promotion of eco-tourism is required, the concerned
State/Union Territory Governments have to seek prior approval of Central
Government under the Forest (Conservatidn), 1980.

(c) and (d)As per the information received from théa® Governments of
Uttarakhand and Himachal Pradesh, arbitrary deforestation in the name of promotion
of tourism has not been observed in these States.

tOriginal notice of the question was received in Hindi.
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(e) To promote ecologically compatible tourism, thenidiry of Environment
and Forests has finalised guidelines on eco-tourism in and around protected areas.
The same have been filed before the Hon'ble Supreme Court in the Special Leave
Appeal (Civil) No. 21339 of 21 in the matter ofAjay Dubey versus National
Tiger ConservatiorAuthority (NTCA) and Others.

Achievements of National Ganga RiverBasin Authority

504. SHRI PRABHAT JHA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ whether it is a fact that the 'Gangection Plan' being run by
Government to check pollution in Ganga river has proved to be an utter failure;

(b) if so, the reasons therefor;
(¢) if not, the details thereof;

(d) whether it is a fact that Government has constituted the National Ganga
River BasinAuthority; and

(e) if so, the details of the expenditure incurred by the authority and its
achievements till date?

THE MINISTER OF SRARTE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) Gangdction Plan
(GAP) is being implemented since 1985 for undertaking pollution abatement
activities in the identified polluted stretches of the river Ganga through
implementation of works like interception and diversion of sewage, setting up of
sewage treatment plants, low cost sanitation works, crematoria work#retc.
amount of Rs.1441.44 crore has been released towards implementation of various
pollution abatement works in towns along the river Ganga and sewage treatment
capacity of 1091 million litres per day (mld) has been created.

With the pollution abatement works completed so, f@espite significant
increase in urbanization, industrialization and growth in population in cities along
the banks of river Ganga, the water quality in terms of BOD (Bio-chemical Oxygen
Demand) values is reported to have improved as compared to the pre-GAP water
quality on major monitoring locations. Howeyéhe levels of bacterial contamina-
tion in terms of fecal coliform are reported to be exceeding the maximum permissible
limit at a number of locations.
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(d) and (e) In light of experience gained in implementation of the river action
plans since 1985, the conservation strategy was reviewed by the Government.
Accordingly, in February 2009, the National Ganga River Basithority (NGRBA)
has been constituted as an empowered, planning, financing, monitoring and
coordinating authority with the objective to ensure effective abatement of pollution
and conservation of the river Ganga by adopting a holistic river basin approach.

The NGRBA in its first meeting has resolved that under Mission Clean
Ganga it will be ensured that by 2020 no untreated municipal sewage and industrial
effluents flow into Ganga and the investments required to create the necessary
treatment and sewage infrastructure will be shared suitably between the Central and
the State Governments. Projects amounting to Rs. 2598 crore have been sanctioned
so far under the NGRB/ArogrammeAn expenditure of Rs. 391.37 crore has been
made so far towards sanctioned projects in tteteS under théwuthority. Besides,

a project withWorld Bank assistance for abatement of pollution of river Ganga at
an estimated cost of Rs. 7000 crore has been approved under the NGRBA for
implementation in the States.

Forest area in Rajasthan

Tt505.SHRI ASHK ALI TAK: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@) the details of the amount allocated to Rajasthan by the Central Govern-
ment for development of forests in the last three years;

(b) the total forest area in Rajasthan in square kilometres; and
(¢) the increase in forest area in square kilometre in the last three years?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The details of amount
allocated to Rajasthan by the Central Government for development of forests in the
last three years is given in Statemé¢8te below).

(b) The total forest area of Rajasthan is 32712.90 square kilometres.

() The increase in forest area in Rajasthan in last three year is 11.55
square kilometres.

tOriginal notice of the question was received in Hindi.
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Statement

Details of amount allocated to Rajasthan by Central Government
for development of forests

(Rs. in Lakhs)

Sl. No. Name of the Scheme Funds Released by
Government of India

2009-10  2010-11 2011-12

Forestry Sector

1 Sambhar wetland Project 91.87 12057 74.35
2. Intensification of Forest Management Scheri49.98 103.76  161.15
3. Tiger Project Ranthambore 10560.00  250.33 0.60
4, Tiger Project, Sariska 134.17 2118.60 -
5. Development of Ghana Bird Sanctuary 69.04 61.24 14.10
6. Maintenance of other Sanctuaries 393.58 258.77 25731
7. Development of DNP 34.13 28.05 20.13
GrAND ToTAL 11432.77 2941.32 527.64

Coal mining in forest areas in Madhya Pradesh

506. DR. T.N. SEEMA: Will the Minister of ENVIRONMENTAND FORESTS
be pleased to state:

(@ whether Government has given permission to any company to start coal
mining operations in the forests of Madhya Pradesh;

(b) if so, the details thereof; and

() whether the coal mining will affect the environment and wildlife in the
forest area?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) Use of forest land for
non-forest purpose, including coal mining, requires prior approval of Central
Government under the Forest (Conservati@n), 1980. Central Government so far



Written Answers to [14 August 2017 Unstarred Questions 105

accorded 59 final approvals involving diversion of 10,416.57 hectares of forest land
and 15 in-principle approvals involving diversion of 3,360.164 hectares of forest
land in Madhya Pradé for coal mining.

(¢) Coal mining does affecthe environment, forests and wildlife in and
around the coal mines. Central Government therefore, while according approvals
under the Forest (ConservatioAgt, 1980 for diversion of forest land for mining
projects stipulates appropriate measures to mitigate impacts of mining on forests,
wildlife and environment. Important among them are transfer and mutation of
equivalent non-forest land in favour of State Forest Department (SFD) for creation
of compensatory afforestation from the funds to be provided by the user agency;
notification of such non-forest land transferred in favour of the SFD as Reserved
Forest/Protected Forest; realization of Net Predé@aitue (NPV) of the diverted
forest land from the concerned user agency for execution of appropriate activities
for conservation, protection and management of forests and wildlife, realization of
funds from the user agencies for preparation and execution of appropriate plans for
conservation and development of wildlife in and around the forest land proposed
to be diverted for non-forest purposes.

Loss of forest cover

507. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether it is a fact that there has been a loss of 367 sq. km. of forest
cover between 2007 and 2009;

(b) if so, whether implementation of our afforestation and conservation
Programmes is not yielding the envisaged results of expanding green cover; and

(¢) whether the loss of 367 km happened in a few States or the alarming
situation is equal percentage-wise divided amongst traditionally forest cover States?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) As per the India tte of
Forest Report 2011 there is a net loss of 3672 Kinforest cover between the
2011 assessment (data period pertaining to 2008-2009) and 2009 assessment (data
period pertaining to 2006-2007).

(b) and (c) The implementation of afforestation and conservation programmes
for expanding green cover has in fact contributed towards increase in the forest
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cover Hence, 15 fates have registered aggregate increase of 500 iKntheir

forest cover with Punjab leading with increase of 1002Krowever the decline of
forest cover to the extent of 867 Km2 imat®s such aéndhra Pradesh, Nagaland,
Manipur, Meghalaya, Mizoram etc. is due to various reasons like shifting
cultivation, rotational harvesting, biotic pressures etc. The name of States where
there is decline in forest cover along with the reasons for decline in forest cover
is given in Statement.

Statement

Sates/UTs-wise decline in forest cover in the
country and reasons therefor

SI.No States Change from Major reasons for loss
ISFR 2009 K
1 2 3 4
1 Andhra Pradesh -281 Management interventions like

harvesting of short rotation crops
followed by new regeneration/
plantations, forest clearances in
some encroached areas.

2 Manipur -190 Shortening of Shifting cultivation
cycle and biotic pressure.

3 Nagaland -146 Shortening of Shifting cultivation
cycle and biotic pressure.

4 Arunachal Pradesh -74 Shortening of Shifting cultivation
cycle and biotic pressure.

5 Mizoram -66 Shortening of Shifting cultivation
cycle and biotic pressure.

6 Meghalaya -46 Shortening of Shifting cultivation
cycle and biotic pressure.

7 Kerala -24 Rotational harvesting of
Eucalyptus,Teak, RubberAcacia
mangium etc.
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1 2 3 4

8 Assam -19 Decrease in forest cover is
mainly attributed to illicit felling,
encroachment in insurgency
affected areas and shifting
cultivation practices.

9 Tripura 8 Clearing of rubber plantation and
shifting cultivation practices.

10 Maharashtra 4 -

11 Chhattisgarh 4 Submergence of forest areas in
catchments of the dams.

12 Uttar Pradesh -3 -

13 Gujarat -1 Decrease in forest cover in the
State is due to private felling in
the tree outside forest areas.

14 Chandigarh -0.22 -

ToTAL -866.22

UNO millennium programme for climate change

508. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether it is a fact that India is not able to achieve the target of UNO
millennium programme;

(b) if so, the reasons therefor; and
(c) the strategy to fulfil the UNO millennium programme for climate change?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) The United Nations
Millennium Development Goal relating to ensuring environmental sustainability
targets to integrate the principles of sustainable development into country policies
and programmes and reverse the loss of environmental resources. The sustainable
development principles are inbuilt in the National Environmental Rofi696. The
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various environmental regulations of our country take into consideration the issues
of sustainable development, which are implemented through a rigorous process of
impact assessment of developmental projects, while granting environmental and
forestry clearances. Government is prepared to implement its international
obligations in respect of climate change in accordance with the principles of equity
and common but dérentiated responsibility

Noise pollution level in Nagpur

509. SHRI SANJAY RAUT: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ whether it is a fact that in a survey conducted by Maharashtra Pollution
Control Board noise pollution level in Nagpur city is growing at an alarming pace;

(b) whether it is also a fact that this increased level of noise pollution can
have behavioral implications on people and can also prove to be health hazard;
and

(c) if so, the appropriate action the Ministry is taking to control noise
pollution in Nagpur in particular and across the country in general?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) Maharashtra Pollution
Control Board (MPCB) had monitored noise levels at 25 locations including 3
locations in Nagpur city from 14th December to 16th Decemb@08. The noise
levels were reported to range from 63.9 dB to 65.2 dB at Silence Zone, 73.9 dB to
74.5 dB at Commercial Zone and 67.1 dB to 68.7 dB at Residential Zone during the
day time. The noise levels during the night time at Silence Zone ranged from 63.3
dB to 65.7 dB, at Commercial Zone at 67.3 dB and at Residential Zone ranging
from 61.0 dB to 62.5 dB. The noise levels were found to be exceeding the
prescribed standards. The Central Pollution Control Board (CPCB) has not carried
out any epidemiological study of impact of noise pollution on human health.
However CPCB has prepared a road map for establishing 160 Nat#anhlent
Noise Monitoring Network (NANMN) in 25 metro-cities including Nagpur to
monitor sound levels in specified urban areas.

Conservation and growth of forests in the country

1t510. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether Government contemplates to obtain the active cooperation of
tribals for the conservation and growth of forests in the country;

(b) if so, the details thereof;

() whether Government proposes to make any scheme for the conservation
and growth of forests in the country with the cooperation of tribals; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) Yes, Sir The Ministry of
Environment and forests seeks the full support, involvement and active cooperation
of tribals for the conservation and growth of forest in the country

(b) to (d) The Ministry of Environment and forests is implementing a
Centrally Sponsored Scheme of Natiomiforestation Programme (NAP) for
regeneration of degraded forests and adjoining areas to be implemented through
Joint Forest Management Committees (JFMCs) involving the local people & tribal
community Besides, the Ministry has initiated the National Mission for a Green
India (GIM), envisaged as one of the eight Missions under the Nathctadn
Plan on Climate Change (NAPCC). The implementation of GIM also involves active
participation of people including tribal local communities in planning, implemen-
tation and monitoring.

Bio-diversity of Western Ghats

511. SHRI FARIMAL NATHWANI: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@) the details of bio-diversity of th&Vestern Ghats;

(b) whether Government has drawn any action plan for conservation and
protection of theWestern Ghats;

(¢) if so, the details thereof;

(d) the details of industries being allowed to be set up in and around
Western Ghats; and

(e) whether Government has ensured that there is no adverse impact of
these industries on the bio-diversity Wfestern Ghats?
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THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The Western Ghats are
internationally recognized as a region of immense global importance for the
conservation of biological diversitybesides having areas of high geological,
cultural and aesthetic valueshe ecosystems of th@/estern Ghats include the
tropical wet evergreen forests, the montane evergreen forests, moist deciduous
forests, etc. There are over 4,000 species of angiosperms (1500 endemic), 332
species of butterflies (37 endemic), 288 species of fishes (116 endemic), 156 species
of amphibians (94 endemic), 225 species of Reptiles (97 endemic), 508 species of
birds (19 endemic) and 137 species of mammals (14 endemic) reportedVésiern
Ghats.

(b) and (c) The Government of India has taken several steps to conserve the
rich biodiversity of theWestern GhatsA large number of protected areas
comprising national parks, wildlife sanctuaries, tiger reserves and elephant reserves
have been established to provide stringent protection to both flora and fauna.
Nearly 10% of the total area dflestern Ghats is currently covered under the
ProtectedArea category The lagest ProtectedArea in Western Ghats is the
Bandipur National Park in Karnatak@ahe SilentValley National Park in Kerala and
the Kudremukh National Park in Karnataka are among the important tracts of virgin
tropical evergreen forests in India, serving as the home to a healthy population of
the globally threatened fauna.

(d) and (e)The Western Ghats are important from the standpoint of
biodiversity conservation. For the purpose of ensuring protection of biodiversity of
Western Ghats, there are some restrictions for setting up of industries in certain
ecologically significant areas alestern Ghats, for example, there is a moratorium
upto 31st December 2012 for consideration of projects from Sindhudurg and
Ratnagiri areas of Maharashtra, and for consideration of mining projects in Goa.
There is also a ban on consideration of mining projects in some districts of
Karnataka in compliance of Hon'ble Supreme Court Orders dated 29.07.2011 and
26.08.2011.

Measures taken for combating light pollution

512. SHRI ANIL MADHAV DAVE: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ the measures undertaken by Government to combat light pollution; and



Written Answers to [14 August 2017 Unstarred Questions 111

(b) the details of steps that have been taken, so far?

THE MINISTER OF SRARTE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)The Ministry of
Environment and Forests/Central Pollution Control Board has not conducted any
study to assess and combat the light pollution.

Vacant post of Members in National Geen Tribunal

513. DR. CHANDAN MITRA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased be state:

(@ whether a few members of National Green Tribunal (NGT) have quit the
Tribunal;

(b) if so, the reasons therefor along with the number of vacant posts of
members of NGT at present; and

() the immediate steps taken by Government to fill the vacant posts of
NGT and also to expedite the process of providing adequate amenities and
conducive work environment for members of NGT?

THE MINISTER OF SRATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) Yes, Sir

(b) So far three Members have tendered their resignations in the National
Green Tribunal (NGT). The reasons assigned by the three are: (i) for taking up new
assignment (ii) no reason given (iii) personal inconvenience respectRetjgnation
of the third Member has been kept in abeyance on his regiegiresent, 7
posts of Expert Member and 6 posts of Judicial Members are vacant in the NGT

() A proposal for appointment of 6 Expert Members in the NGT has been
sent toAppointments Committee of the Cabinet (ACC) for approvdle process
for filling up of remaining vacancies of Members has already been initiated. The
service conditions of the Members, NGT are governed by the National Green
Tribunal (Manner ofAppointment of Judicial and Expert Members, Salaries,
Allowances and othefferms and Conditions of Service of Chairperson and other
Members and Procedure for Inquiry) Rules, 2010 as amended from time to time.

Permission for mining in forest lands

514. SHRI K.N. BALAGORAL: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(@)
(b)

whether Government allsvmining in forest lands; and

if so, on what conditions?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN) : (a) and (b) Use of forest land
for mining requires prior approval of Central Government under the Forest

(Conservation)Act, 1980. To mitigate impacts of mining on flora and fauna,

approvals accorded under the Forest (Conservafio)) 1980 for diversion of forest

land for mining projects are subject to fulfilment of the following conditions:

0
(i)

(i)

(iv)

v)

(vi)

(vii)

(viii)

)

®
(i)
(i)

Legal status of forest land to remain unchanged.

Creation and maintenance of compensatory afforestation as per guidelines
from funds realised from the user agency

Transfer and mutation of non-forest land identified to raise compensatory
afforestation in favour of Forest Department, if applicable.

Notification of non-forest land identified to raise compensatory affore-
station as Reserved Forest/Protected Forest under the Indian Actest
1927 or local ForesAct.

Payment of Net PreseMalue (NPV) at the applicable rates.
Undertaking to pay additional amount of NRY¥ so determined.
Transfer of funds realized from user agencyatbhoc CAMPA.

User Agency to provide alternate fuel to the labourers and thd staf
working at the project site so as to avoid any damage & pressure on
adjacent forest areas.

The forest land shall not be used for any purpose other than that
specified in the proposals.

Phased reclamation of mined area.
Afforestation and fencing of safety zone area.

Afforestation on one and half times degraded forest land in lieu of the
area used for safety zone.
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(i)

(xiv)

(xv)

(xvi)

In case of underground mines, areas on surface to be fenced and
afforested.

Gap planting and soil & moisture conservation activities to restock and
rejuvenate the degraded open forests (having crown density less than
0.40), if any located in the area within 100 m. from outer perimeter of
the mining lease;

De-silting of the village tanks and other water bodies located within five
km from the mine lease boundary so as to mitigate the impact of
siltation of such tanks/water bodies, whenever required;

Execution of following activities by the user agency at the project cost:

(@ A plan containing appropriate mitigative measures to minimize soil
erosion and choking of streams shall be prepared and implemented;

(b) Planting of adequate drought hardy plant species and sowing of
seeds in the appropriate area within the mining lease to arrest sail
erosion;

(c) Construction of check dams, retention/toe walls to arrest sliding
down of the excavated material along the contour;

(d) Stabilize the overburden dumps by appropriate grading/benching so
as to ensure that angles of repose at any given place is less than
28°; and

(xvii) Strict adherence to the prescribed top soil management.

(xvii) Demarcation of lease area to be done on the ground at project cost

()

(9
(0d)

using four feet high reinforced cement concrete pillars with serial
numbers, forward & back bearings, distance from pillar to pillar and
DGPS coordinates.

Settlement of Rights, if anyin accordance with the provisions of the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of
Forest Rights)Act, 2006.

Rehabilitation of project &cted families, if any

Environmental clearance, if required.
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(i) Submission of annual self-monitoring report on compliance conditions to
comply with the conditions stipulated mpproval.

(xdii) The UserAgency and the tate Government to ensure compliance to
provisions of the allActs, Rules, Regulations and Guidelines, for the time
being in force, as applicable to the project.

Apart from the above-indicated standard conditions applicable to mining
projects, Central Government also stipulate project specific conditions, to
mitigate specific impact(s), if anyf mining projects.

Cleaning of River Ganga

1515.SHRI VIVEK GUPTA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@ the details of the schemes to control the environmental pollution which
is affecting agriculture production along with the break out of diseases because the
Ganges and its subsidiary rivers which cross Bengal on their way into the sea
pollutes the land of Bengal due to which ground water is being polluted
continuously;

(b) the details of the annual expenditure on the cleaning of the Ganges;

() the details of the amount being spent in Bengal out of the total
expenditure; and

(d) the details of the expenditure spent under this head during the last
three years?

THE MINISTER OF SRARTE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The need for revamping the
river conservation program was widely recognized and it was felt necessary that a
holistic approach based on river basin as the unit of planning may be adopted.
Accordingly, the Government of India has given Ganga the status of a National
River and has constituted the National Ganga River Basthority (NGRBA) in
February 2009 under Section 3(3) of the Environment (Protechot)1986.

The NGRBA is a planning, financing, monitoring and coordinating body of
the Centre and theStates. The objective of the NGRBA is to ensure effective
abatement of pollution and conservation of the river @ahy adopting a river
basin @proach for comprehensive planning and management.

tOriginal notice of the question was received in Hindi.
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The NGRBA program will be anmulti-disciplinary initiative involving multiple
dimensions of Ganga clean-up and conservation, and therefore will span across
many sectors, including but not limited to social, environment, urban development,
water resources, agriculture, industries, and gneProgram planning and
implementation would therefore require working acrbssisterialStateDepartmental
boundaries and also across levelsGdvernment:Central, State and local. The
program activities would include both broad-based as well as locally targeted
communications and community participation campaigns, and research to address
the critical knowledge gaps. Keeping this in mind, the NGRBA operational
institutions atCentral andState levels are envisaged to have the requisite
operational flexibility and multi-sectoral skills. Depending upon degree of pollution
etc., tributaries of Ganga will also be considered.

(b) to (d) Expenditure incurred during 2009-10, 2010-11 & 2011-12 under the
NGRBA Programme are Rs. 99.74 crores, Rs. 466.43 crores and Rs. 53.44 crores
respectively Of these, expenditure incurred in respectWadst Bengal is Rs. 57.08
crores, Rs. 192.36 crores and Nil respectively

It has been decided that from current financial ygaarwise allocation of
fund would be made based on tAenual Action plan finalized in consultations
with the 5 (five) basin t&tes of Uttarakhand, Uttar Pradesh, Bih#trarkhnad and
West Bengal. For the financial year 2012-13, the annual allocation has been made
for Rs. 512.50 crores under the NGRBA Programme.

Recommendations by Madhav Gadgil Panel foWestern Ghat

516. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@ whether theWestern Ghats Ecology Expert Panel, headed by Ecologist
Madhav Gadgil, has submitted its recommendations/report;

(b) if so, by when Government will implement the recommendations of the
Panel;

() whether massive construction activity has been carried out over the
Ghats zone, resulting in large-scale vegetation cutting etc.; and

(d) if so, the steps being taken by Government to preserve and protect the
Western Ghats, which is about to be upgraded to the statWd¥od@l Heritage
sites?
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THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)The Western Ghats
Ecology Expert Panel constituted by the Ministry of Environment and Forests has
submitted its report to the Ministrffhe Ministry is consulting the concernedat®
Governments, Central Ministries and has sought stakeholder comments and has not
yet taken any view on the recommendations contained in the report. The Ministry
is considering to constitute a High Level Committee to further examin&\Véstern
Ghats Ecology Expert Panel report.

(c) and (d) The Ministry of Environment and Forests has not received any
complaints/representations in regard to massive construction activity resulting in
large-scale vegetation cutting. Howeyvell the developmental activities including
construction activity as listed in the schedule of Environment Impasessment
Notification, 2006 under the Environment (Protectiokt 1986 require prior
environmental clearance from the Central Government in respect of cat&gory
projects and from thet&e Level Environmental Impa&ssessmeniuthority in
respect of category B projects. The developmental activities requiring diversion of
forest land and located near Protecfe@as require relevant clearances under the
Forest Conservatioct, 1980 andWildlife ProtectionAct, 1972. The same
regulations apply on the developmental activities including construction activity in
the Ghats zones. The Ministry has also imposed moratorium for consideration of
projects from Ratanagiri and Sindhudurg districts of Maharashtra up to 31st
December 2012. Furthesome parts of th&Vestern Ghats zone have now been
listed in the UNESCO NaturalVorld Heritage List.

Policy for disposal of e-waste

1517.SHRI RASHEED MASOOD:Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether Government has formulated any policy for the disposal of
electronic wastes;

(b) if so, the details thereof;
(¢) if not, the reasons therefor; and

(d) the measures taken to check the increasing damage to the environment
due to electronic wastes?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d) The Ministry of
Environment and Forests has notified the Bsté (Management and Handling)
Rules, 2011 for proper management and handling of e-waste. The concept of
Extended Producer Responsibility (EPR) has been enshrined in theseAsulpsr
these Rules the producers are required to collect e-waste generated from the end
of life of their products by setting up collection centers or take back systems
either individually or collectively E-waste recycling can be undertaken only in
facilities authorized and registered with State Pollution Control Boards/Pollution
Control CommitteesWaste generated is required to be sent or sold to a registered
or authorized recycler or re-processor having environmentally sound facilities. The
guidelines for Environmentally Sound Management of e-waste, published by CPCB,
provide approach and methodology for environmentally sound management of e-
waste. MoEF is implementing a Scheme to provide financial assistance for setting
up of treatment, disposal and storage facility for hazardous and integrated recycling
facilities for E-waste on public private partnership mode.

Liver transplant facility in government hospitals

1518.SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether there is still no liver transplantation facility in all Government
hospitals due to which patients are compelled to go to private hospitals where it
costs them around 20-25 lakhs rupees, which is beyond reach of the poor;

(b) if so, whether Government proposes to provide costly surgery facilities
like liver transplantation in all the Government hospitals established on the line of
AlIMS;

(¢) if so, by when; and
(d) if not, the reasons therefor?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Since Health is a 't8te" subject, no such information is
maintained centrallylt is primarily the responsibility of thet&e Governments to
regulate and provide such medical facility to thespitals.

tOriginal notice of the question was received in Hindi.
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However following Government hospitals are registered unbi@mnsplantation
of Human OgansAct (THOA), 1994 for liver transplantation in Unioferritories:

() GB. Pant Hospital, New Delhi

(i) Institute of Liver and Biliary Scienced/asant Kunj, New Delhi
@iy Army Hospital, (R&R), Delhi Cantt.

(iv) AlIIMS, New Delhi.

(b) to (d) In the first phase of Pradhan Mantri Swasthya Suraksiena
(PMSSY), Government of India is setting up #KMS like institutions with the aim
at correcting regional imbalance in the availability of affordable/reliable tertiary
healthcare services and also to augment facilities for quality medical education in
the country However the hospitals at all these siIMS like institutions will
become operational by 2013-14.

Setting up of health regulatory body

519. SHRI H.K. DUA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is contemplating to set up a health regulatory body
in the near future;

(b) if so, its terms of reference;
() whether a new Bill will be brought forward in this connection; and

(d) whether its functions would overlap the functions of the Medical
Council of India, Indian Council of Medical Research and other such organizations
in the health sector?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes. It is proposed to set up the National Commission
for Human Resources for Health (NCHRH) under the Ministry of Health & Family
Welfare as an overarching regulatory body for medical education and allied health
sciences with a dual purpose of reforming the current regulatory framework and
enhancing the supply of skilled manpower in the health sector

(¢ The NCHRH Bill has already been introduced in the Rajya Sabha on
22nd December 2011, which had referred the Bill to the Department-related
Parliamentary tanding Committee on Héth & Family Welfare for examination.
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(d) The Commission would subsume all the existing councils regulating the
education in medicine and allied sciences viz., Medical Council of India, Dental
Council of India, Nursing Council of India and Pharmacy Council of India and
replace them with corresponding new Councils.

Free medicines for the needy

1t520.SHRI RAM VILAS PASWAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has decided to provide free medicines to all the
poor patients of the country; and

(b) if so, the details thereof?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Health is at&e Subject andt&e Governments are
providing health care including drugs to the patients. In order to strengthen the
hands of the tte Governments, the Ministry of Health and FamiNglfare is
providing additional support under the National Rural Health Mission (NRHM) for
overall health system strengthening including support for provision of free drugs in
public health facilities. Under NRHM, a new initiative called Janani Shishu Suraksha
Karyakram (JSSK) has been launched under which funding is given to the States
for providing medicines free of cost to all pregnant women who access the
Government health facilities for delivery as well as sick neonates born to them upto
30 days after birth.

Increase in cases of liver cirrhosis

521. SHRI K.N. BALAGORAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the cases of liver cirrhosis has increased in the last decade
compared to the earlier period;

(b) if so, the details thereof; and
(¢) the main reasons for the increase of this ailment?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)There is no National Level Scientific data compiled for
trend of Liver Cirrhosis. Howevelthe Liver Foundation\West Bengal has initiated
a multi-centric study to assess the burden of liver diseases.

() Does not arise.

tOriginal notice of the question was received in Hindi.
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Health centres functioning in Karnataka

522. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the total number of sub-centres, primary health centres and community
health centres which are presently functioning in Karnataka, which provide
healthcare to the vulnerable sections of society; and

(b) the healthcare facilities being provided by these centres, particularly in
rural areas of Karnataka?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) As per the Rural Healtht&istics in India, 201, 8870 Sub Health
Centres [SCs], 2310 Primary Health Centres [PHCs] and 180 Community Health
Centres [CHCs] are functional in Karnataka to provide healthcare services to the
rural population including vulnerable sections of society

(b) Sub Health Centres provide services in relation to maternal and child
health, family welfare, nutrition, immunization, diarrhoea control and control of
communicable diseases programmes. Sub-Centres are provided with basic drugs for
minor ailments needed for taking care of basic health needs of men, women and
children. They are assigned tasks relating to interpersonal communication in order
to bring about behavioral change for improved health seeking behaviour

The PHCs provide preventive, promotive and curative health care to the rural
population. It acts as a referral unit for 6 Sub Centres. It has 4 - 6 beds for
patients.These centres provide a range of RCH and Faigifare Services and
implement different national programes.

CHC provide facilities for obstetric care, specialist consultation and serves as
a referral centre for 4 PHC#& CHC generally provides 30 in-door beds with one
OT, X-ray, Labour Room and Laboratory facilities.

Specialists leavingAlIMS

523. SHRI BALWINDER SINGH BHUNDER:Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that specialists AMIMS are leaving the institute;

(b) if so, the reasons for their leaving the institute;
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() the number of specialists which have actually left the institute in the
last three years; and

(d) the efforts being made to retain them in the institute?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to As far asAIIMS is concerned, a few faculty members have
either taken voluntary retirement/resigned from the service of the Institute on
"personal grounds". During the last three years, the following number of faculty
members/Specialists in different departments have resigned from the service of the
Institute as under:

Year 2009 2010 2011 2012

ToTtaL o7 03 o4 03

As against this, as many as 96 number faculty have also joined the Institute
during the current yearPay scales + allowances given to faculty are very
competitive now and promotions have also been made time bound without linkage
to vacancies.

Vacant posts in CGHS andAYUSH

524. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether more than 18 posts of Homoeopathic doctors are lying vacant in
CGHS/AYUSH since 2009;

(b) if so, the action taken to recruit new doctors;

() whether post ofAdvisor (Homoeo) inAYUSH is vacant since January
2008;

(d) if so, the reasons for next eligible persons not being promoted to that
post;

() whether many CGHS dispensaries/units are running with single doctors
and when the doctors are on leave, the dispensary remain closed causing great
inconvenience to beneficiaries; and

( whether doctors on contractual basis are not appointed till regular
doctors are appointed; if so, reasons therefor?
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THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) 29 posts of Homoeopathic doctors are lying vacant.

(b) Proposal to fill up the vacamiosts of Medical Officer/Research Officer
(Homoeopathy) has been sent to Union Public Service Commission on 22.05.2012.
However the proposal has been returned by them with certain queries.

(©) The post ofAdvisor (Homoeopathy) ilAYUSH has been lying vacant
since 1st SeptemheR008.

(d) As per Recruitment Rules, the post is to be filled up by promotion in
consultation with Union Public Service Commissidéwcordingly the proposal to fill
up this post has been sent to them on 05.07.2012.

(e) Some dispensaries are running with single dqctamwever when
doctors are on leave proper care is taken to avoid inconvenience to the
beneficiaries by deploying doctors from other dispensaries/units.

(H Appointment of contractual doctors against vacant posts is made in
CGHS till the regular doctors are appointédlvertisement in this regard has been
published in News paper on 9/8/2012.

Central Assistance forA.P. for Urban Health Project

525. SHRI C.M. RAMESH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the details of the Central assistance earmarked for the Urban Health
Project toAndhra Pradesh (AP and

(b) whether the amount earmarked for this year has been increased as
compared to the Central assistance provided during the last financial year 2011-127?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) In 2012-13, an amount of Rs. 2941.53 lakh has been earmarked as
Central assistance tandhra Pradesh (A)Pfor activities of Urban RCH Programme
under National Rural Health Mission (NRHM).

(b) Yes. The amount earmarked for this year has been increased by
Rs. 2188.21 lakh as compared to the Central assistance provided during the last
financial year 2011-12.e. Rs.753.32 lakh.
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Complaints against CGHS dispensary

526. SHRI A.A. JINNAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that on a written complaint of a chemist some
Members of Parliament wrote letters to the Mimistegarding serious fraud and
irregularities by the pharmacist and Incbarof North Avenue Ayurvedic
Dispensary in the supply of indented medicines;

(b) if so, what action has been initiated against the alleged persons for this
act of omission and commission;

() whether it is also a fact that said pharmacist is a union leader and as
such he is threatening others; and

(d) if so, the action contemplated against them so that the system of
indented medicines is streamlined?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes.

(b) The issue has been examined. Statements of pharmacist and the in-
chage of North Avenue Ayurvedic Wellness Centre have been obtainddhey
have denied all allegations made by "The Health Care", the erstwhile authorized
local supplier for ayurvedic medicines to CGHS. Instead, the pharmacist has
contended that poor quality medicines were being supplied to CGHS by the said
supplier at a higher price and he had brought it to the notice of CGHS officials.
Accordingly, CGHS stopped procuring the said medicines.

(c) and (d)The said pharmacist is an elected membeAibfindia CGHS
EmployeesAssociation, Delhi BranchThere is no information that he is
threatening others.

Health schemes inA.P.

527. SHRI RALVAI GOVARDHAN REDDY: Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the details of schemes/programmes being implemented by the Ministry in
Andhra Pradesh (A.Pduring the last three years;
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(b) the details of dinds sanctioned, released and utilized for each of the

above programme/scheme AnP. during the last three years, y@dse and scheme-

wise;

() the details of physical targets set and achieved in each of the above

programmes/schemes during the last three years, year-wise and scheme-wise; and

(d) the manner in which the Ministry is planning to address the shortfall, if

any in any of the above programmes?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM

NABI AZAD): (a) and (b) The details of important Health Schemes/Programmes
being implemented by this Ministry iAndhra Pradesh are given irna&ment-I(See

below).

(c) and (d) Most of the National Health Programmes aim to provide good

health to the people, especially poor persons. Programme-wise data showing

tamgets, achievements and thdoes made for the shortfalls, if anare given in

Statement-|I.
Satement-I
Details of Important Health Schemes/Programmes
1. National Rural Health Mission (NRHM) - The National Rural Health

Mission(NRHM) is a Centrally sponsored programme of this MinisTitye
NRHM launched inApril, 2005 (for seven yearge. 2005 to March 2012)
seeks to provide accessible, affordable and quality health care to the rural
population, especially the vulnerable sections. The programme is being
implemented in the country includingndhra PradeshThe Allocation, Release

and Expenditure under NRHM for theYE 2009-10 to 212 Programme-wise

in Sate Andhra Pradesh is enclosed Atnexure-A.

Revised National Tuberculosis Contol Programme (RNTCP) - The Revised
National Tuberculosis Control Programme (RNTCP) based on the WHO
recommended strategy of Directly Observed Treatment Short Course, is being
implemented as a Centrally Sponsored Scheme in thate Sf Andhra

Pradesh to control tuberculosis.
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The details of fund sanctioned, released and utilizedRnduring the last

five years, year-wise is as below:

(Rs. in Lakhs)

FY Sanctioned Release Expenditure
Reported
2007-8 1300.00 1300.00 1224.89
20089 1327.00 1327.00 1348.48
2009-10 1687.00 1687.00 1561.70
2010-11 2380.00 2380.00 1793.97
2011-12 1090.37 1090.37 1540.90
TotAL 7784.37 7784.37 7469.94
3. Janani Suraksha Yojana (JSY) - Under the National Rural Health Mission

(NRHM), a safe motherhood intervention, Janani Surakébiana (JSY) is
being implemented which aims at reduction in infant and maternal mortality by
improving coverage of institutional delivery among pregnant women from low
socio-economic statuse women belonging to Scheduled Castes, Scheduled
Tribes and BPLcategory Under the scheme cash assistance is provided to
pregnant women for giving birth in a health facilityhe JSYis being
implemented in all tates and U3 including Andhra PradeshThe details of
funds sanctioned and utilised under J8YAndhra Pradesh during the last
five years is as under:

(Rs in crores)

SI.No. States/UB 2009-10 2010-11 2011-12

Alloc.  Expen. Alloc. Expen. Alloc. Expen.
1 Andhra Pradesh 455 40.86 50.36 17.45 32.88 21.47
4. Janani Shishu Suraksha Karyakaram (JSSK) -Government of India has

launched Janani Shishu Suraksha Karyakaram (JSSK) on 1st June, 2011. The
initiative entitles all pregnant women delivering in public health institutions to
absolutely free and no expense deliveiycluding caesarean sectiomhe
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entittements includes free drugs and consumables, free diagnostics, free blood
wherever required, and free diet for 3 days during normal delivery and 7 days
for C-section. This initiative also provides for free transport from home to
institution, between facilities in case of a referral and drop back home. Similar
entittements have been put in place for all sick newborns accessing public
health institutions for treatment till 30 days after birth. The initiative has been
rolled out in all $ates including the t8te of Andhra Pradesh under the overall
umbrella of National Rural Health Mission (NRHM) and all the States and
UTs have since, initiated implementation of the scheme. Component wise
Expenditure, and utilization against the approved PIP for the year 2009-10 to
2011-12 is enclosed annexure-B.

5. Routine Immunization Programme and Pulse Polio Immunization Programme -
Routine Immunization Programme and Pulse Polio Immunization Programme are
under operation in the country includidgdhra PradeshlThe details of funds
sanctioned, released and utilized for these two programmésdira Pradesh
for 2009-10 to 2011 -12 is as under:

(Rs. in Lakh)
Routine Immunization (Including J.E. SIA) Pulse Polio
Year Allocation Release Expenditure Allocation Release Expenditure
2009-10 1422.00 935.00 913.00 2069.70 1897.78 1932.82
2010-11 1191.00 893.00 37848 1825.68 1917.02 1779.42
2011-12 1196.00 1811.37 N.A. 1917.01 987.44 979.98

Note: Expenditure figure of Pulse Polio for the year 2010-11 & 2011-12 are provisional

6. National Programme for Control of Blindness (NPCB) -National Programme
for Control of Blindness (NPCB) under the Ministry of Health and Family
Welfare is one of the Centrally Sponsored Schemes in implementation in all
states includingAndhra Pradesh since 1976.

The status of funds allocated and releasedridhra Pradesh under NPCB

during the last three years is as under:
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(Rs. in lakh)
Year Allocation Release
2009-10 2051.00 2049.46
2010-11 2003.40 1560.02
2011-12 2500.00 2470.55
7. National Mental Health Programme (NMHP) - Under National Mental Health

Programme (NMHP), the objective is to provide treatment and care to the
mentally ill patients in the countryFunds have been released to thateSof
Andhra Pradesh under the following schemes of NMHP:

)  Strengthening of State run Mental Hospitals.

i)  Upgrdation of PsychiatriaNings of Govt. Medical Colleges/General
Hospitals

iy  District Mental Health Programme.
iv) Manpower Development Schemes

The details of funds released under various schemes of National Mental

Health Programme during 2009-10 to 24P are atAnnexure-C.

8. National Tobacco Contol Programme (NTCP) - The NationalTobacco
Control Programme (NTCP) has been launched in 42 Districts of 21 States in
order to implement the various provisions made untdyacco ControlAct
(COTR), 2003 and to create awareness about the harnfiedttefof tobacco
consumption. The Programme is presently under implementation in two
districts of Andhra Pradesh i.e. Guntur and Hyderab@be details about
funds sanctioned and utilized #ndhra Pradesh under the programme is as
under:

Year Funds sanctioned Funds utilized

2009-10 Nil Rs. 2,16,365

2010-11 Rs. 7,42,000 Rs. 5,75,446

2011-12 Rs. 14,05,600 Utilization certificate and audited

statements of account have not
been received till now
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9. National Vector Borne Diseae Contmol Programme (NVBDCP) - The
National Vector Borne Disease Control Programme (NVBDCP) is being
implemented for prevention and control of vector borne diseases, namely
Malaria, Dengue, Chikungunya, Japanese Encephalitis ymgbHatic Filariasis.
Kala-azar is not endemic iAndhra Pradesh.

The details of funds sanctioned, released by Gol under NVBDCP and utilized
by state ofAndhra Pradesh is as below:

(Figures in Lakhs)

Year Sanctioned Released Utilized
2009-10 1416.19 1048.06 1694.79
2010-11 302.61 1159.24 791.16
2011-12 3189.96 3457.42 3687.74

10. National Leprosy Eradication Programme(NLEP) - The National Leprosy
Eradication Programme is being implemented by the ministry in all the States/
UTs of India, includingAndhra PradeshThe details of funds released and
utilized for NLEP in AP during 2009-10 to 20t12 is enclosed ainnexure-D.

11. National Programme for Prevention and Control of Deafness (NPPCD) The
National Programme for Prevention and Control of Deafness (NPPCD) envisage
to provide a comprehensive intervention strategy that is largely preventive
and promotive. The main focus is on strengthening of public health care
delivery system in relation to ear care by providing support for Manpower
Training & Development, Capacity building of PHCs, CHCs and District
Hospitals, Treatment and Rehabilitation of hearing and speech disorders and
appropriate IEC for creating awareness regarding causes of Hearing
impairment.

The Programme has been expahde 184 districts of 16 t8tes and 3 U§
which includes 14 districts oAndhra Pradesh. NPPCD has been implemented in the
State of Andhra Pradesh with three districts (Mehboobnadgdalgonda and
Hyderabad) in the year 2006-08 which was later extended to 1 more district (Nellore)
in the year 2008-09. In the year 2009-10, ten more districts (Srikakulam,
Visakhapatnam, East Godavari, Krishana, Guyn@hittoor Anantapuy Warangal,
Karimnagar Aadilabad) were added in the Programme making it a total of 14
districts of Andhra Pradesh. Funds allocated, released and expenditure thereof
during the last three years is as follows:
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SI.  Name of Funds released Total Funds Status of UC
No States (Rs in lakh) released

2009-10 2010-11 2011-12

1 Andhra 132.00 Nil Nil 218.2 UC have not been

Pradesh received as yet,
therefore next
instalment of
funds could not
be released to
complete the
activities

12. National AIDS Control Programme WNational AIDS Control Programme (NACP)
is implemented in the country includimgndhra Pradesh by the Department of
AIDS Control. The programme is implemented on the basis of an annual
Action Plan (AAP) which is prepared in consultation with that&SAIDS
Control Society and funds are released for carrying out activities under the
same. Funds allocated, released and expenditure thereof during the last three
years is as follows:

Year Allocation Release Utilization

2009-10 8353.18 3987.55 7058.19
2010-11 9049.52 8511.78 6307.70
2011-12 9045.69 7255.13 7681.84

13. Centrally Sponsored Scheme forDevelopment of AYUSH Hospitals and
Dispensaries -This Department has been implementing the following schemes
in Andhra Pradesh(AP) during the last three years:

. Centrally Sponsored Scheme for DevelopmentA¥fJSH Hospitals and
Dispensaries

Il. Centrally Sponsored Scheme for National Mission on Medicinal Plants

lll.  Central Sector Scheme for Conservation, Development and Sustainable
Management of Medicinal Plants

IV. Central Sector Scheme of Promotion AfUSH Intervention in Public
Health Initiatives.

V. Central Sector Scheme of Upgradation of Centers of Excellence scheme

VI.  Central Sector Scheme for DevelopmentAdfUSH industry cluster
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The details of funds released and utilized for the above said schemes of D/o

AYUSH in AP during 2009-10 to 20%12 is inclosed af\nnexure-E.

14. Nursing Services
The following two major schemes with sub-programmes have been
implemented in the t&te of Andhra Pradesh and the details are given at
Annexure-F
l. Development of Nursing Services
Il.  Strengthening/up-gradation Nursing Services
15. National Programme for the Health Care of Elderly (NPHCE) - The National
Programme for Health Care of the Elderly (NPHCE) has been taken up to
address the health related problems of elderly people. The programme has
been initiated in 100 identified districts. It is proposed to cover the remaining
districts of the country during the 12th FYP in a phased manner @ 100
districts per yearDistricts covered imAndhra Pradesh during thelth FYPis
as indicated below:
2010-1: Nellore andVijayanagaram
2011-12: Srikakulam, ChittorCuddapah, Krishna, Karnool & Prakasham
Fund sanctioned/released during the Finandadr 2010-1 & 2011-12 is given
below:-
(Rs. in Lakh)
SI.No. Name of the Districts 2010-11 2011-12 2012-13
1 Nellore 183.47 - -
2. Vijayanagaram 179.94 - -
3. Srikakulam - 43.60 -
4. Chittoor - 43.60 -
5. Cuddapah - 43.60 -
6. Krishna - 43.60 -
7. Kurnool - 43.60 -
8. Prakasham - 43.60 -

TotaL 363.41 261.6 -
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16. National Programme for Prevention and Contwol of Cancer Diabetes,
Cardiovascular Diseases and tBoke (NPCDCS) (CancerComponent) -

The Government of India had revised National Cancer Control Programme and
launched a comprehensive National Programme for Prevention and Control of
Cancey Diabetes, Cardiovascular Diseases &oke (NPCDCS) in 2010 and the
programme envisages implementation in 100 districts across 21 States during 2010-
2012 of the 1th Five Year Plan. Under Cancer component of NPCDCS, the district
hospitals are strengthened for early diagnosis of Caesbemotherapy facilities and
palliative care to cancer patients. Financial assistance upto Rs. 1.00 lakh per patient
is available for chemotherapy drugs to treat 100 Cancer patients per district. The
programme also envisages strengthening Government Medical College Hospitals and
erstwhile Regional Cancer Centres (RCC) across the countileréigry Cancer
Centre (TCC) for providing comprehensive Cancer care services. These institutions
are eligible for financial assistance upto Rs. 6.00 crore (Rs. 4.80 crore from Central
Government and Rs. 1.20 crore from State Government).

The details of the funds released and utilized during the last five ye#® in
are as under:

Year Name of the Scheme Released Utilized
Institute (in crore) (Rs. in crore)
Plan
2009-10 - - Nil
2010-11  State Health Devdopment of 502  UC not received
Society of District Cancer
Andhra Pradesh Care Facility
for Nellore, State NCD Cell
Vijayanagaram and District
districts NCD Cell
2011-12  State Health Development of 5022 UC not received
Society of Andhra District Cancer Care
Pradesh for Facility, Sate NCD
Srikakulam, Cell and District
Chittoor, NCD Cell
Cuddapabh,

Krishna, Kurnool,
Prakasham districts

MNJIO, Hyderabad Tertiary Cancer Centre 4.80 UC Not due




Annexure-A

The Allocation, Release and Expenditure under NRHM for the F.Ys. 2009-10 to 2011-12

SI. No.Programme 2009-10 2010-11 2011-12

Allocation Release Exp Allocation Release Exp Allocation Release BExp
1 RCH-II 187.22 186.86 138.71 21255 209.19 77.37 235.74 183.56 171.65
2 Additionalities under NRHM 200.26 240.29 319.23 235.73 235.73 253.87 290.25 310.25 216.90
3 Routine Immunization 14.22 9.35 9.13 11.91 8.93 16.63 11.96 18.11 13.94
4 PPI. 20.70 18.98 19.32 18.26 19.17 18.30 1917 9.87 9.80
5 Infrastructure Maintenance 234.55 196.28 220.94 278.60 275.96 273.64 286.98 334.13 227.29
6. National Disease Control Programmes
a I.D.S.P 184 2.02 1.96 117 1.70 1.06 2.24 113 1.82
b N.I.D.D.C.RP 0.20 0.00 0.14 0.20 0.20 0.04 0.26 0.16 0.00
c N.L.E.P* 215 240 238 2.05 2.60 2.36 215 2.10 231
d N.PC.B.* 2051 20.49 16.28 20.03 15.60 19.04 25.00 2471 0.00
e N.V.B.D.C.F* 14.16 10.48 16.95 13.03 1159 791 31.90 34.57 28.64
f R.N.T.C.P* 21.49 21.18 19.87 22.58 29.56 23.70 26.15 1552 20.02
GRrAND TOTAL 717.30 708.32 764.91 816.11 810.23 693.92 931.80 934.11 692.37
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Annexure-B

Andhra Pradesh
RCH Flexible Pool

A. Component wise Expenditure & Utilization against the
approved PIP for the year 2009-10

(Amount Rs. in Lakh)

Activity SPIP Utilization % Utilization
Maternal Health 20.00 21.61 108.05%
Child Health 2.00 2.04 102.16%
Family Planning Services N.A.
Adolescent Reproductive and 0.11 0.04 37.41%
Sexual Health/ARSH

Urban RCH 353 0.82 23.23%
Tribal RCH 132 0.36 27.02%
Innovations/PPP/ NGO 210 272 129.68%
Training 545 3.29 60.40%
BCCIIEC 5.00 4.06 81.16%
Programme Management 8.73 12.29 140.86%
Total RCH-Il Base Flexi Pool 48.24 47.23 97.91%
JsY 45.50 40.86 89.80%
Sterilization, IUD & NSV Camps 62.82 61.28 97.55%

108.32 102.14 82.14%

GRrRAND ToOTAL 156.56 149.37 95.42

B- Component wise Expenditure & Utilization against
the approved PIP for the year 2010-11

(Amount Rs. in Lakh)

SI. No. Activity SPIP Utilization % age
Utilisation
of PIP
1 2 3 4 5
Al Maternal Health 15.00 89.44 596.27%

A2 Child Health 1,783.85 29.29 1.64%
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1 2 3 4 5
A4 AdolescentReproductive 60.00 0.14 0.23%
and Sexual Helalth/Arsh
A5 Urban RCH 694.44 157.54 22.69%
A.6 Tribal RCH 31.92 17.23 53.98%
A8 Innovations/PPP/ NGO 25.00 205 8.20%
A9 Infrastructure & Human 5,917.86 2,472.65 41.78%
Resources
A.10 Institutional Strengthening  100.00 94.33 94.33%
All Training 1,220.70 8155 6.68%
Al2 BCC/IEC 875.00 23348 26.68%
A.13 Procurement 410.70 - 0.00%
Al4 Programme Management  1,610.08 632.32 39.27%
TotaL RCH |l Base 12,744.60 3,810.02 29.90%
Flexi Pool
A 14 JSY 5,035.50 1,962.60 38.98%
A3.1 Sterilization & IUD 2,780.00 3,019.82 108.63%
Compensation and NSV Camps
TotaL RCH Flexi Pool 20,56005 8,792.44 42.76%
C. Component wise Expenditure & Utilization against the
approved PIP for the year 2011-12
(Amount Rs. in Lakh)
SLNo. Activity SPIP  Utilization Y%age
Approved Utilisation
of PIP
1 2 3 4 5
Al Maternal Health (other than JSY)* 146.50 29.46 20.11%
A2 Child Health 160414 8836 5.51%
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A3 Family Planning Services 237.01 - 0.00%
(other than sterilisation)

A4 Adolescent Reproductive and 1,20458  704.17 58.46%
Sexual Health/Arsh

A5 Urban RCH 753.32 158.42 21.03%

A.6 Tribal RCH 127.80 13.60 10.64%

A7 PNDT Activities - 14.09 NA

A8 Infrastructure & Human 21,953.32 10,205.22 46.49%
Resources

A.9 Training 2,000.10  449.04 22.45%

A.10 Programme Management 2,993.31 125338 41.87%

All Vulnerable Groups 27.60 - 0.00%
TotaL RCH |l Base 31,047.68 12,915.74 41.60%
Flexi Pool

Al4d Janani Surakshaojana/JSY 3,288.01 2,34428  71.30%

A.3.1.2-5Female Sterilisation camps, NSV 319400 190493  59.64%
camps, Compensation for female
sterilisation, Compensation for
male sterilisation

ToraL RCH 1l Demand 6,482.01 4,24921 65.55%
Flexi Pool
GRAND TOTAL 37,529.69 17,164.95 45.74%

* Rs. 29.46 Lakh expenditure of JSSK included.
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Annexure-C

Under National Mental Health Programme, the various schemes For
which grants have been provided to Andhra Pradesh are as under:

l. District Mental Health Programme:

SI.No. District Year of Year of Grant Released Total
Initiation Grant (Rs.) amount
released (Rs.)

1 Medak 1996-97 199697 22,47,500/-  1,15,70,000/-
199798  23,50,000/-
1998-99 9,00,000/-
1999-00  22,00,000/-
2000-01  26,72,500/-
2001-02  12,00,000/-

2 Vizianagaram  2000-01 2000-01  28,50,000/- 50,00,000/-
2001-02  21,50,000/-

3 Cuddapah 2004-05 2004-05  26,20,000 48,00,000/-
201011 21,80,000/-

4 Prakasham 2004-05 2004-05  26,20,000/- 41,50,085

2007-08  15,30,085/-

5 Nalgonda 2006-07 2006-07  26,20,000/- 26,20,000/-
6 Mahaboob 2006-07 2006-07  26,20,000/- 26,20,000/-
Nagar

II Upgradation of Psychiatric Wings of Govt. Medical Colleges/General

Hospitals.
SI.No. MedicalCollege/General Hospital Year Amount
1 2 3 4
1 Kurnool Medical College 2005-06 47,00,000/-

2 Andhra Medical CollegeYishakhapatnam 2006-07 42,50,000/-
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1 2 3 4

3 SVRRG General Hospital, Tirupati Chittoor  2006-07 .9,40,000/-
4 Osmania Medical College, Hyderabad 2006-07 8,81,000/-
5 Kakatiya Medical CollegeWarangal 2006-07 30,00,000/-

IIl. Srengthening and Modernization of $ate Run Mental Hospitals.

SI.No. Institute Year Amount

1 Institution of Mental Health, Hyderabad 2005-06 2,71,00,000/-

2 Government Hospital for Mental Care, 2006-07 3,00,00,000/-
Vishakhapatnam

V. Manpower Development Scheme

SI.No. Institute Year Scheme Amount

1 Institution of Mental, Health, 2009-10 A 5,28,00,000/-
Hyderabad

Annexure-D

Details of funds released and utilized for NLEP

(Rs. in Lakhs)

Sl. Name 2009-10 2010-11 2011-12
No. State/UT Alloca- Rele- Expen- Alloca- Rele- Expen- Alloca- Rele- Expen-
tion ase diture tion ase diture tion ase diture

1 Andhra 214.67 19354 192.42 205 198.91 175.18 216.02 153.56 173.85

TotaL 214.67 193.54 192.42 205 198.91 175.18 216.02 153.56 173.85

Annexure-E

Details of funds Released to Andhra Pradesh
in last three years

(Rs. in lakhs)

Year Fund sanctioned Fund Released Fund Utilized

Centrally Sponsored Scheme for Development of
AYUSH Hospital and Dispensaries

2009-10 250 125 -
2010-11 1412.08 1191.04 -

2011-12 89.08 75.72 -
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Year Fund sanctioned Fund Released Fund Utilized

Centrally Sponsored Scheme for National Mission
on Medicinal Plants

2009-10 900.00 900.00 900.00
2010-11 700.00 700.00 700.00
2011-12 51252 51252 512.52

Central Sector Scheme for Conservation, Development and Sustainable
Management of Medicinal Plants

2009-10 164.79 164.79 164.79
2010-11 84.92 84.92 84.92
2011-12 233.11 23311 23311

Central Sector Scheme for Public Health Initiatives

2009-10 17.36 15.60 15.60
2010-11 - -
2011-12 - 1.76 -

Central Sector Scheme for Centre of Excellence

2009-10 - - -

2010-11 250.56 100.22 100.22

2011-12 - - -

Central Sector Scheme for Development of AYUSH
industry cluster.

2009-10 - - -
2010-11 1000.00 200.00 100.18

2011-12 - - -
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Annexure-F

Andhra Pradesh

Development of nursing services

1. Training of Nurses:- To upgrade the knowledge and skills of Nursing
Personnel in areas of Clinical SpecialitgducationTechnology and
ManagemenfTechniques with the Pattern éfsistance of Rs. 1.65 lakhs per
course of 7 days duration for 30 nurses per course

(Rs. in lakhs)

Name of the Institution Year of Amount Status of

sanction released UC/Report
Government College of Nursing, 2010-11 6.612 Reports received
Medical College, Campus,
Kurnool-518 002 AP
Govt. College of Nursing, 2010-11 6.612 Instn.Conducted
Rajiv Gandhi Instt. of Medical the courses. UC.
Sciences, PatlanpullyKadapa Issued.

2. Srengthening of Existing Schools of Nursing:-One time financial assistance
of Rs.25.00 lakhs (Modified pattern @fssistance) has been approved by
CCEA during Xlth Plan period towards addition and alteration of the existing
schools /Hostel building., Procurement AiV. Aids, Library Books, Laboratory

Equipments.
(Rs. in lakhs)
Name of the Institution Year of Amount  Status
sanction  released of UC
Govt. College of Nursing, JNTU Engg. 2007-08 10.00 Report
College (PO), Sarada Naganantapur awaited

Andra Pradesh.

Govt. College of Nursing, Kurnool, 2008-09 1000 Partially
Medical College campus, Kurnool, utilized
Andhra Pradesh

1. Opening ofANM and GNM Schools in dicult States:- NIL
2. Strengthening of State Nursing Councils/Cells:
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(Rs. in lakhs)
Sl. Name of theAuthority to whom Year of Amount Status of
No. fund has been released sanction released uc
1 Registray Andhra Pradesh Nurses, 2008-09 100.00 Report
Midwives, A.N.M. & Health Visitor awaited
Council, Sulthan BazarHyderabad (A.p
2. The Directoy Directorate of Health 2009-10 100.00 Report
Services Government dindhra awaited

Pradesh Hyderabad

Satement-1 |

Programme-wise data showing targets, achievements
and efforts made for shortfalls

Revised National Tuberculosis Contwol Programme (RNTCP)

So far as the RNTCP is concerned, the physical targets set are to achieve and
maintain cure rate of at least 85% among New Sputum Positive patients (NSP) and
to achieve and maintain case detection of at least 70% of the estimated NSP cases
in the community

The achievements made &P during the last three years are as below:

Andhra Pradesh Annual NSP case Treatment Success
detection rate rate of NSP

2009 80% 89%

2010 80% 89%

2011 78% 89%

So far as the RNTCHs concerned, thet&e of Andhra Pradesh is achieving
its objectives.

National Rural Health Mission (NRHM)

SRS 2003 2004 2005 2006 2007 2008 2009 2010
Infant Mortality 59 59 57 56 4 52 49 46
Rate (deaths

per 1000

live births)

TFR 22 21 20 20 19 18 19 18
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Maternal Mortality Ratio (deaths per 100000 live births)

2001-03 2004-06 2007-09

195 154 134

National Vector Borne Disease Conwl Programme (NVBDCP)

Detail of physical target set and achieved during last three years, year-wise and
scheme-wise is as under:

Sl. Disease Target Achievement

No. 2009 2010 2011

1 2 3 4 5 6

1 Malaria ABER over ABER - 12.42 ABER - 11.87 ABER - 12.07
10%API 1.3 API - 0.34 API - 0.43 API - 0.45
or less per
1000
population

2 Dengue/ Reduction in CFR - 0.92 CFR-0.39 CFR-0.5

Chikungunya case fatality

rate (CFR)
Strengthening ~ SSH -10 SSH - 10 Increased
of dengue No. of SSH to
surveillance by 25
establishing
SSH in state
(nos.)

3 Japanese Vaccination of 4 districts 4 districts No district

Encephalitis  children covered under covered covered under

(1-15 years) JE vaccination under JE JE vaccination

in J.E. endemic of children 1-15 vaccination of children

districts & years and of children 1-15 years and
routine immu-  routine 1-15 years routine
nization (RI) immunization in  and routine immunization

6 districts immunization in 10 districts

in 10 districts
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1 2 3 4 5 6
4 Lymphatic % of population 91.85% 92.50% 92.74%
Filariasis covered under
MDA
To reduce 0.19 0.16 0.66
Mf rate less
than 1%

5 Kala-azar Not endent

Though there is no shortfall siar NVBDCP is concerned, howevethe

following strategy continued to be implemented:

)

)

V)
V)

Early Diagnosis and Complete Treatment.

IntegratedVector Management including Indoor Residual Spray (IRS),
Anti-larval measures including use of bio-larvicides, use of larvivorous
fish and Upscaling use of Long Lasting Insecticidal Nets (LLINS)

Supportive Interventions including Behaviour Change Communication,

capacity building and Monitoring & Evaluation
Vaccination only against J.E.

Annual Mass DrugAdministration (only against ymphatic Filariasis)

National Tobacco Contol Programme (NTCP)

The main objective of the NTCP is to create awareness about harmful effects

of the consumption of tobacco products so as to discourage the tobacco usage.

Regular review meetings with the State/District Nodal Officers are
convened to monitor the progress of NTOMRe reporting and feedback
mechanism under the programme has been strengthened with measurable

outcome.

Communications have been sent to various departments otdted 86
Government including Home SecretaBGPs,Transport Commissioners,
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Secretaries Panchayat Raj, etc to sensitize them about the harmful effects
of tobacco consumption and request them to ensure effective compliance
of the provisions undefobacco ControAct (COTR), 2003. Guidelines
under Section- 6 & 7 of COTR 2003 have also been sent to all the
State/UTs for implementing the provisions under C@TEBnd the rules

made thereunder

. Ministry of Health & Family Welfare launched a pilot project for
encouraging alternatives crops to tobacco in collaboration with Centre
Tobacco Research Institute (CTRI), Rajamundiydhra Pradesh
(Ministry of Agriculture) in five diferent agro-climatic zones of the
country in 2008-09.

National Leprosy Eradication Programme (NLEP)

No physical targets were given to the state under the National Leprosy
Eradication Programmeélhe achievements in state AfP. during last three years
are as under:

Year wise New Cases of Leprosy detected & Reconstructivgesyr

conducted.
New Cases detected 2009-10 - 9012
2010-11 - 7448
2011-12 - 7820
Reconstructive Surgery conducted2009-10 - 617
2010-11 - 427
2011-12 - 390

National Programme for Prevention and Control of Deafness (NPPCD)
Tarmgets andAchievements under NPPCD in the stateAofdhra Pradesh

1.  The procurement of 3 equipmenit®. Operating Microscope, Micro Drill
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system, Ear surgery instruments for District hospitals of 3 districts (Mehboob-
nagar Nalgonda and Hyderabad) have been done othedistricts have been
supplied with only Operating Microscope as against the target of procurement
of equipments as per the complete list (Surgical operating Microscope, Micro
drill System, Micro ear Sgery instruments, Indigenous DigitAludiometer
ImpedanceAudiometer OAE Analyzer Sound proof room) in all the 14
districts .

2. Following Sensitisation/Skill based Trainings have been completed only in
three districts of MehboobnagaNalgonda and Hyderabad as against in 14
districts:

a. ENT doctors andAudiologists at the Medical College level

b. 13 ENT doctors at the District level

c. Obstetricians and Paediatricians at the Secondary and Primary levels
d. 180 Primary level doctors posted at the CHCs and PHCs

e. 572 MPWs, PHNs, CDPO#WWS

f. 5344 Anganwadi workersASHA

g. Teacher of Primary School

3. 302 HearingAids have been distributed to Hearing Impaired Children in 3
districts of MehboobnagamNalgonda and Hyderabad

4. Recruitment ofAudiometric Assistant has been done only in Hyderabad
district as against the target of 14 districts.

5. Screening camps were organised in 2008-09 however stopped because of
availability of funds.

Routine Immunization Programme and Pulse Polio Immunization Programme

The details of Physical targets set and achieved in these two programmes
during the last three years are as under:



Universal Immunization Programme

Andhra pradesh coverage

(Figures in lakh's)

0} SPMSUY LUOHIMN

Period TT(PW) DPT-3 OP\3 BCG MEASLES
Target  Ach % Target Ach % Target % Tamget % Target %
2009-10 16.93 17.01 100.5 14.59 15.07 103.3 15.08 1034 15.39 1055 14.99 102.7
2010-11 17.09 16.41 96 14.73 14.77 100.2 14.73 100 14.87 100.9 14.56 98.8 E
>
2011-12 16.74 16.18 96.6 1452 14.61 100.6 14.61 100.6 14.95 1029 14.47 99.7 ‘é
(%2}
Physical performance targets of Pulse Polio Programme (In Lakhs) §
D
Name of the tte/UT 2009-10 2010-11 2011-12

(-
Targets Ach % Targets Ach % Targets Ach % 2
2
Andhra Pradesh 203.10 199.82 98.39 201.82 198.64 98.43 100.82 97.46 96.66 8
Q
c
&
o
>
%2

SYT
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National Programme for Cantrol of Blindness (NPCB)

The details of physical targets set and achieved in the country in respect of major
performance indicators under NPCB during the last three years are as under:

Cataract operations:

Year Target Achievement
2009-10 60,00,000 58,10,684
2010-11 60,00,000 60,32,724
2011-12 70,00,000 62,41,769

Distribution of free spectacles to school children:

Year Target Achievement
2009-10 4,73,472 5,05,843
2010-11 6,00,000 548,611
2011-12 6,00,000 6,18,876

Collection of donated eyes:

Year Target Achievement
2009-10 55,000 46,589
2010-11 60,000 44,926
2011-12 60,000 48..014

Regular efforts are being made to promote various blindness control activities,
including promotion of eye donation for corneal transplantation to address shortfall
by undertaking various eye-care activities like intensification of Information
Education Communication (IEC), support to Eye Donation Centres and Eye Banks,
appointment of Eye Donation Counsellors in Eye Banks, etc. under National
Programme for Control of Blindness.

National AIDS Control Programme

The details of physical tgets set and achieved for ICTC By for the last five
years is annexed asnnexure-I.

Under the TI Programme:

Indicator Core group (FSW+MSM+IDU) and Bridge Population
08-09 09-10 10-11 1112 12-13
Tamet 71 71 105 115 167

Achieved 66 70 102 115 161
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Under the STI Programme:

Years Physical Target Achievement
200708 190525 175026
2008-09 223616 368332
2009-10 281229 520157
2010-11 297386 738934
2011-12 393638 906303

The details of physical targets set and achieved in the above programme/scheme
during the last five years is annexedAatnexure-Il.

To address the shortfalls:
. Regular field visits for monitoring and supportive supervision are conducted.
. Regular quarterly review of the states is conducted at National level.

There is no major shortfall in target achievement. Since the focus is on effective
coverage, the population was merged with some of the existing Tls.

Annexure-|

Details of physical targets and achievements for ICTC services
under NACP by the state of AP for the last five years.

Service Testing for General Testing for HIV-TB
clients (Non ANC Clients Cross

ANC) clients referral

2012-13 Physical Target 2000000 1600000 225000
Achievement* 196758 181046 NA**

2011-12 Physical Tamget 1570000 1250000 225000

Achievement 1420849 1143490 194276

2010-11 Physical Target 1300000 1100000 225000

Achievement 1236769 919512 180334

2009-10 Physical Target 1000000 800000 150000

Achievement 1154507 823566 145327

2008-09 Physical Target 700000 600000 75000
Achievement 642660 584479 80386

* for the periodApril 2012 to June 2012.
** consolidated report forApril 2012 to June 2012 will be available by 3rd week of
August from RNTCP
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Annexure-1|

Target for Blood collection and achievement

Blood SafetyTarmgets & Achievements

Target Achieved

Total Voluntary % CampusCompo- Total % Voluntary % CampusCompo-

Collection nents Collection nents

2009-10 492000 443000 90 5900 638127 130 496934 78 3059 106570

2010-11 484272 435845 90 3500 65% 643815133 501288 78 3597 148639

2011-12 619355 557420 90 4247 80% 729843118 548148 75 4057 224461

Centrally Sponsored Scheme forDevelopment of AYUSH Hospitals and
Dispensaries

No physical targets were fixed under the schemes for Centrally Sponsored
Scheme for Development &AYUSH Hospitals and Dispensaries, Central Sector
Scheme of Promotion oAYUSH Intervention in Public Health Initiatives and Central
Sector Scheme of Upgradation of Centers of Excellence schenfendbra Pradesh
during the last three years.

The duration of theAYUSH Cluster Project on Public Private Partnership
(PPP) mode is three yearBhe project is aging behind by more than one .year

Rs 3971.42 Lakhs is the pending Utilization Certificates of grants released up
to 2010-1 under the Centrally Sponsored Scheme for DevelopmemY&fSH
Hospitals and Dispensaries from tedhra PradeshThe Sate was asked to
submit the Utilization Certificates to this Department.

Janani Suraksha Yojana (JSY)

Physical targets are not set under the JSY and funds are approved to the
States based on their expected achievement under the scheme. Physical
achievement under JSM Andhra Pradesh is a&nnexure-IIl.

The Ministry provides feedback to the States for corrective action if any on
the basis of the following:

- JSY reports furnished by the State,
- Field visit reports of officials of Ministry

- Monitoring visit reports of Regional Evaluatiocfeams of Ministry of Health
& Family Welfare
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Annexure-111

Number of JSY Beneficiaries

Sl. No. Name of States 2007-08 2008-09 2009-10  2010-12011-2012

1 Andhra Pradesh 563401 551206 318927 254800 261860

National Programme for the Health Care of Elderly (NPHCE)
Physical Target:
. Establishment of Geriatric unit at the district hospitals -

1.  Construction/renovation/extension of the existing building and furniture
of Geriatrics Unit with 10 beds and OPD facilities.

2. Procurement of Machinery and Equipment
. Establishment of Rehabilitation Units at CHCs -
1. Procurement of Machinery and Equipment
. Establishment ofeekly Geriatric Clinic at PHCs -
1. Procurement of Machinery and Equipment
. Activities at Sub-Centre -
1.  Procurement ofAida andAppliances

Achievement: Govt. of Andhra Pradesh has not reported any achievement during
the last two years.

The implementation of the programme has been evaluated in the meeting held
on 6th July 2012 with $ate Programme @fers under the Chairmanship of Special
Secretary (Health). The States have been requested to take necessary steps to
complete the programme activities.

National Programme for Prevention and Contol of Cancer Diabetes, Cardiovascular
Diseases andtBoke (NPCDCS) (CanceiComponent)

In the erstwhile NCCPno physical tagets were fixed. In NPCDCS two
districts for 2010-11 and six districts for 2011-12 were selected for release of funds
for development of district cancer care facility and district NCD Cell in the State of
Andhra Pradesh.

Ministry has made a number of communications to the State Government/
concerned institutes for settlement of utilization certificates for releasing of further
grant-in-aid.
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Maintaining of data bank of experts by CDSCO

528. SHRI D. BANDYORADHYAY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Central Drugs Standard Control Organisation (CDSCO)
maintains any data bank of experts for seeking opinion before any new drug is
approved by it;

(b) if so, on what basis these experts are selected;

() whether Government has enquired into the serious allegation of the
Parliamentary Committee on Health that experts are appointed on the recommen-
dations of drug manufacturers; and

(d) if so, the findings of that inquiry and what follow up actions were
taken?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) The Government has constituted the following
committees of experts for giving their opinions/recommendations to the CDSCO in
respect of Investigational New Drugs/New Drug proposals:

() A Committee/Core Panel of experts to advise on matters relating to
regulatory approval of clinical trials for Investigational New Drugs (IND)

(i) A Core Investigational New Drugs (IND) panel of experts, nanbly
Cellular Biology Bases Therapeutic Drugs Evaluation Committee (CBTDEC)
to advise on matters pertaining to regulatory pathways leading to the
approval of clinical trials and merket authorization for the "therapeutic
products derived from Stem Cell, Human Gene Manipulations and
XenotransplanfTechnology"

(i) Twelve New DrugsAdvisory Committees (NDACSs) to advise on matters
related to review and regulatory approval of clinical trials and new drugs
(except for Investigational New Drugs)

(iv) Six Medical DeviceAdvisory Committees (MDACSs) to advise on matters
related to review and regulatory approval of new medical devices and
clinical trials (except for Investigational New Medical Devices)
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(v) A General Experts Pool for Medical devigelvisory Committees on
matters related to review and regulatory approval of new medical
devices and clinical trials (except for Inviggttional New Medical
Devices)

The members of these Committees are eminent doctors/experts from different
hospitals/medical/scientific institutions in the country and whose credibility are
known to the Government. Most of them belong to the Government/Government-
aided autonomous institutions. But eminent experts from non-Government institu-
tions are also sometimes selected based on their scientific calibre, knowledge and
eminence.

(c) and (d) The Department Related Parliamentary Standing Committee on Health
& Family Welfare in its 59th Report on the Functioning of the Central Drugs
Standard Control Organisation (CDSCO), has stated that many opinions of the
experts were actually written by the invisible hands of drug manufacturers.
Government has constituted a three member expert committee comprisigvDr
Katoch, Secretary (Department of Health Research) and Director General, ICMR,
Dr. PN. Tandon, President, National Brain Research Centre, Department of
Biotechnology Manesar and DiS.S.Aggarwal, former DirectorSanjay Gandhi Post-
graduate Institute of Medical Sciences, Lucknow to inter-alia examine the validity of
the scientific and statutory basis adopted for approval of new drugs. The Committee
is yet to submit its Report.

Rising cases of leptospirosis in Gujarat

529. SHRI DILIPBHAI PANDYA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that cases of leptospirosis disease shows rising
trend in Gujarat;

(b) whether it is also a fact that it primarily affects the poorest of the poor
and especially tribals involved in farm labour or animal husbandry; and

(¢) if so, whether Government intends to provide benefits of progress in
medical science to reach poor victims of leptospirosis by sanctioning Centre of
Excellence for Research in Gujarat and other States or regions for effective
prevention and control of such zoonotic diseases?
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THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Reported cases of leptospirosis have shown an increasing trend
in Gujarat during the last three years.

(b) Agricultural workers such as rice field phanters and sugarcane and
pineapple field harvesters and livestock holdlers and labourers engaged in canal
cleaning operations are usually subjected to exposure to leptospires which have
reservoir in rodents, cattle, sheep, goats, etc.

() The Integrated Disease Surveillance Project (IDSP) is being implemented
in all Sates/UF including Gujarat with the aim to detect and respond to outbreaks
of epidemic prone diseases. Under IDSRe districts and t8tes have been
strengthened by providing additional manpowgmining of identified Rapid
ResponseTeam (RR) members for outbreak investigations and strengthening of
laboratories for detection of epidemic prone diseases including leptospirosis.

Further the National Centre for Disease Control (NCDC), Delhi has evolved a
strategy and developed guidelines for prevention and control of leptospirosis,
rabies, etc. Therefore, there is no proposal for a Centre of Excellence in Gujarat or
any other State for research on leptospirosis and other zoonotic diseases.

Achieving MDGs targets

530. SHRI HUSAIN DALWAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether as per WHO, India would miss some of the most important
Millennium Development Goals (MDGSs) targets by 2015;

(b) if so, the details thereof,
(¢) the reasons for the likely failure to achieve these goals; and
(d) the steps taken to improve performance in these sectors?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Millennium Development Goals (MDGs) are eight
international development goals set by the United Nations which member countries,
including India, have agreed to achieve by the year 2015. MDGs directly pertaining
to Health Sector and the progress made by India is asr:unde
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Goal 4: Reduce Child MortalityTarget is to reduce Under Five Mortality Rate
(USMR) by two thirds between 1990 & 2015. In case of India, it translates into a
goal of reducing USMR to less than 39 per 1000 live births by 28&5per the
WHO/UNICEF report "countdown to 2015 on maternal, newborn & child survival",
India has made insfiéient progress with respect to USMR. Howeves per the
latest available estimates from the office of Registrar General of India (RGI), the
US5MR was 59 per 1000 live births in 201@ssuming an average decline of 7.8%
per year observed during 2009 -2010, India's USMR will be 39 by 2015 as required
under MDG-4.

Goal 5: Improve Maternal Health: Reduce Maternal Mortality Ratio (MMR) by
three quarters between 1990 & 20¥& per the estimates of MMR released by
the WHO, UNICEFE UNFFA and theWorld Bank, India requires to reduce MMR
from 600 in 1990 to 150 per 100,000 live births in 20AS. per the report
"countdown to 2015 on maternal, newborn & child survival, India is "making
progress" to achieve MDG-5.

Further as per the latest estimates released by tiee aff RGI, the MMR in
India stands at 212 per 100,000 live births during 2007-2683uming that the
5.5% rate of annual decline observed during 2004-06 and 2007-09 will continue,
India’s MMR is likely to reduce to 143 per 100,000 live births in 2015, achieving the
MDG target.

Goal 6: Combat HIV/AIDS, malaria, and other diseaSesget is to halt by
2015 and begin to reverse the spread of HIV/AIDS and the incidence of malaria
and other major diseases.

The progress made so far in this regard is as under:

. In case of HIV/AIDS, new annual HIV infections have declined by 56%
during the last decade from 2.7 lakhs in 2000 to 1.2 lakhs in 2009.

. In case of malariaAnnual Parasitic Incidence has been brought down
from 2.57 cases per 1000 population in 1990 to 1.10 cases per 1000
population in 2011.

. In case of Tuberculosis, prevalence in India has come down by 57.5%
from 586 per 100,000 population in 1990 to 249 per 100,000 population in
2009. Mortality has reduced by 45.2% from 42 per 100,000 population to
23 per 100,000 population during this period.
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(d) The National Rural Health Mission (NRHM), was lunched in 2005 with
the aim to improve the availability of and access to quality health care including
Maternal and Child Health services and disease control programmes particularly to
rural population throughout the countrwith a special focus on 18ta&8es with
weak public health indicators and infrastructure.

The following steps have been taken by the Government to achieve the MDG
indicators in the health sector in the country

For reducing child mortalitythe steps taken include Integrated Management
of Neo-natal & childhood illness, training &SHAs (Accredited Social Health
Activist) in Home based new born care, Navajat Shishu Suraksha Karyakram,
setting up of sick new born care units at district hospitals, promoting exclusive
breastfeeding and complementary feeding, strengthening routine immunisation
programme, focussing on reduction in morbidity and mortality dué\dote
Respiratory Infections (ARI) and Diarrhoeal Diseases, name based tracking of
pregnant women and children, etc.

For improving maternal health, the steps taken include promoting institutional
deliveries, strengthening of infrastructure, Strengthening of Essential and Emergency
Obstetric Care services, Strengthening Referral Systems, launching of Janani Shishu
Suraksha Karyakaram, Maternal Death Revi@sganising village health and
nutrition days, engagement #iSHA at community level, introduction of integrated
mother and child health card, etc.

The steps taken to control diseases like HI\AIDs, Malaria and
Tuberculosis include early diagnosis and treatment, improving monitoring and
evaluation, strengthening human resources, involvement of NGOs, Private sector
and community providing services near to the doorstep of commuraty.

Rise in Thalassemia cases

531. SHRI PRASANRA CHATTERJEE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that number of Thalassemia patients are on the
increase in India; and

(b) if so, the steps being taken by Government to check this deadly
disease?
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THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) While there is no national level data it is estimated that 10,000-
12,000 new Thalassemia syndrome patients are added every year in India (as
submitted by a working group on burden of non-communicable diseases).

(b) Health being a State subject, the identification and treatment services are
provided by the concernedtad®e Governments. Howevethe following steps have
been taken up by the Central Government:

() The National BloodTransfusion Council under Nation@IDS
Control Organisation (NACO) has issued guidelines to all States/
UTs that patients sfgdring from haemophilia or sickle cell anaemia
should be provided blood free of cost.

(i)  Ministry of Health & FamilyWelfare also give financial assistance
for treatment of life threatening diseases at different hospitals
under the Rashtriy@rogya Nidhi (RAN) and also the Health
Minister's discretionary grant. The categories of treatment to be
provided from RAN fund includé\nti-haemophilic globulin, Blood
and Blood products.

(i) Under the Reproductive Child Health (RCH) component of National
Rural Health Mission (NRHM), thet&e/UTs submit area specific
proposals for inclusion in their state specific Programme
Implementation Plan (PIP) for the particular yeBinese proposals
may be for reagents, capacity building or human resources.

HIN1 infections

1t532.DR. YOGENDRA P. TRIVEDI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the number of persons found infected with H1N1 this year in the
country;

(b) whether the number of HIN1 infected persons have risen this year
compare to last two years; and

(c) if so, the reasons therefor and the steps Government has taken as
preventive measures?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The number of laboratory confirmed persons found infected with
HIN1 in this year is 2393 (as on 09.08.2012).

(b) No.

(¢) Community surveillance to detect early clusters of influenza like illness is
done through Integrated Disease Surveillance Project. Laboratory surveillance and
testing is done through 45 laboratories (26 in Government Sector and 19 in Private
Sector). The afected $ates were provided Oseltamivithe antiviral drug, HIN1
vaccine (to vaccinate health care workers), personal protective equipments and
masks.Awareness was created through print and visual médlissuch information
was made available on the website: http:mohfw-hinl.nic.in.

Discovery of anti-malarial compounds in Marine organisms

533. SHRI MOHD. ALI KHAN: Will the Minister of HEAITH AND FAMILY
WELFARE be pleased to state:

(@ whether the scientists have found anti-malarial compounds from marine
organisms recently; and

(b) if so, the details thereof?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes. Scientists have found anti-malarial compounds from
marine oganisms recently

Potent anti-plasmodial molecules derived from marine organisms of the Indian
waters have been isolated by activity guided chromatographic methods. The
potency of these molecules has been examined ad@liash odium falciparum in
human red cell culture. One of these molecules has been characterized by
spectroscopic tools and tentative molecular structure has been obtained. The
validation of the structure through chemical synthesis is currently in progress.
Following chemical synthesis, the antiplasmodial molecules will be tested in mouse
model of Malaria to see their promise as antimalarials of future.

Problems in refilling of CGHS oxygen cylinders

534. PROF ANIL KUMAR SAHANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(@ whether a CGHS beneficiary has to visit his/her dispensary and Medical
Store Depot, Gole Market, New Delhi every time to refill their oxygen cylinders
prescribed by the doctor and has to incur substantial money on transportation;

(b) whether the capacity of oxygen cylinders provided by CGHS is very less
and it got empty within hours;

() whether the store is located at 2nd floor and pensioners are compelled
to carry the cylinders themselves; and

(d) whether there is any proposal to allow CGHS beneficiaries to get their
oxygen cylinders refilled at their place of residence to avoid unnecessary
travelling?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Beneficiaries can refill Oxygen Cylinder from any authorized refill
station and get it reimbursed from CGHS/Department/Office as the case may be.
Also, CGHS Medical Store Depot provides filled cylinders against the vouchers
issued from respectiviVellness Centers.

(b) CGHS provides Oxygen Cylinders sealed and full to their capacity

(c) Store is located at 2nd floor associated with lift facility and ramp, which
can by utilized. Labourers are also available for carrying/delivering Oxygen
cylinders.

(d) This facility is already available. CGHS beneficiaries are allowed to get
their oxygen cylinders refilled from an authorized refill station and get it reimbursed
from CGHS/Department/Office as the case may be.

Domestic requirements of BCG vaccines

535. SHRI TAPAN KUMAR SEN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the details of total BCG vaccines domestically produced and marketed in
India during the last three years;

(b) the total domestic requirement of BCG vaccines;

() whether BCG vaccines are imported to meet the domestic requirements;
and
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(d) if so, the quantum of import during the last three years?

THE MINISTER OF HEAIOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The details of total BCG vaccines domestically produced and
marketed in India during the last three years is as under:

(In lakh doses)

Year Total Production Sale in India
2009 1677.7 1057.0
2010 1478.3 3332
2011 1759.8 494.0

Source: Drugs Controller General (India)

(b) The domestic requirement of BC@ccine under the Universal Immuniza-
tion Programme (UIP) during the last three years is as under:

(Quantity in lakh doses)

Year BCG vaccine requirement
under UIP

2010-11 670.01

2011-12 367.93

2012-13 627.32

(¢) BCG vaccine is not imported in India.
(d) Does not arise in view of reply to part (c) above.
Prevention of drug-resistant TB

536. SHRI P RAJEEVE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether any steps are being taken to prevent drug-resistant TB;
(b) if so, the details thereof;

(¢) if not, the reasons therefor;

(d) whether there has been any attempt to track cases of drug-resistant TB

in the country;
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(e) if so, the details thereof; and
(® if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) and (b)Yes. During resistaritB
is a man-made phenomenon which can be prevented by quality assured diagnosis
and treatment of drug resistant TB patients. The Revised National TB Control
Programme (RNTCP), based on the WHO recommended strategy of Directly
Observed Treatment Short-course (DOTS), has been implemented as a 100%
Centrally Sponsored Scheme in the entire country for diagnosis and treatment of
TB. Advocacy for rational use of anti-TB drugs has also been taken up with the
health care providers.

Drug-resistantTB services have been initiated across the cour@uwality
assured diagnosis is provided through a network of culture and drug susceptibility
testing laboratoriesAll drugs for treatment are provided free of cost to all
confirmed drug-resistantB cases registered under the RNTCP

() Does not arise.

(d) and (e)Yes. The RNTCPhas a surveillance system in place to follow up
drug resistant TB patients diagnosed and initiated on treatment. "DOTS-plus
Treatment Card" is opened for each patient (Drug Resistant TB Patient). Who is
followed up till an outcome of treatment is obtained.

(H Does not arise.
Short-term course in modern medicines

537. SHRI FANKAJ BORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Government has decided to start a short term
course in the modern medicines for rural areas;

(b) if so, whether Government is aware about the protest received from
Delhi as well as other Medic#issociations;

() whether it is a fact that Indian Modern Medical System is among the
best in the world;
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(d) whether Government is aware that graduates of modern medicines are
available in abundance in the country; and

(e) if so, the purpose to be served by starting short term course in modern
medicines?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes.

() The Indian System of Medicine and the Modern System of Medicine are
two entirely different systems of treatment. The Indian System of Medicine which
is also known as the traditional system of medicine consist&yofveda, Yoga
Siddha and Unani and some of these traditional systems like yoga and ayurveda
are increasingly becoming popular in the world.

(d) There is a shortage of doctors in the modern system of medicine, more
commonly known as allopathic doctors, particularly in the rural and remote areas of
the country The Government is continuously striving to overcome the shortage.

(e) The purpose of the proposed short term course in modern system of
medicine is to generate a cadre of health care providers who by the virtue of the
way they are chosen, trained, deployed and supported will be motivated to live in
and provide comprehensive primary health care in the rural areas at the sub-center
level. The course will focus on essential public health skills to ensure competence
in preventive, promotive and rehabilitative services required for rural population.

Misuse of health centres

538. SHRIMATI T. RATNA BAI: Will the Minister of HEAITH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that health centres were being used as godowns for
storage of foodgrains and cow-dung;

(b) if so, the details thereof,t&e-wise, especially idndhra Pradesh; and
() the steps being taken to avoid such situation in future?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) No such report has come to the notice of the Government.

(b) Does not arise in view of (a) above.
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() As mentioned above, no such information has come to the notice of the
Government. HoweverPublic Health being at&e subject, health centres are
maintained and run by respective Government tateBJT

Underweight and malnourished children

539. SHRI BHUPENDERYADAV: Will the Minister of HEAITH AND FAMILY
WELFARE be pleased to state:

(@ whether according to 201l Hunger and Malnutrition Survey conducted
by Nandi Foundation which examined the nutritional status of almost 1,10,000
children, 42 per cent of children under the five years of age in the country are
underweight and malnourished;

(b) whether the Prime Minister has termed child malnutrition in India a
National Shame; and

(c) if so, the remedial steps Government proposes to take because the
health of the country's economy and society lies in the health of its future
generation?

THE MINISTER OF HEAIODH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes.

(¢ Malnutrition is multidimensional and intergenerational and requires
interventions through various Ministries to address its many underlying causes in
different stages of the life cycle. Under NRHM, the remedial steps taken are as
follows:

- Promotion of appropriate infant and young child feeding practices that
include early initiation of breastfeeding and exclusive breastfeeding till 6
months of age.

- Management of malnutrition and common neonatal and childhood
illnesses at community and facility level by training service providers in
IMNCI (Integrated Management of Neonatal and Childhood llinesses)
training.

- Treatment of children with severe acute malnutrition at special units
called the Nutrition Rehabilitation Centres (NRCs), set up at public
health facilities. Presently 564 such centres are functional all over the
country
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- Specific program to pxent and combat micronutrient deficiencies of
Vitamin A and Iron & FolicAcid. Vitamin A supplementation for children
till the age of 5 years and Iron & Foli&cid supplementation for
children 6 to 60 months.

- Village Health and Nutrition Days and Mother and Child Protection Card
are the joint initiative of the Ministries of Health & Family welfare and
the Ministry of Woman and Child for addressing the nutrition concerns
in children, pregnant women and lactating mothers.

- Nutrition Education onVHNDs (Village Health and Nutrition Days) to
increase the awareness and bring about desired changes in the dietary
practices including the promotion of breastfeeding.

- Growth monitoring of children up to three years by promoting use of
Mother and Child Protection card.

Measures for preventing child mortality

540. SHRI BASANARAJ RATIL: WIll the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the first 50 districts of the country in terms of child mortality (under-5
mortality);

(b) the districts in Karnataka which top the list of child mortality in that
State; and

(c) the targets Government has fixed for itself in the next three years to
reduce child mortality in India?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) As perAnnual Health Survey (AHS) 201QG1report of Registrar
General of India, conducted in 9 high focus states (EAG Amsam) comprising 284
districts the list of first 50 districts with high Under-five mortality is given in
Statement-I(See below).

(b) As AHS 2010-1 has not been conducted in state of Karnataka, district
specific information is not available.

(c) State wise Under-five mortality targets given in Record of Proceedings
(ROP) of state's PIP 2012-13 by Ministry of Health & Family welfare is given in
Statement-l.
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Statement-|

First 50 districts of 9 high focus states in term of child mortality

Sl. No. State District Under 5M Rate
1 2 3 4
1 Orissa Kandhamal 145
2. Uttar Pradesh Shrawasti 142
3. Madhya Pradesh Panna 140
4, Madhya Pradesh Satna 130
5. Uttar Pradesh Faizabad 129
6. Uttar Pradesh Balrampur 128
7. Uttar Pradesh Kaushambi 128
8. Uttar Pradesh Chitrakoot 125
9. Uttar Pradesh Siddharthnagar 121
10. Uttar Pradesh Sitapur 120
11 Madhya Pradesh Sidhi 118
12. Madhya Pradesh Damoh 117
13. Uttar Pradesh Kheri 117
14. Orissa Balangir 115
15. Uttar Pradesh Allahabad 115
16. Uttar Pradesh Lalitpur 114
17. Uttar Pradesh Hardoi 113
18. Uttar Pradesh Pratapgarh 113
19. Uttar Pradesh Budaun 112

20. Uttar Pradesh Mirzapur 111
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1 2 3 4
21. Madhya Pradesh Umaria 110
22. Uttar Pradesh Maharajganj 110
23. Uttar Pradesh Basti 109
24. Uttar Pradesh Sant Ravidas Nagar Bhadohi 109
25. Orissa Puri 108
26. Uttar Pradesh Chandauli 108
27. Uttar Pradesh Bareilly 107
28. Bihar Sitamarhi 106
29. Uttar Pradesh Kushinagar 106
30. Uttar Pradesh Shahjahanpur 106
31 Madhya Pradesh Shivpuri 105
32. Orissa Rayagada 105
33. Madhya Pradesh Dindori 104
34. Assam Kokrajhar 103
35. Bihar Khagaria 103
36. Chhattisgarh Surguja 103
37. Bihar Purnia 102
38. Madhya Pradesh Rewa 102
39. Orissa Khordha 102
40. Uttar Pradesh Ghazipur 102
41. Bihar Madhepura 101
42. Madhya Pradesh East Nimar 101
43. Madhya Pradesh Sheopur 101
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1 2 3 4
44, Madhya Pradesh Vidisha 101
45, Uttar Pradesh Bahraich 101
46. Uttar Pradesh Jaunpur 101
47. Uttar Pradesh Varanasi 101
48. Chhattisgarh Jashpur 100
49, Madhya Pradesh Datia 9
50. Madhya Pradesh Raisen 9
Statement-11

Under-five mortality targets for major states given

in ROP 2012-13

Sl. No. States/UB

U5 Mortality targets for next three years

2013 2014 2015

1 2 3 4 5
Non High Focus #ates

1 Andhra Pradesh A 30 27
2 Delhi 21 18 15
3 Gujarat 36 31 26
4 Haryana 40 36 32
5 Himachal Pradesh 32 27 21
6 Karnataka 30 26 22
7 Kerala 13

8 Maharashtra 22 19 16
9 Punjab 28 23 18
10 Tamil Nadu 17 14 1
11 West Bengal 25 21 17
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1 2 3 4 5

High Focus %ates

12 Bihar 46 40 A
13 Chhattisgarh 50 45 40
14 Jammu & Kashmir 37 A 31
15 Jharkhand 44 40 36
16 Madhya Pradesh 64 58 52
17 Orissa 64 58 52
18 Rajasthan 51 45 39
19 Uttar Pradesh 58 51 44
NE- High Focus $ates

20 Assam 68 64 60

Note: Undeffive mortality data is not available for small NE states and UT
Radiation from mobile towers

541. SHRI TARIQ ANWAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the exposure limit of radiation due to mobile towers in the city
is not safe;

(b) if so, the details thereof;

() whether it is also a fact that Government is planning to reduce the
exposure limits of radiations; and

(d) if so, the reasons therefor?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Department ofelecommunications had adopted the
international EMF norms in the year 2008 in respect of mobile towers prescribed by
International Commission on non lonizing Radiation Protection (ICNIRP). The
ICNIRP guidelines are being followed by a number of countries in the world.
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(c) and (d) Many Countries, mostly developed Countries have developed their
own health based precautionary guidelines where the exposure limit of these
radiations is very low

As per the recommendations of Inter Ministerial Committee on EMF Radiation,
the radio frequency emission level exposure limits have been revised to 1/10th of
the existing prescribed base station emission level which will be effective from
01.09.2012.

Resumption in production of swine flu vaccine

542. SHRI S. THANGAVELU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Indian drug makers have resumed production of swine flu
vaccine as the disease threatens to strike again and nearly 281 patients have tested
positive and 21 people have lost their lives in the country;

(b) if so, the details thereof;

() whether the Ministry has ordered sufficient dosage of this vaccine to
meet the demands; and

(d) if so, the details thereof?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Indian drug manufacturers namely M/s Serum Institute,
Pune; M/s Panacea Biotech, Baddi (Himachal Pradesh) and M/s Bharat Biotech,
Hyderabad have been licensed to manufacture and market swine flu vaccine.

(c) and (d) Ministry of Health and FamiWvelfare recommended vaccination
of health care workers and arranged vaccine for the same.

Government medical colleges

1t543. SHRIMA| BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that in the year 1980 there were a total of 100
Government Medical Colleges in the country and today after 32 years, these
numbers have reached just to 120 while the number of private medical colleges in
the country has reached 235 which is double of the number of Government
colleges;

tOriginal notice of the question was received in Hindi.



168 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so; whether Government proposes to establish more Government
Medical Colleges so that maximum number of countrymen could get admission and
they have not to go abroad; and

(¢) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) As per the information provided by the Medical Council of India,
there were 99 government medical colleges and 13 private medical colleges in the
country in the year 198Gt present, there are 355 medical colleges in the cquntry
out of which 161 are in government sector and 194 in private sector

(b) and (c)The Working Groups constituted by the Planning Commission
have recommended to open new medical colleges in government sector during the
12th Plan Period. Opening of new medical colleges will depend inter alia on the
plan allocation and priorities finalized.

Srengthening of PNDT Act

544, SHRI H.K. DUA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of convictions during the last three years under the PNDT
Act in different States in the country;

(b) whether Government is satisfied with the implementation of the law; and

() whether Government would consider toughening up the law so that the
obnoxious practice of female foeticide is brought to an end at the earliest?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Sate-wise details of convictions secured under the PNDT
Act during the last three years are given in Stateni8sd below).

(b) The fact that the Sex Ratio at Birth (SRB) continues to be disturbingly
low reflects that the PC & PNDAct has not been implemented by th&at&s as
effectively as is desirable.

() Government of India is continuously taking all steps possible that will
bring to an end the obnoxious practice of female foeticide. It has notified important
amendments in Rules under tAet, including:
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Amendment to Rule 11 (2) of the PC & PNDT Rules, 1996 to provide
for confiscation of unregistered machines and further punishment under
the Act.

Amendment to regulate the use of portable ultrasound equipment and
services offered by mobile genetic clinics.

Amendment to allow the doctors to be registered with a maximum of
two USG clinic/centres within a district only

Amendment to Rule 5(1) of the PC&PNDT Rules, 1996 regarding
enhancement in Registration fee for bodies under PC&PNREXT

Amendment to Rule 13 of the PNDT Rules, 1996 with regard to
mandating every Genetic Counselling Centre, Genetic Laboramyetic
Clinic, Ultrasound Clinic and Imaging Centre to intimate every change of
employee, place, address and equipment installed, tcApipeopriate
Authority 30 days in advance of the expected date of such change, and
seek issuance of a new certificate.

Government of India is also pursuing with the State Governments for effective
implementation of the PC & PNDAct. As an outcome of this, Quarterly Progress

Reports are now reflecting an improved compliance of the provisions oAdhe

by Sates. 436 cases have been registered against violation of the PC & AtIDT
in last two years as against only 789 cases between 1995 and 2010.

Statement

Convictions under PNDT in last three years

SI.No. States/UB 2009 2010 2011
1 2 3 4 5
1 Andhra Pradesh 0 0 0
2 Arunachal Pradesh 0 0 0
3 Assam 0 0 0
4 Bihar 0 0 0
5 Chhattisgarh 0 0 0
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1 2 3 4 5
6 Goa 0 0 0
7 Gujarat 2 1 0
8 Haryana 0 4 7
9 Himachal Pradesh 0 0 0
10 Jammu and Kashmir 0 0 0
1 Jharkhand 0 0 0
12 Karnataka 0 0 0
13 Kerala 0 0 0
14 Madhya Pradesh 0 0 1
15 Maharashtra 1 2 11
16 Manipur 0 0 0
17 Meghalaya 0 0 0
18 Mizoram 0 0 0
19 Nagaland 0 0 0
20 Odisha 0 0 0
21 Punjab 1 0 0
22 Rajasthan 0 0 0
23 Sikkim 0 0 0
24 Tamil Nadu* 0 0 0
25 Tripura 0 0 0
26 Uttarakhand 0 0 0
27 Uttar Pradesh 0 0 0
28 West Bengal 0 0 0
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1 2 3 4 5
29 A & N Island 0 0 0
30 Chandigarh 0 0 0
31 Dadra and Nagar Haveli 0 0 0
32 Daman & Diu 0 0 0
33 Delhi 0 0 0
4 Lakshadweep 0 0 0
35 Puducherry 0 0 0

TotAaL 4 7 19

CGHS empanelled hospitals in the tates

1545.SHRI THAAWAR CHAND GEHLOT Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the names of hospitals which are on panel of CGHS, State-wise;

(b) the number of such persons who are registered under CGHS and have
taken treatment from these recognised hospitals; and

(¢) whether Government contemplates to increase the number of CGHS
Recognised hospitals?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Sate-wise details of number of private hospitals and diagnostic
centres empanelled under Central Government Health Scheme (CGHS) are given in
Statement(See below). The names and addresses of the empanelled private
hospitals/diagnostic centres are available at the following link http://msotransparent.
nic.in/cghsnew/index.asp

(b) The information is not maintained centrally in Ministry of Health and
Family Welfare. Diferent Ministries/Departments are empowered to grant permission
to their employees to avail medical treant in CGHS empanelled private hospitals.

tOriginal notice of the question was received in Hindi.
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(¢ CGHS empanels eligible hospitals and diagnostic centers and revises the
rates periodically through tendering and continuous empanelment scheme from time

to time. The last empanelment process was completed in 2011.
Statement

Number of CGHS empanelled private hospitals and diagnostic
centres - Satewise and locationwise

State City Empanelled Hospitals Diagnostic Centres
1 2 3 4
Delhi Delhi & NCR 108 35
Andhra Pradesh  Hyderabad 52 10
Assam Guwahati 2 5
Bihar Patna 8 4
Gujarat Ahmadabad 4 3
Karnataka Bengaluru 32 6
Jharkhand Ranchi 3 Nil
Kerala Trivandrum 2 1
Madhya Pradesh Bhopal 12 2
Jabalpur 9
Maharashtra Mumbai 26 3
Nagpur 28 5
Pune 36 4
Orissa Bhubaneshwar 4 Nil
Rajasthan Jaipur 25 4
Tamilnadu Chennai 18 2
Uttarakhand Dehradun 5 3
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1 2 3 4
Uttar Pradesh Allahabad 12 3
Kanpur 28 14
Lucknow 18 9
Meerut 16 2
West Bengal Kolkata 12 5
Chandigarh (UT) Chandigarh 7 5
ToTtAL 481 134

Directions for clinical trials of all new drugs

546. SHRI T.M. SELVAGANAPATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that every month one drug is being approved
without trial;

(b) whether it is also a fact that in many cases even the mandatory Phase-
Il clinical trials had not been conducted;

(c) if so, the reasons therefor;

(d) whether Government has given any direction to conduct clinical trials for
all drugs without fail; and

(e) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) No. New drugs are approved in the country based on non-
clinical data, clinical data of safety and efficacy of drug, regulatory status in other
countries etc. as per the requirements and Guidelines specified in Rules 122A,
122B, 122D and Schedule Y of the Drugs and Cosmetics Rules, 1945.

(b) to (e)As per the Schedul¥, for new drug approved outside India, phase
Il clinical trials need to be carried out primarily to generate evidence of efficacy
and safety of the drugs in Indian patients when used as recommended in the
prescribing information. Howevemas per Rule 122 (2) and Rule 122 B (3), the
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requirement of such local clinical trial may not be necessary if the drug is of such
a nature that the Licensinguthority may in public interest, decide to grant
permission to import/manufacture the new drug on the basis of data available from
other countries.

Further as per clause 1 (3) of ScheduYe for drugs indicated in life
threatening/serious diseases or diseases of special relevance to the Indian health
scenario, clinical data requirements may be abbreviated, deferred or omitted, as
deemed appropriate by the LicensiAgthority.

Malnutrition problem in Bihar

1t547.SHRI RAM VILAS PASWAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government is aware that according to a committee appointed
by the Supreme Court, 55 per cent population in Bihar is suffering from malnutrition
and 70 per cent population of women and children is suffering from anaemia; and

(b) if so, the action being taken by Government in this direction?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) As per National Family Health Survey (NFHS-III) 2005-06 report
in Bihar, 55.9% children under age five years are underweight and 45.1% women in
the age group 15-49 yealsave chronic energy deficient (BMI below 18.5).
Prevalence of anaemia in women of 15-49 years & children under age five years is
67.4% & 78.0 % respectively

(b) Government has taken the following measures to improve the health and
nutritional status of vulnerable population including women and children of the
country:

1. Prime Minister's National Council on India's Nutrition Challenges was set
up in October 2008 for policy direction, review & fefctive coordination
between Ministries which all will have a sectoral responsibility for the
challenge of Nutrition.

2. A National Nutrition Policy has been adopted in 1993 and a National
Plan of Action for Nutrition (1995) is being implemented through various
Departments of Garnment.

tOriginal notice of the question was received in Hindi.
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3.  Reproductive CHd Health Programme under National Rural Health
Mission (NRHM) includes:

. Janani Suraksh&ojana (JSY) to promote maternal health &
institutional deliveries for better birth outcomes.

. Focus on Maternal Health by promoting institutional deliveries
improved coverage and quality #iNC skilled care to pregnant
women, Post-partum care at community level.

. Emphasis on appropriate Infant aivdung Child Feeding.
. Janani Shishu Suraksha Karyakram (JSSK).

. Immunization of children to prevent them from both morbidity and
mortality.

. Promotion of ORS with zinc supplementation for a period of two
weeks during the diarrhoea management.

. Integrated Management of Neonatal and Childhood llinesses and
malnutrition.

. Treatment of severe acute malnutrition through Nutrition
Rehabilitation Centers (NRCs) set up at public health facilities.

. Specific Programme to prevent and combat micronutrient
deficiencies ofVitamin A, Iron & Folic Acid. Vitamin A
supplementation for children from 9 months to the age of 5 years.
Iron & Folic Acid syrup to children from the age of 6 months to 5
years. Iron & FolicAcid Supplementation to pregnant and lactating
women & adolescents.

4. National lodine Deficiency Disorders Control Programme (NIDDCP) for
promotion of adequately iodated salt consumption at household level.

5. Nutrition Education to increase the awareness and bring about desired
changes in the dietary practices including the promotion of breast
feeding and dietary diversification is encouraged under both Integrated
Child Development Services Scheme (ICDS) and National Rural Health
Mission (NRHM).

Ambulance service forthe North-eastern Sates

548. SHRIMATI VASANTHI STANLEY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to stat
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(@ whether theMinistry would consider providing 108 ambulance service to
the North-Eastern States without insisting on the State Government's contribution;

(b) whether the Ministry contemplates on providing Neonatal 108 ambulance
service to these States; and

(c) if so, the State-wise allocation of funds?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Under NRHM, all tate/lUT Governments project their
requirements of funds for undertaking various activities including 108 ambulance
services for improvement in health care transportation facilities in their respective
annual Programme Implementation Plan(PIP). The Government of India releases the
fund for taking up the approved activitie&t present, no such proposal is being
considered for providing 108 ambulance service to the North-Eastern States without
insisting on the State Government's contribution. Under NRHM Programme, funding
share between, Centre and the North-Eastern States is 90:10, unlike most other
States for which this ratio is 75:25.

(c) Does not arise in view of (a) & (b) above.
Sharp increase in premature births

549. SHRI BALWINDER SINGH BHUNDER:Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether there is a sharp increase in the number of premature births in
the country;

(b) if so, the reasons for this increase;
(¢) the figures in this regard for the last three years; and
(d) the steps being taken to reverse this trend of premature birth?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) As per recentWHO publication "Born too SoonThe Global
Action Report on Preterm Births", out of an estimated annual 2.7 Crore live births
in India, 35 lakh babies are born preterm. This report also highlights the fact that
preterm births are rising all over the world. However there is no specific data
available for India in this regard.
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(b) Most preterm births happen spontaneously without any underlying

cause. The common causes of preterm births include:

©

level.

() Socio-Economiccauses: Poor socioeconomic status, early age of
marriage, low literacy rate, inadequate spacing between pregnancies,
maternal malnutrition and micronutrient deficiengmoking and
indoor air pollution

@i Maternal causes

Maternal Stress factors like, depression, domestic violence, poor
antenatal care, inadequate rest during pregnancy

Maternal infections and Sexually transmitted infections and. HIV
Maternal Medical Conditions like diabetes and hypertension.

Greater use of infertility treatments leading to increased rates of multiple
pregnancies.

Changes in obstetric practices such as more caesarean births before
term.

@iy The genetic factors also play a role in the preterm births.

The data regarding preterm births are not maintained at the national

(d) The following interventions under RCH progamme of NRHM are being
implemented;

i)

2)

3

4)

Prevention and treatment éfhaemia by supplementation with Iron and
Folic Acid tablets during pregnancy and lactation.

Name Basedlracking of PregnantWomen to ensure complete antenatal,
intranatal and postnatal care.

Operationalizing Community Health Centers as First Referral Units (FRUS)
and Primary Health Centers (24X7) for round the clock maternal care
services.)

Promotion of Institutional Delivery through Janani Surak¥b@na (JSY)

and Janani Shishu Suraksha Karyakram (JSSK): Promoting Institutional
delivery to ensure skilled birth attendance is key to reducing both
maternal and neo-natal mortality
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5) Strengthening Facility based newborn care: Newborn care corners
(NBCC) are being set up at all health facilities where deliveries take
place; Special New Born Care Units (SNCUs) and New Born Stabilization
Units (NBSUs) are also being set up at appropriate facilities for the care
of sick newborn including preterm babies.

6) Home Based Newborn Care (HBNC): Home based newborn care through
ASHA has been initiated to improve new born practices at the
community level and early detection and referral of sick new born
babies.

7) Capacity building of health care providenarious trainings are being
conducted under National Rural Health Mission (NRHM) to build and
upgrade the skills of health care providers in basic and comprehensive
obstetric care of mother during pregnanaelivery and essential
newborn care.

8) Adolescent Reproductive Sexual Health Programme (ARSH) — Specially
for adolescents to have better access to family planning, prevention of
Sexually transmitted Infections, Provision of counselling and peer
education.

llegal removal of uterus

1550.SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware that a large number of women in different
districts of Chhattisgarh like Raipuburg etc. induced with the fear of having
uterus cancertheir uterus were removed and 20 to 25 thousands rupees were
charged from them by the doctors;

(b) whether it is a fact that a large number of nursing homes and private
hospitals are active in this work;

() whether it is also a fact that most of the women are in the age group
of 25 to 35; and

(d) if so, the details thereof and action taken by Government against such
doctors, nursing homes and private hospitals?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) The Government of Chhattisgarh has informed that on the
basis of news paper reports, they have ordered an enquiry into the. matter

Sudy of neuro-disorders among childen

551. DR. NAJMA A. HEPTULLA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government is conducting a study on neuro-disorders among
children in the country;

(b) if so, the details thereof;

(c) the details of children who have been screened soirfatuding the
number of children found positive, State-wise, including Madhya Pradesh; and

(d) the details of steps Government has taken to provide specific treatment
to cure such children, State-wise?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) There is no proposal at present under consideration in this
Ministry for conducting a study on neuro-disorders among children in the country

(b) to (d) Does not arise.
Non-essential drugs in the market

552. SHRI NANDI YELLAIAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the steering Committee on Health headed by the Planning
Commission memberSyeda Hameed, recently stated that the market is awash with
irrational, non-essential and hazardous drugs of the top 10 products which
accounted for 10 per cent of the medicines sold in the market; and

(b) if so, the detailed actions taken so ,fdo totally crub all such
irregularities and to curb all such unethical promotions of drugs?

THE MINISTER OF HEATH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) No.

(b) In order to check the unethical conduct of the pharmaceutical companies
promoting their medicines through the medical professionals by giving them gifts,
hospitality trips to foreign and domestic destinations, etc, the Medical Council of
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India has prohibited acceptance of gifts by the doctors from the pharma
companies. Department of Pharmaceuticals under Ministry of Chemicals and
Fertilizers has also prepared a draft Uniform Code of Pharmaceutical Marketing
Practics, which is voluntary in nature.

Deaths due to NCDs

553. SHRI UPENDRA KUSHWAHA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Non-Communicable Diseases (NCDs) are
emerging as a leading cause of death in the country accounting for 42 per cent of
all deaths;

(b) whether it is also a fact that NCDs cause significant morbidity and
mortality in population with considerable loss in potentially productive years of
life; and

(¢) the details of programmes formulated and implemented to check NCDs?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes.As per the report on cause of death in India 2001-
2003 by office of the Registrar General of India, 2009 non-communicable diseases
are the leading causes of death in the country for 42% of all déatbstding to
Indian Council of Medical Research (ICMR) Burden of Disease sttidy disease
burden estimated for Ischemic Heart Disease (IHD), Stroke, Diabetes Mellitus is
given below:

Burden of disease estimates for IHD, Stroke, Diabetes and Cancer (2004)

Disease Number of cases No. of deaths Days Lost
(in millions) (in millions) (in millions)
IHD 224 0.55 16.0
Stroke 0.93 0.64 6.4
Diabetes 37.8 01 23
Cancer 0.82 0.26 59

(¢ The Government of India has initiated a National Programme for
Prevention and Control of Can¢ebiabetes, Cardiovascular Disease aritbk®
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(NPCDCS) during the Iith Five Year Plan.The programme focuses on health
promotion, capacity building including human resource development, early diagnosis
and management of these diseases and integration with the primary health care
system. 100 selected Districts of 21 States have been taken up under the
programme during thelth Five Year Plan.

Resolutions moved by India inWorld Health Assembly

554. SHRI NAND KUMAR SAl: Will the Minister of HEAITH AND FAMILY
WELFARE be pleased to state:

(@ whether India has moved any resolution during the sixty-fiftorld
Health Assembly;

(b) if so, the details thereof;
(c) the details of the status of such resolutions;

(d) whether Government proposes to develop a mental health policy for the
country and introduce new legislation to replace the Mental Héaith 1987;

(e) if so, the details thereof;

() whether Government has made any assessment to find out the number
of persons with mental illnesses in the country; and

(9) if so, the details thereof?

THE MINISTER OF HEATH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes.

(b) and (c) India proposed initially an additional agenda item for discussion
during 130th meeting of Executive Board (EB) of the WHO held during 16-23
January 2012 on the "Global burden of mental disorders and the need for a
comprehensive, coordinated response from health and social sectors at the country
level". A resolution in this regard has also been moved by India which was co-
sponsored by Switzerland and USA and had been approved by the EB with the
recommendation to the 65World Health Assembly (WHA) for adoption of the
resolution. The 65th WHA in its meeting held during 21-26 May 2012, adopted the
above resolution.

(d) and (e)Yes.A new Mental Health Care Bill, 2@1has been drafted, and
is under consideration to replace the Mental HeaAlth 1987. This aims to provide
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access to mental health care for persons with mental illness and to protect and
promote the rights of persons with mental illness during the delivery of mental
health care.

(f) and (g) Yes, as per the National Survey of Mental Health Resources
carried out by the Directorate General of Health Services, Ministry of Health and
Family Welfare during May and July 2012, the number of patients with mental
illness in the country are 6,15,21,790. Out of this, 1,02,70,165 persons have major
mental disorders and 5,12,51,625 persons have minor mental disorders.

Establishment of RIMS in the Sates

1555. SHRI ARVEZ HASHMI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of proposals for establishing Regional Institute of Medical
Sciences (RIMS) on the lines &IMS received by the Ministry from thet&es,
State-wise;

(b) the details of States to whom permission on establish RIMS has been
accorded;

() the details of scheme to establish RIMS in all States of the country in
future; and

(d) the number of States where RIMS have been established so far?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes. The Central Government has received requests from the
Governments of Delhi, Kerala, Maharashtra and Jharkhand.

(b) Presently there is no proposal to establish RIMS on the lingdIuIiS
in the above mentioned four States.

(©) The working group orrertiary Health Institutions constituted under the
Steering Committee has inter alia recommended to Planning Commission to establish
four more AlIMS-like Institutions in various parts of the country during the 12th
Plan.

(d) Presently there is only one Regional Institute of Medical Sciences
located in Imphal.

tOriginal notice of the question was received in Hindi.
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Setting up of Government-owned medical stores

556. SHRI DILIPBHAI PANDYA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether any proposal is under consideration with the Ministry to open
and establish Government owned/operated medical stores of Government pharma-
ceutical companies in each district of Gujarat most probably near district civil
hospitals;

(b) how many life saving medicines can be sold at concessional rate or
subsidized rate for BPL people;

() whether doctors serving in Government hospitals can be made to
prescribe medicines of Government pharmaceutical companies;

(d) whether it is possible to manufacture certain medicines compared to
private companies medicine; and

(e) what other steps can be taken to provide cheap life saving medicine to
the needy pateints?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Ministry of Health & FamilyWelfare does not have any
proposal to open Government owned/operated medical stores of Government
pharmaceutical companie3he Department of Pharmaceuticals has, however
informed that it has initiated a Jaushadhi Campaign in Novemhe2008, which
aims to open and establish JAnshadhi $ores (JAS) to make available quality
unbranded generic medicines to common person. Under théuksradhi $ore
Campaign, the tate Government has to provide space in Government hospitals.
present no Jarushadhi $ore is functional in Gujarat.

(b) The aim of JanmAushadhi $ore Campaign is to make available quality
medicines at affordable prices for all especially the poor and the disadvantaged.

() Repeated circulars/instructions have been issued to all Central Govern-
ment hospitals and CGHS dispensaries to prescribe generic medicines to the
maximum extent possible. The State Governments have also similarly been asked to
instruct their doctors to prescribe generic medicines.

(d) Yes. Certain medicines are also manufactured by the Public Sector
Undertakings.
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() The Ministry of Health & FamilyWelfare has already requested the
Department of Pharmaceuticals, the administrative Department of the Drug Price
Control Order (DPCO), 1995, to bring all medicines in the National List of Essential
Medicines, 2011 within the purview of the price control of the DPCO.

Setting up of AlIMS-like institute under PMSSY

557. SHRI BIRENDER SINGH:Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the Pradhan Mantri Swasthya Suraksjama
(PMSSY) has two components in the first phase;

(b) whether theAlIMS-like institutions in 6 %ates have been set up; and

() whether it is also a fact that upgradation work in the second component
was to be completed by 2011-127?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes.

(b) The six AIIMS like Institutions are in the process of being set up.
However the academic session for MBBS course at these Institutions is scheduled
to start from September 2012.

(©) VYes.
Sale of fake drugs

558. SHRI SHYAMAL CHAKRABORTY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the US Food and Drégbninistration (FDA)
has recently issued warning on fakemiflu, Alii, Surgical mesh and Glucose test
strips in the USA;

(b) whether these medicines and medical aids are in use in India; and

(c) if so, the steps being taken to save patients from use of counterfeit
medicines and medical aids?

THE MINISTER OF HEAIOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) The ofice of the Drugs Controller General (India) has
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stated that it does not have any information of any recent warning issued by
United Sate Food and Drug8dministration (US-FDA) regarding availability of fake
tamilflu, Alii, Surgical mesh and Glucose test strips in the USAough such
drugs and medical aids are in use in India, there are no reports of availability of
fake substitutes of these products in the country

Cases of blindness from eye operations

559. SHRIMATI GUNDU SUDHARANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it has come to the notice of his Ministry that 9 people became
blind upon being operated in a private hospitahma Eye Hospital in Ongole of
Andhra Pradesh on 22nd Mag012;

(b) if so, the details thereof and the reasons for people becoming blind;

() whether any enquiry by the State Government or his Ministry has been
instituted;

(d) if so, the outcome thereof; and
(e) the action the Ministry has taken against the hospital involved?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) and (b)As per the report
furnished by the Director of Public Health & Familyelfare, Government of
Andhra Pradesh, thirteen patients lost vision in one eye due to post operative
infection during Eye operation on 22.05.2012Amma Eye Hospital in Ongole,
Andhra Pradesh. Nine cases were sent to Sarojinidevi Eye Hospital, Hyderabad
and remaining four cases were sent to Sankara Netralaya Eye Hospital,, Guntur
Andhra Pradesh for treatment.

(©) A duly constituted Enquiry Committee by the GovernmentAntihra
Pradesh through the Director of Medical Educatidndhra Pradesh has enquired
into the eye mishap on 07.06.2012 at #rama Hospital, OngoleAndhra Pradesh.

(d) The Enquiry Committee, in their concluding report, has stated that the
Operation Theatre was properly sterilized, but the consumed fluids: viscoelastic &
other fluids, which could not be collected for testing immediatelpy be the
source of infection.
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(e) The State Government Eye Hospitals and identified private Eye Hospitals
including Amma Eye Hospital, Ongoléindhra Pradesh are participating in various
eye-care activities under direct supervision of respective State/District Health
Society as per the guidelines issued under National Programme for Control of
Blindness by the Ministry of Health and Familyelfare. As per the report
furnished by the Government éindhra Pradesh following action has been taken
against theAmma Eye Hospital, Ongolédndhra Pradesh:

1. The Operation theatre of the hospital was sealed on 24.05.2012 by the
DM&HO, PrakashamAndhra Pradesh.

2. As per the judgement of the Lokdalat, Ongole, Andhra Pradesh an
agreement has been made to pay @ Rs.90,000/- to four patients and @
Rs.80,000/- to nine patients towards compensation by the Hospital.

Unethical promotions of new drugs

560. SHRI D. BANDYORADHYAY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Parliamentary Committee on Health has reported that
between Januan2008 and October2010, 33 drugs were approved without clinical
trials and that many of the expert opinions recommending new drugs were clearly
written by drug manufacturers; and

(b) if so, what action have been taken by Government to withdraw such
drugs from the market and what penal actions were initiated against those medical
experts who indulged in such unethical activities?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) The Department Related Parliamentariargling
Committee on Health & FamilyWelfare in its 59th Report on the Functioning of
the Central Drugs Standard Control Organisation (CDSCO) has raised various issues
pertaining to the functioning of the organisation, including alleged approval of
drugs without clinical trials.

New drugs are approved by the CDSCO based on non-clinical data, clinical
data of safety and efficacy of drug, regulatory status in other countries etc. as per
the Guidelines and requirements specified in Rule 122A, 122B, 122D and Schedule-
Y of the Drugs and Cosmetics Rules, 1945. Howesserper Rule 122 (2) and
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Rule 122 B (3), the requirement of clinical trial may not be necessary if the drug is
of such a nature that the Licensidgithority may in public interest, decide to
grant permission to import/manufacture the new drug on the basis of data available
from other countries. Furtheas per clause 1 (3) of Schedig for drugs indicated

in life threatening/serious diseases or diseases of special relevance to the Indian
health scenario, clinical data requirements may be abbreviated, deferred or omitted,
as deemed appropriate by the Licenskghority.

Government has constituted a three member expert committee comprising Dr
V.M. Katoch, Secretary (Department of Health Research) and Director General,
ICMR, Dr. PN. Tandon, President, National Brain Research Centre, Department of
Biotechnology Manesar and DrS.S.Aggarwal, former DirectorSanjay Gandhi Post-
graduate Institute of Medical Sciences, Lucknowiriter-alia examine the validity
of the scientific and statutory basis adopted for approval of new drugs without
Phase-Ill clinical trials on Indian population. The Committee is yet to submit its
Report.

Complaints received by MCI against doctors

561. SHRI Y.S. CHOWDAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Medical Council of India (MCI) have received any
complaints against the doctors (Government/Private) for their illegal acts, during the
last three years;

(b) if so, the details thereof; and

(c) the details of doctors whose registration has been cancelled by the MCI
for illegal acts till date, across the country?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) As per information furnished by the Medical Council of
India (MCI), the Council had received 1948 complaints against doctors during the
period from 2008-09 to 2010-11. The complaint were ethical in nature. Out of these,
718 were referred to concerneda® Medical Councilsiate Authorities for
necessary action while the remaining 1230 complaints were disposed off by MCI.
Out of these 1230 complaints, licenses of 32 doctors were temporarily suspended
for various time periods and ldoctors were warned.
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Approvals to drugs without clinical trials

562. SHRI SABIR ALI:
SHRIMATI GUNDU SUDHARANI:
Will the Minister of HEAITH AND FAMILY WELFARE be pleased to state:

(@ the 30 drugs found approved without clinical trials between January
2008 and October2010;

(b) whether Government is aware of the damning revelations made of the
unholy nexus existing in the country between the drugs industrdical
profession and the body that oversees the licensing and trial of drugs; and

(¢) if so, the steps Government has taken to break the nexus and punish
those experts who have recommended for approval of the drugs to insure
manufacture and sale of safe and efficacious drugs?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) The Department Related Parliamentatan8ing Committee
on Health & FamilyWelfare in its 59th Report on the Functioning of the Central
Drugs Standard Control Organisation (CDSCO) has raised various issues pertaining
to the functioning of the organisation, including alleged approval of drugs without
clinical trials.

New drugs are approved by the CDSCO based on non-clinical data, clinical
data of safety and efficacy of drug, regulatory status in other coumetdegs per
the Guidelines and requirements specified in Rule 122A, 122B, 122D and Schedule-
Y of the Drugs and Cosmetics Rules, 1945. Howesserper Rule 122 (2) and
Rule 122 B (3), the requirement of clinical trial may not be necessary if the drug is
of such a nature that the Licensidgithority may in public interest, decide to
grant permission to import/manufacture the new drug on the basis of data available
from other countries. Furtheas per clause 1 (3) of Schedie for drugs indicated
in life threatening/serious diseases or diseases of special relevance to the Indian
health scenario, clinical data requirements may be abbreviated, deferred or omitted,
as deemed appropriate by the Licenshghority.

Government has constituted a three member expert committee comprising Dr
V.M. Katoch, Secretary (Department of Health Research) and Director General,
ICMR, Dr. PN. Tandon, President, National Brain Research Centre, Department of
Biotechnology Manesar and DrS.S.Aggarwal, former DirectorSanjay Gandhi Post-
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graduate Institute of Medical Sciences, Lucknow to inter alia examine the validity
of the scientific and statutory basis adopted for approval of new drugs without
Phase-Ill clinical trials on Indian population. The Committee is yet to submit its
Report.

Scheme for providing free generic medicines

1t563.CHAUDHARY MUNABBAR SALEEM:
SHRI D. RAJA:
SHRI M.P ACHUTHAN:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Government has any such scheme wherein generic medicines will
be given free of cost in Government hospitals;

(b) whether the Centre and the States will operate this scheme joinly;
(c) if so, the details thereof; and

(d) by when this scheme will get implemented and how many people will get
benefited from it?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) The Government proposes to start an initiative for free
supply of essential medicines in public health facilities in the country aiming to
provide affordable health care to the people by reducing out of pocket expenses on
medicine.

This initiative will promote rational use of medicines and reduce the
consumption of inessential, unscientific and hazardous medicines.

The initiative is based on th&amil Nadu model where free medicines
procured in bulk by théfamil Nadu Medical Services Corporation (TNMSC), in
generic name, directly from the manufacturers is supplied through an IT enabled
supply chain management system to the public.

States would be encouraged to set up TNMSC like institutions or use any
existing institution with sufficient autonomy for bulk procurement of essential drugs
in generic names directly from the manufacturers in generic names.

The drugs would be supplied by the district warehouses through an IT
enabled supply chain management system.

tOriginal notice of the question was received in Hindi.
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Special focus on cancer treatment

564. SHRIT.M. SELVAGANAPATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that according to a study one in six cancer cases is
caused by preventable infection;

(b) whether it is also a fact that in India viral infections account for 25-30
per cent of all cervical cancers;

() whether Government is giving special focus on treating cancers in all
the Government hospitals; and

(d) if so, the details theredf

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) According to Indian Council of Medical Research (ICMR), a
study on "Global burden of cancers attributable to infections in 2008: a review and
synthetic analysis" published by Internatiomsgency for Research on Cancer
reported that of the 12.7 million new cancer cases that occurred in 2008, the
population attributable fraction AiF) for infectious agents was 16.1%; meaning
around 2 million new cancer cases were due infections.

(b) Human Papillomavirus (HPV) is an important risk factor in causation of
cervical cancerHPVs are a group of more than 150 related viruses. High risk HPV
infection accounts for approximately 5 percent of all cancers worldwidelally all
cervical cancers are caused by HPV infections, with just two HPV types, 16 and
18, responsible for about 70 percent of all cases. Most high risk HPV infections
occur without any symptoms, gaway within 1 to 2 years and do not cause
cancer Persistent infections with HP\¢an progress to cancer

(c) and (d) Health is a State subject and the Central Government is
supplementing the efforts of the State Governments by providing financial
assistance to Government Medical Colleges/Hospitals/Institutions. The Government
of India had launched a comprehensive National Programme for Prevention and
Control of CancerDiabetes, Cardiovascular Diseases #0l& (NPCDCS) in 2010
and the programme envisages implementation in 100 districts across 21 States
during 2010-2012. Under Cancer component of NPCDCS, the district hospitals are
strengthened for early diagnosis of Cancgremotherapy facilities and palliative
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care to Cancer patient The programme also envisages strengthening Government
Medical Colleges/Hospitals and erstwhile Regional Cancer Centres across the
country asTertiary Cancer Centre (TCC) for providing comprehensive Cancer care
services. These TCCs are eligible for financial assistance upto Rs. 6.00 crore (Rs.
4.80 crore from Central Government and Rs. 1.20 crore from State Government).
Besides, this Ministry has recognized 27 Regional Cancer Centres under the
National Cancer Control Programme in variouat&s/UE for carrying out research
activity and providing cost effective treatment to the poor and needy cancer
patients.

Dengue menace in Delhi

565. SHRI MOHAMMED ADEEB: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government is aware of the mosquito menace in Delhi, if so,
the number of patients found afflicted by dengue fever as of now; and

(b) whether there has been unprecedented increase in the mosquito
population, if so, how Government proposes to meet the challenge?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIPBANDYOPADHYAY): (a) Yes, 9 dengue cases have been
reported from Delhi in 2012 (till 31st July).

(b) No.
Modernisation of BCG vaccine laboratory, Guindy

566. SHRI TAPAN KUMAR SEN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the latest status of the BCWaccine Laboratory at GuindyChennai;

(b) whether Government has decided to modernise the BfGcine
Laboratory at GuindyChennai; and

(c) if so, the time-frame to complete the same?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Consequent upon revocation of suspension of vaccine
manufacturing license in 2010, the production of BCG vaccine has resumed in BCG
Vaccine LaboratoryGuindy The batches produced have been sent to Central
Drugs Laboratory (CDL), Kaaili for testing.
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(b) The upgradation of BCG/accine Laboratory GuingdyChennai as per
Good Manufacturing Practices (GMP) standards has been approved.

() The target date for completion of project including commissioning and
validation is twenty four months from the date of commencement of the project.

Infrastructural problems in Government hospitals

567. DR. PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware that every Government hospital in the
country is overcrowding due to inadequate infrastructure including doctors,
medicines and building accommodatiett.;

(b) if so, whether Government felt the need to provide adequate
infrastructure to Government hospitals;

(¢) if so, the details thereof;

(d) whether Government is taking any concrete measure to solve this
problem;

(e) if so, the details thereof; and
( if not, the reasons therefor?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (f) Health is state subject and it the responsibility of ttaeS
Governments to create adequate health infrastructure in the States to meet the
growing number of the patients. Howevéine Central Government supplements the
efforts of the State Governments by providing assistance through various
programmes such as NRHM etc. In addition, Pradhan Mantri Swasthya Suraksha
Yoiana (PMSSY) was approved. It aims at correcting the imbalances in availability
of affordable/reliable tertiary level healthcare in the country in general and
augmenting facilities for quality medical education in the under-served States.

The scheme envisages setting up six institutions likeAldS, one each in
the States of Bihar (Patna), Madhya Pradesh (Bhopal), Odisha (Bhubaneshwar),
Rajasthan (Jodhpur), Chhattisgarh (Raipur) and Uttarakhand (Rishikesh); and
upgradation of 13 existing medical institutions.
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As far as three Central Government Hospitals in Delhi, viz. Safdarjung
Hospital, Dr RML Hospital and LHMC and associated Hospitals are concerned, it is
a fact that there is an increase of patients. In order to meet the need of increasing
load of patients in these hospitals, up-gradation of Hospital infrastructure and
services is done on a continuous basis in their available resources.

Production of electric and hybrid vehicles in the country

568. DR. CHANDAN MITRA: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether Government plans, to promote electric and hybrid vehicles
production in the country;

(b) if so, the details thereof; and

() the concrete steps taken by Government for early implementation of the
National Mission for Hybrid and Electrivehicles (NMHEV) in order to encourage
manufacturing and selling of alternative fuel based vehicles?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) Yes, Sir

(b) The Government has launched National Mission for Electric Mobility in
the country for hastening the early manufacture and adoption of electric and
hybrid vehicles so as to reduce dependence on imported fuel. The Government has
set up National Council for Electric Mobility (NCEM) having Union Ministers of all
stakeholder Ministries as its members and National Board for Electric Mobility
(NBEM) consisting of Secretary level officers of stakeholder Ministries. The
National Council and National Board for Electric Mobility also have very senior
level representatives of industrgesearch institutes etc. as its members.

(¢ The NBEM has met twice and formed three working groups on R&D,
Infrastructure and Demand & Supply for effective roll out of the electric mobility
initiative. Based on the NBEM meetings, a draft National Electric Mobility Mission
Plan-2020 has been formulated in consultation with all stakeholders including
Ministries/DepartmentsAcademia and Industry

Amount earmarked for SCSP and TSP

569. SHRIAMBETH RAJAN: Will the Minister of HEA/Y INDUSTRIESAND
PUBLIC ENTERPRISES be pleased to state:
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(@ the amount earmarked for Scheduled Caste Special Plan (SCSP) and
Tribal Sub Plan (TSP) to the Ministry for the last three years;

(b) the actual amount spent under these plans, separgegywise; and
(¢) the details of beneficiaries and achievements thereof?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) Nil, as the Ministry of Heavy Industries & Public Enterprises
provides support to Central Public Sector Enterprises (CPSEs) under its control for
industrial projects, restructuring, up-gradation and modernization, which has no
scope for Scheduled Caste Special Plan or Tribal Sub Plan.

(b) and (c) Does not arise in view of para (a) above.
Shortfall in gas production

570. SHRI HUSAIN DALWAI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether production of gas is estimated to decline in 2012-13 and
2013-14;

(b) if so, the details thereof;
(¢) the reasons for the likely shortfall in the production of gas;

(d) whether gas prices are likely to increase in view of estimated shortage
of gas supplies; and

(e) the measures proposed to be taken by Government to protect the
consumers from this situation?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) to (c)The details of actual production
of gas during 2011-12 and estimated production of gas for the years 2012-13 and
2013-14 in respect of Oil and Natural Gas Corporation (ONGC), Oil India Limited
(OIL) and Private/JoinVenture companies (Pvt/Jvs) are as under:

In Billion Cubic Metre (BCM)

Year ONGC OlL Pvt/Jvs
2011-12 (Actual) 23.32 2.63 21.61
2012-13 (Projected) 24.88 291 15.38

2013-14 (Projected) 25.47 3.80 14.50
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Under the Production Sharing Contracts (PSCs) regime, the gas production is
projected to decrease in 2012-13 and 2013-14 as compared to the gas produced
during 2011-12. The reasons for reduction in the production of gas under the PSC
regime is due to estimated lower gas production from D1 & D3 fields in KG-DWN-
98/3 (KG-D6) block, and from ageing and matured fields.

(d) The Government approves the price formula/basis under the PSCs signed
under New Exploration Licensing Policy (NELP) regime after considering the price
formula submitted by the contractor on the basis of competitive arms length sales
in the region for similar sales and under similar conditidrie Administered Price
Mechanism (APM) and Non-APM Gas price is determined by the Government.
However imported Regasified Liquefied Natural Gas (RLNG) price is decided by
international factors.

(e) The following measures have been taken by the Government to protect
the consumers by way of increasing gas availapiiitfrastructure and utilizing the
existing gas in accordance with the Gas Utilization Policy:-

() Increase in Exploration activity
(i) Building infrastructure for RLNG
(iiy Newl/expansion of pipeline network.

(iv) Pro-rata cuts on supply of gas to different priority sectors in the
reverse order of priorityviz non-core sectors, City Gas Distribution,
Power LPG and then Fertilizers.

Funds allocated for SCSP and TSP

571. SHRI AMBETH RAJAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the amount earmarked for Scheduled Caste Special Plan (SCSP) and
Tribal Sub-Plan (TSP) to the Ministry during the last three years;

(b) the actual amount spent under these plans, separgagywise, and
(¢) the details of beneficiaries and achievements thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) No budgetary allocation was made for
Scheduled Caste Special Plan (SCSP) and Tribal Sub-Plan (TSP) in the Ministry
during the last three years.

(b) and (c) Do not arise.
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Disaster Recovery Centre of ONGC at Hyderabad

572. SHRI NANDI YELLAIAH: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether telangana movement disturbances went against the development
of telangana region as the disturbances scared the Oil and Natural Gas
Corporation(ONGC) to drop plans to build Rs.282 crore Disaster Recovery Centre
near ICICI building at Gachibowli, Hyderabad;

(b) whether a piece of land of 2.6 acres was allotted to ONGC more than
six years back at Hyderabad and ONGC continues to pay crores of rupees every
year without using the land for the purpose for which it was allotted; and

() whether the project would commence immediately in the interest of
development of telangana region?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.EN. SINGH): (a) to (c) No SirQOil and Natural Gas
Corporation Limited (ONGC)'s building development plan was not affected. While
ONGC has carried out all preparatory work such as design and architectural plans
already construction activities have now been put on fast track, to meet fibe of
space requirement at Hyderabad. For this, piece of land measuring 2.6 acre has
been allotted to ONGC and Statutory levies for the same have been paid by the
ONGC.

Reduction in kerosene oil quota for Uttarakhand

1573.SHRI MAHENDRA SINGH MAHRA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether different norms are being adopted for fixing kerosene oil quota
for Himalayan States of India viz. Uttarakhand, Himachal Pradesh, Jammu and
Kashmir and North Eastern region;

(b) if so, the details thereof; and
(¢) if not, the reasons for reducing the Kerosene oil quota for Uttarakhand?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b) In order to rationalize the

tOriginal notice of the question was received in Hindi.
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distribution of Public Distribution System (PDS) Kerosene quota of theeSUB

from 1st Quarter of 2012-13, the broad principles that have been adopted to
determine the reduction in allocation includeter-alia, increase in Domestic LPG
connections (in states where coverage was above national average), lapse of PDS
Kerosene quota; wherever applicable and restricting the PDS Kerosene allocation on
a per annum per capita allocation (PCA) basis for non-LPG population. In view of
peculiar geographical/security situation no reductions were made in 2012-13 in J&K,
North East ftes,A&N Islands, UT of Lakshadweep and Sikkim. Howeyeuantity

lapsed has been reduced in respect of all tia#eSUE wherever applicable.

() Kerosene quota for the State of Uttarakhand was reduced on account of
expansion in Domestic LPG and cap on account of per annum per capita allocation
(PCA) for non-LPG population.

Impact of global fall in crude oil price

1t574.SHRI SHNANAND TIWARI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that due to the difference between demand and
supply at international level, the price of crude oil during the month of June, 2012
had fallen up to 25 per cent;

(b) if so, the difference between the minimum and maximum sale price of
crude oil in international market during the said period;

() whether as a result of fall in the prices in the international market,
prices of petroleum products were cut in India; and

(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH): (a) The price of Indian Basket Crude
touched $123.9 per barrel on 3.4.20TRereafter it started decreasing and reached
$ 89.18 per barrel on 22.6.2012. The price once again started increasing and has
reached $ 109.15 per barrel on 8.8.2012.

(b) The minimum and maximum daily average price of Indian basket crude
oil during June, 2012 are\wgn below:

tOriginal notice of the question was received in Hindi.
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Date Indian Basket Crude Oil ($/bbl.)
Minimum during June 2012 22.06.2012 89.19
Maximum during June 2012 06.06.2012 98.59
Difference 9.40

(c) and (d) The price of Petrol was made market-determined with effect from
26.6.2010. Since then, the Public Sector Oil Marketing Companies (OMCs) have
been taking decision on the pricing of Petrol in line with the international oil
prices and market conditiongccordingly OMCs reduced the price of Petrol by
Rs.2.02 per litre effective 3rd June, 2012 and Rs.2.46 per litre effective 29th June,
2012 at Delhi.

However in order to insulate the common man from the impact of the
international oil prices and the domestic inflationary conditions, the Government
continues to modulate the retail selling price of Diesel, PDS Kerosene and
Domestic LPG There is no revision in basic prices of these products since
25.6.201. As a result, OMCs have incurred undecovery of Rs. 1,38,541 crore
during 201-12 and Rs.47,81 crore duringApril-June, 2012 on sale of these
petroleum products. Based on the refinery gate prifectafe 1stAugust 2012, the
OMCs are currently incurring under-recovery of Rs.12.06 per litre on Diesel,
Rs.28.54 per litre on PDS Kerosene and Rs.231.00 per cylinder on Domestic LPG

Use of gas as alternative to oil

575.SHRI KAPTAN SINGH SOLANKI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether in view of decreasing global crude prices, Government has
worked on any action plan to stabilise the prices of oil in the country;

(b) if so, the details thereof;

() whether Government is making any policy to use alternative source of
gas as an alternative to oil; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH): (a) and (b)rhe price of Petrol has been

fOriginal notice of the question was received in Hindi.
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made market-determined with effect from 26.6.2010. Since then, the Public Sector Oil
Marketing Companies (OMCs) have been taking decision on the pricing of Petrol
in line with the international oil prices and market conditiohscordingly, in line

with reduction in price of Petrol in the international market, OMCs have reduced
the price of Petrol by Rs.2.02 per litre effective 3rd June, 2012 and Rs.2.46 per litre
effective 29th June, 2012 at Delhi.

In order to insulate the common man from the impact of rise in international
oil prices and the domestic inflationary conditions, the Government continues to
modulate the retail selling prices of Diesel, PDS Kerosene and Domestic LPG
resulting in under-recovery to the OMCs on sale of these products. Based on the
Refinery Gate Price fdctive 1stAugust, 2012, the OMCs are currently incurring
under recovery of Rs.12.06 per litre on Diesel, Rs.28.54 per litre on PDS Kerosene
and Rs.231.00 per 14.2 kg cylinder on Domestic .LPiigre is no revision in price
of these products since 25th June, 2011.

() No, Sit
(d) Does not arise in view of answer to (c).
Production capacity of oil refineries

t576. SHRI RAM JETHMALANI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that the country's oil refineries have more production
capacity than the requirement of consumption of petroleum products in the
country;

(b) if so, the details of quantity of requirement for the consumption of
petroleum products and production capacity of oil refineries of the country during
March 2012;

() whether production capacity is likely to be increased further in the
country; and

(d) if so, the expected capacity of production by 2017 and reasons for sharp
increase in expansion of this industry?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b)res, Sir It is a fact that the

tOriginal notice of the question was received in Hindi.
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country's oil refineries have more production capacity than the requirement of
consumption of petroleum products in the count®urplus refined petroleum
products are exported.

Details of production capacity of oil refineries and consumption of various
petroleum products in the year 2011-12 are given as under:

Products Production Consumption
(Million Metric Tonne) (Million Metric Tonne)
LPG 9.554 15.358
Naphtha 18.707 11.105
MS 27.207 14.992
ATF 10.061 5.536
SKO 8.019 8.229
HSD 82.929 64.742
LDO 0.502 0.415
Lubes 1.027 2.745
FO + LSHS 19433 9.232
Bitumen 4.599 4.628
Others 21.955 11.014
ToTAL 203.993 147.996

(c) and (d)Yes, Sir Production capacity is projected to increase to 313.556
MMTPA by the end of the 12th Fivéear Plan (2012-17)The processing of crude
oil and production of petroleum products by refineries/oil companies are undertaken
by the oil companies/refineries based on their individual economic consideration and
viability assessmentAddition of refining capacity also contributes to economic
growth, creating direct and indirect employment and boosting socio-economic
development.

Qil refinery project in Rajasthan

577. SHRIMATI JAYA BACHCHAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:
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(@ whetherit is a fact thatVedanta Resources is keen to take on a stake
in the Rs.20,000 crore oil refinery project in Rajasthan;

(b) which of the Indian companies are likely to be stakeholders in the
venture; and

() the quantum of refined oil likely to be produced, annyally this
venture?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) to (c) So farthere is no concrete
proposal to set up a refinery in Rajasthan.

Restriction on sale of gas by contractors

578. SHRI A. ELAVARASAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether while inviting bids for NELP | to VI, Government had promised
contractors that they would be free to sell gas in domestic market;

(b) if so, the details thereof;

() whether the production Sharing Contracts (PSCs) also provide that
contractors have the freedom to market the gas;

(d) if so, the details thereof; and

(e) if so, the reasons for Government violating the PSC by restricting sale
of gas to parties chosen hy it?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) to (e)Article 21 of NELP Production
Sharing Contract (PSC) contains stipulations on domestic sale obligations and
marketing freedom of the Contractor in respect of natural gas. The relevant
provisions from NELP-I to NELP-VI PSC are reproduced below:

21.1 Subject toArticle 21.2, the Indian domestic market shall have the first call
on the utilization of Natural Gas discovered and produced from the
contract areaAccordingly, any proposal by the Contractor relating to
discovery and production of Natural Gas from the contract area shall be
made in the context of the Government's Policy for the utilization of
natural gas and shall take into account the objectives of the Government
to develop its resources in the most efficient manner and to promote
corservation measures.
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21.2 The Contractor shall have the right to use Natural Gas produced from
the ContractArea for the purpose of Petroleum Operations including
reinjection for pressure maintenance in Oil Fields, gas lifting and captive
power generation required for Petroleum Operations.

21.3 For the purpose of sales in the domestic market pursuant té\ritte
21, the Contractor shall have freedom to market the Gas and sell its
entitlement.

LPG subsidy

1t579. SHRI BHAGA SINGH KOSHWARI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state

(@ whether Government is going to abolish subsidy on LPG;
(b) the norms fixed by Government for abolishing subsidy; and

() whether subsidy for the BPL persons will continue and the details
thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.M. SINGH): (a) No Sir

(b) and (c) Do not arise.
Oil export to Pakistan

580. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether India and Pakistan have held series of talks over export of
refined fuel to Pakistan in near future from Punjab's Bathinda Oil Refinery; and

(b) if so, the outcome of the talks?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) Pursuant to the decisions taken in the
5th Round ofTalks on Commercial and Economic Cooperation between the
Commerce Secretaries of India and Pakistan held in Islamabad on A#iR&011,

a 'Group of Experts' to Expand Trade in Petroleum Products between India and
Pakistan' was constituted.

tOriginal notice of the question was received in Hindi.
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The objective of the Experts' Group is to initiate and substantially expand
trade in all types of petroleum products between the two countries. The Group's
mandate includes the trade arrangements, building of cross border pipelines and
use of road/ rail route, including the Munabao-Khokrapar route, etc.

The First Meeting of the Experts' Group on Trade in Petroleum &
Petrochemical Products between India and Pakistan was held on 17-1201@yat
New Delhi.

(b) In order to boost trade in Petroleum and Petrochemical Products, both
sides recognized that in the current international scenario, trade in petroleum
products between the two sides would have to be guided by the principles of
commerciality and market considerations. It was also agreed that commercial matters
such as matching product specification requirements, pricing, other term and
conditions of trade, participation in tenders etc. would be left to the commercial
entities of both sides.

Both Sides agreed to take up infrastructure and logistics-related issues with
their respective authorities like Department of Posts, Railways, Finance, Home
Affairs etc.

Different estimates of gas reserve in KG-D6

t581.SHRI SHNANAND TIWARI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that different estimates regarding quantity of gas
reserve in KG-D6 areas have been received so far;

(b) if so, the details of these estimates and the periods when these
estimates were made and by whom;

() whether variations in figures of these estimates are being found and, if
so, to what extend; and

(d) if so, whether such a big difference in estimates puts a question mark
on the authenticity of estimates?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.B. SINGH): (a) to (d)The quantum of recoverable gas

tOriginal notice of the question was received in Hindi.



204 Written Answers to [RAJYA SABHA] Unstarred Questions

reserves for DI & D3 fields of the block KG-DWN-98/3 in Novemi2®04 was 3.81
Trillion Cubic Feet (TCF) which was increased b tbontractor to 10.03 TCF in
December 2006. InApril, 2012, the contractor has revised the recoverable gas
reserves to 3.10 TCF for D1 & D3 fields.

In case of MA field, the quantum of recoverable gas reserves was 681.4
Billion Cubic Feet (BCF) inApril, 2008. Subsequenththe contractor has revised the
estimates of recoverable reserves to 788 .BCF

Initially, the contractor has submitted the estimates of reserves based on the
studies carried out by resource/reserves estimation agencies like D&M, Petrotel &
PGS. Subsequenththe contractor had submitted gas reserves certified bjneyaf
Cline Associates (GCA) of U.K.

The Contractor has attributed the following reasons for such changes in
reserves:

) Increase in recoverable gas reserves from 3.81 TCF in IDP to 10.03 TCF
in AIDP was based on results of additional inputs from 9 more
discoveries in KG-DWN-98/3 block, additional 3D seismic data covering
about 7600 Sg. Km area, extensive coring in two wells, other G&G
studies and reserves assessment by an internationally reputed resource
& reserves estimation agency M/s @&y Cline Associates (GCA) of
UK.

i)  The Contractor said that decrease in gas reserves form 10.03 TCF in
AIDP to 3.10 TCF subsequently irApril, 2012 was due to various
reasons such as reservoir and production performance, pressure decline,
early water encroachment, less contribution from the sands outside the
main channel areas, results obtained from Material Balance, Simulation
and Geological Models etc.

Gas pipeline to Goa

582. SHRI SHANTARAM NAIK: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@) the present status of construction of gas pipe line to Goa,;
(b) by what date the project will be completed;

() the estimated cost of the project, the amount spent and revised
estimates, if any;
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(d) the details of the route of the pipeline;

(e) whether there were any objections to the route of the pipeline partly or
otherwise; and

(f if so, how were the issues resolved?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) GAILis executing Dabhol-Bangalore
pipeline, a part of which, is being laid in the State of Goa. The length of gas
pipeline through the State of Goa is 36 Kms out of which 22 kms is completed.

(b) GAIL expects that the pipeline is likely to be ready by Decenftgt2.

(©) The initial estimated cost of Dabhol-Bangalore pipeline is Rs.4543 Crores
including spurlines to various consumers. This has been further revised to Rs. 4994
Crores. The expenditure so far is Rs. 1776 Crores.

(d) Specifically in Goa, the pipeline is passing through two districts, namely
North Goa and South Goa. In North Goa, the pipeline is passing through Bicholim
and Pondalaluka. In South Goa, the pipeline passes through MormUghda.

The end point is Zuari fertilizers.

(e) GAIL has informed, that objections were raised with the Competent
Authority on RoU acquisition in villages oAmona, Ogaon, Tivrem, Adcolna,
Cundaim, Quellossim and Cortalim.

( All the objections were resolved with mutual consent by Competent
Authority designated for the project in the State of Goa.

Appointment of LPG distributors in U.P.

583. SHRIMATI KUSUM RAI:
SHRI PRABHA JHA:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to refer
to reply to Unstarred Question 4296 given in the Rajya Sabha on 15 204§
and state:

(@ whether Government has received any representation against
advertisement dated 16#pril, 2012, for appointment of LPG distributors in Uttar
Pradesh under Rajiv Gandhi Gramin LR@arak Yojana from Members of Parliament
and other quarters;
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(b) if so, the details thereof;
(c) the details of the actiomaken thereon till date;

(d) whether Government would cancel that advertisement and re-advertise in
open category or issue corrigendum for the errors and relax the competent
applicants willing to apply;

(e) if so, the details thereof; and
( if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.M. SINGH): (a) to (f)Yes, Sir There were errors in the
name of some of the locations/tehsil, which were rectified through a corrigendum
dated 14.05.2012As the location 'Patna Malipur' had appeared twice undésretit
districts, the incorrect location was dropped in the corrigendum. The details of
other locations are given in Statemdfte below) and are under various stages
with the Public Sector Oil Marketing Companies (OMCs) for action based on extant
guidelines.

The applicants need to meet the eligibility criteria of Selection Guidelines in
vogue.

Statement

Details of other locations

Name of Location

District

Jakhania Govind

Ghazipur

Birhun Ramabai Nagar
Ahirauli, Chhapia,Tikar, Sinduay Binduar Kushinagar
Bhauli Unnao
Tikarmafi CSM Nagar
Budwan Fatehpur
Raipur Bharsaul Fatehpur

Kora Kanak Fatehpur
Haringston Ganj Faizabad

Chilla Banda
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Import of LNG

584. SHRI KANWAR DEEP SINGH:
SHRI N.K. SINGH:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether it is a fact thathe price of imported Liquefied Natural Gas
(LNG) is cheaper than that of crude olil;

(b) if so, the details thereof;

(c) the estimated saving from importing additional LNG to meet existing
crude oil requirements; and

(d) the steps being taken by Government to increase LNG Port capacity in
the country?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b) Based on the information
obtained from GAIL (India) Ltd., the average price of LNG from the international
market during FY 2011-12 was USD 13.22/MMBTU whereas the average price of
imported crude oil (Indian basket) for the same period taking into consideration the
conversion factor (1 barrel = 5.8 MMBTU) worked out to be USD 19.28/MMBTU.
Hence, on energy basis, the price of LNG was lesser as compared to crude oil by
around USD 6/MMBTU. This difference would vary from consignment to
consignment.

(©) While LNG cannot be a perfect substitute of crude oil, its use for
specific applications, in place of crude oil, would result in corresponding savings
as indicated above.

(d) As on date the available regasification capacity is 13.6 MMTEO
MMTPA at Dahej terminal of Petronet LNG Limited (PLL) and 3.6 MMTBf
Hazira LNG Pvt. Ltd. (HLPL), Hazira). The regasification capacity of Dahej terminal
of PLL is expected to reach 15 MMAPby 2015-16 and that of HLPHazira to 5
MMTPA by 2015-16. PLLis also adding 5 MMTR regasification capacity at its
upcoming KochiTerminal. Moreover Ratnagiri Gas Power Pvt. Ltd. (RGPPL) is
expected to commission its Dabhol LNt@rminal by end of 2012 with an initial
regasification capacity of 1.5 MMPPwhich will subsequently increase to 5
MMTPA. Besides GAILis also planning for setting up FloatingoB&age and
Regasification Unit (FSRU) on the East Coast of India at KakinadAnithra
Pradesh.
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Decontrolling price of diesel and LPG

585. SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:
SHRI PRABHAT JHA:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether Government is contemplating to decontrol the price of diesel
and LPG cylinders;

(b) if so, the details thereof;
(c) the reasons for decontrolling the price of diesel and LPG;

(d) whether Government has assessed the resultant burden on farmers and

common man;
(e) if so, the details thereof; and

(M if not, the reasons for ignoring the plight Aam Aadmi and farmers of
the country?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.EN. SINGH): (a) to (f) In the light to the
recommendations made by the Expert Group set up to advise on a viable and
sustainable system of pricing of petroleum products under the Chairmanship of Dr
Kirit S. Parikh, the Government took a decision 'in principle' on 25.06.2010 that the
price of Diesel would be made market-determined, both at Refinery Gate and Retail
Level.

However in order to insulate the common man from the impact of rise in
international oil prices and the domestic inflationary conditions, the Government
continues to modulate the retail selling prices of Diesel, PDS Kerosene and
Domestic LPGThe current prices of Diesel, PDS Kerosene and Domestic LPG are
below the required market price, resulting in huge under-recovery to the Public
Sector Oil Marketing Companies (OMCs). Based on the Refinery Gate Price effective
01.08.2012, the OMCs are incurring an under recovery of Rs.12.06 per litre on sale
of Diesel, Rs.28.54 per litre on PDS Kerosene and Rs.231.00 per 14.2 kg cylinder
on Domestic LPG
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Levy of marketing margin by private
gas marketeers
586. SHRI ARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH FARMAR:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether Petroleum Natural &a&Regulatory Board (PNGRB) has initiated
public hearing to decide marketing margin levied by private sector natural gas
marketeers;

(b) if so, the details therof;

(©) when Government is regulating prices of diesel, |LK@rosene and
partially that of petrol then why it is not regulating marketing margin of natural
gas; and

(d) the steps taken by PNGRB for early decision to decide marketing margin
levied by private sector natural gas marketeers as this subject is getting delayed

unnecessarily?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a), (b) and (dyes, Sir Petroleum and
Natural Gas Regulatory Board (PNGRB) has reported that, in the initial stage, it was
decided to seek information from entities in order to ascertain details of marketing
margin/other elements included in the selling price of natural gas to consumers
during the last three years. In most of the cases, the information received was
inadequate or sketchyt has now been found appropriate to take the process for
determination of marketing margin further by interacting with the affected entities.
PNGRB has informed that based on the information made available, the process of
hearing the entities would commence from Septemb@t?2.

(c) As PNGRB has been set up as a statutory regulator for downstream
activities under the PNGRB.ct 2006, the determination of marketing giar has
been entrusted to PNGRB under Sectidn(j) of the PNGRBAct.

Relaxation of norms for LNG imports from US

587. SHRIMATI RENUKA CHOWDHURY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:
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(@ whether it is a fact that GAIL has requested Government to intervene in
the matter of relaxing the export norms by the US with regard to supply of
Liquefied Natural Gas (LNG) to India;

(b) if so, the details thereof; and

() whether any initiative has been taken by Government with the US

Government in this regard?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH): (a) to (c) In view of recent increase in
commercialization of Shale Gas resources in US, there has been considerable
availability of gas in US resulting in low Henry Hub prices and increased
possibility of LNG exports from US. GAIL is pursuing gas sourcing opportunities
across the world including US. MoP&NG has asked the Ministry of Extéffairs
to take up the matter with appropriate authorities in the US Government for
allowing LNG/Liquid Shale Gas exports to India from USA, by keeping India
outside the purview of Fre&rade Area (FTA)/non FTA framework.

Lane conversion of National Highways

588. DR. NAJMA A. HEPTULLA: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) the details and the number of single lane National Highways (NHSs) in
the country Sate-wise and NH-wise;

(b) whether Government has received any proposals/requests from the State
Governments, including Madhya Pradesh to convert single lane/intermediate lane
NHs into two lanes and four lanes;

(c) if so, the details thereof, State-wise alongwith the expenditure likely to be
incurred thereon and the time-frame fixed for their completion; and

(d) the financial assistance being provided by Werld Bank for these
projects, project-wise?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)The Sate/Union Territory (UT)-wise
details of National Highways (NHs) having less than 2-lanes are given in Statement
(See below).
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(b) and (c) This Ministry envisages to convert all single/intermediate lane
NHs into two lane NHs in the next five year plan (2012-17) subject to availability
of funds and also keeping in view inter-se priority of other required development
works underAnnual Plan through budgetary allocations including Special Projects
likely to be taken through proposed loan assistance Wdémd Bank and other
programmes such as National Highways Development Project (NHDP)-Phase IV
Phase-Aof SpecialAccelerated Road Development Programme in North-East
(SARDP-NE) andArunachal Pradesh Package, road connectivity programme for Left
Wing Extremism (MWE) afected areas, etc.

However it is premature to indicate any time frame for their completion along
with likely expenditure to be incurred pending finalization of fweelfth Five Year
Plan.

(d) 3,420 km length of various NHs has been identified for their development
to 2-lane NH standards with propos¥rid Bank LoanAssistance.The World
Bank has agreed to provide fund partly for the development of these identified NH
stretches subject to successful completion of project appraisal, loan negotiation and
loan signing agreement with th&orld Bank.

Statement

The Sate/ Union Territory (UT)-wise details of National Highways (NHS)
having less than 2-lanes along with their lengths

SI.No. State/Union Details of NHs which are Total length
Territory single/intermediate lane (km)
NH No.
1 2 3 4

1 Andhra Pradesh 16, 43, 63, 202, 214, 214A, 221 & 234 318

2. Arunachal Pradesh 37, 52, 52A, 52B, 153, 229 & 315S 1811
3. Assam 52, 53, 54, 127B & 315A 505
4. Bihar 2C, 19, 28B, 30A, 57A, 77, 80, 81, 82, 1,537

83, 84, 85, 98, 99, 101, 102, 104, 105,
106, 107, 10, 131A, 327E, 330 & 527C

5. Chhattisgarh 16, 78, 200, 202 & 221 370
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1 2 3 4
6. Goa 1A, 17 & 17B 12
7. Gujarat 8A, 228, 360, 947 & 953 140
8. Haryana 65 & 73A 31
9. Himachal Pradesh 20, 20A, 21A, 22, 70, 72B, 73A, 88 & 305842
10. Jammu & Kashmir 1A, 1B& ID 353
11. Jharkhand 33, 75, 78, 80, 98, 99, 100, 114A, 333 & 34X
12. Karnataka 4A, 13, 67, 206, 209, 212, 218 & 234 820
13. Kerala 17, 49,2 08, 212, 213 & 220 298
14. Madhya Pradesh 12, 12A, 26B, 27, 59A, 69, 75, 76, 78, 1,126
86, 92 & 927A
15. Maharashtra 204,211 & 222 51
16. Manipur 53,150,102A, 102B,137 & 155 850
17. Meghalaya 40, 44, 51, 62 & 127B 665
18. Mizoram 44A, 54, 54A, 54B, 150, 154 & 502 784
19. Nagaland 61, 150 & 155 291
20. Odisha 6, 23, 75, 200, 201, 203,217 & 224 676
21. Rajasthan 3A, 11A, 11B, 65, 65A, 76A, 76B, 89, 1,422
90, 112, 113, 116, 116A, 158, 162 & 709
22. Sikkim 31A & 310 149
23. Tamil Nadu 45A, 49, 208, 226, 230 & 532 60
24. Tripura a4 362
25. Uttar Pradesh 28C, 73A, 76, 91A, 92, 231, 232, 233, 358
330A, 730, 930 & 931A
26. Uttarakhand 58, 72B, 74, 87, 94, 108, 109, 119, 121, 1,564
123 & 125
27. West Bengal 2B, 31A, 31D, 35,55, 60, 60A, 80, 81, 478
116B & 117
28. Andaman & 223 300

Nicobar Islands
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Proposal for four laning of NH 103

1589.SHRI UPENDRAKUSHWAHA: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether it is a fact that a proposal for the four laning of the road from
Paswan Chowk Hazipur in Hazipur to Musrigharari on National Highway No. 103 in
Bihar is under consideration of the Ministry; and

(b) if so, the action being taken with respect to this proposal?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, Sir

(b) Does not arise.
Progress of Golden Quadrilateral

590. DR. GYAN PRAKASH PILANIA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether Golden Quadrilateral part of NHDP was originally targeted for
completion by DecembeR003 and its NS & EWetorridors by DecembgeR007;

(b) if so, the present status of the project and the reasons for delay in the
project;

(c) the details of consequent cost escalation thereof; and
(d) who have been penalized therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (bYes, Sir Present status of Golden
Quadrilateral and North-South & Eastedt Corridors of National Highways
Development Project is as follows:

Golden Quadrilateral (GQ): Out of 5846 km of GQ, construction work has been
completed in a length of 5842 km. The balance length of 4 km is mainly on those
projects which have been terminated and re-awarded.

North-South & East-\Wst Corridors: Out of 7142 km of North-South & East-
West (NS & EW) Corridors, construction work has been completed in a length of

tOriginal notice of the question was received in Hindi.
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6031 km. The completion of some projects is delayed due to poor performance of
some contractors, problems in land acquisition, shifting of utilities, environment and
forest clearance, Railways approval of Gené&ahnged Drawings for Rail Over
Bridges etc.

Five projects were foreclosed due to some law and order problerssam.
One project inWest Bengal could not be awarded, as the wild life/forest clearance
was not granted by Ministry of Environment and Forest and therefore, the fresh
alignment was selected for the projetvo projects in Jammu & Kashmir are to
be taken up on BOT (Annuity) basis as project costs are high due to difficult
terrain.

(c) and (d) The cost escalations due to delay are paid as per contract
provisions. In fact the escalation is a contractually enabled provision which permits
to limit for payment of material actually consumed, at price which actually exist. In
case the project is delayed due to reasons attributable to the contigoidated
damages are imposed and no escalation is paid. Escalations are paid only in case
where the delay is beyond the control of the contractor

On the basis of review of performance of various contractors in implementing
contract packages of NS-EW Corridors, some contractors are identified by NHAI as
non performing contractord\s per the policy of NHAI, the contractors put on the,
"Non-performing" list are not prequalified for award of any future contracts in
NHAI until such time their performance improves in course of subsequent reviews.
Apart from above seven contractors have been terminated due to consistent non-
performance of the contractors.

Work plan for Yadgiri-Warangal project

591. SHRIMATI GUNDU SUDHARANI: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) the details of work plan foiradgiri- Warangal Project on NH 202 in
Andhra Pradesh proposed in 2012-13; and

(b) by when the project is going to be completed?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)The four laning ofYadgiri-Warangal
Project of NH-202 is included under NHDPhase-IV Feasibility $udy has been
completed.
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(b) As work is not yet awarded it is too early to indicate the date of
completion.

Proposals for National Highways from Bihar

592. SHRI RAM KRIPAL YADAV: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether the State Government of Bihar has submitted their annual plan
of National Highways' works to the Ministry for approval; and

(b) if so, the details thereof and the status of these proposals?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yes, Sir

(b) The Ministry has approved th&nnual plan amounting to Rs. 667.80
Crore for sanction of National Highway works in Bihar during 2012718 Annual
Plan includes the provision for widening of 66.65 km. to two lane, improvement of
riding quality in 423.20 km length, construction of paved shoulders in 14 km. length,
re-construction/widening/rehabilitation of 14 numbers of major/minor bridges and
road safety works. In addition a provision of Rs. 235.00 Crore has been kept for
construction of Bhagalpur bypass on NH-80. Out of these, the Ministry has
already sanctioned four works with aggregate amount of Rs. 66.50 Crore. so far

Construction of Yamuna bridge on
Saharanpur Karnal road

1t593.SHRI RASHEED MASOOD:Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ by when the bridge being constructed on the rivemuna with Central
help in Daulatpur near Gagouh on Saharanpur-Karnal road will be made operational
for public;

(b) whether the work of connecting the approach roads at both ends of the
bridge has been started by the respective State Governments of Haryana and Uttar
Pradesh;

(c) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(d) if not, whether Government would request to both State Governments for
speedy construction of approach roads to the bridge; and

(e) if so, by when and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yamuna River Bridge (Under Intertafe
Connectivity Scheme) near village Daulatpur Gangoh, on Saharanpur-Karnal Road is
expected to be operational for public by Noveml2&i4.

(b) to (e) The bridge and its approaches fall in the State of Uttar Pradesh
and commencement of construction of approaches getat in October2012.

Four laning of Khed-Sinner highway

594. SHRI AVINASH PANDE: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether feasibility report and PRE proposal of 135 Kms. on Khed-
Sinner NH-50 has been finalised and submitted to the National Highiuaherity
of India (NHAI);

(b) if so, whether Government plans to pursue the project of four laning of
the said highway under NHDP-IV

(c) if so, whether Government has included the same in work plan of 2012-
13;

(d) if so, the details therefor; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yes, Sir

(b) VYes, Sir
(©) VYes, Sir

(d) and (e) The project is proposed to be implemented on Design Build,
Finance, Operate antransfer (DBFOT)Toll mode.

Four laning of Tripura National Highway

595. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:
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(@ whether Government has approved four laning of Tripura National
Highway-44;

(b) if so, the details thereof; and
() the time by when this project will be completed?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No Sir

(b) and (c) Does not arise.
Implementation of SARDP-NE

596. SHRI N.K. SINGH: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether Government has begun implementation of the Speuialerated
Road Development Programme for North-East Region (SARDP-NE) scheme;

(b) if so, the details thereof;
(c) the targeted date for completion of all roads under the scheme; and

(d) the steps being taken to ensure safety of passage for the roads
constructed in the region?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yes Sir

(b) Improvement of 10141km length of roads in the North Eastern Region
has been envisaged under the Spek@lelerated Road Development in North East
(SARDP-NE). The programme has been divided into three parts, Phase 'A' covering
4099km, Arunachal Pradesh Package for Roads and Highways (APPRH) covering
2319km and Phase 'B' covering 3723km. The Government has so far approved
implementation of 3325km under Phase 'A' and 2319km uAB&RH and balance
length of 774km under Phase 'A' has been approved in-principle. Phase 'B' of
SARDP-NE has been approved for preparation of Detailed Project Report (DPR)
only. Out of the total length of 5644km length approved for implementation under
Phase 'A'" andAPPRH, 3723km have been sanctioned at a cost of Rs. 18,081 Crore.

() The target for completion of all roads which have been approved for
implementation under the Scheme is March 2017. Out of total ongoing length of
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3723km, 904km has been completed as on 30.06.2012 at an expenditure of Rs.5,631
Crore. It is too early to indicate the date by which the roads approved in-principle
under Phase 'A' and Phase 'B' would be completed as the DPR preparation is in
progress and final investment approval is to be sought from the Government.

(d) Necessary steps as per Ministry guidelines have been incorporated in
the ContractAgreement to ensure safety of passage for the roads constructed in
the region.

Contracts awarded by NHAI

597. SHRI PRAKASH JAADEKAR: WIll the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) the target of awarding the contract and actual contract awarded by the
National HighwaysAuthority of India (NHAI) since the year 2009 and during last
quarter ofApril-June 2012;

(b) the details of actual completion of road construction during this period;

() the reasons for the delay in awarding contracts and completion of
roads; and

(d) what action Government contemplates to take to speed up the
completion of roads?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (bYhe taget of awarding the
contract and actual contract awarded by NHAI along with actual completion of
road construction since the year 2009 and during last quart@prdfune 2012 is

as under:

Year Tamget of Award  Awarded length Completed length
length (in km) (in km) (in km)

2009-10 9806 3360 2693

2010-11 9000 5058 1784

2011-12 7995 6376 2248

2012-13 (by June, 2012) 7464 ) 610
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() The major reason for shortfall in achieving the targets for award is due
to overall economic slowdown leading to dampening of the bidder's response
towards new projects. The completion of some projects/road stretches were delayed
due to poor performance of some contractors, problems in land acquisition, shifting
of utilities, environment and forest clearance, approval for Rail Over Bridges etc.

(d) In order to expedite implementation of projects Regional Offices each
headed by Chief General Manager have been set up by NHAI for close
monitoring of implementation of projects. Measures have been taken to expedite
land acquisition, shifting of utilities etc. High Powered Committee has been
constituted in the states under Chief Secretary with Principal Secretaries of Public
Works Department, Revenue, Power andter Supply and other concernetht8
Government officials as Members. The Regional Officer/Chief General Manager of
NHAI of concerned state has been nominated as Member Secrédthey
Committee's mandate is to make expeditious resolution of above mentioned issues
for faster implementation of projectéchievement of tagets is being monitored
closely Projects are periodically reviewed at field as well as at Head Quarter

Toll collection at Jaipur-Ajmer highway

1598.DR. PRABHA THAKUR: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether toll tax is still being collected from the Kishangarh Masea
Railway bridge on the Jaipur-Ajmer National Highway even after 8-10 years of its
construction; and

(b) if so, till what date it will continue to be collected and since when it is
being collected?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (bYes, Sir The toll is being
collected since 15.02.2000. The project consisting of Kishangarh - Beawar section
NH-8, is expected to be completed by Decemi2®12; after which, the railway
over bridge at Kishangarh will become part of the road project. The tolling at ROB
Kishangarh shall be discontinued with effect from commercial operation day of
Kishangarh - Beawar section NH- 8.

tOriginal notice of the question was received in Hindi.
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Expansion of highways in Uttar Pradesh

599. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ the detailed status of the proposed Six lanning of NH 58 from Delhi-
Ghaziabad-Meerut-Muzaffarnagar-Haridwar via Modinagar;

(b) the detailed status of proposed four lanning of NH 91 from Buland-
shahar-Aligarh-Mainpuri stretch;

() the time of completion of these projects, and allocation made so far;
and

(d) the steps taken by Government to speed up the process of expansion
of these Highways?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (d) Six laning is proposed from Delhi/
UP Border-Ghaziabad-Meerut section of NH-58 under Delhi-Meerut Expressway
project. Public Private Partnershippraisal Committee (PRE) proposal for the
same has been submitted in the Ministry for approval. The work is likely to
commence after one year of PRFPCCI approval and completion of construction
work will take another three yearAt present, there is no proposal for six laning
of Meerut-MuzafarnagarHaridwar section of NH-58. Howevefour laning of the
same has been completed August, 201 and fouflaning of Muzafarnagar -
Haridwar Section of NH-58 has been awarded to the Concessionaire on dipT(T
basis. The work started on 03.09.2010 with schedule date of completion by March,
2013.

Four laning of Bulandshahar Aligarh section of NH-91 has been taken up
on BOT (Toll) basis with schedule completion Bugust, 2013 Aligarh - Kanpur
section of NH-91 has been taken up for development to 2-lane with paved
shoulders on BOT(Toll) basis. The work has been awarded and Concession
Agreement signed on 11.03.2011.

Speeding up of National Highway projects

600. DR. K.P RAMALINGAM: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:
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(@ whether it is a fact that the National Highw&wuthority of India
(NHAI) had failed to award 1,500 km. length of roads in the first quarter;

(b) if so, the details thereof;

(c) whether it is also a fact that Government had fixed a target of awarding
9,500 km. and construction of 3,500 km. during the current financial year;

(d) if so, the details thereof;

(e) whether Government is considering for the new engineering, procurement
of equipments and transfer model to speed up National Highway projects; and

(H if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (byes, Sir During first quarter of
current financial year99 km length of road has been awarded by National Highway
Authority of India (NHAI).

(c) and (d)A target of 8800 km for award of works and 3000 km for
completion of construction works have been fixed during the current financial year
2012-13 under National Highway Development Project.

(e) and (f) Engineering, Procurement and Construction (EPC) mode of lump
sum contract is targeted for adoption in replacement of traditional Item Rate
Contract for Public Funded National Highways Projects, to speed up the
construction work by harnessingfiefency of Private Sector

Recommendation for uniform road tax

601. DR. GYAN PRAKASH PILANIA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ the recommendations made by the Ministry's Panel on the need for
uniform road tax;

(b) the follow up action taken thereupon; and

() whether Government is considering to levy a uniform one time road tax
and legal and financial implications thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) and (b)To bring uniformity
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in the taxes levied on motor vehicles acrosateS/UnionTerritories, the Group set

up under theTask Force ofTransport Development Council (TDC), has
recommended a floor rate of 6% of sale price for two-wheelers, cars, light motor
vehicles, taxies, maxi cabs, goods vehicles with Ghssicle Weight up to 10
tonnes. These recommendations were discussed in the 34th meeting of Transport
Development Council held on 13th Febrya?2®12 at New DelhiAs a follow up of

the meeting, an Empowered Group of State Transport Ministers on the issue of
rationalization of motor vehicle taxes has been constituted.

() Implementation of a uniform registration tax in atht®s/UnionTerritories
would require consensus amongst them as this issue falls within the domain of
States/UnionTerritories. The Empowered Group of Ministers otafs set up in
this regard would also consider legal and financial implications of levying uniform
tax.

Underpass at Kharki Daula chowk

602. DR. JANARDHAN WAGHMARE: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to refer to answer to Unstarred Questi®h diven in
Rajya Sabha on 1st Decemp2@1l and state:

(@ whether the Ministry has agreed in principle for the construction of an
underpass at Kharki Daula Chowk on NH-8 in Haryana;

(b) if so, whether the cost sharing formula among the stake hoiders
HUDA, HSIIDC and NHAI have since been finalized to construct underpass at
Kharki-Daula Chowk where a large number of pedestrians lose their lives while
crossing the road; and

(¢) if so, the details thereof and the date by which underpass at Kharki-
Daula Chowk will be completed and start functioning?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yes Sir

(b) No Sit
() Does not arise.
Target for laying of NHs in current year

603. SHRIMATI RENUKA CHOWDHURY: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:
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(@ whether the Ministry has contemplated to lay 9000 kms. of National
Highways (NHs) in the current financial year 2012-13;

(b) if so, the details thereof;

() whether any of NHs or any parts thereof frékndhra Pradesh have
been included in the list; and

(d) the details of the action plan envisaged by Government in this regard to
achieve the desired results?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) 3000 km under National
Highways Development Project (NHDP) and 3089 km under Non-NHDP are
proposed to be developed/improved during the current financial year 2012-13. The
scheme-wise details of targets fixed for development/improvement of National
Highways (NHs) during the current financial year 2012-13 are given in Statement
(See below).

() Yes, Sir

(d) To achieve the desired results, Government has set up RegidiwdsOf
by National HighwaysAuthority of India (NHAI) headed by Chief General
Managers with adequate delegation of powers, special land acquisition units, High
Powered Committees under the Chairmanship of Chief Secretaries of State
Governments to resolve the bottlenecks relating to shifting of utilities, land
acquisition issues, etc. Furthehe projects are closely monitored and periodically
reviewed at the Headquarter as well as the field units for expeditious completion.

Statement

Scheme-wise details of targets fixed for development/improvement of National
Highways (NHs) during the current financial year, i.e. 2012-13

Sl. No. Name of the scheme Target
1 2 3
1 National Highways Development Project (NHDP)
i) Widening to four lanes (kms) 3000
ii) Construction of bridges (Nos) 1

iiiy Construction of bypasses (Nos) 6
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1 2 3

2 Non-NHDP
i) Improvement of low grade section (kms) 13
i) Widening to four lane (kms) 52
i) Widening to two lane (kms) 795
iv) Strengthening of weak pavement (kms) 745
v) Improvement of riding quality (kms) 1475
vi) Rehabilitation/construction of bridges (Nos) 130
vii) Construction of bypasses (Nos) 7
viii) Construction of missing link (kms) 9

Fatal cases of accidents on national highways

604. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:
Will the Minister of ROAD TRANSPOR AND HIGHWAYS be pleased to

state:

(@ whether there is steep rise in deaths due to road accidents in the
country particularly on National Highways during 2011 as per the recent report of
the Ministry;

(b) if so, the details thereof, State-wise;
(¢) the reasons for rise in accidents;

(d) whether at least 1.42 lakh people died due to road accidents in the
country during 2011;

(e) if so, the details thereof;

(H whether three out of 10 deaths on roads in India have been reported
from National Highways; and

(g) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI TUSHARBHAI CHAUDHARY): (a) to (c) No SirAs per the
latest issue of "Road\ccidents in India 201" published by theTransport
Researchwing of the Ministry the annual growth rate in the number of deaths
due to road accidents has decreased to 5.9 per cent during 2011 as compared to 7
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per cent in the year 2010. Details dfat®-wise/UnionTerritory wise number of
person killed in road accidents including those on National Highways reported
during each of the year 2010 and 2011 (the latest available data) are given in
Statement(See below). The analysis of road accident data received fraateS/'UB
reveals that drivers' fault is the single most important factor responsible for road
accidents (77.5%). Some of the other factors responsible for road accidents are as

under:

Fault of pedestrian 2.4%
Fault of cyclist 1.3%
Defect in road conditions 1.5%
Defect in condition of motor vehicle 1.6%
Weather condition 1.0%
All other causes 14.8%*

* Includes Fault of Driver of other vehicles, Fault of Passengers, Poor light condition, Falling of
boulders, Neglect of civic bodies, Stray animals, other causes and causes not known.

(d) to (g) Yes Sir A total number of 142,485 persons were killed in road
accidents during the year 2011 out of which 52,924 died on National Highways.
The Sate/UTFwise details of the road accident fatalities in India during the year
2011 are given inAnnexure .

Statement

Details of Satewise/lUT-wise number of persons
killed in road accidents

Sl. No. States/UB

Total Number of
Persons Killed in
Road Accident in

Total Number of
Persons Killed in
Road Accidents on

States/UB National Highways
2010 2011 2010 2011
1 2 3 4 5 6
1 Andhra Pradesh 15,684 15,165 5,122 5112
2 Arunachal Pradesh 148 126 33 41
3 Assam 2,256 2,342 1,401 1,481
4 Bihar 5,137 5,090 2,317 2,232
5 Chhattisgarh 2,956 2,983 1,037 1,145
6 Goa 327 333 122 116
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1 2 3 4 5 6
7 Gujarat 7,506 8,008 1,953 2,036
8 Haryana 4,719 4,762 1,845 1,904
9 Himachal Pradesh 1,102 1,072 369 361
10 Jammu & Kashmir 1,045 1,116 403 565
1 Jharkhand 2,540 2,572 455 1,009
12 Karnataka 9,590 8,971 3,278 3,240
13 Kerala 3,950 4,145 1,371 1,432
14 Madhya Pradesh 8,085 7,869 2,566 2,327
15 Maharashtra 12,340 13,057 3,445 3,802
16 Manipur 154 158 % A
17 Meghalaya 163 212 108 122
18 Mizoram 82 81 23 2
19 Nagaland 40 25 20 12
20 Orissa 3,837 3,802 2,028 1,842
21 Punjab 3,542 4,931 1,293 1,799
2 Rajasthan 9,163 9,232 3,501 3,459
23 Sikkim 71 106 37 40
24 Tamil Nadu 15,409 15,422 6,333 6,052
25 Tripura 231 245 93 103
26 Uttarakhand 931 937 538 522
27 Uttar Pradesh 15,175 21512 6,122 9,175
28 West Bengal 5,680 5,664 2,040 2,373
UTs
1 Andaman & 27 17 10 9
Nicobar Islands
2 Chandigarh 138 136 A 29
3 Dadra & Nagar Havel 62 63 0 0
4 Daman & Diu 31 33 0 0
5 Delhi 2,153 2,065 343 348
6 Lakshadweep 0 0 0 0
7 Puducherry 239 233 130 120
ToTAL 134,513 142,485 48,466 52,924




Written Answers to [14 August 2017 Unstarred Questions 227

Review of delay in NH projects
605. SHRI PRABHA' JHA:
SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:

Will the Minister of ROAD TRANSPOR AND HIGHWAYS be pleased to
state:

(@ whether 87 National Highway (NH) projects are running behind schedule
and in some cases the delay is more than seven years;

(b) if so, the details thereof, project-wise;
(c) the reasons for the delaproject-wise;
(d) the details of cost escalation due to delay;

(e) whether Government has ever reviewed the progress of these delayed
projects, particularly those in Uttar Pradesh and Madhya Pradesh;

(f) if so, the details thereof, project-wise and the outcome thereof; and

(g0 whether Government has fixed responsibility for delay in NH projects
and resultant cost escalation?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (c) No, SiHowever 80 National
Highway (NH) projects under National Highways Development Project (NHDP) are
running behind schedule. The project-wise details of these delayed projects along
with reasons for their delay are given in Statem@&ae below).

(d) Cost overrun is applicable only to Public Funded Projects. In case the
project is delayed due to reasons attributable to the contrdicioidated damages
are imposed and no escalation is padtual escalation due to delay or cost
overrun will be known only after completion of the project and final settlement of
bills.

(e) to (g) Meetings are held at the level of Hon'ble MinisteT&R),
Secretary (R&H) and Chairman, NHAI with all the Concessionaires/Contractors/
Consultants/Project Directors of NHAI where project related issues are discussed
for overcoming the delays. Hon'ble Minister has recently also reviewed the projects
in the State of Uttar Pradesh. Meetings are also held for review of projects of
other States including the State of Madhya Pradesh. In these meetings, project
specific issues have been discussed and instructions have been issued for
expediting the pending matters. Penal action is taken as per the provisions of
contract for delays attributable on the part of the contractors.



Statement

Project-wise details of delayed National Highway (NH) projects along with reasons for delay

under National Highway Development Project (NHDP)

SI.No. Stretch State NH Total Comp-Funded Date Date Date of TPC Time LOA Reason for delay
No. Length leted by of Start of completion/ (Rs. overrun Date
(in  Length completion  antici- Cr)
Km) (in Km) as per pated
contract  comple-
tion

1 2 3 4 5 6 7 8 9 10 11 12 13 14

1 Hyderabad- Andhra 202 35.65 33.4 BOT Aug-2010 May-2012 Aug-2012 388 3 Dec-2009 There was initial delay
Yadgiri Pradesh in land acquisition.
(Approved
Length 30)

2 Armur to Andhra 7 59 58.89 BOT Feb-2010 Feb-2012 Jul-2012 390.56 5 May-2009 Poor Performance of
Kadloor Pradesh contractor
Yellareddy
(NS-2/AP-1)

(Approved

Lengh 60.25)
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Chilkaluripet- Andhra 5 825 27.1 BOT May-2009 Oct-2011 Jun-2013 572.3 20 Feb-2008
Vijayawada Pradesh
(Six lane)

Gundla Andhra 7 231 2125 NHAI TER MINA TED 7157 58 Sep-2001
Pochampalli Pradesh

to Bowenpalli

Shivarampalli

to Thondapalli

(NS-.23/AP)

Brahmputra Assam 31 5 0 NHAI Oct-2006 Apr-2010 Dec-2012 217.61 32 May-2006
Bridge
(AS-28)

Delay in land
acquisition.

There have been no
land issues earlier
However there was
some initial delay due
to shifting of oll
pipeline. Thereafter
there were some design
discrepancies noticed
which affected the
work. Then due to
change in scope of
grade separator at
Jalukabari, work has
been delayed.
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2 3 4 5 6 7 8 9 10 11 12 13 14

Sonapur to  Assam 37 19 16.6 NHAI Sep-2005 Jun-2009 Mar-2013 245 45 Mar-2005 Land was handed over

Guwahati more than three years

(AS-3) back excepAmchung
Wild Life (land affecting
about3.6 Km.). This
was acquired in Dec
2009.Also there was
delay in eviction.

Nalbari Assam 31 25 229 NHAI Nov-2005 Jun-2009 Mar-2013 225 45 Mar-2005 There has been delay in

to Bijni acquisition of land in

(AS-6) this package.

Maibang Assam 54 21 0 NHAI Oct-2006 Apr-2009 Mar-2013 200 47 Feb-2006 Length affected due to

to Lumding MOEF clearance which

(AS-27) was obtained on
23.03.2010.

Harangajo =~ Assam 54 16 11.73 NHAI Aug-2006 Feb-2009 Mar-2013 280 49 Mar-2006 Due to poor law and

to Maibang
(AS-23)

order condition, non
availability of land and
delay in utility shifting,
delay in finalization of
working drawing of
tunnd, In-adequate
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10

11

Bijni to Assam 31C 30
Assam/
WB Border

(AS-12)

Bijni to Assam 31C 33
Assam/
WB Border

(AS-10)

27.2 NHAI

25.34 NHAI

Nov-2005 Jun-2008 Sep-2012 230

Nov-2005 Jun-2008 Dec-2012 237.8

51 Jul-2005

54 Jun-2005

mobilization of
manpower and
machinery increased
quantity of hard and
ordinary rock.

Poor law and order
condition, paver was
destroyed by the
miscreants. Poor
mobilization by the
contractor Initial delay
in forest clearance in
about 6 kms out of 30
kms. The clearance is
obtained in May
2010.Utility shifting
affecting.

Initially delay due to
LA, utility shifting, tree
cutting, ROB clearance,
redesign of bridge
bearings, In-adequate
mobilization of
manpower and
machinery
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

12 Nalbari Assam 31 215 19.4 NHAI Dec-2005 Jun-2008 Dec-2012 142 54 May-2005 Initially delay due to
to Bijni LA, utility shifting, tree
(AS-9) cutting

13 Daboka Assam 36 30.5 30.362 NHAI Dec-2005 Jun-2008 Dec-2012 225 54 Apr-2005 Delay due to land
to Nagaon acquisiton and
(AS-17) utility shifting

14 Nalbari to Assam 31 30 27.94 NHAI Dec-2005 Jun-2008 Dec-2012 200 54 May-2005 There was initial delay
Bijni (AS-8) in land acquisition.

15 Nalbari to Assam 31 27.3 18.3 NHAI Oct-2005 Apr-2008 Dec-2012 208 56 May-2005 There has been delay in
Bijni (AS-7) acquisition of land in

this package.
16 Guwahati to Assam 31 28 10.6 NHAI Dec-2005 Apr-2008 Dec-2012 175.96 56 Jun-2005 Due to delay in

Nalbari
(AS-4)

acquisition of

land, cutting of

trees, shifting of electric
line/poles, unpreceden-
ted floods and law &
order problem,
acquisition of defence
land.
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17

18

19

20

21

Guwahati Assam
to Nalbari

(AS-5)

Bijni to Assam
Assam/
WB Border

(AS-11)

Nagaon Assam
to Dharmatul

(AS-2)

Dharamtul ~ Assam
to Sonapur

(AS-19)

Dharamtul  Assam
to Sonapur

(AS-20)

31

31C

37

37

37

28

30

25

25

22

15.5 NHAI

16.04 NHAI

22.4 NHAI

21.65 NHAI

19.7 NHAI

Oct-2005 Apr-2008 Dec-2012 198.16

Nov-2005 Jun-2008 Mar-2013

Dec-2005 Jun-2008 Mar-2013 264.72

Dec-2005 Jun-2008 Mar-2013

Nov-2005 May-2008 Mar-2013

195

200

160

56 Jun-2005

57 Jun-2005

57 Jun-2005

57  Apr-2005

58 Apr-2005

There has been delay in
acquisition of land in
this package.

Initially delay due to
LA, utility shifting, RF
clearance, tree cutting,
poor law and order
condition, redesign of
bridge bearings, In-
adequate mobilization
of manpower and
machinery

Initially delay due to
shifting of electric lines
and poles in about |
km.

There were delays in
utility shifting.

There was initial delay
in land acquisition and
poor performance of
contractor The progress
by contractor is very
slow.
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
22 Silchar- Assam 54 32 195 NHAI Sep-2004 Sep-2007 Mar-2013 154.57 66 Sep-2004 Initially delay due to
Udarband LA, utility shifting,
(AS-1) tree cutting, ROB
clearance, In-adequate
mobilization of
manpower and
machinery ROB
clearance obtained in
Jan, 2011.
23 Jhanjhapur Bihar 57 37.59 37.4 NHAI Apr-2006 Sep-2008 Dec-2012 340 51 Nov-2005 Due to slow

to Darbanga
(BR-7)

mobilization of
contractor, initial delay
in land acquisition,
shifting of utilities,
cutting of trees, removal
of enchroachments,
delay in approval of
drawings of ROB from
Railways, unpreceden-
ted floods in year 2007
& 2008 et.
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24

25

26

27

Forbesganj- Bihar
Simrahi

(BR-3)

Kotwa to Bihar
Dewapur

(LMNHP-10)

Deewapur  Bihar
to UP/Bihar
Border

(LMNHP-9)

57

28

28

End of Durg Chattisgarh6

Bypass -
Chattisgarh/
Maharashtra
Border

34.87 32.5 NHAI

38 375 WB

41.085 29.78 WB

82.685 82 BOT

Apr-2006

Nov-2005

Nov-2005

Jan-2008

Sep-2008 Dec-2012 332.94

Nov-2008 Mar-2013 240

Oct-2008 Mar-2014 300

Jan-2011 Dec-2012 464

51

52

65

23

Nov-2005

Sep-2005

Sep-2005

Dec-2006

Due to forest clearance,
delay in shifting of
electric lines, delay in
acquisition of land and
unprecedented floods in
year 2007 & 2008 etc.

Poor Performance of
contractor

Contract terminated due
to non performance of
contractor on
07.02.2009 and
termination or evoked on
27.08.2010.

1. Delay in progress of
work caused mainly due
to poor management of
Concessionaire.

2. Delay in construction
of flyover in Rajnand-
gaon town due to non-
removal of structures/
encroachment.

3. Delay in construction
of underpass due to
hindrance created by

public.

0} SPMSUY UOJIMN

ET0zZ Isnbny $T]

suonsan® paliesun

Gee



1 2 3 4 5 6 7 8 9 10 11 12 13 14

28 Aurang - Chattisgarh6 43.485 43.07 BOT Apr-2006 Jan-2009 Dec-2012 190 47 Mar-2005 Delay due to poor
Raipur management of

Concessionaire and
inadequate resources.

29 Surat - Gujarat 8 239 232 BOT Feb-2009 Aug-2011 Sep-2012 1693.75 13 Feb-2008 There was initial delay
Dahisar [118.2)/ in land acquisition.
(Six lane) Maharashtra

[120.77]

30 Delhi/ Haryana 10 63.49 58.442 BOT May-2008 May-2010 Dec-2012 486 31 Jul-2007 i) Due to lack of work
Haryana planning, machinery
Border to labour and frequent
Rohtak changes in the project

management personnel
by the Concessionaire.
ii) Land fo rthe major
portion of the stretch
was acquired by the
PWD B&R Govt. of
Haryana and delays
observed in settlement
of compensation.
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31

32

33

34

Panipat -
Jalandhar
(Six lane)

Gurgaon -
Kotputli -
Jaipur
(Six lane)

Srinagar
Bypass
(Bridge
Portion)
(NS-30A)

Jammu to
Kunjwani
(Jammu
Bypass)
NS-33/
J&K

Haryana
[116])/
Punjab
[175.1]

Haryana
[64.3])/
Rajasthan
[161.3]

Jammu
Kashmir

Jammu
Kashmir

1

8

1A

1A

1.23

15

0 NHAI

14.7 NHAI

291 215.93 BOT May-2009 May-2011 Aug-2013 2288

225.6 143.35 BOT Apr-2009 Oct-2011 Dec-2012 1673.7

Jun-2006 Dec-2008 Oct-2012 62.96

Nov-2005 May-2008 Jul-2012 85.34

27 Feb-2008 Poor Performance of

14 Feb-2008

46 Aug-2006

50 Jun-2005

contractor

Delay in land
acquisition.

e LA Problems

e Law and order
problems

¢ Inclement weather

 Delay in Land
acquisition on both
sides of project
stretch contributed
to delay

« Delay in approval of

GAD by the Railways
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« change in scope of
Kunjwani flyover
* Non execution of

work relating to ROB

by M/s IRCON
35 Vijaypur to Jammu 1A 30 29.65 NHAI Sep-2005 Feb-2008 Jul-2012 193.1 53 Jun-2005 - Acquisition of land
Pathankot  Kashmir was effected in the
(NS-35/ Hasrath village and
J&K) Chichi MataTemple.

 Delay in shifting of
utilities.

36 Vijaypur Jammu 1A 33.65 33.25 NHAI Sep-2005 Feb-2008 Jul-2012 166.3 53 Jun-2005 e Problems in land
to Pathankot Kashmir acquisition, delay in

(NS-34/J&K) shifting of utilities.
« Initially work of

Overpasses was halted
by J&K govt.

 Delay in handing over
of land in Lakhanpur/
Ujh river
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37 Haveri -
Harihar

38 Harihar -
Chitradurga

Karnataka 4

Karnataka 4

56

7

56

77

NHAI

NHAI

Nov-2008 Jul-2010 Aug-2012 196.65

Oct-2008 Jun-2010 Aug-2012 207.56

25 Mar-2002

26 Mar-2002

 Slow progress of
super structure works
of major bridges.
 Shortage of skilled
manpower

Initial contract was
terminated on
16.1.2007. Re-awarded
in Nov' 2008 for the
balance work. Initial
delay due to Non-
utilisation of plant and
equipments by the new
Contractor due to
number of court cases
filed by the expelled
contractor Slow
progress by Contractor
Delay in ROB-CRS
clearance

Initial contract was
terminated on
16.1.2007. Re-awarded
in Oct' 2008 for the
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39

40

2 3 4 5 6 7 8
New Karnataka 13, 37 36.74 SPV Jun-2005
Mangalore 17 &

Port 48

NH Kerala  47C 17.2 15.1 NHAI Aug-2007
Connectivity

to ICTT

Vallarpadam

Dec-2007 Dec-2012 196.5

Feb-2010 Dec-2014 557

12 13
60 Mar-2005
58 May-2007

balance work. Initial
delay due to Non-
utilisation of plant and
equipments by the new
Contractor due to
number of court cases
filed by the expelled
contractor Slow
progress by Contractor
Delay in ROB-CRS
clearance

Shifting of Utilities,
obstruction from local
public, shifting of
religious structures and
Court cases against land
acquisition.

1) Inadequate
provisions for treatment
of soil for reclaimed
portion of 6.7 km and
approaches of .bridges -
which involved heavy
financial commitment.
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41

42

43

44

Lakhnadon
to MP/MH
Border
(NS-1/BOT/
MP-3)

Lakhnadon
to MP/MH
Border
(NS-I/BOT/
MP-2)

Gwalior
Bypass
(NS-1/BOT/
MP-1)

Sagar
Bypass
(ADB-II/
C-5)

Madhya
Pradesh

Madhya
Pradesh

Madhya
Pradesh

Madhya
Pradesh

7

7

75,3

26

56.475 27.73 Annuity Dec-2007

49.35 40.11Annuity Mar-2007

42

26

40.45 Annuity Apr-2007

26 ADB Apr-2006

Jun-2010

Sep-2009

Oct-2009

Oct-2008

Oct-2012 407.6

Oct-2012 263.17

Dec-2012 300.93

Aug-2012 151.3

28

37

38

46

Jan-2007

Apr-2006

May-2006

Dec-2005

2) Adverse climate
conditions-extended
monsoon in the region
3) Regular labour
problem

Non-availabilm of
wildlife/forest
clearance.

Non-availability of
forest clearance.

Initial delay in issue of
clearance of defence
land.

Poor Planning and
performance of
contractor Delay in
approval of GAD for
ROB.
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45 Rajmarg Madhya 26 54.7 51.06 ADB Apr-2006 Oct-2008 Sep-2012 229.91 47 Dec-2005 Poor performance of
Choraha to Pradesh contractor in
Lakhandon mobilization of plants
(ADB-11/ & machineries.

C-9)

46 Sagar - Madhya 26 44  40.84 ADB Apr-2006 Oct-2008 Dec-2012 203.43 50 Dec-2005 Poor Planning and
Rajmarg Pradesh performance of
Choraha contractor Change in
(ADB-II/ alignment to avoid
C-6) Defense land for which

permission could not be
obtained even after the
best efforts of the
NHAL.

47 Rajmarg Madhya 26 54 46 ADB Apr-2006 Oct-2008 Dec-2012 251.03 50 Dec-2005 The contractor's delay
Choraha to Pradesh in mobilization for
Lahknadon agencies and plants &
(ADB-11/ machinery
C-8)

48 Dholpur - Madhya 3 10 7.11 NHAI Sep-2007 Sep-2010 Dec-2012 232.45 27 Jun-2007 (i) The Project falls in
Morena Pradesh Chambal wild life
Section Mn sanctuary and the
(including Rajasthan necessary clearance was

chambal

9]

delayedsubstantially
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49

50

51

bridge) (ii) Delay in obtaining

NS-1/RJ- clearance for cutting of

MP/I trees and start of work
in Forest land falling in
8 km of Dholpur
District of Rajasthan.

Gwalior - Madhya 75 80 52.77 Annuity Jun-2007 Dec-2009 Dec-2012 604 36 May-2006 Initially problems in

Jhansi Pradesh land acquisition. This
[68.5]/ has been mainly solved.
Uttar Delays on the part of
Pradesh the Concessionaire.
[11.5]

Four laning Maharashtras 95 58,5 BOT Apr-2010 Jun-2012 Oct-2012 1170.52 4  Aug-2009 Delay in Forest
from MP/ Clearance.
Maharashtra

border to

Nagpur I/C

Kamptee

Kanoon and

Nagpur

bypass

Pimpalgaon- Maharashtra3 60 50 BOT Jan-2010 Jul-2012 Dec-2012 940 5 Jan-2009 There was initial delay
Nasik - in land acquisition.
Gonde
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52 MP/ Maharashtra3 98 87 BOT Dec-2009 Jun-2012 Dec-2012 835 6 Jan-2009 Delay in land
Maharashtra acquisition.
Border-Dhule

53 Pune- Maharashtra 9 110.05 84 BOT Nov-2009 Mar-2012 Oct-2013 1110 19 Feb-2009 Delay in land
Sholapur acquisition.

Pkg-1
(Approved
Length Pkg |
& 11 170 Km)

54 Wadner Maharashtraz 29 0 NHAI Feb-2011 Nov-2010 Nov-2012 193.45 24 Apr-2005 Earlier contract
Devdhari Terminated vide NHAI,
(NS-60/MH) HQ letter dated

25.02.2009.

55 Nagpur - Maharashtra 6 40 39.84 BOT Jun-2006 Dec-2008 Dec-2012 168 48 Sep-2005 (i) Financial Problem of

Kondhali Concessionaire.

(i) Initial delay in Land
Acquisition

(iii) Non Utility
Shifting due to non
availability of land

(iv) Removal of
unauthorised struate.
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56

57

58

Borkhedi-
Jam

(NS-22/MH)

Sunakhala -
Ganjam
(OR-VII)

Balasore -
Bhadrak
(OR-IIN)

Maharashtra 7

Orissa

Orissa

5

5

274 27 NHAI

55.713 50.7 NHAI

62.64 62.61 NHAI

Jun-2005 Dec-2007 Jul-2012 110

Oct-2009 Oct-2011 Jul-2012 241.53

Dec-2008 Dec-2010 Jul-2012 228.7

55 Feb-2@5

9  Aug-2001

19 May-2001

(i) Delay in approval of
design and drawings of
ROB at Borkhedi at
Km.37.418.

(ii) Court Case for land
at Km.64.000 of
encroachments:

(iif) Land Acquisition
problems at Borkhedi
ROB.

(iv) Shifting of Water
pipe line at at
Km.63.000 &
Km.64.000

Original contract was
terminated inApr' 2008
and the balance work
was awarded in Oct'
2009. Bank Guarantee
of the contractor
forfeited.

Original contract was
terminated in Dec' 2007
and the balare work
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59 Ganjam -
Icchapuram
(OR-VIII)

60 Bhuba-
neswar-
Khurda
(OR-I)

Orissa

Orissa

5

5

50.8 50.714 NHAI

27.15 27.15 NHAI

Jul-2006 Nov-2008 Jul-2012 263.27

Jan-2001

Jan-2004 Jul-2012 140.85

44 Jun-2001

102 Jan-2001

was awarded in Nov'
2008 Bank Guarantee
of the contractor
forfeited. There was
initial delay of about 11
months due to quarry
permission not granted
by the State Govt.

Original contract was
terminated in Jan' 2004
and re-awarded in July
2006. Delay is mainly
due to non availability
of quarry lease, blasting
license, siting criteria
for crusher plant. Indian
Rear Earth Ltd. is yet
to grant closer of
Railway siding.

Mismanagement of
Contractor and JV
problem between the
JV Patners.
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61

62

63

64

Pathankot
to Jammu

& Kashmir
Border
(NS-36/J&K)

Pathankot
to Bhogpur
(NS-37/PB)

Kishangarh-
Ajmer-
Beawar

Chambal
Bridge (RJ-5)

Punjab 1A

Punjab 1A
[29V/
Himachal
Pradesh

(11]

Rajasthan 8

Rajasthan 76

19.65 18.65
40 40
82 80.5
1.4 0

NHAI

NHAI

BOT

NHAI

Nov-2005 May-2008

Nov-2005 May-2008

Nov-2009 May-2012

Nov-2006 Feb-2010

Jun-2013 97.73

Jul-2012 284

Sep-2012 795

Dec-2013 281.31

61 Jun-2005
50  Jul-2005
4 Apr-2009

46  Jun-2006

Initidal delay in land
acquisition.

Initidal delay in land
acquisition.

Poor Performance of
contractor

(i) Initial delay in
getting final forest
clearance from MoEF
which was obtained
during Dec 2007 after
clearance from NBWL
and Hon'ble Supreme
Court for diversion of

wildlife area of Chambal

Gadial Sanctuary
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
65 Kota Rajasthan 76 26.42 26.35 NHAI May-2006 Nov-2008 Sep-2012 250.39 46 Sep-2005 (i) Delay in final forest
Bypass clearance from MoEF;
(RJ-4) project site being in
Chambal Gadial
Sanctuary and Forest
area.
(ii) Delay in approval
from Railways regarding
launching scheme for
pre-cast PSC girders.
66 Tuticorin Tamil 7A 472 425 SPV Apr-2010 Apr-2012 Sep-2012 182.25 5 Feb-2004 Delay in land
Port Nadu acquisition & utilities.
Mainly, there was delay
in shifting of water
pipelines
67 Salem- Tamil 68 136.357134.2 BOT Jan-2008 Jan-2011 Feb-2013 941 25 Mar-2007 1).Absence of
Ulundrupet Nadu construction Contractor
(BOT-I/ (MAYTAS INFRA for
TN-06) more than 6 months in

project site
2). Delay in
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68 Chennai -
Tada (Six
lane)

69 Trichy -
Karur

Tamil
Nadu

Tamil
Nadu

67

43.4

79.7

7

70

BOT Apr-2009 Oct-2011 Mar-2014 353.37

BOT Jan-2008 Jul-2010 Mar-2013 516

29 Feb-2008

32 Mar-2007

introduction of new
construction Contractor
in the place of
MAYTAS INFRA

3). Delay in
mobilisation of new
construction Contractor

Project is restructured
to accommodate 6-lane
within available Right
of Way.

1) In respect of three
irrigation tanks in
Trichy Karur project,
the Hon'ble Madurai
Bench of Madras
Highcourt has delevered
judgement to revise the
alignment Review
petition filed in the
Hon'ble Madurai Bench
of Madras High Court
for 4.80 Kms length.
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70 Thanjarur-  Tamil 67 56 54.2 BOT Dec-2006 Jun-2009 Nov-2012 280 41 Feb-2006 i) Delay in land
Trichy Nadu acquisition

ii) poor mobilization of
resources and man
power by the
Concessionaire

iii) Court Cases iv)
Delay in shifting of
Utilities by the
Concessionaire

71 Lucknow- Uttar 25 16 15.3 NHAI Feb-2010 Aug-2011 Oct-2012 54 14 Dec-2003 Poor Performance of
Kanpur Pradesh contractor
(EW/3B)

72 Jhansi to Uttar 25,26 49.7 44.5 Annuity Mar-2007 Sep-2009 Dec-2012 355.06 39 Apr-2006 Delay in forest
Lalitpur Pradesh clearance.
(NS-1/BOT/

UP-2)

73 Ganga Uttar 25 56 1.64 NHAI Dec-2005 Sep-2008 Mar-2013 201.66 54 May-2005 (i) Delay in
Bridge to Pradesh acquisition of land by
Rama Devi the Competent
Crossing Authority and removal
(UP-6) of encroachments/

structures by Distt.
Authorities.
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74 Orai to
Jhansi
(UP-5)

75 Garhmuk-
teshwar -
Muradabad

Uttar
Pradesh

Uttar
Pradesh

25

24

50 50 ADB Sep-2005 Mar-2008 Dec-2012 340.68

56.25 55.85 NHAI

Mar-2005 Sep-2007

Sep-2012 275

57 May-2005

60 Mar-2005

(ii) Delay in removal of
earthen mound belon-
ging toArcheological
Survey of India falling
in the alignment of the
stretch.

(i) Initial delay in tree
cutting by the State
Forest Deptt. due to
imposition of additional
condition of providing
of 10 mtr strip along
the highway

(ii) Delay in acquisition
of land by the Compe-
tent Authority and
removal of encroach-
ments/structures

Initial delay in tree
cutting by the State
Forest Deptt. due to
imposition of additional
condition of providing
of 10 mtr strip along
the highway There was
delay in wild life
cleaance.
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76 Hapur - Uttar 24 35 34 NHAI Mar-2005 Sep-2007 Sep-2012 220 60 Mar-2005 (i) Initial delay in tree
Garhmuk- Pradesh cutting by the State
teshwar Forest Deptt. due to
imposition of additional
condition of providing
of 10 mtr strip along
the highway
(ii) Delay in approval
for tree cutting from
Central Wild Life Board
in about 2 km. stretch.
77 Agra- Uttar 2 50.83 50.76 WB Mar-2002 Mar-2005 Oct-2012 367.49 91 Mar-2002 The delay is mainly due
Shikohabad Pradesh to non availability of
(GTRIP/ ROB clearance from
I-A) Railway Authorities.

There was change in the
design from 2-lane ROB
to 3-lane ROB due to
introduction of 3
Railway line by
Railways. The revised
drawings could be

0l SlemsUY USNIM 26z

[VHaVS VACYY]

suonsand paJresun



78

79

80

Assam/

WB Border
to Gairkatta
(WB-1)

Siliguri to
Islampur
(WB-7)

Bridges
section
(WB-III)

West
Bengal

West
Bengal

West
Bengal

31C

31

6

32 25.5 NHAI

26 18.69 NHAI

1.732 0.48 NHAI

Jun-2006 Nov-2008 Sep-2012 221.82

Jan-2006 Jul-2008 Dec-2012 225

TER

MI1INA

TED

81

46 Jun-2005

53 Oct-2005

59 Jan-2001

submitted only in Nov'
2009 for which
approval obtained in
Mar' 2011. The entire
4-laning as well as
3-laning of ROB has
been completed iApr'
20009.

* Delay in land
acquisition and slow
Progress of the
Contractor

Delay in acquisition of
land.

Contract terminated
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Growth of toll mafia

1606.DR. YOGENDRA P. TRIVEDI: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether Government feels that there is a need to reconsider about
collection of toll tax throughout the country;

(b) whether toll mafias have replaced tolling across the country and arbitrary
toll is being imposed at toll collection points;

(c) whether toll collection has been continued till now at many places even
after toll period is over; and

(d) whether Government would conduct audit of entire tolling process once
again?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, SirThe National Highways Fee
(Determination of Rates and Collection) Rules, 2008 have been amended vide
notification dated 03.12.10, 12.01.11 and 12.10.11 to include concern of all
stakeholders, including the road users.

(b) No, Sir, user fee (@ll) is being collected as per notified fee rules.
() No, Sit
(d) No such need now Sir

Utilization of funds for highway projects in Maharashtra

607. SHRI AVINASH PANDE: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ the quantum of funds sanctioned and released for the construction of
National Highways (NHSs) included in the 2012 Annual Plan in Maharashtra;

(b) whether there were any reasons for undue difference in the amount
sanctioned and released as mentioned during the period; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)An amount of Rs.276.60 crore has been
sanctioned and released for construction of National Highways in the year 2011-12
for the State of Maharashtra

fOriginal notice of the question was received in Hindi.
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(b) No, Sit
() Does not arise.
Maintenance of assets created under MGNREGS

1t608.DR. PRABHA THAKUR: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether Government has decided to include the construction of pucca
drains, ladies lavatories and kharanjas for the purpose of maintaining cleanliness
and the construction of rooms for schools and dispensaries etc. and works like
cleaning of water bodies etc. under the Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) for rural development;

(b) if so, the organisations assigned with the responsibility of the
maintenance of water-bodies, drains and ladies lavatories and for making
arrangement of electricity and water therein by Government; and

(¢) if not, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The provisions in Mahatma Gandhi National Rural
Employment Guarante&ct (MGNREGA) are dkcted through Schemes formulated by
Sates under Section 4(1) of thet. Para IB of Schedule-l of MGNREG#&s amended
from time to time, lists the category of works upon which any Scheme prepared by a
State Government under Section 4 (1) of MGNREG shall focusA large number
of works related to rural sanitation such as individual household latrines, school
toilet units, anganwadi toilets, solid and liquid waste management, watet-conservation
and water harvesting, flood control and protection related works, rural drinking water
related works, irrigation facilities, renovation of traditional water bodies etc. are
included in Schedule-1. Gram Panchayats in meetings of the Gram SabWarhd
Sabha are to determine the order of priority of works to be taken up.

(b) and (c) Responsibility for making arrangements for maintenance of assets/
works under MGNREGArests with concernedté&e Governments/Uniofierritories.

Fake MGNREGS job card holders in Bihar

609. SHRI D. RAJA: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it is a factthat on inquiry by social organizations it was
revealed that Government servants, Railway officiels, feature in the list of job
card holders under the Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) in Bihar;

(b) if so, the details thereof;

(¢) whether Government had conducted any detailed enquiry into these
irregularities to find out the persons responsible for these;

(d) if so, the details thereof;
(e) whether Government has taken any penal action against them; and
(M if so, the details thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) to (f) The Ministry receives a large number of
complaints of all types about implementation of Mahatma Gandhi National Rural
Employment GuaranteAct (MGNREGA) in the country 11 job cards related
complaints (non issue of job cards, manipulation in job cards and job cards kept
by Sarpanches etc.) in Bihar State have been received in the Ministry as on
9.8.2012. Instances where job cards were issued in the names of professionals and
other affluent individuals have also come to the notice of the Government.

Para 1 of Schedule-Il of MGNRE®ct stipulates that adult members of every
household who reside in rural areas and are willing to do unskilled manual work
may apply for registration of their household for issuance of a job card to be
eligible to apply for work. Economic or social status of applicants is not a criteria
for issuing or denying a job card under MGNREGA.

National Level Monitors (NLMs) are also deputed by the Ministry in
complaints of serious nature and their reports are analyzed and findings are
forwarded to the concernedta®e Government for taking corrective measurkss.
per Section 18 of théct, it is the responsibility of the concernedag&
Governments to make available to the District Programme Coordinator and
Programme Officers, necessary staff and technical support as may be necessary for
the effective implementation of the Scheme. Hence, it is for the concerned State
Governments to devise procedures and measures to deal with such irregularities
including lodging of criminal cases and to take other action against persons
involved.
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PMGSY roads in Himachal Pradesh

610. SHRI P BHATTACHARYA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether Government is giving priority to hilly and rural areas for
construction of roads under the Pradhan Mantri Gram Sédmka (PMGSY) in the
country;

(b) if so, the reasons for not commencing construction of the Jalwari-
Maghara,Amboi-Gumna,drdsa-Gumna link road from Bakhaul-Nandla and link road
Jalwari-Kailu in Chigaon Tehsil of Shimla District in Himachal Pradesh;

() by when Government will fulfil the long pending demand of people of
that area; and

(d) whether Government will take special care for construction of these
roads on priority basis so that farmers may be benefited?

THE MINISTER OF SRATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) Pradhan Mantri Gram Sadalojana (PMGSY) is a
Centrally Sponsored Scheme with the objective to provide all-weather road
connectivity to all eligible unconnected habitations, existing in the core-network, in
rural areas of the countryThe programme envisages connecting all eligible
unconnected habitations in core network with a population of 500 persons and
above in plain areas and 250 persons and above in Hill States, Tribal (Schedule V)
areas, the DeseAreas (as identified in Desert Development Programme) and in the
SelectedTribal and Backward Districts under Integratédtion Plan (IAP) as
identified by the Ministry of Home\ffairs/Planning Commission.

(b) to (d) Rural Road is a State subject and Pradhan Mantri Gram Sadak
Yojana (PMGSY) is a one-time special intervention of the Central Government to
improve the Rural Infrastructure through construction of roads. Habitations are
cleared out of the eligible unconnected habitations from core network on the basis
of proposals sent by thetafes.As informed by the tate Government of Himachal
Pradesh no proposal has been sent for approval of the Jalwari-Maghara and
Amboi-Gumna road due to land related issues. Further as informed by the State
GovernmentTordsa-Gumna road, link road Bakhaul-Nandla and link road Jalwari-
Kailu in Chirgaon Tehsil of Shimla District are not eligible as per PMGSY
guidelines.
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Computerization of land records

611. DR. PRABHAKAR KORE: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether it is a fact that a computerization of land records was initiated
by the various State Governments including Karnataka;

(b) if so, the number of States which have implemented the scheme so far;

() whether the Centre has provided any financial assistance to States in
this regard;

(d) if so, the details thereof;
(e) whether the work is going on at a snail pace;

(H if so, whether Government has fixed any target to complete the said

work;
(g) if so, the details thereof; and
(h) if not, the response of Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SISIRADHIKARI): (a) Yes, Sir

(b) to (e) This Department was implementing two Centrally Sponsored Scheme
viz. Computerization of Land Records (CLR) and Strengthening of Revenue
Administration & Updating of Land Records(SRA & ULR) from the year 1988-89 &
1987-88, respectivelyThese schemes were med into new and enhanced schemes
in the shape of National Land Records Modernization Programme (NLRMP). NLRMP
was launched in the year 2008-Ofhe funds released to thdafes/UF is given in
Statement(See below). Computerization of Records of Rights has been completed in
20 Sates/UB and is under progress in %ates/UB.

(f) to (h) So far 267 districts have been covered under the NLRMPB
proposed to cover the remaining districts bg #nd of 12th five year Plan.



Statement

The funds released to SatesUTs

SI. No. Name of $ate/UTB SRA & ULR CLR NLRMP

Funds Funds Funds Fund Total Funds

released utilised released utilized Reselased Utilized
1 2 3 4 5 6 7 8
1 Andhra Prdesh 1692.80 885.50 3708.31 3378.59 5466.24 18.75
2 Arunachal Prdesh 173.75 173.75 75.35 75.30 48.6 -
3 Assam 888.45 357.18 2010.30 480.50 2135.745 -
4 Bihar 1979.38 1244.08 3105.72 2688.23 4495.938 1453.52
5 Chhattisgarh 1447.18 662.20 1061.50 1061.50 3345.565 156.625
6 Gujarat 2030.20 928.17 3257.67 2149.38 6255.685 1646.34
7 Goa 585.48 57233 243.90 240.83 - -
8 Haryana 848.54 848.01 1575.30 140041 3878.48 1024
9 Himachal Prdesh 959.38 744.88 144551 1029.56 2298.77 461.23
10 Jammu and Kashmir  1509.00 1312.88 1828.00 286.00 1479.005 -
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1 2 3 4 5 6 7 8
1 Jharkhand 250.00 0.00 1701.50 725.76 2389.91 -
1 Karnataka 2190.35 681.59 3831.71 2650.36 - -
13 Kerala 2589.84 2078.38 1261.94 1079.23 926.24 815.74
14 M.P. 5126.84 4738.81 5168.46 4372.69 10068.79 2935.49
15 Maharashtra 4877.75 4665.35 4247.40 3312.58 4716.43 412.26
16 Manipur 60.18 0.15 348.77 149.00 168.53 -
17 Meghalaya 74.00 74.00 28.00 28.00 623.75 -
18 Mizoram 2144.79 2144.79 569.96 569.96 588.96 387.72
19 Nagaland 958.36 908.45 21355 168.40 815.135 68.47
20 Orissa 1523.47 762.84 4321.07 3590.82 2538.54225 -
21 Punjab 1548.31 1427.19 562.25 429.61 1399.783 -
2 Rajasthan 2360.29 1767.77 3612.27 3133.27 413721 -
23 Sikkim 186.46 186.46 210.73 207.23 2319 -
24 Tamil Nadu 1012.68 672.32 3698.34 2855.82 281.14 -
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Tripura

Uttar Pradesh
Uttrakhand
West Bengal

A and N Islands
Chandigarh

D and N Haveli
Delhi

Daman and Diu
Lakshdweep

Pondicherry

1209.14

4521.58

549.71

3629.64

43.03

32.00

219.74

62.00

6.50

61.23

184.15

1192.09

2551.68

298.99

2436.90

28.18

32.00

213.74

44.26

6.50

50.71

93.21

738.03

3609.45

1874.55

3934.16

15.00

12.38

101.13

50.00

50.00

189.09

738.03

2820.57

660.08

3103.64

0.00

0.22

431

6.58

15.90

77.15

774.963 87.96
1852.488 25.99
1175 -

7491.37 436.36

72.25 514

91.65 24.29

1175 -
103.72 -
166.41 136.66
344.57 -
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CAG report on implementation of MGNREGS in Odisha

612. SHRI M.P ACHUTHAN: Wil the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether it is a fact that the CAG has found ghost workers, bunglings
in implementation of the Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) in Odisha resulting in misappropriation of public money;

(b) if so, the details thereof;

() whether Government has conducted any enquiry to find out the guilty
officials/persons responsible for this;

(d) if so, the details thereof; and
(e) the details of actions taken by Government against the guilty persons?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) and (b)The CAG in its draft report submitted to the
State Government of Odisha, has pointed out instances of 93 ghost workers in
Chandbali and Basudevpur Blocks of Bhadrak District and 54 ghost workers in
Bamara Block of Sambalpur District of Odisha in the muster rolls for Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNRE&Sper the
CAG's estimation, payment of Rs. 2,87,913 has been made to these ghost workers.

(c) to (e) Being a part of the draft Report of the performance audit by, CAG
these are only tentative findingAds per the settled procedure for performance
audit by CAG the $ate Government of Odisha will, after due enquigspond to
the observations made in the draft repéypropriate action will be taken by the
State Government after final findings are known.

First meeting of NCLR

613. DR. PRADEEPKUMAR BALMUCHU: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the National Council on Land Reforms (NCLR)
has not yet hold its first meeting;

(b) if so, the details thereof and the reasons therefor;

() whether despite the fact that the Ministry has given its consent, the
first meeting of NCLR is tl pending;
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(d) if so, the reasons therefor; and
(e) the likely time by which it would beheld?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI SISIRADHIKARI): (a) to (d) Yes, Sir The first meeting of the 'National
Council for Land Reforms' is yet to be held. Howeverpreparatory meeting for
the 'National Council for Land Reforms' has been held on 26th June, 2012 with the
non-official members under the Chairmanship of Hon'ble Minister of Rural
Development.

() The first meeting of the 'National Council for Land Reforms' is likely to
be held shortly

PMGSY proposals from Maharashtra

614. SHRI RAJKUMAR DHOOT Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@) the salient features of Pradhan Mantri Gram Sadgkna (PMGSY);

(b) the funds released to Maharashtra under PMGSY since the beginning of
Yojana till date;

() the number of villages provided road connectivity with these funds;

(d) whether proposals from Maharashtra under PMGSY are pending with the
Central Government; and

(e) if so, the details thereof and by when these proposals will be cleared?

THE MINISTER OF SRATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) Pradhan Mantri Gram Sadalojana (PMGSY) is a
Centrally Sponsored Scheme with the objective to provide all-weather road
connectivity to all eligible unconnected habitations in rural areas of courttey
programme envisages connecting all eligible unconnected habitations in the Core
Network with a population of 500 persons and above in plain areas and 250
persons and above in Hillt&es, Tribal (ScheduleV) areas, the Dese#reas (as
identified in Desert Development Programme) and in the Selected Tribal and
Backward Districts under Integratetttion Plan (IAP) as identified by the Ministry
of Home Affairs/Planning Commission.
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(b) An amount of Rs.5,266.33, crore has been released to the State of
Maharashtra under PMGSY till date.

() The unit for the programme is a Habitation and not a revenue vikage.
total of 1168 habitations have been connected under PMGSY in Maharashtra upto
June, 2012.

(d) and (e) The proposals of Phase X and Phase Xl, duly scrutinized by the
concerned fate Technical Agencies (SAs) were received on 19th March 2012 and
10th April 2012 and were placed before the Empowered Committee for PMG3Y
meetings held on 22nd March, 2012 and 10th M2§12 respectivelyThe
Committees' recommendations have been accepted by the Ministry on both cases.
The State Government is required to communicate its compliance on the
observations of the Empowered Committee and seek for a formal clearance on that
basis.

Skill development training for MGNREGA workers

615. SHRI C. M. RAMESH:Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether Government has decided to provide skill-development training to
one Member from each of the familwhich has completed 100 mandays under the
Mahatma Gandhi National Rural Employment Guaraitee (MGNREGA); and

(b) if so, the details of the content of the skill-development training
proposed to be imparted?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) and (b) No sirHowever as per the guidelines
governing Placement Linked Skill Development of Rurauth under Swarnajayanti
Gram Swarozgakojna (SGSY), the Below Poverty Line (BPL) beneficiaries who have
completed 100 days (or maximum permissible days of work) under Mahatma Gandhi
National Rural Employment Guarantéet (MGNREGA) are to be given preference
in selection as beneficiaries under such skill development projects.

Grants under NRLM-Aajeevika Programme

616. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:
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(@) the criteria for allocation of grants to States under NRLM-Aajeevika for
support to livelihood programmes;

(b) whether the Miistry plans to link allocation of the grant on the basis
of percentage of poor and population of the State;

() whether at present in the absence of specific and rational principles,
grant is being allocated randomly; and

(d) if so, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) National Rural Livelihood Mission (NRLM)
follows a demand driven strategynder NRLM, the ftes have the flexibility to
develop their livelihoods-based perspective plans and annual action plans for
poverty reduction. Before the commencement of the financial, yesch $ate
would get an indicative allocation based on the inter-se incidence of poverty
among the fates/UB to enable the states to prepare their annual action plans.
The annual action plans would be appraised and approved by the NRLM/
Empowered Committee, and the approved outlay would not exceed the indicative
allocation for the State.

(c) and (d) Does not arise.
Implementation of IGNOAPS in Bihar

617. SHRI RAM KRIPAL YADAV: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether the Indira Gandhi National Oftje Pension Scheme (IGNOAPS)
is being implemented in Bihar;

(b) if so, the number of old persons getting pension under this scheme in
the State;

() whether handicapped persons are also included in this scheme and they
could get pension under this scheme; and

(d) the ratio of Central and State fund earmarked for this pension and how
much amount is being paid to old persons monthly?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) and (b)Yes, Sir As per the information received,
36,25,843 persons are getting old age pension under Indira Gandhi National Old
Age Pension Scheme (IGNOAPS) in Bihar
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() IGNOAPS is applicable for persons of age 60 years and above and
belonging to a household living below poverty line (BPL) as per criteria prescribed
by the Government of India. BPL persons with severe or multiple disability in the
age group of 18-59 years are covered under Indira Gandhi National Disability
Pension Scheme (IGNDPSAIl persons who are 60 years and above, including
disabled persons, are covered under IGNOAPS.

(d) Additional CentralAssistance (ACA) is provided tot&es @ Rs. 200/-
per month for beneficiaries in the age group of 60-79 years and @ Rs. 500/- for
beneficiaries who are 80 years and above. There is no state contribution from Bihar
under IGNOAPS.

Projects undetaken by Mormugao Pot Trust

618. SHRI SHANTARAM NAIK: Will the Minister of SHIPPING be pleased to
state:

(@ the details of new projects undertaken by the Mormugao Port Trust
(MPT);

(b) the cost of each of the projects;

() the machinery and equipments imported by the MPT in recent years,
cost thereof and utility of the same; and

(d) the details of projects proposed to be undertaken under Public-Private-
Partnership model?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) and (b)The details of
the projects undertaken by MPT along-with cost thereof are as under:

SI. No. Name of the scheme Estimated cost
(Rs. in crores)
1 2 3

1 Development of 2nd Coal Handlingerminal at 406.00
Berth No. 7 on DBFOT basis

2. Four lane road connectivity including flyover at 145.00
Gate No. 9 of Mormugao Port

3. Remodelling and upgradation of existing railway 46.95
yards at Harbour including other allied works
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1 2 3

4. Procurement of 1 no. 100T and above capacity 38.87
Harbour Crane

5. 3 Nos. of Rail Mounted stackers at Mechanical Ore 34.15
Handling Plant

6. Receiving Yard Conveyor System at Mechanical Ore 33.05
Handling Plant

7. Capital Dredging for Mooring Dolphin area (balance worl22.50
8. Construction of Cruisélerminal Bldg. near Lighthouse  10.00
9. Construction of internal road from gate No. 1 to MOHP 4.65

(¢) During the last three years (2009-10, 2010-11, 2011-12), no machinery or
equipment was imported by the MPT

(d) The details of the projects proposed to be undertaken under Public-
Private Partnership model of MPT are as under:

() Development of 7.2 MMTR Iron ore export Bulk Handlingrerminal
West of breakwater at Mormugao Port on DBF®dsis with an estimated cost of
Rs.721 crores.

(i) Development of Mechanised Coal Handlimgrminal and coveredt@age
Facility at Berth No. 11 with an estimated cost of Rs.204 crores and capacity
addition of 2 MMTR.

Maritime cooperation between India and China

619. SHRI MOHD. ALI KHAN: Will the Minister of SHIPPING be pleased to
state:

(@ whether India and China have worked out maritime cooperation; and

(b) if so, the details thereof and the steps being taken to undertake seabed
research?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) Yes, Sir

(b) An Agreement on Maritimelransportation between India and China was
earlier signed on 29th Novembet996 for maintaining and developingfestive
working relationship in maritime f&firs between the two countries. Furthduring
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the visit of Chinese Foreign Minister Myang Jiechi to India in March, 2012, the
two countries agreed to establish a bilateral Maritime Cooperation Dialogue so as
to strengthen policy coordination on maritime issues and explore possibilities of
maritime cooperation between India and China.

Development of new ports in country

620. SHRI RAJIV PRATAP RUDY: Will the Minister of SHIPPING be pleased
to state:

(@ whether there has been an increase in traffic at non-major ports in the
country over the last three years;

(b) if so, the details thereof;
() whether Government is planning to set up more ports in the country;

(d) if so, the details thereof and the details of the investment to be made in
the development of such ports;

(e) whether some ports are handling cargo above their capacities; and
(M if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI & VASAN): (a) and (b)Yes, Sir the
details of traffic handled in Non Major Ports are:

Sl.No. Year Traffic handled
(in MMTPA)

1 2008-09 213.222

2. 2009-10 288.937

3. 2010-11 315.358

4. 2011-12 351.556

(Provisional)

() Yes, Sir

(d) The Government has initiated steps for the establishment of a new
Major Port one each iWest Bengal andindhra Pradesh.

(e) No Major Port is handling cgo above its capacity

() Does not arise.
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(THE VICE-CHAIRMAN, Prof P J. Kurien in the Chair)
STATEMENT BY MINISTE R CORRECTING ANSWER TO QUESTION

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GULAM NABI
AZAD): Sir, | lay on theTable, a &tement (in English and Hindi) correcting the
answer to Unstarred Question 5044 given in the Rajya Sabha on the 22nd May
2012 regarding "Promotional avenues for CGHS employees".

PAPERS LAID ON THE TABLE
l. Report and Accounts (2010-1) of PGIMER, Chandigarh and related papers
Il. Report and Accounts (2010-1) of AIIMS, New Delhi and related papers

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Sir, | lay on theTable:—

l. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 18 and Section 19 of the Post-Graduate
Institute of Medical Education and Research, Chandigisch
1966:—

(@) Forty-fourth Annual Report anddccounts of the Postgraduate
Institute of Medical Education and Research (PGIMER),
Chandigarh, for the year 201Q;1together with theAuditor's
Report on theAccounts.

(b) Review by Government on the working of the above
Institute.

(20 Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above. [Placed in Lib&eey
No. L.T. 7094/15/12]

. () A copy each (in English and Hindi) of the following papers,
under sub-section (4) of Section 18 and Section 19 ofAthéndia
Institute of Medical ScienceAct, 1956:—

(@) Fifty-fifth Annual Report andAccounts of theAll India
Institute of Medical Sciences (AIIMS), New Delhi, for the
year 2010-1, together with theAuditor's Report on the
Accounts.
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(b) Review by Goernment on the working of the above Institute.

(20 Statement (in English and Hindi) giving reasons for the delay in

laying the papers mentioned at (1) above. [Placed in LibSasy
No. L.T. 7095/15/12]

Report and Accounts (2010-1) of HDPEL, Kolkata and related papers
THE MINISTER OF SHIPPING (SHRI .&X. VASAN): Sir, | lay on theTable:—

1. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 6198f the Companieg\ct, 1956:—

(@ Twenty-seventhAnnual Report andAccounts of the Hooghly
Dock and Port Engineers Limited (HDPEL), Kolkata, for the
year 2010-1, together with theAuditor's Report on the
Accounts and the comments of the Comptroller Andlitor
General of India thereon.

(b) Review by Government on the working of the above Company

(@) Statement (in English and Hindi) giving reasons for the delay in

laying the papers mentioned at (1) above. [Placed in Lib&asy
No. L.T. 7073/15/12]

Report and Accounts (2010-1) of National Biodiversity Authority ,
Chennai and related papers

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): Sir, | lay on theTable, a copy
each (in English and Hindi) of the following papers:—

(@ Annual Report andAccounts of the National Biodiversitjuthority,

Chennai, for the year 2010-1together with theAuditor's Report on the
Accounts.

(b) Review by Government on the working of the abdughority.

() Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Libraree No. L.T. 7426/15/12]
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l. Notifications of Ministry of Hedth and Family Welfare
II.  Report and Accounts (2010-1) of NIH, Kolkata and related papers

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISEVAN): Sir, | lay on theTable:—

l. @) A copy (in English and Hindi) of the Ministry of Health and
Family Welfare (Department oAYUSH) Notification No. G5.R. 372
(E), dated the 18th May2012, publishing the Indian Medicine
Central Council (Election) Secondmendment Rules, 2012, under
Section 25 of the Indian Medicine Central Counaiit, 1970.
[Placed in Library See No. L.T. 7110/15/12]

@i A copy (in English and Hindi) of the Ministry of Health and
Family Welfare (Department oAYUSH) Notification No. G5.R. 373
(E), dated the 18th May2012, publishing the Homoeopathy Central
Council (Election) SecondAmendment Rules, 2012, under sub-
section (2) of Section 33 of the Homeopathy Central Couhati)
1973. [Placed in LibrarySee No. L.T. 7111/15/12]

Il. A copy each (in English and Hindi) of the following papers:—

(@ Annual Report andAccounts of the National Institute of Homoeopathy
(NIH), Kolkata, for the year 201011 together with theAuditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Librar$eee No. L.T. 7109/15/1]

Notifications of Ministry of Petroleum and Natural Gas

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS AND THE MINISTER OF SRATE IN THE MINISTRY OF
CORPORAE AFFAIRS (SHRI R.IN. SINGH): Sir | lay on theTable, under Section
62 of the Petroleum and Natural Gas Regulatory Béatd 2006, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Petroleum and
Natural Gas:—
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Eleventh Report of Department Related Parliamentary
Standing Committee on External Affairs

() F No. S-Admn/ll/XI/2012, dated the 10thpril, 2012, publishing the
Petroleum and Natural Gas Regulatory Board (Appointment of
Consultants)Amendment Regulations, 2012. [Placed in Libre®se No.

L.T. 7069/15/12]

(2 FE No. M (C)/2009, dated the 6th Julg012, publishing the Petroleum
and Natural Gas Regulatory Board (Guiding Principles for Declaring or
Authorizing Petroleum and Petroleum Products Pipelines as Common
Carrier or Contract Carrier) Regulations, 2012. [Placed in Libfss No.

L.T. 7071/15/12]

(8 F No. PNGRB/M(C)/1 Final Tariff Filing, dated the 30th May2012,
publishing the Petroleum and Natural Gas Regulatory Board
(Determination of Natural Gas Pipeliriariff) Amendment Regulations,
2012. [Placed in LibrarySee No. L.T. 7070/15/12]

REPORTS OF DEPARTMENT RELATED PARLIAMENT ARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

DR. KARAN SINGH (NCT of Delhi): Sir | lay on theTable, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Externaffairs:—

() Fifteenth Report (Fifteenth Lok Sabha) on 'Problems relating to Overseas
Indian Marriages: Scheme for providing legal/financial assistance/
rehabilitation to Indian women deserted by their Overseas Indian
spouses'; and

(i) Sixteenth Report (Fifteenth Lok Sabha) on 'The Piracy Bill, 2012".

STATEMENT OF IMPLEMENT ATION OF RECOMMENDATIONS CONTAINED
IN ELEVENTH REPORT OF DERPARTMENT RELATED PARLIAMENT ARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

DR. KARAN SINGH (NCT of Delhi): Sir | lay on theTable, a copy (in
English and Hindi) of the Statement showing action taken by the Government on
the recommendations contained in the Eleventh Report (Fifteenth Lok Sabha) of
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the Department-related Parliamentatarling Committee on Externalffairs on the
replies to the recommendations contained in tA@nth Report (Fifteenth Lok
Sabha) on 'Demands for Grants (RAR)' of the Ministry of Externalffairs.

STATEMENTS RE. ACTION TAKEN REPORTS OF RECOMMENDA TIONS/
OBSERVATIONS CONTAINED IN NINETEENTH, TWENTIETH AND
EIGHTEENTH REPOR TS OF DEPARTMENT RELATED PARLIAMENT ARY
STANDING COMMITTEE ON LABOUR

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sirl lay on theTable, copy each
(in English and Hindi) of the following Statements of the Department-related
Parliamentary Standing Committee on Labour:—

() Statement showing further action taken by the Government on the
recommendations/observations containedTimenty-fifth Action Taken
Report (Fifteenth Lok Sabha) of the Committee on the recommendations
contained in their Nineteenth Report (Fifteenth Lok Sabha) on 'Demands
for Grants (2011-12)' of the Ministry of Labour and Employment;

(i) Statement showing further action taken by the Government on the
recommendations/observations containedTimenty-sixth Action Taken
Report (Fifteenth Lok Sabha) of the Committee on the recommendations
contained inTwentieth Report (Fifteenth Lok Sabha) on 'Demands for
Grants (201-12)' of the Ministry ofTextiles; and

(iiy Statement showing further action taken by the Government on the
recommendations/observations containedniventy-seventhAction Taken
Report (Fifteenth Lok Sabha) of the Committee on the recommendations
contained in their Eighteenth Report (Fifteenth Lok Sabha) on
'Directorate General of EmploymentdaTraining — A Review'.

REPORT OF RAILWAY CONVENTION COMMITTEE

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sirl lay on theTable, a copy
(in English and Hindi) of the Fourth Report of the Railway Convention Committee
(2009) on 'Pending on-going projects of the Ministry of Railways - Commissioning
of the Autokast Factory at Cherthala, KeralaA-Case Sudy'.
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MOTION FOR ELECTION TO THE NATIONAL SHIPPING BOARD

THE MINISTER OF SHIPPING (SHRI .&X. VASAN): Sir, | move the following
Motion:—

"That in pursuance of clause (a) of sub-section (2) of Section 4 of the
Merchant ShippingAct, 1958 (44 of 1958), read with Rule 3 of the National
Shipping Board Rules, 1960, this House do proceed to elect, in such manner
as the Chairman may direct, two Members from amongst the Members of the
House to be members of the National Shipping Boaklf ihe date of its re-
constitution due on the 1st Septemb2012."

The question was put and the motion was adopted.

DEMAND FOR DISCUSSION ON AMARNATH YATRA

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now we take up the Calling
Attention. Shri Prakash Javadekar

2 UBRT TESH (FERT): IUGURIE HBlGd, PR &I IET Uh Aead 3R
WEAR & A= ®l ..(aEm)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): First you call the attention. He
will reply. You just call the attention and the hon. Minister will reply

THE MINISTER OF HOMEAFFAIRS (SHRI SUSHILKUMAR SHINDE): Mr
Vice-Chairman, Sjrwe can have a...

THE LEADER OF THE OPPOSITION (SHRARUN JAITLEY): Sir, we can call
the hon. Minister to speak on the inadequate facilities duringAtharnath Yatra
which has resulted in the death of a large number of pilgrims.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay Now the hon. Minister

SHRI SUSHILKUMAR SHINDE: Sir | was told that after calling attention,
usually a written reply is given, but, todayt has not come to me. But | am
prepared for the discussion and would listen very carefully to the points.
...(Interruptions)...

st M vy yEe (f[ER): W), IT Ay <9 T wgd 9 & gem 7 fiw
N W A A St SEe a e T I8 T R I H 130 @R WO
sAfeg 78 §gd & R vy 21§ o ¥ Al =@Em ok =gm feodER S
39 favwr w® 9w |
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mr. Minister do you have the
statement?

SHRI SUSHILKUMAR SHINDE: Sir | have just received theteement. | will
read it out.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): He has a statement. Please.

SHRI SUSHILKUMAR SHINDE: Sir there has been a statement from various
quarters regarding the duration of tAenarnath Yatra ...(Interruptions)... and there
have been demands for having yatra for a fixed peridthterruptions)...

sft TR T TEeld RIORIE): WX, ¥H 39 WoHe &I bigl fyedt @Rl
(FFEM)... 8 P Ued b aig & d U il .(@@E). O ar I8 gl
P Sooted Tl

DR. NAJMA A. HEPTULLA (Madhya Pradesh): Sithe rule says that copies
of the statement, both in Hindi and English, should have been circulated to the
Members before the hon. Minister starts reading it.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Yes, | agree.

DR. NAJMA A. HEPTULLA: First of all, the hon. Minister did not receive it
and now the Members are not receiving it.

SHRI SUSHILKUMAR SHINDE: | will read it out...(Interruptions)...
sft R T MEAlA WX, 8 39 Wede Bl bl e @Ryl . (caaEm)...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Yes, it should have been
circulated in advance. | don't know why it didn't happerflnterruptions)... It
should have been done.(Interruptions)...

SHRI RA/I SHANKAR PRASAD: Sir, this issue is listed on the List of
Business for the last four day®/e knew from Friday that it would be taken up
on Tuesday The hon. Minister had enough time to take a call on this. | don't
wish to quote the rule which clearly says that in a Caliigntion, the moment
the hon. Minister starts reading the statement, we are entitled to get a copy of
that. First, he did not have the copyow, we are not having a copyt is a
serious issueAbout 130 people have lost their lives while goingAimarnath and
the Government is taking it in such a casual manies a matter of great regret.
Therefore, | humbly request that we are entitled to have a copy ofAflat: the
issue of Mumbai to be raised imniaily. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): The point raised by the hon.
Deputy Leader of the Opposition is valid. It was for the Government to circulate
the copy of the Statement in advanceglnterruptions)...

THE MINISTER OF SRATE IN THE MINISTRY OF RARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, | fully subscribe to your point of view
What the Deputy Leader of the Opposition has said is also right. | request the
Opposition to cooperateWithin a few minutes, we will get it ciruclated.
...(Interruptions)...

SHRI BALBIR PUNJ (Odisha): Sirin the meantime,..(Interruptions)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Yes, that is there. | will allow
you. That will be taken up later..(Interruptions)... g5 <7, 3mg dfSgl # amue!
g & fag ersd gl | will give you time. Let me dispose of this issue.
...(Interruptions)...

DR. CHANDAN MITRA (Madhya Pradesh): Sinow the hon. Minister has
got the statement..(Interruptions)... Sir, we need a copyMeanwhile, we want to
raise the issue of Mumbai.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | will allow to raise the Mumbai
issue. | have already said that the point raised by hon. Ravi Shankar Prasad is
valid. The Government should have done this. Nthat the Government has made
a request that copies would be circulated immediatehether you will cooperate,
that is for us to decide..(Interruptions)... Hon. Leader of the Opposition wants to
say something.

THE LEADER OF THE OPPOSITION (SHRARUN JAITLEY): The hon. Chair
has been kind enough to allow this Calitention and also some Members to
raise the issue of Mumbai. Since it will take up a few minutes before the copies
are xeroxed and circulated to us, and since the Minister concerned is the same for
both the issues, the Members may be allowed to raise Mumbai in the meanwhile.
We will immediately take up the Callttention after that.

# GO IS (HERTE): IUQHIEIE Sfl, JES bl $3Y 98d gHWIlcT © |

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay The suggestion of hon.
LoP is acceptedWe can take up the Mumbai issue. No8hri Punj.
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MATTER RAISED WITH PERMISSION

Violence andVandalism in Mumbai in Azad Maidan
against the Ethnic violence inAssam

N qIER g (3NfST): IuwWrEe S, H AUhl 9gd AWK g b MU qY
T Ay v W odeM B oAk fear g1 ufER @ gwes A S R gs
UeRE g, SUd Wl BRU E, I9ek WY S AERIedT ¥ iR S9e W ReR
8U, the targets of that violence, 39 < & 4[A® & FIW d8d AR U WS
RS T TG MY s H fF A 9d awa g A A9 A fowdm, e iR Swe
AT ggd g@ A Bl 2] ySaE A WEl [Rg @B AUFR T dA g
feeell # v F1 yeRH <wil W O @R @1 ueeH gWs A ge ok R
RE @ fEw gs, N 0Re & AR @Y MY, I AU AU H ggd A B
fawg 21

IUAWTEIE S, I§ USUH 3NNE HeM W OgaMl ANle HAM BT R HRA
P WIFAT P IffEled b W | gl Th A 8l W I ARl B Yh g3 IS
F U W dcdl IR B 4 TS off ofR @R, TR St % 9gd R oo
B g Al oS #eM A ge Ml ofue WeNM A IE UeeN Wawar feaw
U bId IR foT g4 g g, Y g8l W S g, D Wed dgd 9@ Ol
gl g8 W 1 Vel g SEH W g Som @ 9 offl Ud @1 quaredd oRM A
fear ok gy, @@ # I gEEEEI F IR o@ER| fUed faAi 1 owed #
Fel oAl & oqa d o1 ffwr g 9% PIE WWEde fEwr e offl @'l @ drel
SO & WME Sl @ S TEEM % oY, o WM % fofg, i wwf
& fag o @ ¥ AR ompHUeal o, faosll guufoyl weg @el WS Vel g,
I W Al & fag wergyfd T8 ol 98l wodlel @i Bl oW & oanl
B gEAd el o1, g gel W Aot g@ufedl @1 wweiE fear WA fb S
FUeR & fb 9 @ AR R W AW AR AT B WEE SHA b S,
STh WEM W, 3@ G W, TEAM W AT EHT R "dhd §, | Vel
& Wl |9 dEl b AR WEHd 39 W b ANl b W Tel g BRI ey
facel gwifeai & @y 2l

ST S, T Aoied Bl REar 39 W & g & R @ g1 @ ®n
g Rear &1 M1 9Ifdy, RN 89 99 WRd A1 @ §aW e € R WRd &
M d UR P AR O H eTUg AL 8, R SHbl 0w H Fergyld el g
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MY R R/ MUd FErgyfd fooel TR ¥ N d guifedl F W 9 PR
g @Ry f& 9 omue wuEd & &2

IuFATEIE Sff, I Yol H fEEr g8 ok Sl R §9ig Y, S U dl
Aifsar @ ofidl. & @ [T s R T, Afeen gfo sieIRAT B W erear
FH S, S BUS WIS MY, Sh T Wl BN fav MU SR gee Sons T

ITAAEIE Sff, PR IE FA¢ B SR @Al H IBM FHGHMI F W FAER
g3 & d SUd foy gegarft ok 9Rd & A fra w®E 9 Rmer € e
ST 5 TR H wW D T I S, /1 OIE B mAia T8 o ®w
FER TE W@ B TS [ AR Tl fle Suwwrema o, # Q1 fme d o
qd @H PRI gl R IS FI e v fb Ty fE, S SaRie dped §€ iR '
S Ted W Wl I, W ORI A Pl (P A oo d9%Ed A CellBH
IHAR? Y8 HA! Sl R YE FA el § b HUS TE@ Pd BRU GIdd Gl

T g 7 U SN 98, Jafh SUHl U Wl & WX ol W Iudel ¥
IR FA S FHal 8?7 AR b5 WHR DI sqbI PRI oAl a &1 g8+
TERTY WHR B TGDH! BRI &7 g8 IHMSRI dl, W FERE H AR
T R B BT b T B BRAE TE B R WA BRU A b diferteRy
a7 R A b UfdCRT & YR F FHG AMIR HERTE &l WHR F ST Fl
& fgaw @rRag @ B2 @ ff S BRaA 8 @ 8, S9W P8l o @ 8 b
A &1 "Ml 2, JHOM & HelM H Yoy dRals el exdl| SuwwiEe S,
MR AWM & #eN H JWY By S ¥hd & A9 & AEM B ufasdr bl
WIRR El @ S Fhdl, d WM F "W H go AWl & Raaw dRag
R TE IR FEA? (T B OESY).. ddrel & T R ot Bl IRwWR fr
ST WAl ®, CHdlell B UAAdT Bl M H A8l @M S, WReg IA9H b bR,
IF S FRAR T, I AR T, ITHT AoEd SFAM T, TAGY ITH AT WA
wRad & v R dic Jo ulfafedd @ compulsion=El ®, @ ®T BRI ®?
..(CHTET)...

W, § < e ml 9 g 99 IE 8 b ARide $ o B g 6
3R, PIAPMI $ <Y, MY YU P X AR I P IR Mda-Fee W
fler T, g ANMEE o W fhA T 3R YE WBR Hhedid g9 bR ol
JEN (T B E)..
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Sugwrede S, § & 9 R HE B ONUA A WA Rl gl 59 UG B,
39 Vel P, R PEAT ARY, WO WRI YWD USG I8 © (b AU fRrErsh

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): You have taken more time
...(Interruptions)... It is not a Short Duration Discussion.(Interruptions)... Please
conclude....(Interruptions)...

sft gk dor. Hivadt F A=Y UF TEIR WRG AR @AM A ¥
SUNHETE Sff, SUSIA 4 g8l ) S99 WIR® Bl diel|

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): It is not a Short Duration
Discussion....(Interruptions)... Please conclude..(Interruptions)...

M AR gor S g8l R AfFel @ S, S 9RAE AT b GEE b
ydle F wu A oM, I9 Adl Bl AR JART| L (FEEM).. 98 WS ggd off, 9
I ggb B Al G IR o Y, I ggb bl Al IS8T W oA QI

Suwwreer (U1 @S RIE): 49 S, oy ATl anue wHY wEh 8l A

it TR Uor SUEWRgE o, § oMU FEl dedl § ..(FEEM).. 39 9ed &
S WG & ANl A Peal dGEdl g b . (@EEE).. I8 < P SR B OSwEN
SRR

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Please conclude. It is not a
Short Duration Discussion...(Interruptions)... You have taken more time.
...(Interruptions)...

3t gEEdR goT: U & 3 BERlY MY (FET)...

Sy (U ftS REE): g S, omu dfeu| . (am@em).. st Ao Sd |
...(TTE)...

N IR UST IUWWEEE S, R [ el H Ul SuRed 97 . (SaE)...
R S Nell d Uil SuRed 97 &1 SS9 Yal H W A o, e o
UUe TRl 7, Wy e 79 Uik A g2 L (@dEH)..

Syt (WL | FREF): I SN, oM oY, Wil ..(@aEm).. It is not a
discussion....(Interruptions)... Hon. Chairman has allowed special permission to
Punijji. That is all. You have made your point..(Interruptions)...

*Expunged as ordered by the Chair
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M gAER g AT g1 M B TN R B ARk U T sHe e
ATl 8l SeR | ..(9E)...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): No discussion, please
...(Interruptions)...

sft fog Bfear (TR UQT): MU VH AN Bl WRETT T Y@ B ...(;IEM)...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): No discussion, please
...(Interruptions)... Shri Sanjay Raut also asked in advancé.nterruptions)...

o AR Yo IuwWRAE Sfl, H U 9 .(SEET)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr Punj, please co-operate
...(Interruptions)... You took special permissior¥es, Mr Raut. ...(Interruptions)...

3t A9 W8T (WERTY): W, R G St A S BEl © ...(FEE)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Since it is related to Mumbai, |
will allow you for one minute.

Nt dog ST W, Th e F @ $v ff @ TE OB L (@awm). I8 Q¥
P WA T, W . (JAQEM).. 8 &8 A I|d T, B AGH © [ T8 @ FdA

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): No, it is not a discussion
...(Interruptions)... You can give notice..(Interruptions)... It is not a discussion
..(Interruptions)... Only Mr. Raut was allowed to mention. If you want a separate
discussion, give separate notice(lnterruptions)...

#f WO WS W, EE H R I, IE FI <@ T . (FIEM)...

At Rram< fadt (BR): a9 Stawete A81ey . .(9E). .
3t I FuIT AT (FBR): R, ORI 9@ W G AN (@Eu)..

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, this is not a discussion. |
cannot allow all...(Interruptions)... We have to take up the Callingttention
Motion. Mr. Raut, please finish in one minute.

sft ol ST WX, AU Ud e B 919 A9 BN ...(GE)...

Iy (W, NS PRIA): v BFe B 9 § @R @ g AW Uh e
¥ e $INT . (awm)... difay, Sifg ..(aeEm)...
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# GO IS AR, gWs H S W AT 8, W <@, b g8 R I,
P BA, g 9 b gHH A ©| IR U ARG J S g, GHEl S99
W ST TR R

W, WER ¥ 987 & Al $ HW S I 3N AR FEE H AU S
&M ISP €, H Yed dEdl § & "WER & gHedH S B dd §, e
oy oMU 4RT H@T @ BRI W A 87 A AR F FASHN YD D A
g e fav o geE ok g1 <9 el @ 82

W, g8l ® Q& 9| IR QO uedl gARI A b W gg| IR Sl

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now please conclude.

ft Fo IWA IFAF FW Gd b T .(@IUF)... S AN 3§ oI A IEd

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now please conclude.

Ao [T WS FW G B MY R B IRAR WWHR D A
U TR B o e I - B 2 ) i O o) Y A S o | B 2 G
(FIEF)... T U W AR g1 I8 98l I9 IfdeHl 7, ORI L (cawm)...
&M e o iR [ gferd Sl @ gfew & wEe AR femr el Id
SR 10 N IR TR ¥ (FEUH)... Y8 98 9T I[FHEH! B .(ATEM)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please, be brief.

At Ao WS TG H T FIGA B Y A A, NS )] s H &
foar mm, H 10 @ IR TR 9, Ul IO I(@IGHT UH Vel Mdrer! €3Ik
TERT, & PR IqHI WA <dl 21 I8 fFdP IR W §A? U & 8
= S wEl 96 € .(¥aum).. 98 I8 b g™ HAl 9 L (Faum)..

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Now take your seat.
...(Interruptions)... Take your seat.

#ft o wea: ¢ R Y IW P, NS B T WERTE B ST dRd ©
IRTSIHAT BT BT & ...(TEH)...

THE VICE-CHAIRMAN (PROFE PRPJ. KURIEN): Now take your seat.
...(Interruptions)...

*Expunged as ordered by the Chair
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St GO QW R, W, AU JY dld QY . (FIEF)...

Sy (WL @S pREw): 72, T8, 9 fe @ W (@@, §fy, 9
...(TTE)...

Sft IO VST W, T W § BN b, BN P (FGEH)... BRI b ol HAI
IR SFd TH WY ®, =l 59 ¥l & fav smare A ga fear el
..(FE)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now please...(@@aeH)... 319
dfsg, ey . (aaem)...

sft o WS HIN b UH A A WRARE & oft L (caaEm)...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): You have made your poirdi=
fie & I . (caaum)...

sft dio IS gEE yfa & gfaw TR (@) 50 gferdH
..(FTET)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): That is over Take your seat.
...(Interruptions)... Please, take you seat.(Interruptions)...

M o ST W, R/ .. (TGEH)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You have made your point. Npw
take your seat.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Listen to me..(Interruptions)...
Th fiqe Ifou .(eEm).. U Uh fe ST .(emm)...

sft Ao WST A IS IABIGH! ATl AN . (IEETH)...

Y UBTIT SMASHY (FERTE): SUTARIE] SN ...(SHIEM)...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): I will tell you ...(Interruptions)...
Please, listen to me.(Interruptions)... 3T & Y& fiMe ISy . (craem)...

St UHTeT STEASHR: I8 g PO B Y@l g, A U e R TE A depr
..(CHETH)...
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Iuwrerer (W LS REA): v v e dfdy, W | Yo .(@awm)... Let
me say...(Interruptions)... Hon. Members...(Interruptions)... | am on my legs..(In-

terruptions)... 3T ST . (caRm)...
sft dorT ST WX, UfRRdE P . (SGE)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): I will allow ...(Interruptions)... |
am on my legs...(Interruptions)... When the Chair is on his legs, you know the
rules ...(Interruptions)... You should know the rules.(Interruptions)... See, | am
only your servant. Nowl am requesting on one point. | am taking your opinion.
This discussion is neither a Short Duration Discussion nor a formal discussion.
Because Mr Punj specially requested hon. Chairman, he allowed him to raise the
matter And, because MrSanjay Raut also made a request eadiallowed him. If
you want to convert it into a discussian(Interruptions)... Let me complete.
..(Interruptions)... 1 am on my legs...(Interruptions)... Let me complete. If you want
to convert it into a discussion, it should be a structured discussion as per the
rules, and, certain]ythere is no objection...(Interruptions)... If you convert this
into a discussion in this manpneand, if you ask me to allow every Member to
speak, then, you will not be able to discuss Calltgntion relating toAmarnath
Yatra, which is very important. So, my request.i@nterruptions)...

SHRI TARUN VIJAY (Uttarakhand): Sir, |1 have already given notice on this
important issue...(Interruptions)...

THE VICE-CHAIRMAN (PROE P J. KURIEN): Tarunji, please
...(Interruptions)... 3M X SR ¥| M9 dfSy ..(=waem).. My suggestion is that if
you want ...(Interruptions)...

sft Y wier wwe ((MER): WX, o"R 39 fawg W structured debater fow
WHR A9 WY, o 89 @ AR &l ..(aauH)...

Sywrerer (W S HREE): oMy Aifiew T &IfSTl It is up to the Government
..(Interruptions)... See, Members can give notice. Chair cannot give any more com-
mitment. ...(Interruptions)...

#t Ram< et @R, aw & 9@ T Al . (FaEm)...
sft TReT M (SR UQ¥): W, ..(FAuH)... 39 W 9 Soll Bl . (Fau)...

A WO WSd: W, H Th e IR Ol (eum)...
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N Ram< e Staues w8iky, g8 4 Sl 39 gl ..(JEEH)...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): What can | do?
...(Interruptions)...

M IO ST W, T AT gaT 8 [P U P WAR DA Tl @ B
...(FEET)...

THE VICE-CHAIRMAN (PROE PJ. KURIEN): No, | can't allow
...(Interruptions)... What can | do?..(Interruptions)... We can have a structured
discussion. ...(Interruptions)... We can have a structured discussion.
...(Interruptions)... Yes, yes.That can be allowed..(Interruptions)...

sft WO WS WX, .(FAUH)... J8 T 9ad 8, W) (TaE)...

N Ram< e Staues w8iky, g8 4 Sl $9 gl .. (JEEH)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now let us take up next item,
that is, CallingAttention on...(Interruptions)...

sft <o/ IST W, U A (aEm)...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): You have finished.
...(Interruptions)... This way you cannot speak..(Interruptions)... | have allowed
you to speak for three minutes.

DR. V. MAITREYAN (Tamil Nadu): Why not, Sir? It is not a Zero Hour
discussion. Special permission has been given to raise(libterruptions)... It is
not Zero Hour ...(Interruptions)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): That is what | am saying. It is
not a discussion....(Interruptions)... Let us hear the hon. Minister
...(Interruptions)...

THE MINISTER OF HOMEAFFAIRS (SHRI SUSHILKUMAR SHINDE): Sir
after the discussion...(Interruptions)...

st Rare Rt Swawegs dsiqa, § @1 g1 omud A0 ard @l g
.(TFET)... TAP] Bl HAdAG &l & .. (FIUM)... 9gd Hswqul a1 g$ ® |
(TIEE).. 39 Wed H O 1 9 R RN AW # 99 @ TS §, 98 9g8d
IRodges &l @ d Wsdl W 9 @i 9 5 9w &1 swa far, House
of Elders¥ i S e @ AW & MG fHAT W Tl A8 B FRAET R
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W H YRGB e § SR QR QW S YA @ Bl (@) § A E
9 A H R Tl Bl (@auE). 39 W ogq fog @R Aifew W Sl R
WE P WY H AN A IS ST AT B, a8 del 9 M <w F fRa I
% fga # @ T .(aum)...

DR. CHANDAN MITRA (Madhya Pradesh): Siwe have given notice.
...(Interruptions)... The Government cannot.(Interruptions)...

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): You give a notice3imd Mfew
ANT| .. (aem)...

SHRI JAGAT PRAKASH NADDA (Himachal Pradesh): Sialready a notice
has been given three days back(Interruptions)... The Government is not
responding....(Interruptions)...

# REm< At W, 98¢ W Feuy R 59 dRe & 99 & sw9d
BT 8, BRIAA WY B SWHIA BIT ©, 39 9ed H W PR I dRE Pl Wl
P TRA BN, oI IE <Y HE SMGA? . (TEM)...

SHRI PRAKASH JA/ADEKAR: Sir, this is not fair ...(Interruptions)...

N Ram< fas: safoy, § TR @)ar g 6 I8l 39 RE P ANU g
3R oMY TP IS fhar| ..(@EE).. § oMU W eRal § b ..(@@us). d
A AN WAl g & RAG e & Rgaw S 9d g8 8 S9Pl aud for
Y|SB WANST A vewus fear Sgl # ogE A dRar g1 . (cam)..
IUGATEAE HEled, [ WU Bl USl WY 3R ..(EEH)...

sft fr wfear: W, ..(xaEm)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Let us take up 'Calittention’.
Regarding this important Bombay issue, you please give notif@terruptions)...

SHRI JAGAT PRAKASH NADDA: Sir, Mr. Tarun Vijay gave a notice three
days back.The Government is not responding to that, and, you 'séye notice'".
...(Interruptions)...

SHRI SUSHILKUMAR SHINDE: Sir as directed by the Chair.(Interruptions)...

M REm< et @R (@aum). § o f$aie oxar § fé s ® 9w
P ey SR SHH S ofelw®MEe §, SWdl TRIUS B . (EEM)...
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THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Let us first listen to the
Minister. ...(Interruptions)... Listen to the Minister...(Interruptions)... Let him say
...(Interruptions)... 3MY gIdT I AT ...(FaEm)...

Mt REre et W, @@, § i wfor A4 8 gl . (@EEE).. 3
W AUl B Ufey AR SHH Sl Sffesiaurgd §, SHB proceedingsd  expunge
BINTT| ..(TTEM)...

LA T W, AU T I Rl 9HY e gl L (@@aum)..

SHRI M. VENKAIAH NAIDU (Karnataka): If anything objectionable has been
raised, let the Government respond to that at a later tir{leterruptions)... Now,
let us take up the issue éfmarnathYatra and let the Minister make a statement
on Amarnath Yatra. ...(Interruptions)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Let us now take up the Calling
Attention on Amarnath Yatra ...(Interruptions)... You can give notice.
...(Interruptions)...

Yt Ramws et ¥, M proceedings®l ufer iR IwH S communalard
g ST@ proceedingst (@fely . (@@eM)... S9dI expungedify | . (aemH)... 39
WE @I W B FHATG ARG d9g # el fRw S dear g1 .(cadEm)..

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): What do you want?
...(Interruptions)...

st aR® oMary (MERTY): W), g3 e fide died &1 Hie fear Sl
..(TTET)...

i GO IWA W, A b e dld B Hiel A Sl (@EhEE)...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): You can give notice.
...(Interruptions)...

st ST TeEE (SR USY): WX L(SIAEITM)..

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The point is...(Interruptions)...
Are we not governed by rules?(Interruptions)...

sft Rram< fad: W, omue sHdl B tolerate fhare . (cadem)...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): You spoke for three minutes
...(Interruptions)...
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sft aR® oFaR: IuWEgE wEIcy, S=iH ol Wl objectionabledd ®El ¥,
SHBI expungefdar Al (aE)...

Iyt (W 9o PRIA): AU qU e W T8y L (@FE).. A0 TAied SR
..(@agm)... | will have to adjourn the House, if it goes on this waginterruptions)...
I will be forced to adjourn the House(Interruptions).. The discussion on the issue
of AmarnathYatra is also very important. | want to take up tidit.of you want it
to be discussed..(Interruptions)...

sft R fat W=, =9 & proceedingste &l ol B ... (aEm)...
M BSH B U 8] Tl Ahd B ... (GEH)...

it TR IWETT AR SUFGYETL HEIGT  ..(TGEM)...
sft Rram< et W, 959 #§ S dien o1 @1 § .(S9E)..

IuwuremE (W WS FRIA): U ol W WOTIRY (@@ AU g,
hon. Members, why should there bglnterruptions)... Why should there be a
conflict between the two important subjects which have been listdtiterrup-
tions)... You can give notice...(Interruptions)...

st REr< Rt W), o9 W T8 9o . (@EuH).. §9 9ed H T el
ST ORBT ¥, KT AT FABI A&l QAR .(HGEM)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The House is adjourned for ten
minutes.

The House then adjourned at thirty-two minutes past twelve of the clock.
The House reassembled at forty-two minutes past twelve of the clock,
THE VICE-CHAIRMAN (PROF RJ. KURIEN) in the Chair.

A Rram< fardt Stz w8cy, § I8 FE1 o1 5 S v W 39 e
H P T E ().

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): | heard it....(Interruptions)...i
qHS AT

sft Ram< et @), oo wififes™ & SRaU| . (aem).. I8 uiferam
fefidt & Raams Bl (aEm)...

Sywwreme (W WS HRAA): § wwE ml Hon. Members, | will go through
the record of all the statements made here in this House and if there is anything
unparliamentary or unsubstantiated, | will remove that from the record.
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it GO I[W W, AU W g W gAYl (@)

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr Sanjay Raut, please
cooperate....(Interruptions)...

sft Ao I¢T WX, d8f FA9 AN AR U .(EU)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): This is not the wayMr. Sanjay
Raut and others want a discussion on the Mumbai issi{terruptions)... |
already said that this is a very important issue. It is better to have a structured
discussion...(Interruptions)... You are violating the rule..(Interruptions)... You are
violating the rule....(Interruptions)...

st aR® IFaR: TR AU SHh! WfwET ¢ % 8, O 88 o AN
(T, T Al b & NG B 9 d e QMY ().

THE VICE-CHAIRMAN (PROE PJ. KURIEN): Let me complete.
..(Interruptions)... That is what | am saying.(Interruptions)... Mr. Sanjay please
...(Interruptions)... | am in full agreement with what MiSanjay Raut and other hon.
Members say regarding Mumbai issue. It is very important. But what happened
before this was not a discussion..Mrunj was allowed..(Interruptions)... Let me
complete. What | am suggesting(Interruptions)... 37 gFY| ..(@@em)... Let me
complete.This is not the way one should behave in Parliam¥oti can give a
notice for discusion. If the Government is in agreement, there can be a structured
discussion....(Interruptions)... Not allowed. ...(Interruptions)...

THE MINISTER OF HOMEAFFAIRS (SHRI SUSHILKUMAR SHINDE): Sir if
they give notice to the hon. Chairman for a structured debate, the Government is
prepared for a statement.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): The hon. Home Minister has
said that the Government is prepared for a discusdibat ends the matter

Now, we shall take up CallingAttention to matter of went public
importance.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPOR TANCE

Inadequate faciliies and safety measas alongAmarnath Yatra
route resulting in death of pilgrims

THE LEADER OF THE OPPOSITION (SHRARUN JAITLEY): Sir, | beg to
call the attention of the Minister of HomAffairs to inadequate facilities and safety
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measures along th&marnath Yatra route resulting in death of adar number of
pilgrims.

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): There
have been statements from various quarters regarding the duration Afméreath

Yatra and there have been demands for having the yatra for a fixed period.

The yatra is aanized by the ShrAmarnathji Shrine Board, which is a body
created by arAct of the Sate LegislatureThe Board has the Governor of the
State as the Chairperson and the members. The present members are: (i) H.H. Sri
Sri Ravi Shankar(ii) Justice (Retd.) ®. Sharma, (iii) Ms. Sunita Narain, (iv) Dr
Kapila Vatsyayan, (v) ShrVijay Dhar (vi) Pt. Bhajan Sopori and (vii) DVed
Kurnari Ghai.

The beginning and the end of the yatra are determined by two factors — the
date on which the routes get clear of snow and the date on which the Raksha
Bandhan falls. The yatra begins on the date on which the route is clear of snow
and it ends on the date of the Raksha Bandhan. It has been our experience that
the routes get clear either in the last week of June or in the first week ofinjuly
the year 2003, the yatra started on 12th July and in 2004, it started on the 15th of
July. In the year 2010, the yatra began on the 1st of. Jiis year the yatra
started on the 25th of June.

On each of these occasions, the yatra closed on the Raksha Bandhan day
The Yatra duration in a given year can be longer or shodepending on the
date inAugust on which Shravan Purnima, that is, Raksha Bandhan, falls.

In 2011, the Shrine Board constituted a Committee headed by Sri Sri Ravi
Shankar to determine the duration of the yafracopy of the Committee's Report
is placed atAnnexure-l with my statement and laid on tfable of the House.
..(Interruptions)... 1 hope you have the copy.(Interruptions)... | have to be very
careful of what is given and what is not givérhat's why | am asking.

The Committee's Report was discussed by the Shrine Board at length and it
was noted that the duration of the yatra would be determined by the following
factors: (i) the extent of the snowfall received in the yatra area during the

preceding winterthat is, Noverher to March; (ii) the weather conditions during
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April-May and the status of snow melt; (iii) the period necessarily required by the
Army/security forces to get on the ground to establish the security-grid/area
security; (iv) the date on which Raksha Bandhan falls in the year (the Board
noted that assuming a fixed date of commencement of the yatra, the longest
duration of the pilgrimage shall be in the year in which this festival falls around
end of August).

The Board fully endorsed the Ravi Shankar sub-committee recommendations
and decided that th¥atra 2012 should commence on 25th June and conclude on
Raksha Bandhan,e., on 2ndAugust.

The next issue which has been raised is regarding the casualties in the yatra.
The number of pilgrims who made the pilgrimage and the number of pilgrims who
died in the past four years are as follows. In the year 2009, the number of pilgrims
were 3,92,653 and the casualties were 45. In the year 2010, the number of pilgrims
were 4,51,710 and the casualties were 77. In the year 2011, the number of pilgrims
were 6,35,611 and the casualties were 106. In the year 2012, the number of pilgrims
were 6,21,145 and the casualties were 93.

The above figures pertain to deaths in the yatra area and do not include
casualties due to accidents on the national highwety. while approaching the
yatra area. It will be seen that the number of casualties though unfortunate have
not been excessive as compared to the previous years. In fact, it has come down
mauginally this year compared to last year

The Shrine Board as well as the State Government advertised widely the fact
that the yatra is in difficult terrain at an altitude where the oxygen levels are low
and that only those yatris who are medically fit should undertake the yatra.

A copy of the health advisory which was issued to Yaéris is placed at
Annexure-ll and laid on th@&able of the HouseThis advisory was distributed
through pamphlets; displayed on the website of the Shrine Board and printed on
the back of the registration form. The Shrine Board made it compulsory for yatris
to produce a medical certificate indicating fitness of the yatris before they are
registered by the Board for undertaking the yatra. The State Government of Jammu
and Kashmir had set up a High Level Committee in 2011 to review the health and

other arrangements for the yatra and in accordance with its recommendations the
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State Government had established 15 medical camps along the route. These were
supplemented by 32 medical camps set up byAtiney, CRPF and BSFAIl these

camps had adequate number of doctorsf stal medicinesA total of 33 medical
ambulances were provided at tbase camps and more than one thousand oxygen
cylinders were kept on the yatra route. In addition to the above, 37 medical aid
centres were set up along the national highway in J&K. For yatris developing
serious medical complications; arrangements were made to evacuate them by
helicopters/dandies to base camps for onward transfer to Medical College Hospital

in Srinagar for specialised treatment.

The overall arrangements for the yatra were also upgraded from the year 2011.
For the first time, transit camps were established for overnight stafatoes at
Walnut Factory Qazigund, Mir BazarAnantnag District, Manigam an¥angoora,

Ganderbal District.

Emergency Shelters were set up in 19 locations in the yatra area, 13 on the
Pahalgam route and 6 on Baltal roudgrangements were made for 24 x 7 control
room. Telephone services were provided on entire yatra route as well as provision
of helicopter services. Both the Shrine Board and the State Government took all
possible steps to make the yatra as convenient and safe for the pilgrims as

possible.

By order dated 20th Jyh2012, the Supreme Court has desired that a Special
High Powered Committee may go into the arrangements of the yatra and suggest
improvements for the future. The Committee is expected to submit its report by the
first week of September2012 after which any additional steps which are

recommended will be taken for the yatra in the future years.

SHRI M. VENKAIAH NAIDU: Sir, | am not making a speeciihe statement
made by the Minister mentions thAnnexure-lI, recommendation made by the
Board, Annexure-Il, medical advice given are laid on thable along with the

statement. Both of them are missing.
THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Must be done. It has to be laid.

SHRI M. VENKAIAH NAIDU: Sir, along with the Minister's statement, it has
to be laid.
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): | agree. | saw it. It has to be
laid.

SHRI SUSHILKUMAR SHINDE: | also asked whether it has been received by

the hon. Members or not. Somebody said, "yes".
SHRI M. VENKAIAH NAIDU: Nobody has received it.

SHRI SUSHILKUMAR SHINDE: Anyhow; it will be provided.The gist of it |
have already mentioned here. Regarding the Ravi Shankar Committee's report also |
have mentioned here.

3 3reur Seoll ITWHERE S, PRI AT F IRM SH IR Sl gIl, Il
d @ OTHP SR 9 WeH ¥ UH aR =@ gs Nl iR I W W@ T NS
AHR Bl & A @ o1l 9 g Wl S@ g WM WRERI ARERAl
fred o, A1 I8 oanE fidar o 6 A @ @ R ¥ SR S e wee
P S E ff I PR AR TE T

weRd, AN qaa: a1 FeR @ W §1 Usell, YE WA S & @W AR TG
d W W § f6 98t w9 gfaurd 9gd o wie W & W1 @ g, that all
facilities are there with utmost perfectiotifd=l I Edhiba I8 &l g1 396 G
I PRU Y€ & b W 1996 b A I AS N A, Wb 9 @ o e
Al e SR F IR 9 gRud F wadl o, 98 SR oS dd S99 ARl
frell g eRU F® ¥ fP 39 umn @ ol oy "eR W 3@ § bl
@ W@ g 9¥ dgdl of @ ¥l Uh WHy o, o el #, g9Ri # ff T,
I qE S A SR oS W Ued B MiAar T fF W g, |9 1950 F SH
d4 R HEM & fau amr el el Al o fivel AR A @ o'W dM <,
2009 H ¥E AT 60 foF @t ot 2010 H 55 faA oW WE, 2011 H 45 fou @ S
IR 39 IR 39 fa & & WS AT B @l B9 'l & ¥ SR WP @t
T gedl O & 2 A S T WY Fel [ S IR 6 A’ 20 BOR U WD
I G MY, TF WA PV ARPones IE W BF, A @ IRAded §I9d
Ml T B FEA T dY 1996 W T@ I dle-FlsS AT A, Al IR T UH
Afer FFqEr S B B g% Al I B T T8 PEl b WIR B I A
T ¥ P 98 = B MNH W, AT b WA & v fR o o 9%
B i fear Swl gfifoy SR @l fRuM /W 9 BT SR SR STeA
IS H TeT W} A Wl gg At ol o1 B g I @ 9’ woSHE &
@ SR AgT A B AR BT W Al BN BHST Bl GERT g I8 oA
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1.00 p.m.

f6 @ S IR W@ W B 9.l YE de fH W T 20 BOR W WRD @

T& 9 ARyl S=M IE R @ fF R 20 BER W SRl @R g8 S,

ar g8l 9 gfeurd € 8 whM SR T UHR B gedA] gl 99 HEE b A

3 gEmE ¥, S WeR fey Ul o avdfas Rafd aw § fF wE O safied

dramue wer e, WfeT B T 3 IR W @ B, 99 UhUd faT d 44

gaR orm Wt MU €1 Because you have shortened the duration ofVYéea, 44,000
people have gone there on a given.d@gnceivably no arrangement is there for
44,000 people on a given dayTdl SH AW & WY acclimatise®®AT Al &

3R acclimatise®x< & ¢ a8 $® W9 Ueex H &, 98 Sl AUeex & D!

= P gl R AU AfShd B ¥ Ugeld @ dl, ofb 44 BOR WM Qb

fog a8t o1 ¥ € R B o auw &m ¥ ¥, san S Wenm & faw 3

Aehe YU fepa s & [ 78 £ 39 uRRYT d Pad WER 7

g uhs ol € IR T IAT @ J@F B HFA BT T

STFWEIE Sff, BRI WHMERIEAR 22,000 G Bl Fdw W T IR AS & WEN
H 98 @ I R 8 Wt gl The snow conditions are far more grave than
they are during thémarnath yatraAnd the yatra at Kailash Mansarovar begins
in the month of May@f ame T qd &rel W &1 forr & & Jae &
TN § UBd AT AT AR™ el B GEAI| RAT B OYH B FA 12,323 Fe
@ E, S BART ARRIER H S 10,000 P TR Tl Py AMERIER B A
9§ P WeM H SRW Bl Nl ®, O b SR B AR A b WeM A S
¥ AEM b 3T H IIRW &l B Ahdll SHHl WHRIE el € & o g gl
Y WAR W W PAR w1 F #=f S @ emE wem 5 uw W gd
R |e & & sHal @ & &9 &1 SR gREd T Q) 9 39 §&dl| o
ggl @1 Rafq &2 oMy 98 temporarygaed a9d ¥ PR AT BY A BT
g 3R $B ANl 9% dol T, d d8l permanentyfiEid § Fahdl g1 8 AT
P M R R ST SARAL 3 W S @d gl ®, 98 @ g @ g
WHR a6 g g8l SiF §, PR SFM T8l o dEdl, O WReR gfaurd &4
T 3R Shrine Board® T& nominal leaseR < | 3nfl I8l g a1 & 6
s, gel Rafd st @R © & B @i 9 gim oK d SEx I8 dEl, in-
dustrial housest I8 @8l f& &9 fo el W & oM W ¥ J&l 9 facilities
g1 @r8d g1 One industrial house seems to have intervened and sag,at@/

willing to create, as agnt of our charity facilities/camps on the way where people
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will get medical facilities, where they can rest, etc." But there seems to be a
cussed attitude of the Government that they will now not provide these facilities
on a permanent basis, that only skeleton facilities will be proviga®. forg e

UH db I forar fo @m woil dfeed difhee o) o S € o9 @i @
WA 3BT TEl T, 9 AN g8 R I T2 3H UGR &b a6 AU & fay g
BHlbd H IS YA TH QW B ARPlAe AR AR FRAT B UH AgS I ®

IR MR TUH UH WIS & <N O &, d 399 BNl 9ed @ snferawen &r
ggd Y UgEdl g1 39 9 R BH Q@ dl ¥R "l H WA $ feA A
RS @ 9gd SfSl REl § SR SUS A SFERAI Bl A B aoE A qEl bl
SRR Pl 9gd W Ugdl 21 THH & g oM Bl TGN WHR TH dd W
faR @ & 98l amua S 9IS 991§, 98 3 gawnel bl @l dR RO g8l
TNl $He g U IS @ SHE ARY R S I F AN B B G@ISy |

Jg Sl W g B fb YA P AR™ A G b A W UBA Ig AN AR

TE B WA, I AT U H Tad WHE T R qEl B FHIGd b Udhed v

gl

TS fART § WHR P Iz g N T agm 5 a F fruae <o
g, 3THF SR W WIHR @R | # o T Ugd, 99 3@ IA F IRM
Al B e e d g w1 jE ofl, 99 feAl 1 ue PRigH  CofffdsM )RS
i 39 I8 & 39 WS [RY S0 9§ did % 91 I9 TE B SRR g9
g o fr 9 # W Few Fa W W ¥ iR UF AW =« Ry W §
i 4 3o W & S of S0 & a=n & fRE €1 9 59w @1 mim @R
¥ 9, the kind of language that they were using! They can be agnostic or atheist,
| don't mind. But to be completely opposed to the yatra and saying, "These orga-
nizations are pressing u$hey are the ones who are responsibknt the kind
of language, which they were using, was almost one of hostility to the yatra. So,
you need not constitute a Board which comprises such people, and then, going by
the advice of those members, you shorten the duration, not provide facilities and
not allow your $ate Government to transfer the land to the Boamt, because
of inadequate facilities, these tragedies keep occurring year by year

Ninety-three people are dying because of medical reasons; about 40 others
are dying because of accidents. The casualties are in excess of 130 people this
year We cannot dbrd to lose so many people and, therefore, | draw the attention
of the Government towards this, and | would like the hon. Minister to respond to
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it. Is this Government going to seriously consider increasing the duration of the
Yatra? Secondlyare they going to consider the fact that facilities be created on a
permanent basis, upon transfer of land to the Board, and if they find some
difficulty, let the $ate Government build those facilities and they can lease it out

to the Board on some arrangement between the Board and the State Government?
The Yatra is a reality and if it is a realityve can't allow people to die. Human

lives can't be lost in this manneérhirdly, would he consider that in the Board a
serious reflection takes place, that if he finds that there is something wrong in
their initial constitution of the Board by the State Government, he should draw the
attention of the State Government to this very fact itself? Thank you.

T B R @IS ol &7, fooell): STty "8y, fRAe § BAR
dgd WR e @M § R WM gaw a1 e fmem & @ e oae € eiR
fearera & &4 S YOl WA B-

"BYIIR HRUMGIR HARARY YT =ER |

A< goIRfd< 9d varafed 9|

anft o1 WRT 9d @1 B 99 WRwa # uddt St S quwnm aw 3@ off,
g IR # g fewd g 8 1 g8 UP 9gd UHM WH vl H ogher ol
g™ dr g1 I8 PE wdledl b AU sged @l R Ue gHemH uRaR
g Hferd, S 987 Y84 €, SeM 9@ R W Wl 3R W] ari $ gann|
dlSFRAI IET MY S UMM i B a9® 9 ® Id @ B, R R
Jeld BT Ub-fagrs o SHal fiear o

ITAMEI Sff, Th W 9Y dd SFRAIY AT BAR URAR B ol gl g
g, S9% FEE0 # o ok &R W@ AnuEd W O# SR W uel SYEEl oRarer
i SR B ARG B GO IR | BEN ¥R WEM H OBRE 7 e 7gd
Sto@ S I el 6 T gEal OO aRd 9 iR 99 fod H gge awd-
R, YRR, TS, AN, deeAdrel, TaaRoll SIS S-S ReraeE g
W ugad I S fodi # I ;A &9 faT @ Bt M, S official AT wE S
ot SR gHP s HE AH Sl Al S¥P ale Shrine Boards l, T WRHR
T 3l o forr iR arRad H, faued Aar 9 e wEr B sHe A= d gyd
glg g5 ©1 W@ 1949 H, USSLUB HY g8l YO PRA ARW [BAT A1, q@ U
IR AE SN ¥ SIS o Wl B 9 ¥ HWR dg M S @i # s
¢ B ¢ AR S9S WY v RN U1 @ @ 2 e vy d fuel war
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J 9d HEll ggel @ § qE W AEdal § fb 98 dE fh I WeR A 9
@ g Afd & fH A @ @ werr & AR gfaw] T gerr € d g8
IR gl F AEar g f6 S gud @ g € 9 owdw § ofed Sdel Aifd
AR SFH MG b FW AP e}, A FHeEr § fb e TEl g1 @sl A ueR
P WA T - UBA Al @Y B U Tl Bl B A BMT AT S
1 @el fb Ugd ¥E 9 feA # BN oM, R 9@ TE| @l @ U g9 HEd
gl offm fo7 emees gffem © @@ @ ReR 8 Afdd amm @ oR™ @9 ', a8
3 9 R MR wRar & fb foadt 96 g 59 9« 9% wH TS, 99 Wi
I T Gd G E, AN Teal o Fhd ¥, olfed O Al R Sifde @,
SH & Ari B A ff A gdd 8 9hal 8 3R Bl WOR oievdlgs 3y
qr sl A Y B wHW B 9Hd 2| ghioy I8 W <T@ usal ® f IR
P9 Tb QG BN ) IE fRA b oEF A S 2 IE A A1 WA AR HieQ
I IHA BlRY, ST 9w A T fF 9% fean gsW, fea @ usW, SR fRdl &
g H el ¥ T B9 U8 QANRNU TE PR Ghd © (b AdY P SIIGIHBR P
fpar o T B

qEred, § 7 aed 98 A g R T & W WHR F A Fs ddg T
werey, A o M W I W W W AT g I I OF s AR F el
SeM dEl fF ' 9 @ T SR S dWR Q"] S q@dx gdl
fo g8f sal 9 Ul gz ot & TN U I AR IRAT [dopd d9T =N
ol IR THH TEI WHRT A T UBR I8 b $HRU ol IS dIPbs 39 dd T
fo a=r @ Efy wedl well W1 & 'l SHG IR H &M HRAl ARyl SFR
RacoRes § @M 12 #8M I Wdhd ¢, WU A Sal Afd 9% TSl T, ol
R Wt a8l el § dIs $M d9 &I BAI Al R TAR TEI P IS FARART
sfagude g8 W TS wgd dear ¥, NEW Sl s @ dF fea o1 wae
T Ay 9 WAl Bl 3W UBR Uel WA 3@ @ ¥l OH 39 9 W AEEd
g b oafy &7 8 W& 8 I 9% JE B T UAN YE WR RN SR
YA fas T &1 M Tl 3WH IR H A I W @R FRA AW eidmd
AU Y € A CHel Sl ® gy A8 P SRWE 9 €l Bl @Ry

R WA QRe @ g, el ok g Whd Td few ¥l @l 3w W
ke @t & o1 wWfeal <7 € fF &9 o ® W a1l 9 uned aiRg 0
e €1 991 oMUdl §HSM P SRexd del ©l 9 offcal Rl € gW ©
safeg ARl @ QRem b AR H W TEy FRA gsdl gl I WHR bl e
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IAT IR k| YD AIE BAN, USORIH H AN WA UBS fhel oW U e
oA 3 YR IT A At 8 SUh R H WY @A USdl ¥ g g SmA
T& T fF I @ & SR AN 98 g Yl 9@ 9% 8 US[E, 8 OiE, 'Y
gHH W RIS &1 5y 9 8, 9@ Jb I WO Bod §l IR Fel HRIRS
P o B O A GRT ¥ MR ART A e f g8t emuat e T
oft| gafey fRIRIRE it e v & Rge aR & e e

dRT 2, glwrl glud fF uerR @l &1 ugdll, Afeda gfaamd &, S
$EM FEll § UhR SRl WAferdt ¥l oeme € 39 Wey # W S o1l el
cfrele BT e B € O omeuw we ugfid B S ¥ SR WRy e
UECRTH & ATl # defl Sl 81 ¥ ey, UgeMM &1 SRAT Sl Sa91 W8 3R
W FH BRAl AT, g8 SRAT W 3 UgHd Bl O BT &l FAY R 6 A
SR S A1 Sl gl b foy 9@ d@ <icied @l ad 8, 99 a% B B
AN Fom? dRR T Yok W B R S U A T PR YeeX B gawd
g o T fRE a9 dEr fe S W WU 9 e R Sl H wEar @
g & a8l sl ofee gb orel A usdl ® f6 9@l el A B WER @l
T B FhA ¥, 99 qF WHc ddle B 9gd d91 R T A g, s
IR H TEARRACSIIRCH B AR g8l b ANl B AT oAl

Helqd, § UH 9/ gl dEdl g1 Sl dErd iR ARRIAR 8, 98 8ls
sl S9¢ &l T8l W 9gd @A d% Usdl & IR dgd bW aIRY Bl Bl
AT SR NS < d oErRd H odF $9 IR Bl T

it W RiE BER) (SRES): W, § Ue FE B Soolgd RSP 9 &
g S WM 3 WY Py Al WO B

T ®uf Rrg: |1 U 98 8 v 2

M wra RE st § dad Te g § U 9 WA dR e gl 9
AN W YW A BIAR S 8, WX el A Ble) S &1 g8 [wen, # sl
SR BRI g, SEH Wl R WaRae g

T ®Uf g 81 Foar 2, # Tad 89|

st wid Rz PraRY: oMU oE@ @ 9d R L 8, ThATHC b g€ P
=

Tl Hof RiE: 81 Gear & 6 I @fed 811 A PE ® ¥ 5 e vy
WO Bl H gE R ¥ PE @ g fb R B dEm W IRAT i W@, 3R
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N AF S @ 98 HeW WA IRAT § 1 SEl d@ W SHMGRI 8, AFERIER
22,000 fHAMicy W & Tl Home ydd & RREw 22,000 WMl J O ¥ o
HERIGR 9 13000-14000 &, «fb & g9d aR H W SR 8] § |
(TTE)... SUGVEe WEIRY, Ul d S dedl Usdl § ...(UdEm)...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): No, please. It is already 1.15
p.m.

M gAER goT (3NfST): g8l W Fed 9gd dlod & AR AlGA H S TARER
2, 98 -2 A1 -3 dF Tl Il Bl (T, d8i Sffedor 9gd dH 7|
..(TTEH)...

ST, Y 8 98f W 3 98d & ..(@aum)... § AF g1 SuqWeds weed, #
AT A T dRl gl H SRS SR SRNER & dR A el b I8l o, H qHaRT
F IR H FT @ A APT S W B, ARRIER § AR SR G AR F Py
gR A ¥ AT SO/l © b g8l | W IRl el S| SHY AFIRIGR By
S W ggd glawr 8 SRef | df 89 SRRA @ 919X I® 8, 9@l Tel 9% @
g1 o 7w € T oy o, gE gRem @ oiR e gfanelt @1 g B
7 Tel & 6 g AF B Re @ o w98l ) waie oRkRefot T8 81 4
T @R TR AT g offed onfl aRRefl Wi 6 €1 e S gim e T Fel
T TG B, g M © fF Sg I HAST Pl uS AW, A IqH O GG BRI, ST
PR fpar SR 3R oFTel a¥ omen & o aRRefEl ol 81 Seft| o8 @ #)
S g, R S, a1 #erderar Al € AfeT S8l 96 RiE 81 9P SHP b P g
IU R S| 39 g |icfhde @1 ard ol &1 god |fcihde &1 aga Agsi o
fRw fear| &4 oo &1 8, B9 R Sft, &t amn aR)d gU WA 91ed §, Mg
TR ¥ T AlEfhpe AN 8 R d| d ®e1 w6 A | 9gl S| 8, S
g1 S aEr AT R deR S 8, SAdl < W 9gd e g1 9 bEl garm o
TWE A0 T« A R B 9 B 9| HElgd, g9y # Ag fb gex 9qiEr @
FUT T AR GfIung sredl-erdl gl B g=are |

Suwareme (U S REE): Sl s FIU| L (FaE)..
it TH. dBA 9¥g : W, lunch-break & IR # FB ol HRYI..(@Em)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): If you want, we can do away
with the lunch-break. That is up to the House(lnterruptions)... | request the
remaining Membrs to only seek clarifications. It is a Callidgtention.
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Nt T dh AEG W, AW G § B W Ol Wy d= F fow AR
IR d® H T Y BRY| ..(F@Em)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no; that is not possible. It
is a very strict rule...(Interruptions)... Now, Mr. Kashyap...(Interruptions)...

ST ded fEr (@ wew): W, H US 9 de Al . (@EEE).. W), § Sl
P g8 St @1 9gd M dRAl gl .(FaEH).. 9%, 3Ub AEgd 4§ el U
g S &1 =9 et w=a ard g F . (ceEm)..

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): | have called MrKashyap.
...(Interruptions)... No, please. MrKashyap.

M NE PIR HIY (SR US¥): Weled, FaR] &AMl 1 AU IRT M
UBRT 8, Wi g3l dleo @ Al 81 A U @1 2l . (FEEH).. W), AU AR
T YBRI T, R H AT YH P? . (TEEH)...

IuwregE (W | FRI): 1 AW fore H 7 ST H A F g o]
..(FFE)...

#f NT FAR HU F8IGY, e H AIRYT HRAY| ... (FGEH)...

SHRI M. VENKAIAH NAIDU: But, Sir, why has the lunch-break been can-
celled without the consent of the House®nterruptions)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No.That will be only if the

House wants.

sft R WA (SR USY): WY, 39 W AR U Bl ff 9 B aHy
ANT| .. (caem)...

Iy (W GLSL pREA): H onfl dEIU St Bl gerr g1 e I foRe
# 98l T . (caaum)...

Mt R FIR HAU: FBIed, Fad FARYd PR Bl PUT B

SHRI RA/I SHANKAR PRASAD: Sir hon. Members are asking for a lunch
break. There is a consensus for lunch break.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | request every Member to seek
clarifications and, thereaftewe can break for lunch.
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ft NT FIR HWU FEIG, A AU 3 O Fawem & 7 § I9 g
d 9% el OGO oUe! ¥awdl b AER W OB AUl g |

HEIGY, PRI YH & U WRA & fEgell @ fRW omem ¥ s\ 9 @l
P AHR & Wbl &1 SERA A W P oGl B gad Agaqul A=A A
¥ TS T OBA TH IS B Adbel Well § Q@I SN @ T, T ARA @ IH
AT H OEM el gaReN], AN 9R Q¥ IR WRGR & AEE ¥l AH 96T
P AT IFGR AeEd B fF dwel avf F @ aell 39 aEr & oA § WaR
B WE A PR I, WSS AT P T8l 998 TS Tl 3Hh Aoar fHAr BR
g1 e B A BIE FaRAT qE B TS Bl WHR Bl AR A AEHA U T
Mawd JRER & IR H W P FHREE FaRel & g8 T IR T & TR
¥ gfe ¥ i o< a9 &1 faraad gem g

Hqelqy, ufay daesl SEIgell $ Hid oq¥avdl F BRU 8 Bl g1 IR
fled U™ @l & aidbsl W AR fhar O, d 9 el d Joded 9 g
GG T AT B gl T SRM 600 W QT JAA P OAM g 2 ...(FGEM)...

Sugureder (U diSt pRIE): dwu S, U u gioyl

M = FIR W e, § AU Aegd A YE bedl dedl § b WHR
7 3R Shrine Boardd "R ¥#Y IEd, ¥ HEwWQU A1 W @M feAm g o
e ga A e BN AERw, 9 WER @ sFed! & wEr e e gie
P P WE T W FIM o TS R 12 SR B Th PACI TR, dF T
A IE AEWE FRER! A B w2l sEw wWe B 7 fB wEl
7 @8l Shrine Boarddl We T & FaE! ¥ Pl§ b A HH SR g O
(AT @) G, 99 db BH Ged b AMA IMEA¥IS Al B Tl A&l BRI,
...(TEEH)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): This is not a discussion; so,

please put questions only

f Ns IR dww: 39 TR IR B 'A AEl B Gha1 §l Ased, H
UG HAEAH § WHR Bl PP ORR] JHAE@ <A dEal gl Usal ged I| ¢ b
M IA P IARA W I Ved I O W A T Urdfedl § 98aR I € SIh
fg o/ A one way @l aRem B @IRT|

Iuwreme (WL @S HRIE): Pleaseconclude.
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N s PR T W, § 9 T e § & wo ) @ gl weled, #
A HA St W geE g dedl § e arderd SR UeeRel, Ml NGl W
WRY S @ GfOd @ae wRA1, AET & foRTS W 9gd @ awdd ©

IuqTede (U S PRI WU S, Wi deacs |
M N FAR BT W, W TR TS T ...(TGEH)...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): This is not a discussion;
so, please put questions aniyly U3 w T UYBA? ..(JGEM).. AUD YT P
fae feaar w9g arfew I8 =B) oid 8] ¥ 9NU woew disd &, # @
D7

M T PIR FRT W, IdH WAl @ R GH &R I8 gl HEl.d, W
e wad T ofe I A WRRR F U gl glawnel e W M1 9gd Sl
T IS WA G IR W OJRET qAl Bl P B QX IRe GRed AT R
SMET 9gd SNl 7

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Now Shri Kumar Deepak Das.
..(Interruptions)... Let me exhaust the names which are already hétaterruptions)...

N NE FIR FEE WR B S el 8, ..(FGEF)... ST W FAEE B
AIIhdl &l AU G Ao b AR A, 3Ok fAw H UM gy@re el gl

()., UG FgI-dgd  &IAIg |

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Now Shri Kumar Deepak Das.
...(Interruptions)... Mr. Kumar Deepak Das, you just ask questiorisu have just
two minutes....(Interruptions)... Now, please take your seat. | want to know
whether the House wants blatant violation of ruleglnterruptions)... Just seek
clarifications only Each Member is given two minutegou just seek clarifications
so that more Members can get the chancénterruptions)... Now, Shri Kumar
Deepak DasTake two minutes; ask questionBhat is all. You ask questions in

two minutes.

SHRI KUMAR DEERAK DAS (Assam): Sir | thank you very much for giving
me time to speak on thi&marrath Yatra issue. Sirmy question is in regard to
the Supreme Court ordel want to know from the hon. Minister whether it has
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been carried out by the Government in toto. It is because the Supreme Court was
concerned about the deaths that have taken place there. | want to know from the
hon. Minister whether proper toilet facilities are provided in every base camp. |
also want to know whether the Government would provide modern facilities like
railing, and other facilities up to the glacier area in this yatra route. | am asking
this question because already 100 deaths have taken place. It happened due to
poor medical facilities. Despite the fact that specialists doctors have been deployed
and free medical camps have been set up, these many deaths have taken place.
My concern is that the pilgrims who are visiting this Shrine are not being
protected properlySo, the Government should take special steps in this regard.
Thank you very much, Sir

Iummeer (W | Rem): REm= fer) s difag |

st Rearm< st (([@R): Sawrerer S, § 39 9R SFREI &I A=T ¥ dler
g H uRdl IW g T A I' [Qepd W@ ¥ 5 @@l zaw Wi ¥ f o' oAm
Fellpier ¥ W I g8 F U o Y@ 9, S Ugd IR@AT 7, ' S AW
W EMA B FAd Y <@l B w@ fh B wE 4 91 Fedl 8 99 @ve
F AN Fd W ke T BEl dlg Jag @ P gwl guR e offl g
g, S H HEqW @l 98 ¥E § b gl 6 Re b giawr @ g1 WeR
q I dH A8 g gl feflbiey ¥ Saxd & dle gH @l A <@l e
SFRATIY ST & Sl IR ¥, 98 IR § & qell Udl |El, g8l W el ard,
Sl arl A U AN fR dRE W O &2 Ig S fowid Bl dferert &1 @
T F TR B R T T g@ T I g P gRw T g ogEd 9@ S
B ool 98 g oAt b @gl ol vl & f6 W ®W Wl SERTI @ Yl W
W 9 gafrw a8l ot MIARMUE & e oon, I8 Ud Sidex d g Al @l
g 99 Ued & R 9 s forer wea St off Wi 9, SAe w1 B oMy Sl
JF W O Fhd ¥ BH AN MY A @l e oggl s v oft R sus, o
Fsh P PN U B B g U1 I Ay ¥ fb W fhW Re ¥ oow A
WM B B PR IE 2] OBl a@ W B WA ©§, I8 Al e Ry #
T& o1 & T R D e € ST Y Wl woge i o @ 7 g
A oS e € Of oEWel @ o W@ g fe SO 99§ U™ 9¢ RET O,
YR 9% 81 8, 999 ANl b 3fex Yol IR Wl b1 W Al 95 e 2
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gAN I8l <GER H OM3Y, Q@R H U8l PidR PR B BOR AN & S I
T e T f6 99 89 Usd ¥, S WY, WET H gHP P AR SN BT AR
foelm o7l g9 Q@1 L(9Ed B Ed))..

Iuquree (U NS PRI foat S, e gievl

N Ram= fat Suawrezer Sff, § W@ o) I8 g1 oM fb eeur St A
Fel 6 g8l W @I WRN @9 g8 WY, 8l Bl IE gl ©, SAlOY A
foar STUl B O RE W ;e A € U”E du e St @l arg BN, o
o7 @ 9 bel ofl, Pl ddR PR A WIEG JAleled gl o1l 9w 9
el § P Fvf o & Ugd 39 W9 A B M § @ ARyl

§ g8l W o1l W WEM AR W PEl fb 3w YW d AU PEl 96 g ©,
O WAl B AT WANM HR Ig &l TART <Y IAN ORGdl IR W, 5 TR
gled, 7 WR Bled gd T, Y AY, AU R e @l wgaven wfewm, feel
H ogEs H, d=s H, B WM @R1 Q| AU 39 SiEe H WY Bl AR MU Wi
P R/ Sl @ 87 gAY B ¥ AR B fH W we], SMe ' oW
¥ad &, S B9 @Fll & @G §, 9 q@f ¥ A" IW IR 9 W&l e, ' AN
SIH |d AW BRI S|

SHRI DEVENDER GOUDT. (Andhra Pradesh): Sirecently one person lost his
life. His family was explaining the conditions which | wanted to bring to the notice
of the House but seeing the moddwould like to seek some clarifications only
Sir, | would like to know the procedural lapses that the Ministry has found at the
time of the medical clearances of yatris. What are the reasons for not taking steps
for removing such lapses by the Ministry? Secondipether it is true that the
Supreme Court has issued a direction to the Union Government and also the State
Government to explain the reasons behind the death of so many pilgrims. If yes,
what are the details of the notice and the reply submitted to the Supreme Court?
Thirdly, what are the reasons for not implementing the recommendations of the
former Governor of Jammu and Kashmir for construction of a ropeway? Fourthly
whether it is a fact that the Supreme Court has set up a high powered committee
to recommend the measures for safe journey and whether it is true that the
committee has submitted its report @0th August, 2012. If yes, what are the



304 cCalling Attention to [RAJYA SABHA] Matter of Urgent
Public Importance

details of the recommendations made by the Committee? | wanted to explain certain
things, but there is no time. So, | seek clarifications from the hon. Minister on

these points. Thank you.

sft ST ueprer AET (BEES W) SUNWRIE Sff, BifelT oYM HINM & HREIH
H AERUT SR St SffurSiie, s o Sieell S A §gd @ Wewyul fawy
WHR & F98 @ 7, 9e1 Sa@ g HAl S ST drel § 1 ERvi e
Sieell S 7 9gd fRgd vU 9 3H OGN $ aR A &M PR fha g1 g
9gd P9 Sied & fog & 2, WdfeT § Pu ul b oamH O WIR Y SR
P ST FEdr g

scriptures® &M H W@ X T A P BN B Ge, d 3rd BCH W AA
d & wfte 8 %® € SR 9§ oFRAY @ sE@l & v 39 we Bl o
S I B FEEE #OUgel IE AR WG WX dadl off, #RdR g9 I @
T B A AR FH BIOEN, O olex 3% SfUNIRM F arm B ugel 120
fq, iR 60 fa, iR 55 fa9, iR 45 &9 SR 39 R gwar 39 fad T@ Wifg
R fear Tl SaE} @ ew St e Autobiography® ferad € f& he went
for this Yatra in the month oApril. 3FR 87 dd &, d WHR IQGA, S -
M Ed gY, AT WERU ¥ fo@d € 6 9 RawR wEN ¥ g e 4 g9
auf g St @ 39 9@ B gfe wxa €1 § g o owedr § f6 R oven
T 39 @Ay & forw @ swE ¥ 5 s 9 3@ = @ wWW g @

gg dl Bl Bl HA@ T WS YOE AP . (FEEM)...

SuwreRer (W1 WS PREA): A9 S, U FRfbdwE gfoy, Ig emual ded
W 78 g ..(@awm).. This is not your maiden speech. Maiden speech will be in
some discussion. If you make it your maiden speech you will lose the chance of a
maiden speech. It is in your favour

SHRI JAGAT PRAKASH NADDA: Okay Sir, | will put 5-6 specific questions.
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No; no, put just one questions.

#f ST UBTET ST R IS & T HlE B bl gwF T e g T
TP WA BAI &2 T B P Aal ¥ P WS g @ dew smao gften
JH BE P I P I8 UEAN T AP IE A SEP WA W g8l I Ared
g 7 @ O Ahd € IR DI TR B S Wbl T
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qQERT, I WRPR Bl Aged 1 B WA UsA Y d P YU fdm A1
A S AR T FWR B WHR 1 I9 0 7 R® @ AT o iR 9
W ofl dF BIE YRM R TEl ga? I o+l gHiice AT B, T (AU Xiged
q Ugd B jue § R9 g

TR U, BIC IR DI dqEST IR b U R AT de Pls TRT BT

IuqwTee (U1 @S HREE): oMU ueE gfBy . (@EEm)..

sft ST UbTeT WET W, W @R U . (F9uM).. These are all questions.
flewgel d8f el & f& It is difficult to remove the snows=as I8 & f&b
IgP AT P Ay Tleaygsl IR Rl & 3R Bl fded ¥ @xal g1 39
e W YeER B W Fed fed g1 /& oAgT 9 98l W B REgg aRT H
I W Pls WIN WRI? .(FET Bl ES))..

Iuwareme (W S HREE): ofih, 9, 99 . (aEE)...

Y ST UHET TS ASHA W H e I T sMgT dre per kilometer 200-
300 patientsdl 3f¢e I=x« & U T medical camp®! JAeT HIHE FBRAT?

THE VICE-CHAIRMAN (PROF RJ. KURIEN): This is not your maiden speech.
Your maiden speech has been kept reserved.

sft SFIG UhTIT SET S U P W Y MU B oflex B T MM 3R
R BSE & WY Sied Y H HUAI I WA Rl gl ST Gl W OADR
TRAT ¥ AR &), gPH B B GedR $ aR H R dR W) f@ER |

SRR (A /S PRI A WY swEd| @ e d o R e gfevl

sft TRET [ETT (STR UQY): A ITRAEIE S, 9gd 9 g AR A
yfouer ok AFHRE ©L wUl e St 9 I9Y, R oe Bl [ RE qWE Rd
g H W ot & Rib &1 ad e wEdl gl R’ OBRY ¥ P I8 WAR AN
ARE & A & & 8 SNl 7, SU Usd I W Pls PRAE! T8 bR
78§ sOfay dE W@ § 5 9w wAwn e o9 @ el ¥, g% ddel u
RE GO &1 9@ 39 9 W AFGE Gded ROl B doR fewol ars, I9d
FoR fofr fag, aft 98 WReR Sl @1 aRo 7 6 89 @ el &
Rearg & arg @ oered @f foudft & q @ B IR awd &2 ®T o
TEl B S PR e @ wRd B S ANl e @ wem ¥ S g8 8 99
W 8 PRIAE] BR?
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%, SR el @i fiE off did @ ¥, 9@ RacuRdls S8R ® R A, @l
I R g6 RS 7, ggm fAf 8 Fear 7, g R dEt derary # Ooft o
6-7 WEM T gl ¥, Jgl Wt uam fEr 8 9ear g a1 R 3w amn #§ &n
gadhl T R AET FRad? SEEl 89 gl of | gF Sl derdAry Wt g 9
TN, BERAY R B HEM % ¥ @PH @Al B, olfbd 98l W UG fHOr &
83 Bl ® WEM & dC 98 Qo SNl ¥ AR AN g8l S g1 ;@ TE o'W
EHTY IR BERAT & TRib ¥ IFRAT H A uap 7 exan, e @iti
B S MHRHAP Y B ST T, I8 d9 8 Hhl

@ oS, § Rib gqw & de mEdr § 6 e @ Sl 9 HEd bl 3R
WHR TRt 9 9 o, @1 I8 90w ¥ @WREe Wfed 8 9adl ®,

Iuwvrede (9. WS $RIA): g=gare | Now, Shri Ishwar Singh. Put just one

question.
st Svax g @Ramm: &), ol a1 #9 dia W ge T8
Syt (WL o REm): siifay #9 dlen {6 9w e gdves gfou|

sft $ea} e W), SFRAIY AT & A=W H MUY HYEd @l 9 @, 999
Ugel A § IE YBA ARG § 6 W b PA-PM A AR W U d W IEl
SN S 1 BET PRI B db A9 R b (g HIed d)S Al g fd
T U F A HOW T gerd o S| @i SR TR fb 39 d §
10 ameHdl B WR GIE T Fhd 8| d Ul BfSAS dar Whd | S fEr)
A AR SL P R off 9 ' o it 9 ga® € 9 o oot emRenm wad
g R 9= 9a@ whd T

W QRT Th U I8 € b gAR TEi Ppoas H PUEU W dgd gl Hell
A T g8 ARG W T Bl O F S} W fFIR & WA Al o d
g Al & fU WS @1 FARE, deX WS B B 9o 3Md VT Aol

g S 981 WM Fe O Fadl &1 ¥ AN B wHI IS B, B A g
g ok S@ 't o N, 9 I BANI BOR TRl e # U AN Mo
g W & SR g8l S W A A 8, S I AT Ol ¥ (AT DY
HdY)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please put the questions.

Mt R RE @R, 39 <0 A B gB A . (FEEM)..
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Syl (W ST HRA): sMUdl S gdvEd ged ®, gl . (ceum)..

N TR e W F aue Feg 4 Faed &R @ g 6 T WAR @
FH TE BN SW 9 AN WmAMT a8 Sl 89 Y 99 AN aRER
ST TR el Ife AleRS udes BRm, 91 399 IgRasl S Pis eI el §
I GES T8l B! §, SHdl FawAT B S |

T g' 5 INRTIT wuw .(9H @ )., dqrlt S Gy g,
..(SEEITH)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay Now, Mr. Ratanpuri.

f feav RiE &=, W §gd @ S € W ' RifR @l 1L (ewm)..
ffer & w9 SHRr uReer feam S 9edar €1 . (dEm)..

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Put a question; otherwise, take
your seat.

st e} e W W @WyeE I8 ¥ M I 9 ok Hlamdflum @ wrer
R dM 9 IR A1 7 qFfie R ¥ dad daT & U AR BN S
gl S IRl & orex &1 aElt 9 € S9e oft uReror e Swl o aw ot e
e 2l H U Udh faed g8 axal g 6 o ot L (@@em)..

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): No, no. Nothing will go on
record. Now Mr. Ratanpuri.

8ﬂ§‘<’ﬂ'\"ﬁ’l€:*

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Nothing will go on recordThe
time given is two minutes. That will not go on recordlInterruptions)... It is not
going on recordThat is enough. MrRatanpuri, just put a questioou were not
there when | called you..(Interruptions)...

ot Shga. Taagdt (7 ok SRy W, § I| F@ved IR & fow TE],
dfch $© WAl P SAE o b AU @el g gl ISl O IR PR TEHC
F P Rfciefes 981 & 3R S 9d I8 F8! T8 € 9 AR 9d J&K Govern-
ment & pertain dRT 2

W, Y9 TS HEYH B @ ¢ b RAR A wS b IR H, g8l P sl
3R qHI F IR W dgd PASHl ©l S Aol fEA WY, A TSI WReR
9 Nitish Sengupta Committegss fl, <@ 98 Ydh &e1 d9al U & @7 o)
99 HHC A IHB Q0 WIS W™ P oAl qe gend fear of fb @wl we W
H 85000 W R IE G TN A@IMRY AR TH UfEHeR <TEH W 3000 H SART
gt e BM wlRYl SefEERl ¥ S A A o ofRenm Sd Wl TE e

*Not recorded.
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<t, R 9@ E frenzy § gRIwR fRar T g1 3 gRAT ecologically e
fragile ¥ ..(@aem).. W& U @ B S| . (EEH)...

N AT wiex g ([WBR): IE ..(FEEM)... AUR YR IWBR T, ..(EEH)...
fodl @ aem W I8 Ad SRy & I8 uidd el 8 T T ..(aaEm)...

st g voagdt : W, & 99 gAYl L (@auE).. Tge W 9 gl
(FEET)... Absl el H g IET OB Fell M &N E(Fau™)...

THE VICE-CHAIRMAN (PROFE R J. KURIEN): Mr Ratanpuri, listen to me. It

is not going on record.

2 SH.gA. IaagE -

THE VICE-CHAIRMAN (PROFE P J. KURIEN): Mr Ratanpuri, you are not
supposed to reply on behalf of any Government. This is number one. Number two,
when | called your name, you were not there. Therefore, | was not to call you, yet |
called you. So, you can put a question. That is all. Nothing more. Just put a question.

#Y Sga. TaAgR : AR, .(@FEF)... TG a1 S el Tg ©, d Reble W T S
MY | I ABTS U PRAT 98 ] & | ..(FEH)... I8 I8 S]] &, WX |

THE VICE-CHAIRMAN (PROFE PR J. KURIEN): No, then, you seek other

avenue, not here.(Interruptions)... Here, you can ask a question. That is all.

2 SHUF. IAEQRE: W, 30 g9 qqsy 6 R SRES WHR ... (FEH)...
W, AU 3 AT & MR IWEE WHR 1@ & fog Ngae =l 7 &
gl 250 ABN W QT & W1 W, Rifdk 98 ecological fragile are& 3R IE
2 SR 3R 8H T AT Pl el el PR UM, R BH g 8l <@ U fP
Jgd fpTal s ¥ R P SH o H ST Whd 8, $H hypertensiveT®l g,
a1 g9 tragedies®l TEl P Wad | R TE A <@ fb O SR BTR WHR
fPal P8 THRGFR WREH IX Ghdl ol © o I F e 89wl 9
Jlagd e 3 W ® d@ IEl 91 ' 4R S 9 SR ordrell o
Sfded B WX g8l W SHl HRAT TSI, SHBl g8l WA SR @ TS|

$OPh BRU IRGAT H 98 W AN 4T SIS B W Y| SUDT g ST SR
T fF 3@ S 9RT UM L (HaEm)...

*Not recorded.



Calling Attention to [14 August 2017 Matter of Urgent 309
Public Importance

THE VICE-CHAIRMAN (PROFE P J. KURIEN): Now put the question.
...(Interruptions)... Put the question, please.(Interruptions)...

#ft Shoa. Taag: W), 59 sod § I8 Ul S ©, Sl 98 guersied
o AR B (auT)...

THE VICE-CHAIRMAN (PROF P J. KURIEN): Put your question..(Interrup-
tions)... You are not supposed to reply on behalf of any Government. Put your
question. It is CallingAttention.

M ST gt g8l bel T8, BRI @M MR €1 .(@EE).. BART S
TeETEl ¥ el w0 RE St g3 Ww ¥, ¥ 9a € fe W o ved awRmE
¥ U H human excret&@ TR ATl ...(AGEH)...

S 9dl B WM H @A 9gd Ol =l (W @ ") I8 IR unregu-
lated €1 & W&l § SR SR AT AT unregulatedtE M, @ IHH doE A
W B S| (adE). .

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): No; please conclude.
..(Interruptions)... Now, Shri Prakash Javadekar;(Interruptions)... Nothing will go
on record. Please take your seaflInterruptions)...

3t Sga. IaagEt

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Take your seat. | gave you
time. ...(Interruptions)... Now, Mr. Javadekaryou can put the question.
...(Interruptions)... Please....(Interruptions)... You can put the questiohat's all.
..(Interruptions)... Rule is same for everybadfut the questions..(Interruptions)...

ft yEer SERHR (WERTS): W, d f4h e @ gy, offeT ugd SHel d
JfPY| ..(TaEm)...

3t Rrar= Rerdt: ¥, 98 98 9id 2 €1 8 S8 dde B @l 2| fRuen
IS H Sigl-orgt e e §, 98f sadl dree | Wi o1 I8 € % g8 ecological
problemel I81 &1 Ugell W1 VAT g & fb WM e W ¥ TE Fidbd FR e
T 9 frea & 2, AT = B YT IRAT TR S| ().

sl UPIer SEaS®Y: WY, AT S96! Jd A8l IF 8, I Y did g 82
...(TTET)...

*Not recorded.
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3t SHUA. TaAge o+

THE VICE-CAIRMAN (PROF RJ. KURIEN): Mt Ratanpuri, it is not going on
record. ...(Interruptions)... Mr. Ratanpuri, please take your seat. It is not going on
record. ...(Interruptions)... Mr. Javadekarplease put your questions.

A UHET FAESHY: W, W A yH gl zHhl dgd W fAa & pu An
P AIa TET 2 fF A e aRE W e iR wel qawl Ml wga fen &
g B 7 suo motu foam @R I IR BedR M| G w1 AHen SE ¥
B BT Tl AT UG WEH W BM fARe] ¥ dad ® fF ¥ e W osEg
A € WRHR SIbl GRAE <A ARG & A S <A ARl 87 g Ak B AN
gl W W IH | T P aeerd iR gER # Efged, uE Iwdl # giRued,
AU & a, IS I Je [ AR S bul (g St 7 W @ A FE b
qAT AER Seal 6 B R BN AR A9 TN fovufa SR W e @1 sa-
cred place® Tof faar 8, a9 & s9& sacred hills@l it qax ggf i
FRATGT AT TE BRATGT?

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Now Mr. Desai. Put just one
question only Just one question.

SHRI ANIL DESAI (Maharashtra)You are letting all others but...

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): Yes, yes. For you, it is only
that. Your name is not there. | should not have called you. But | called you be-
cause you were insisting.

SHRI ANIL DESAI: My question is3mRag I, S fowg ol @ iplis
IR uiffs I Wl ¥ § SR dQdl <A ARyl S seA 9 emuw Wfed  famar
g, it should be reconstituted with positive-minded people who would encourage
this Yatra and yatris. Securityy fog 5 wg & I8 frenzy i1 & 78 7, I
SRE @E A F A 4 Faed $ fav 39 @wE @ gt aRAr WRaR
# RER g1 S Afsda gfad 8, S emRr RifaR 8 o 9’8l W S wEEe
JAEg T B TRRA B, STPI R Q| AP BST Fargdl b IR W air
ambulanceSRl gfaeT @ Fer@T < ALY ST FID FaRAT BRI Pl SwRd T
3l snow-clearing machineryidid &=t 8rit| I8 A1 fowg ol & fag o
qeyul & SR SR Wfedl W =ell o & AET P @@l o 8, Al MUDI qreb!
I W IR & @B TwRd T Tl e & IE qfi| § fF S|l gera
fomr Wl B9 fegwm # g o8 R Ed £ @ 'R O B 86 T SR
BART 86 BHE AT @Ry ..(99g @) &6dY).. BIRI Ig IET 9ed do-l aey

*Not recorded.
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R 39 W P UEel T8l Ml ARVl R 39 W Pls UMl oM AR, ar
g9 96l A8] HMA| The Shrine Board should be reconstituted with the like-

minded people who wdd support thisyatra andYatris.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now Shri Ram KripalYadav

Just put a question.

N I FUT AET ([BR): A ST Heled, H AR ¥ o=@l T8l @Rl
IEdl, Rifb 30 W s AFAT AER o (Ul WEHN had B 2

IRISI AR DI AR Tl I8 WDl Bl Bold WA T, WRY AT S T8l
g SR Al @ HH B 39 W 98l B I WER B DY SAMBRRA  view
T8l 8, WR g8l P AN WeW | Ful b AW WHR qqHd 8, Hifd g
g M W gel defEh S € et aow 9 sreraRen et ®

IuaTede (WL WS pRI): o ueE gfeyl

At YW pU Ae: H U € [P @ g W A0 BHS! W BH WR DR
=

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now put the question.

Y I PUT IdeT: HEIG, H AU HIEGH | g WAl dEdl g e S9
Heayul AT @ forg, el AR AR P oW od & AR o dRg 9 sl
dl 96 WEAM b fU B Bl WHR DD F JUR FRA O W@ E dlld S
Il g8t 9§, B9 SR Sfiled @ GRAT T Wd SR S B aNE Bl gfae
i Fb?

eIy, § Uh SMGRI Ig AR fb dgd WR WA TS AT WA BTSN
g G ¥E AR § b 9 g8 b BM H PRIWRS BRI (T B GS)... R
TR W T8 & d R WIR Bl SN WeAN o H b Uy 8 Hiif
U ggd AR AN ©, S I8 ded © fb 9 98l Piime N, 9 98l wed aIH
B BH BN, Al ST AN oW H MBI T MR B2

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You have asked two questions.

...(Interruptions)... That is enough..(Interruptions)...
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M I PUE AT W, W TP e ff a1 T8l gal
IywwTeme (W WS HRIA): aMUd &1 F@avEd 8 I Now, Mr. Minister

st ;M puIT AeT: H VB SR q@TEH O I8 g, W A AW AFERE HEH
S (CTER)...

IueTeTe (W RS HRIE): M pue Sfl, dfeyl
# AWM U FeT: W, I§ AR qAvad g

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): It is already 1.50.M. ...(Inter-
ruptions)... Nothing will go on record...(Interruptions)...

8 W puTT e
SHRI V.P. SINGH BADNORE (Rajasthan): Siplease....(Interruptions)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Your name is not here.(Inter-

ruptions)...

SHRI V.P. SINGH BADNORE: You cannot be a bad neighbour to me.

...(Interruptions)... Sir, you cannot be a bad neighbour to meInterruptions)...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Okay Only ShriV.P. Singh;
nobody else.

SHRI V.P. SINGH BADNORE: Sir | have a specific question. Is it not a fact
that the distance between Pahalgam and Gufa is 17 kms and the distance between
Baltal and Gufa is only 8 kms? In Switzerland and Canada, there are ropeways
which are of 20 to 25 kms. Why can't the project of ropeway be installed and
commissioned here? If you do that, pollution problem will be solved and the

problem of ecological fragility will be sorted out. Why can't it be done?
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): It is a very pertinent question.
t gefler R R Suawredsl #eley, d fREN g & Aar &1 agd SR
g & S Tgd & #Eaql ue el SR ued & 9RA wdl @l SHer SR

i dewdl, fRveR ©n wul fig S @1 ff 9gd ARl § SR Al W gewl
B N gl

*Not recorded.
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g ==l @ 89 aga faAl 9 U Ued ¥, S99 QU &R $ fav Fq™
S Hiebr el YET Bl BH U 9d A€ WAl ARy fb g w9 Aol W R
AUPR & d& F Us PER We Tac @, e ek I ¥a AN ol 2l
S € Wi 90 R # omar ¥ H Sl §ar =@Ew F ¥w 99 wE ©
fr aei fefhped! Bl 8 981 989 o terrains®, I8 W WI H W T I8
B T A A8 T SR gHH dle T SN el 8, bl § FE aqEr ag b
AordIee feurcie & @, RFe W gfom & @ ot @ € iR e &,
g dS b @ A B € 9 A WEM b AUN q8l W} g9 a1 B 3fEToT
o od § 6 @el g & W N 9 I® @ o § fb g8l fead ah ¥ oeiR
d 9P R IR B AR H Td IR o gl sEe aR H W ¥E i A
FE BTN AT B IE BM @R b [ U g8l A H @l e SN 87
ST FEd o1 & e g8 25 A 30 P Ib 9% US! Iedl ©, A IS dgd o
ST Bl A€ BM R B Sl TP TR el I @ B, i $ W OEA el
gifiee feurcic @ wag o 21 ST gemd 39 In A fev MU H ft @
TP @ o e S RacoRds # B wear B ¥@ ® T & Fadrl TR
WEd | Wede ox faar of 6 g8l AU gl g8 W SRR exd $ fou qen
A R F AU @ ¥l e R ard 3 R wRee oA oft, @8 e
SINIR. TRE T o, el PE TR Al Al qE W GHeH B A €
Ig FAE 3BT T, H THH WA IRAT | BA TP <@ ofl AR STl Faqel
&, HJifE I8 WHR B A& w1 98l g Ari B g Bl 7 A R QR
& .(HGEM)...

SHRI BALBIR PUNJ: Do you name the GovernofInterruptions)...

SHRI SUSHILKUMAR SHINDE: Just let me speak. | am not yieldinglnter-
ruptions)... Let me speak.

SHRI BALBIR PUNJ: Was the Governor not serious¥Interruptions)...
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The Minister is not yielding.

SHRI SUSHILKUMAR SHINDE: After | conclude my speech, you can ask
anything. That day due to this reason, the whole House was unnecessarily dis-
turbed. So, | am not vyielding.

R, # zad P B FET 9gd HEl B Fey 2] g8 S ARHA ledc
foar o1 & W UM WAy ™ € R tgemm iR qrerad 9 fhan afswa
P TG F1 2009 H Cled 20 AP P UgH AR droferd H AW T I
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2.00 p.m.

2010 # 22 Afshad FW MU 9, Fd g™ d 12 3R diderd ¥ 10 9|

2011 # 23 #Ha FU dY I, RE g H 12 iR dderd H 11 91 2012
d 26 U Mg o, e wgem 14 R ardera # 12 @w | 98t '
Werel Sfded Al gam @1 W fRr 21 2009 H O dad 50 Sfaed WS faw g S
feu fen & 91 8 Wffere o ik UR7T Afsda 183 A1 2010 H 39
WAATE ¥ 4 few Rew & 9, 9 WRIftke 9 &R W1 Afedha WIH 208
Tl 2011 H 39 ¥ 3R IT Red & 7 9, 7 WyARss ¥ AR W AlSHA
% 180 1 2012 H 83 GHAIAIGH. & AN 9, I ReH & 4, WRIeRe 11
IR W1 Afeha & 255 AT A9l Al 39 IR BN WA QT WIH WAl ATl
T W 36 s Al FE 9@ WEl § B 9.l WM ad Sl Afdd g bs 9y T,
Sar el e R St A wel fe Wy dnr o 9’ aSed wifcfhae ¥ fov Wi
PR 8, dfbd B °d B I8 HEl B vy g dfed # gel & wel b A
wifcfrre WieR @xa & AT @€ @ T A FE AR PR AT I 26
AR ARl Bl AIEfBBe 3 BRA BT M e dls Al qE IR Fhdl|l SO
et ond € e Wifcfhde U aRd €, el Wex W A= fhwr S g
FRife g6 IA H T gl 7, qam T fF A @ 9w W™ 2 fe evR 9wt
I B O § A G WEE ¥R B FU Tl IE ITH HEl R fawam @t
ad g1 ofT WHR H IE HM Bl v b dgl W oSaer v Refd T el
d B I AP W T M T AN SR W AW § @ ¥ R eRiRE ¥ S
Aicithre fier, S faema: HfsAdon & 811 H®ifd IET H SR A8 W ST
o B BN g1 O g diS # T 9w fe get fean effRiive faelet T
g Td TR W Ry, ST 'R W9 Ry, ¥ S AHMI IE H oFderr =gm
5 T8 R 4 R FlSAEn] gaue ol SFT Aegl I8 T SwrRE el
g 5 g8t Ffeddcl gue 99 97 & 96 W g8l ge SifRe T IR o
g, Ada Plow A & SH YoM usdl ©, ¥' Al Rapd w1 WdfeT S gem
fRiel ga & Jar 9 fay € # wHerar § 6 g @t wRed o H O Big
fegpa 71 21 3w B9 @3 gl fdER @ I@d, dfed afs o =@rE a
frRRE & ddfa ol @t < waar €1 g9 991 dee H g8l dANal Ao g
g onft 85 wRAeT Ao, RFH 66 FHENT WRIRUG @ offl 'R W dad o
A FOAS W WSl wife g 93 fea 6 a8l € d’e § OgERT Al
Agrq W ol €1 s Wl @ 'HH Q1 Afgen wHeel fl Ao g fear
gl
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EIEY, 39 AA B G RIS B H S9U WINT 99 AR 8l B WER
B W qar | g 9@ W1 fb UEd @8l WEM weR @ qid IR g @
fe7 g offl ugd 98l Il gimn & T Bl WaR WK ¥ SR 98 Bel 39
g B osEr W oA A1 9E A g8 I @A ' o ol WA gS adrr T
Tl (@M. ¥ U e ®ifs § i orRa T W g da w§ W' W
gl 3/ q@T gArdd Al STHM| g Al WA g1 3@ g gargd Al el gw
ol A g8l W S, dfb Suwuredel #Eled, H ¥g qarn @gm b 98l terrain
gga difficult & R I dgd Bl &, WfbT gH g8l B WHR DI Ig ol
gema 1 fF a' T IRGl B Al wRA b arR A Al R @& &R enft
SAeHR Wied < qa B gum PIE F SIS WEd 7 suo motu decisionfadm 2l
g1 9 decision® <& ¥ ¥ S9 W TH HAC! appoint & SR TR
Ed I9 P b GRAT T I BAST B QA doP B FH € - Vb 98b AW
Whel F ST S © AR WY TR WEd b gd H ge Tl BA exceptar
w § fr o 96 S9al RO om Ww ok RO o & 9@ &9 39 gfoen
w® Al faerR &l

ITARA S, I€ BF ANl & folg Udh opportunity oY, ofdT =1 @i e,
ST Tedl @8l 99 URAT A IS A 3R 9gd S ¥ d @F @ I A1 UE,
WAAAl b YHal Wl [, 5000 AN S ¥, SO g8 6,00,000 W SRl AN S
e &1 B ¥8 Wl e ARyl 'W ded © fb 98 SredsgEr | S ek
TR IAT H BE dhe W A B IE BARI WeWEAdl € AR SUP Y 8 T
WHR Bl R/ TN < AR M PB JIAE R MG a1 8 7 N I WIR
B AN S| FE H AT @R =g

SHRI BALBIR PUNJ: Sir one clarification....(Interruptions)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Okay It is because the Minister
had agreed to it.

SHRI BALBIR PUNJ: Mt Vice-Chairman, Sjrit is clear that the t&te
Government is in chage of theYatra, and, it is also clear that thea&
Government feels that it does not have the necessary resources to finance the
proper arrangements for théatra. What | want to know from the hon. Minister is:
can the Central Government consider a proposal to give subsidy to the State
Government onperYatri basis, as is being done in the case of Haj, where the
Centre is giving Rs. 800 crore as Haj subsidy? Secqn8ly he said...

...(Interruptions)...
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THE VICE-CHAIRMAN (PROF PRJ. KURIEN): No, no; you have made your
point. ...(Interruptions)... You have put the questionThat is enough.
...(Interruptions)... Would you like to respond to this?

SHRI SUSHILKUMAR SHINDE: Sir he has made a suggestion. | will look
into it.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Okay The House is adjourned
for lunch for half-an-hour

The House then adjourned for lunch at four minutes past two of the clock.
The House reassembled after lunch at thirty-six minutes past two of the clock,

THE VICE-CHAIRMAN (Prof. RJ. Kurien) in the Chair

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Now we shall take up further
discussion on théVhistle Blowers Protection Bill, 21 Shri V. Narayanasamyl
think on that day you had made the speech.

GOVERNMENT BILL
The Whistle Blowers Protection Bill, 2011 - contd.

THE MINISTER OF SRATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIV. NARAYANASAMY): Sir, my speech was
disrupted on that day

Sir, the Right to InformatiorAct was passed by both the Houses in 2005. It
is under implementationWhen the Right to InformatioMct was in force, the
persons who were making disclosure, the whistle-blowers, were being harassed. It
started from Satyendra Dubey's case. He brought into focus corruption involved in
laying of roads.Thereafter several murders took place in Maharashtra, Madhya
Pradesh, and in various other States. | do not want to go into the details. The
persons, who were exposing corruption in public offices, had been targeted
consistently in this countryConsidering the need for giving protection to those
people, the Government adopted a Resmiuon 21stApril 2004 giving powers to
the CentralVigilance Commission as the designated agency to receive written
complaints from whistle-blowers and take action accordinglyere is a clear
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provision in that that the identity of the whistle-blower has to be concealed. There
was a lot of demand from various quarters that the Government should bring a
legislation to this d&ct. Accordingly, Sir, the Public Interest Disclosure and
Protection to Persons Making the Disclosure Bill, 2010 was introduced in the Lok
Sabha on 26tlAugust 2010. | would like to mention the basic features of the Bill.
The aim is to bring public servants of the Central Government, the State
Governments, Government companies, corporations and local authorities within the
ambit of the Bill. Its another feature was to provide adequate protection to persons
who have been making disclosure of corruption in public offices as well as of
those who are doing wilful wrong leading to loss to the public exchedhen,

Sir, there is a procedure for the purpose of enquiring into those complaints that are
being given by the whistle-blowers and the punishment for those people who
disclose the identity of the whistle-blower without his permission. If there is a
frivolous complaint given by the whistle-blowers, there is adequate provision for
taking action against them also. It is a balanced Bien, Sir the Bill went to the
Standing Committee. The Standing Committee looked into it. In the original Bill, the
Members of Parliament, the Council of Ministers, the judici@gfence Forces and
intelligence forces have been excluded. But, ®inen the Bill was referred to the
Standing Committee, the Committee, in its 46th Report, gave its observations. They
said that the term ‘public servant' should be the same as defined in the Prevention
of CorruptionAct, which was accepted by the Governmériten, Sir as far as the
recommendation for bringing others under the Bill is concerned, the Standing
Committee said that the Council of Ministers, the Members of Parliament, the
Members of LegislativedAssembly and also the judiciary should be brought within
the ambit of the Bill because the higher judiciary is covered by the Judicial
Accountability Bill. Therefore, the Government considered it and brought an
amendment to that fett in the Lok SabhaThirdly, Sir, we found that in the case

of Defence Forces, intelligence agencies and security forces, undeil th&ctR no
exemption is given to them in respect of the part relating to corruption and human
rights violation. Even the Defence Department has agreed that they should be
given protection only on two issues and on other issues including corruption and
human rights violation, th&Vhistle-Blowers Protectioict will apply. Therefore, it

has been accepted by the Government, BBie Special Protection Force of the
Government has been exempted because it is dealing with sensitive national

security issue.
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Then, Sir coming to the other issue which has been that if the complaint is
considered to be frivolous omala fide or false then, before closing that
complaint, the concerned competent authority has to give an opportunity to the
complainant to explainThereafter after satisfying itself, it has to close the
complaint. Therefore, that opportunity has also been provided to the complainant.
Sir, initially in the original Bill, the limitation period for the whistle-blower to give a
complaint from the date of occurrence was five years. But, the Standing Committee
said that it should be seven years. The Government accepted it and the period of
seven years has been incorporated in that. Then, if the competent authority
forwards a complaint for the purpose of getting a report from the head of the
department and if they fail to comply with that within the stipulated time-frame or
they delay or disclose the information to the other people without the permission of
the complainant then, there is a penal provision for those officers who are delaying
or wilfully not allowing the enquiry to be carried on. That was also agreed by the
Government.This was agreed in general and thereaftee Bill was passed in the
Lok Sabha. Nowit is in the domain of this hon. House. For the NGOs and certain
other people who have been involved in public service and the persons who are
making public disclosures, this Bill has to be pasgsghrt from that, the hon.
Members and we also feel that the persons who are making disclosures and giving
information about corruption in the public service should be protected., Nmv
Bill is in the domain of this HouseéAfter its passage in the Lok Sabha, we are
bringing forward a small amendment which is relating to the security of the
country and the unity and integrity of the country

It also relates to our foreign relation which is there in Section 6. But it has
not been worded properlyt has to be brought in Section 4. In Section 8 it is
there. Therefore, we are bringing in a small amendment. | commend the Bill for

consideration in this House.
The question was proposed.

SHRI RA/I SHANKAR PRASAD (Bihar): Mr Vice-Chairman, Sjrl am really
grateful to you that on a crucial Bill like the Whistle Blowers Protection Bill, 2011,
you have given me the privilege and honour to speak and initiate the debate.
Today is a very unique day in the pursuit of our democratic pdiigmocracy
means accountabilityDemocracy means equitAnd democracy means good
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governance. Good governance can never come about if there is corruption. | shall
be dealing with that issue separately a little laBart in exposure of corruption in

a conclusive manner an insider plays a very crucial fateinsider takes a great

risk in seeking to expose corruption. When | am speaking today let me at the very
outset pay my profound homage to Satyendra Dubley courageous engineer of
the National HighwaysAuthority of India who was exposing corruption in the
construction of national highway in my own State of Bihar; and was killed. When

| am speaking on this Bill, let me pay my homage to Manjunath, Sales Executive
of the Indian Oil Corporation, a graduate of IIM who was exposing adulteration of
fuel near Lucknow in Uttar Pradesh and was killed. Let me pay my homage to Kalol
Sood, the brave Block Development Officer of Bengal who was exposing the scam
in our NRAG and was found to be dead in very mysterious circumstafbest

9 or 10 R activists had to pay with their life for exposing scarmberefore, |

begin with my homage to them.

Sir, our democracy day after tomorrow would become exactly 65 year&\ld.
| see, these 65 years have been years of learning. These 65 years have been years
of ups and downs. If | may briefly reflect upon the growth of our democratic
process there had been one party rule for a good measure. Then, in States, non-
Congress () Party started occupying the political space; and thereafter the people
realised the worth of their voteloday they know that they can defeat any
political party howsoever powerful, any political leader howsoever popular through
the power of their vote. | always feel as an activist from the very beginning, this
has led to a very sobering impact on our democratic pdlithas stabilised our
democracy The people of the country know that there should be no military coup
in India. The people of the country know that in view of the ydrywould say
extraordinary experience of the seventies, no leader howsoever popular would seek
to impose Emagency in the countryimpose Press censorship, arrest people
without trial in a very brazen wayNow with this establishment of our democratic
polity the voters recognise that they support a political party consistent with their
ideology of support base; and they in turn try to understand the identity of India.
Sir, | am a great believer in the democratic power of our people; and the best thing
| recognise, | was present in the Lok Sabha when | was a Ministéajpayee's
Government, that from Punjab a political activist had been elected who never
believed in the identity of India, who never believed in the Indian Constitution, but
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the day people gave him the mandate, he took oath in the Lok Sabha under the
Indian Constitution.

This is the great sobering experience of the working of our democracy which
we have hadTherefore, we are very proud of our democray, democratic
process cannot survive only in the context of an opposition party and a Govern-
ment. Democracy means political process; democracy means non-political process.
All those processes, in one way or the gttsrengthen the cause of democracy
I remember the time when Public Interest Litigation came up. There was a lot of
doubt as to what was happening and why it was happening. | reme8ihen
my days in Patna, when | used to practise law there, | was a whistleblower myself.
This whole fodder scam case waguamd by meThen | was a small known lawyer
not a known political leaderThe entire bitumen scam wasgaed by me.
...(Interruptions)... All right, | stand correctedWill you allow me to speak? It is a
serious matterWe will talk about the Goa issue separately

Then there was a lot of apprehension. But both, the political process and the
non-political process, were working togeth€herefore, | also salute a dgr number
of NGOs, who, over the years, have articulated because of our demdeeapte
used to say that the court was interfering too much. Maybe, they were right to
some extent. | have always felt that the court has got no business to intervene in
the executive Government of the dayhe right to govern the country has been
given to the Government of the dawhether in a fate or in a countryYes, in
cases of violation of fundamental rights, violation of human rights and gross
corruption, the courts must intervene. That is how the democracy has strengthened
over the years.

In this whole quest of governance, accountability is important. For accounta-
bility, transparency and integrity are equally importduu cannot have the element
of good governance; you cannot have constructive accountaliilifgou jettison
integrity and probity Yes, today India is growing very wellMe see a very
aspirational India.Young people are having a dream; young graduates are working
very hard and there is a lot of perseverance. But they also get disheartened when
they see the present image of the coun®iy | keep on travelling in the country
and interact with young people. | keep on going abroad. Haadlsnonth ago, |
was in the United States. The kind of writings | heard about, the kind of negative
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image | heard about, was certainly disturbing for me as an Indianhave to rise
above all these things. In the exposure of all these massive scams and corruption
cases, whistleblowers have played a very crucial role. Gopikrishna was consistently
writing articles inThe Pioneer newspaper about what was happening in thA2G

| was a Member of thet&ding Committee on Informatiolechnology | was
following it up closely We tried to do our best but could not succeEdat is a
separate chapter altogethérwill discuss it in the Chamber as to what happened
and why But he kept on writing. He was threatened. Ultimat@ifien the whole

2G issue became very explosive, people started listening to him. He was also given
a CNN-IBN award for the best journalist. | asked him one, d&opi, what
happened?" He said, "There was a whistleblower in the Departmefgledom,

who was my source. He was fed up with the happenings so much that he used to
give me this information." | told himot give my regards to the whistleblower for
exposing such a big corruption in contemporary history of India. The same is the
case of Commonwealth Games and other things. | am not being partisan Batlay
what is important is, if mal-administration or corruption or abuse of power is
exposed, one should not take it in a negative way as impinging upon the
Government of the dayl would see it as a kind of warning that please usher in
course correction. Sirour democracy is very strong todayoday you are in
power; tomorrow we can come to powé&arlie; we were thereThis exchange will

keep on goingThat is the flow of democracyBut there are certain fundamental
obligations which we owe to the countrip the people of the country and to
posterity That is, we mast leave an India which is strong, regant and
accountable. In that process, | see today's Bill as a moment of great historic
opportunity and it is in that layer context that | was seeking to elevate this
debate.And there has been a trinityhe first is the Right to InformatioAct. The
second is the Lokpal BillWe wish, Mr Minister, that your Government will bring

it at the earliestToday there is a meeting of the Select Committee. | hope that it
is expedited, and in this Session itself, the Lokpal Bill will be brought before the
House.And the third is theWhistle Blowers Protection BillTherefore, this whole
process is very important. Siwhen | was a young student, a school-going, boy
the first question of whistle blowewhich we heard very vaguelyas about Deep
Throat in theWategate ScandalThere were stories and stories, and finatlye

very arrogant, imperial, U.S.ré&sident, Nixon, had to bow down from office. But it
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is truly amazing that after 32 years, they found that the great journalist or ,insider
whose name wasViliam Mark Felt, was the Deepfhroat and the whistle blower
who led to the exposure of th&ategate Scandal. Nowworld over it is being
recognized. It is important. Sit was just going through a literature. America, the
frauds of public and private companies are pursued very strolgdy | learnt, to

my amazement, thadmerica has so many regulators, and yet, nearly one-fifth of
the frauds are explored by whistle blowers from inside, who keep on fighting. This
movement has been recognized world overd, we have got, in the U.S.A., the
Whistle Blowers Protectio\ct, 1989. Now there is the Dodd-FranWall Street
Reform and Consumer Protectidwct, 2010. There is a provision of reward for
reporting frauds to the Security Exchange Commission. In Canada, we have the
Public Servants Disclosur@ct for the public sectorSir, when | was doing my
research for this debate, to my utter amazement, | find that there are smaller
countries like Romania, Soutifrica, Uganda, Canada, New Zealastralia, etc.,
which all have some form of protection for whistle blowers. So, why has the
esteemed Minister taken so long to bring this Bill? | think it must have been a
matter of some priorityAnd, | would like to say one thing, with profound respect

to the hon. Ministerwho is a good friend of mine. On a matter of moment like
this, allow the House to have a proper debate. | have no grievance. It is your
right to bring in a Bill and get it passed. But the manner in which it was passed
in the other House — | am not making any comment — leaves much to be
desired because this Bill, which we are passing togayot for your Government

or for my GovernmentThis Bill, which we are passing todais for strengthening

of India. Therefore, all the hon. Members, present here, need to share their views
so that all the shortcomings may be taken care of and, if need be, they should be
addressed.

Sir, 1 was going through the 2009 Report of fhensparency International,
and India's position was 89. | would like to be enlightened by the hon. Minister as
to what the contemporary position is. | am sure that post-2009, in the light of what
India has experienced, the number would have gone down.

SHRI TAPAN KUMAR SEN (West Bengal): It is 109.

SHRI RA/I SHANKAR PRASAD: Thank you, Tapaniji. Therefore, our position
has again gone much down. | think it is very important that we must understand
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3.00 p.m.

that a corrupt Government, a corrupt governance, saps the morale of the people. |
am not making a partisan statement todaknow India is a fine countryl am a
chronic optimist. | have not got the slightest doubt that India, in our lifetime, will
become the biggest powers of the world, not only economic and militatyalso
spiritual. That is my confirmed beliefAnd, when | see this great promise of these
young people, who have an idea of a 'Great India', and the kind of pessimism
which creeps in because of simmering corruption, then, how do we respond? That
is, indeed, very importanfTherefore, todgywhen we are seeking to give some
kind of statutory cover to a whistle blower is a step in the right direction for the

strengthening of the accountability process of India.

Sir, | was just going through Satyam Computer's great scam. | was trying to
know how this huge scam of 7000 crore plus -- Then and how it might have gone
to 10,000 crore plus who unearthed it and | learnt, to my great dighatyit was
an insider's job. His name | have,,Sdut | will not like to disclose so that it may
not have any problem for him because | have some questions to ask about the
private sector when | come to specifics of the provision. B8& have the 179th
Law Commission Report which insisted for a Public Interest Disclosure \Bél.
had the Seconddministrative Reform Commission Ninth Report; Ethics in
Governance, and you talked about the Standing Committee Report. | have to ask
certain questions; | will come separately about that. But, let me go to certain very
fundamental issues. Hon. Ministdr have tried to find the answerCorrect me if |
am wrong. Does this Bill apply to a public disclosure in the private sector or does
it not? | want a very categorical answdrsee Section 19Then, there is a
provision for punishment to executives of private companies. But when | see
Section 4, as far as the obligation to disclosure is concerned, then | don't see
private sector being there because there is a case of registered cooperative society
there is a case of a Government company; there is a case of a Minister
Departments, MPs, MLAs, universitie¥ice-Chancellors. But does a non-
Government, public or private comparmgome within the ambit of disclosure? It is
a little ambiguous. | would like to have clarity on that. The second is, the CVC is
the competent authoritySir, 1 have the highest regard for theficg of the Chief

Vigilance CommissionerBut what is theauthority of the CVC?At best, it is
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recommendatoryWhat happened to MiThomas, we all knowWhat kind of
comments Supreme Court had tdeqf we need not go into that. Past is history
but when you discuss a Bill of such seminal importance, you cannot completely
ignore as to what has happened in the past.,Nbe authority of the CVC is
indeed, very importantThe CVC should not be merely a recommendatory body
What kind of rights have we given additionally to the CVC, apart from giving
direction in the case of a particular whistleblower being victimised? Why is it
important? Who is the competent authority before whom complaint can be filed in
the event of corruption in a private sector? Hon. Minjsteis issue, is indeed,
very important that todayprivate sector is playing a very crucial role in the
economic development of IndidVe welcome thatWe have the PPnodel, the
Public-Private Partnership modalMe have other models. Novif in the award of
contract, if in the award of any particular tendérin the award of any particular
work, there has been a lot of corruption within the meaning of the Prevention of
Corruption Act. There has been a lot of wilful, I would say demeanor or wilful
kind of action which led to a loss to the Government as enshrined in the
Prevention of Corruptiorict, Section 13, then what is the remedy available to a
whistleblower under the preseAtt? This clarity has to be there. Sinow we are
believing in an open Governmentes, there is a conventional view thallRs
creating problem in administration, whistleblower will create problem in
administration, Lokpal will create problems in administration. It may have a logic,
but | don't believe it because the growth of the country has seen that with the
activism of judiciary through the instrument of public interest litigation, when
Governmental decision became subject to frequent challenges before the court, the
growth did not stop. The biggest period of judicial intervention in Governmental
decision, as a lawyeNarayanasamyji, you would recall, is post-1989 or post-1988.

And if you see the growth chart of India, maybe, in coalition Government,
the biggest chart began post-1991 as well. Therefore, to say that these kinds of
interventions in the form of PIL, in the form ofTR in the form of Lokpal, in the
form of Whistle blower would impede growth, is, | would sapt a correct way of
looking at it. Maybe, your discretions would be circumscribed; maybe, your
reckless abuse of power would be controlled. If that is controlled, that is good for
India. The second thing | feel is that if things get established, some of our political
friends say 89 @rli & WX 3AfHR TH & I 21 | hear that and | can see
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that. Why should be grudge thai®e know that there is pressure on Mge can

say that¥® o™ & & W, this law is a part of théct. Once the people will
come to know about it, | would certainly expect that it is going to be a further
maturing of India's democracy that people will know what work we can get, the
people will know what work we cannot get. Therefore, all these processes | see as
a part of augmentation of our democratic process. That is indeed very important.
Therefore, hon. Ministerthe private sector is a very important issue about which |
would like to know from you because we have a whole range of corruption in
many of the private sector companies, not only in their dealings between the
companiesper se but also in the dealings between them and the Governivieat.

must have seen that in the whole, 2@al blocks allocation, the private sector was
interacting with the Government. They were the people who were the beneficiaries
of hurried licences given in a manner buried by the Supreme Court. Ultimately
saw as to how they made quick mond@wapanbabu, | am opposed to Marxism
but, at least, one phrase | have learnt to admire, the crony capitAlismwhat

India witnesses is crony capitalisme all are supportive of the enterprise of our
people, of companies, of private sector entrepreneurs, but one who wants to toil
and rise in the country through fair means should not be put behind by means
foul through the instrument of crony capitalisifhat is the real irony of India and
that is the real agony of India.(Interruptions)... We can agree on some of your
issues, no probleniTherefore, these instruments offIRor the Whistle Blowers or

the Lokpal or the amended Prevention of Corrupf\@h are instruments which in

that way strengthen the whole process, 8ie specific question more on the law
itself is that you have clause 4 and you have clause 8. Now | trust that you are
coming with some amendments because in clause 4 anything can be diddlesed.
are all for a very stronyVhistle BlowersAct, we do not want it to be diluted,

but | must caution you, MrMinister, it should not become an instrument of
plaything against India's strategic interests in the hands of those who want to
weaken it. Therefore, in our Constitution under article 19(2) there is a provision
of security of India, integrity of India, there is a need to bring it here.
..(Interruptions)... | am grateful. Maybe, this @itement to violence, if some one
wants to have some information with a view to incite people to violence, commit
communal carnage, these are the issues which need to be addressed. | can also
understand friendly relations with foreign countries. But there | have one caveat
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and that is a very important caveat. | hofspanji recognises what | am going to
say on that. Bofors came from Sweden. Hon. Minisgeu will recognise that any
genuine exposure of cases relating to India in a foreign country should not be
blocked on the ground of friendly relations with foreign countries. That is the
caution | would like to administer at the very outset here. Therefore, now | see
clause 7...

SHRI V. NARAYANASAMY: Sir, | have a small submission to makKeere is
a Bill pending before the Parliament, that is, Prevention of Bribery of Foreign Public
Officials and International Organisations. The Bill is in the domain of the Parliament

and that will take care of it.

SHRI RA/I SHANKAR PRASAD: Alright; | am grateful. Now | see section 8.
Here, you have completely reproducAdicle 19(2) of the Fundamental Rights.
Hon. Vice-Chairman, SjrArticle 19(2) deals with Right to Freedom of Speech and
Expression, Freedom of Movement, Freedom of Residence, Freedom of Occupation.
And this freedom is to the citizens of India. That is certainly subject to particular
reasonable restrictions which the State must impose. But the right to disclose
corruption and mismanagement through the instrument of Whistleblowers Protection
Act should not be so much controlled, as is there in 1%@3$, | can understand
the issues of securityintegrity, safety of the countryincitement to violence or
public disorder | can understand all these things. In clause 8, you have said
everything — friendly relatios with foreign $tes, public orderdecency morality
contempt of court, defamation. Why all this? | see a politician very much in the
news for some wrong reasons. Nome can say'"Don't expose me in this case of
suicide because it is indecent to mAt' least, let us not do like this. | have the
highest respect for the institution of Judicianf which | have been a part, both
as a lawyer and as a Law Ministéor some time. But can we deny the fact today
that there is corruption in the Judiciary? | hear very disturbing reports about some
High Court Judges and also some Supreme Court Judges. Former Chief Justices of
India have an occasion to comment upon? | am saying this with full sense of
responsibility I know my protection under the law know the obligation to give
respect to the Judges. | am only commenting as to what the former Chief Justice
of India have been commenting. | am not saying anything MNow, in contempt

or in defamation, a truth is a de@n If a whistleblower is exposing some fact, is
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it a defence? Therefore, let us not deny those rights which you are seeking to

impose here. That is one requesfinterruptions)...
SHRI V. NARAYANASAMY: | agree with you on that.

SHRI RA/I SHANKAR PRASAD: | am so happy that finallyou are agreeing.
Good.

Now, | come to the victimisation of the whistleblower and his protection. Hon.
Minister, why have you not explained the meaning ofctirnisation™? "ictimisaiton'
is a defined concept in lawrherefore, it would have been appropriate that the
'victimisation' must have been defined in the Bill itself. So, | would request you to
kindly consider the non-definition of this vital clause. That is, indeed, very
important. | am happy you have incorporated the recommendations of the Standing
Committee that unless the whistleblower himself consents, his name shall not be
disclosed. But when we are discussing such an important issue, | would like to put
one question here. The ways of governance as they are you have eight years'

experience of governance, hon. Ministerhope | am right...(Interruptions)...

SHRI V. NARAYANASAMY: Four years.

SHRI RA/I SHANKAR PRASAD: Alright. 1 cannot wish you five years more.
That will be wrong on my part. But good luck in future(Interruptions)... Come
on, let us be honest about ourselves. If an insider complaints against hisiiboss,
FT IEHI AH BUT 22 | expect an honest answer from you. The way of
governance, as they are, is that you will send the complaint to the concerned
person; his boss is a 'boss’; ultimateiys name would be known. | was going
through this whole lawYou have given certain protections. But this hidden hand
of the process of our bureaucracy would compel the process to reveal the name of
the complainant. There is no safeguard against that. How can we address that?
That is an issue. | was just reading a write-up on Abgijit Ghosh. He was a
General Manager in a nationalised bank. He had complained against his ABEID.
ultimately the CMD was found to be wrong; involved in corruption; he was taken
to task. But, before that, he had to toil for five years, being suspended and
suffering a proceeding. He wrote a very interesting thing. Is fighting corruption in

India is a corrupt act in itselfAf not, then, why are the @s | raised a voice
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against sitting comfortably and it is me who is running from pillar to post?" | am
sure there are many ones like him. So, we will have to address this.

Sir, the last issue | would like to highlig is this. There are other speakers
also. | never transcend my time; ,Sypou know me.There are certain procedural
issues. | think it is a question of not giving enough attention to the details and |
would like you to reflect with me. Under clause 15 which is about offences and
penalties, you can impose a fine of Rs.250/- or you can go to the extent of
Rs.50,000/-. No problem. In clause 16, you, sGyany person who negligently or
mala fide reveals the identity of a complainant, he can be punished up to three
years.Again, there is a fine of Rs.30,000/-. Clause 20 is the appellate forum --
appeal to the High Court. "Any person aggrieved by an order of the Competent
Authority relating to imposition of penalty under section 14 or section 15 or
section 16 may prefer an appeal to the High Court." Hon. Minigtar have been
an experienced lawyer yourself. Under. ®C, any trial up to three years takes
place before the Judicial Magistrate First Class or Metropolitan Magistrate in Delhi.
An appeal lies to thédditional District JudgeThen, further appeal lies to the
High Court. If the provision of punishment is more than seven years, then, there is
conviction by the Session Judgadditional Session Judge, then, appeal to the
High Court. Here, against a fine of Rs.250/- you are sending it to the High Court.
| fail to understand the logic of this whole scenario. Unless it is so special, it
should not be sent to the High Court. High Courts are overworked. They are
overloaded.Therefore, this is an issue which needs to be consid¥e=sj. make a
fast track court. But make a fast track court at the lower level and subject to
appeal before the High Courthat is how | would like to see, Sifir, these are
some of my concerns which | thought | must flag to the hon. MiniSier| would
like to make two or three more points. Why doesn't the benefit to a third party get
covered within the scope of the Bill? If an officer is responsible, an executive is
responsible, you will recommend action against him. But what happens to the
windfall gains of the 2G recipients overnight? Why are they not covered within the

mandate of this Bill?

The second issue is, | can understafidny has been kept awayVe have

the highest regards for thrmed Forcs, for the exemplary work they do to keep
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India secure. They sacrifice their lives to keep India secure. But can we wish away
from the fact that, of late, in thArmed Forces also, a lot of irregularities are
reported?We see that even Lieutenant Generals are subjected to court martial.
Yesterday on a prime channel, we saw what is happening in the DRDO. Because
of the respect we have for these institutions, we don't raise it. But if things go for
a long time in this mannethen, surelyit has to be raisedlherefore, are you
contemplating to have a separate arrangement foAtheed Forces or the like? |
would like to know from you whether sontmna fide officers who have got the
courage within limitations should be given protectiofou have counted
anonymous complaints completely out; | can see that. Being a Minister of
Personnel, you all knowthat when a promotion is due, a lot of anonymous
complaints come. Therefore, you rightly ignored anonymous complaints. But when
the issue concerns corruption, when the issue concerns maladministration, when
the issue concerns abuse of powehen the issue concerns corrupt elements
impeding the growth of India, then, keep a window for anonymous complaints as
well. It may not be in the manner as you have done for a known complaint, so
that if a complaint is there, at least, there must be an obligation to have a
preliminary inquiry about the nature of allegations made if the offences are made
out. Because the whistle blower only initiates the process. Rest is for the
Government to considebeing accountable to the people and the Parliament. Sir
with these words, | support the Bill. | am sure the hon. Minister would address the

concerns which | have expressed. Thank you.

SHRI SHANTARAM NAIK (Goa): Sir, | stand here to support th&histle
Blowers Protection Bill, 2010.

Let me, at the outset, appreciate the spirit with which Ravi Prasadji has...
SHRI RA/I SHANKAR PRASAD: My name is Ravi Shankar Prasad.

SHRI SHANTARAM NAIK: ... Ravi Shankar Prasadji has approached the Bill.
| very much appreciate your spirit. The only thing that | would like to tell you
and your colleagues is that you can't eradicate corruption by catchingaltbeof
babas and sadhus whose antecedents are not knowfonu can eradicate it by
cooperating with the Governmentou cooperate for the purpose of passing good
legislations and make concrete suggestions that you have madeBoovdon't
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resort to that process which does not suit you as a political. pEnty is my

humble suggestion...(Interruptions)...
[The Vice-Chairman (SHRITARIQ ANWAR) in the Chair]

DR. NAJMA A. HEPTUALLA (Madhya Pradesh): MVice-Chairman, Sjrthe
standard of debate is so high that even the Minister responded. Let us keep it

because it is a very serious BIll. It is not putting one ...

SHRI SHANTARAM NAIK: Madam, only when | point out something, the
standard goes down!.(Interruptions)...

DR. NAJMA A. HEPTUALLA: This is not properSir. ...(Interruptions)... You
are a very senior Member of the HousglInterruptions)... It is not expected of

you. ...(Interruptions)...

SHRI SHANTARAM NAIK: Please do not lay down the standards.
...(Interruptions)... You are not authorized to lay down the standards. Please.
...(Interruptions)... You are not a person authorized to lay down the standards.

...(Interruptions)...
SHRI RA/I SHANKAR PRASAD: She is a very senior Member
SHRI SHANTARAM NAIK: | know. | am equally senior...(Interruptions)...

SHRI RA/I SHANKAR PRASAD: Let us keep the debate to some standard.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please don't go into

controversy Please address the Chair

SHRI SHANTARAM NAIK: Sir, the whistleblower concept has got
international traditions. In fact, one of the examples has been pointed out by the
hon. Deputy Leader of the Opposition. | was going through some papers and |
found that that Mr Daniel Ellsbey of US Department along witAnthony Russo
leaked Pentagon papers and secret accounigietfiam War. This is one of the

major cases where the whistle-blower concept came out.

The second was th@/ategate scandal. It has already been pointed out, and
then there was the famous Indian case of Satyendra Dubdgct, when Satyendra



Government [14 August 2017 Bill 331

Dubey case came out, it shocked the entire nation and that was the time when
more and morecases of whistle-blowers came out, which also inspired us to have
this legislation. In fact, we are very late in enacting this legislation; there is no

doubt about it. But it is Satyendra Dubey's case which further inspired us.

Raviji, | would like to draw your attention to certain observations that you
had made. One of your observations was that judicial intervention has not
stopped the growth of this country would beg to difer with you on that
because on various occasions we have seen that Bills have been struck down,
legislations have been called off and courts have told, 'Please enact another
legislation; please show us the legislation." Courts decide where a factory is to be
established; courts decide where dams are to be constructed, etc., etc. These things
have hampered the growth process. One has to admit that many of these things
have hampered the growth process of this counByt since we have given
enormous powers to the court and we respect the judgment of the court, we

follow them. But it is not that they have not hampered the process.

Secondly Sir, this legislation, when enacted, will activate the corruption laws.
It will activate the Prevention of CorruptioAct, 1988 because unless some
agencies are there, unless activists are there to activate this legislation, you can't
do anything because there are two fundamental provisions in the Prevention of
Corruption Act. One is, the way you trap anfiokr or somebody who demands
bribes, etc., and another is, having disproportionate accounts. In both these cases,
unless somebody comes forward to file a complaint to point out the fact#\cthis

cannot be implemented.

Secondly | would like to point out incidentally that we are always being
blamed that 'we are not doing anything with respect to reducing corruption in the
country'. | would like to inform this House that it was late Shri Rajiv Gandhi who
took the initiative and the Prevention of Corruptidot, 1988 was enacted during

his regime.

Today every $ate, the Central Government, police machineries, CBI, everyone,
is using the Prevention of Corruptiohct, 1988. When the Lokpal will be

constituted, it will use the Prevention of Corruptidot, 1988. Lokayuktas in the
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States are also using the Prevention of Corrupfiat 1988, enacted during Rajiv
Gandhiji's regime. Lokpal legislation itself does not contain any provision regarding
corruption; it is an authorityBut the law dealing with corruption is the one which
was enacted by Rajiv Gandhi. | would like to point out that Rct was also
enacted during our regime. This Whistle Blowers Protection Bill is undergoing
discussion. Citizens' Charter Bill will be coming before this House shdvibney
LaunderingAct has to be revived because it lacks some rule-framing conéeqits.

then the JudiciaAccountability Bill will come.A number of legislations have come
before this House and before this country enacted by ths G&vernment. Let
everybody remember that. Steps taken by us against corruption are enormous. No
party and no Government have ever taken these sigs.Act will help in
unearthing, to some extent, the illegal wealth created by some officials. When
somebody points out that, money will come ol. that extent, thigAct will help

us. Instances of harassment of officers and employees in various Government
Departments will come to light with the help of this legislatidoday lowerclass
employees are scared to point out certain follies of higher officers. If they are
given proper protection, they will also come out. Higher ranking officers will also
feel responsible when they will come to know that such a legislation is there.
Therefore, this legislation is going to help the country in several aspects. | am
also agreed, to some extent, with Ravi Shankar Prasadji that it is very difficult to
keep the name secret. Law should be there. Law should mandate that one should
keep the name of the complainant secret. But, as is pointed out, it is very difficult.

| also feel that, in most of the cases, it will not remain a secret. The complainant
himself has to realize and, perhaps, he will realize that although the law provides
that his name should be kept secret, it may not be possible and that he may have
to face some consequences. But daring people are there; they may come out. While
doing the discreet inquiry under clause 5(2), the officer concerned has to take
utmost caution because it is at this stage where the name is likely to be disclosed.
So, it depends upon the officer concerned as to how things are to be done. There
must be a special scheme, with substantial funds, prepared by the Government for
the purpose of protecting the complainant and the witnesses. There should be a
properly enacted scheme under which money should be allotted for this purpose.
Unless this money is ensured, people may not come forward for making
disclosures. Our EvidencAct also needs to be amended so that statements of
complainants and witnesses can be recorded at the eaviddse. recording, brain
mapping, lie detection tesgtc., should be given some sort of value for the
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purpose ofevidence so that things can move fasfex far as frivolous complaints

are concerned, a complainant perhaps may not be able to succeed in bringing all
the material before an authorit%nd, his complaint may be dismissed or may not

be considered. But, just because a complainant is not able to produce certain
evidence, his complaint should not be branded as frivoldudistinction has to be
made between a purely frivolous complaint with no evidentiary value and a
complaint having substantial value but for some reason, a complainant may or may
not be able to prove and produce further evidence.

Secondly the burden of producing evidence on the complainant should be
limited. If he establishes @rima facie case, then the Government, or the
authorities, should help him in digging out the evidence. Otherwise, it may not be
possible for him to proceed furthelis duty should be limited to the extent of
producing prima facie evidence; the rest should be done by the Government
authorities. If this is done, the complaints will reach their logical conclusion. There
should be a mechanism for the purpose of digging out evidence with respect to
complaints made by the complainants.

Then, Sir the misuse of Central Government diat8 Government schemes
happens on a large scale. If the complaints are made with respect to misuse of
funds or frauds in these schemes, then that should be taken more seriously and
the complainant should be given more protection because the total amount, which
is likely to be unearthed or saved by such complaint, will be enormous. It will be
an advantage to the nation. The nation will gain crores of rupees if proper
protection is given to those complainants who try to unearth the money which is
wasted by way of frauds in the Government schemes.

Then, one more question arises eventuadlith which one may or may not
agree. Should the information, which an employee comes to know during the
course of his functions, be mandatorily passed on to the higher authorities or the
competent authorities? For example, under section 176 of IPC, you are supposed
to inform the commission of a crime. It is the duty of a citizen to inform regarding
the commission of a crime. Should it not be the duty of any officer or any
employee, who comes to know that a crime has been committed or any irregularity
has been committed by some higher officer in his office, to inform the same to the
competent authority®Vill it be proper if a provision to this fefct is provided in
this Bill? It is for the Government to think over it.
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Then, a question arises as to what should be the action to be taken against
an authority if the complaint made by the complainant is not acted upon. There
are various methods by which the complaint can be acted upon, for example,
disciplinary action, criminal proceeding, etc. But, if a complaint is not acted upon
by the concerned &ter, what is to be done has to be thought of and the
Government has to find out some provision for this purpose.

Lastly, Sir, | would like to mention that this is one of the legislations which
can be called as anti-corruption legislations starting from Prevention of Corruption
Act, the Lokpal and Lokayuktas Bill, this Bill relating to the whistle-blowers and
the Bill on judicial accountabilitySo, these are the five or six legislations which
are in the pipeline. | hope, the Opposition will co-operate with the Government in
the course of time to pass these legislations and strengthen the country's resolve.
Thank you.
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SHRI TAPAN KUMAR SEN: Thank you Mr Vice-Chairman, SirAt the outset,
| seek your indulgence while speaking on the Whistle Blowers Protection Bill, 2011.
| support the Bill along with some amendments on the area where | feel the Bill is
inadequate to serve the purpose as defined in its Statement of Objects and Rea-
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sons. That is precisely the purpose of my amendments. N Satement of
Objects and Reasons says, 'adequate protection to the complainants reporting cor-
ruption or wilful misuse of discretion which causes 'demonstrable loss to the Gov-
ernment’. 'Demonstrable loss to the Government' means illegitimate gains to some-
body else who is seeking illegitimate gains from the public servant in lieu of ille-
gitimate gratification being paid to the public servant. This is how demonstrable
loss takes place in the Governmevithile dealing with this, most unfortunately

may be deliberatelythe supply side of the whole process is totally being ignored.
The demonstrable loss caused to the Government by causing loss to the public
exchequer through illegal gratification by some private ageificthat is the thing,

then the supply side of the whole process, who gives bribe, who supplies illegiti-
mate gratification for making illegitimate gain and loss to the public exchebaer

to be taken care of. Unless that is taken care of, corruption cannot be contained,
and this Bill is one of the instruments, along with the Lokpal and others, for con-
taining corruption. If that is the purpose and if there is sincerity of purpose, this
must address the supply side of corruption because they are the source of major
big-ticket corruption of the dayfhe 2G CWG KG basin and so many other such
big-ticket corruption cases are the examples of the supply side which corrupts the
Government system, which corrupts the public system, causing demonstrable loss to
the public exchequerto the country's exchequemaking illegitimate grip over the
natural and national resources of the couniiyis is how everything is going
about. So, the supply side has to be addressed. But, this Whistle Blowers Bill has
not taken care of that supply side at all. So, this thing has to be taken care of to
remove the inadequacy there. This aspect has become all the more important, par-
ticularly at the present juncture when public-private partnership has become a very
popular style in managing different public services and the economic governance
of the country This is being considered as a very ideal and model rule where big
corporate, hig business houses and private agencies are getting involved within the
public domain, playing a role of providing public services and handling the public
infrastructure.

The people involved in the PPP should also be brought within the domain of
this Bill. They include, the person against whom a complaint can be made and also
the person, the whistle-blowewhom you have to protect there. He may not be a
public servant, but he may be a player or one of the players in the whole PPP
structure. If the people who cause demonstrable loss to the public exchequer and
are involved in the PPP process are not covered under it, | think the whole
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purpose behind it stands defeated. This has become all the more necessary when
you have declared it in the Statement of Objects and Reasons of the Bill. This is
very important. This is very crucial.

The third point is regarding tax administration. That is also a very crucial
area. Tax evasion has become inbuilt in the process of pursuing business and
profit. It is reflected in huge tax default which as on date is around two lakh crore
rupees in direct taxes and around one lakh crore rupees in indirect taxes. It is the
current figure which is reflected in budgetary papers. Defaulters are mostly the big
business traders and corporate classd precisely for this class, the Government
chooses to fgo revenue to the tune of five lakh crore rupees a.yEas is
happening even in the current yedtow do you propose such public loss and
private gain machination on the public exchequer causing demonstrable and
irreparable loss and expanding our fiscal defitfttu may say that provisions to
tackle tax default and tax evasion are there in our tax laws. But the thing is that
the manner in which the tax default is expanding ...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Just a minute.

INFORMATION TO THE HOUSE

Re. Passing away of Hon. MinisterShri Vilasrao Dagadojirao Deshmukh

THE MINISTER OF RRLIAMENTARY AFFAIRS (SHRI RAWAN KUMAR
BANSAL): Sir, it is a very sad news. Our colleague, SWitasrao Deshmukhiji is
no more. He has just passed aw8y, we may adjourn the House.

IugarerE (A ARG 3FaR): & [IARRE QR S MEd & §EER $ de
e d BRAE! feAid 16 IRG, 2012 db WG &I Sl §

The House then adjourned at forty-eight minutes past three of the
clock till eleven of the clock omhursday the 16thAugust 2012.



